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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, July 25 1989/ Sravana 3, 1911 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Facilities to Boost Cargo Export 

"102. SHRI P. M. SAYEED: Will the 
1inister of CI VIL A VIA TION AN D TOU R ISM 
e pleased to state: 

(a) whether some new system is being 
·volved to help boost cargo export; 

(b) If so, the details thereof; 

(c) whether necessary facilities have 
3en provided to Air India for the purpose 
nd if so, the details thereof; 

(d) whether similar facilities will also be 
~anted to foreign airlines; and 

(e) If so, the main benefits which would 
crue from the scheme? 

THE MINISTER OF STATE OF THE 
IN ISTRY OF CIVIL AVIATION AND TOUR

-jM (SHRI SHIVRAJ V. PATIL): (a) to (e). 
or the purpose of increasing the air capac
y out of India which would help in export of 
argo, the following steps have been taken: 

1) During the peak season commenc
ing from January to July, sched-

2) 

3) 

4) 

uled and non-scheduled freighter 
operations of all airlines, including 
foreign airlines, are permitted with 
inward freight rights without restric
tions. 

Cargo capacity of the national car
rier has been increased. 

The holding capacity for export 
cargo at the international airports 
has been substantially augmented. 

The demurrage free period for 
keeping cargo at the international 
airports has been increased, keep
ing in view the evacuation capacity 
of airlines. 

SHRI P. M. SAYEED: Mr. Speaker, Sir, 
I asked this question because there was a 
news item which appeared in the Indian 
Express'. We have all heard about bonded 
labour. For the first time in this newspaper, it 
IS reported that Air India is reportedly trying 
to Introduce the system of bonded trucks 
under which cargo will be custom cleared at 
the onginal pOint which will then be custom 
sealed and transported to Indira Gandhi 
\nternatlonal Airport. He has gIVen the de
tails of augmenting the cargo export. There 
are three or iour pOInts. 

, would like to know, compared to the 
previous peak season from January to July, 
what is the quantum of export cargo and 
dunng this peak season, on account of 
augmenting this facility, what is the quan
tum-wise as well as the value of the export 
cargo. 

SHRI SHIVRAJ V. PATIL: The bonde~ 
truck system has been started only very 
recently. That was started becausethecargo 
should not be collected at the airports and it 
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should not occupy the facility which is pro
vided there for keeping the cargo. At the 
point where the cargo originates, from there 
it is taken, it is put into the truck, then it is 
sealed and the Customs seal is also put 
there. So it does not go to the godown, there 
it is not cleared; but it directly goes to the 
aircraft and from there it is taken. 

As far as the statistics asked by the 
Hon. Member is concerned, we shall have to 
collect these statistics. These statistics keep 
changing because everywhere it depends 
on the quantity which is required to be ex
ported and imported and things like that . 

As far as the capacity is concerned, we 
know how much capacity has been provided 
by us. The capacity provided in line flight in 
1987-88 is 904.9 tonnes and in freighter 
406.5 tonnes. In 1988-89 in line flight it is 
1222.1 tonnes and in freighter it is 132.0 
tonnes. In 1989-90 in line flight it is 1312.2 
tonnes and in freighter it is 150 tonnes. This 
is the capacity which has been provided. 

Over and above this, we are allowing 
the foreign airlines also to carry the goods. If 
they want to bring the goods cargo to the 
country and at the same t;;'1e if they want to 
take cargo from here, we are allowing them. 
There are many other steps which have 
been taken. 

SHRI P. M. SAYEED: In his reply to part 
(d) of the question he has mentioned that to 
increase aircapacity out of India which would 
help In export of cargo, the demurrage free 
penod for keeping cargo at the international 
airport has been increased keeping in view 
the evacuation capacity of airlines. The 
demurrage penod, as I understand, is seven 
days after the despatch. I do not know if that 
period has been Increased or not. 

My own experience is that-I had a 
small parcel last week and I happened to go 
over there-found to my surprrse that forthe 
very seventh day they have collected de
murrage frbm me. I don't know how it is done. 
Only to illustrate an example. I have men
tioned this. You have said that demurrage 

free period for keeping the cargo a1 
international airport has been increased. 
you kindly throw some light on this? 

SHRI SHIVRAJ V. PATIL: The demur 
rage free period allowed for the cargo to b· 
kept in the international airport was six day! 
That period had been increased to fiftee, 
days till 31.5.89. So for fifteen days withou 
paying any demurrage, you could keep the: 
cargo. 

Construction of Marine Drive from 
Konark to Gopalpur in Orissa 

*104. SHRI BRAJA MOHAN MO
HANTY: Will the Minister of CIVIL AVIA
liON AND TOURISM be pleased to state: 

(a) whether Orissa Government has 
sent a proposal to build a marine drive from 
Konalk to Gopalpur via Chilka Lake to pro
mote tourism in the district; 

(b) if so, the details thereof; 

(c) whether Union Government con
template to include the proposal to develop 
the marine drive in the Eighth plan for pro
moting Konark, Puri, Chilka and Gopalpur as 
international tourist centres; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THj: 
MINISTRY OFCIVILAVIATJON AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) The 
Central Department of Tourism has neither 
received any proposal from the Governmen~ 
of Orissa for centrai financial assistance tl 
build a marine drive from Konark to Gopalpu 
via Chilka Lake nor is marine drive an ap
proved plan scheme of the Department. 

(b) Does not arise 

(c) No, Sir. 

(d) Does not arise. 

SHRI BRAJAMOHAN MOHANTY: This 
answer is not satisfactory. I think it is not a 
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sympathetic approach to the problem. So far 
as Konark, Puri, Chilka and Gopalpur are 
concerned, each one ;s a place of tourism. 
They are internationar centres of tourism. 
Since Gopa1pur is developed into a small 
port, it is necessary that afl the places should 
be connected by a marine drive and I have 
written to the hon. Minister in this regard, 
once or twice and the reply was quite posi
tive that they have called for a project report 
from the State Government. My submission 
is when the State Government is having no 
funds, why not the Central Government take 
It up in their plan? If you say, absolutely. No, 
sir, No, sir, Yes, sir,' it is no use. You are a 
responsible Minister for the country and It is 
not right to give that type of answer. 

SHRI SHIVRAJ V. PATIL: I do agree 
that Konark, Gopalpur and Puri are very 
important tourist spots and Chilka Lake is 
also a very important place. All that is neces
sary to develop at Konark, Puri, Chilka is 
being done. We are putting up these things 
with the assistance given by the Department 
of Tourism. But as far as the construction of 
roads for a marine drive is concerned, it is not 
the responsibility of the Tourism Depart
ment. That has to be done by a different 
Ministry. At the same time, the construction 
of roads is the responsibility of the State 
Government. They have to write to the 
Department and the Ministry which is re
sponsible forthe construction of roads if they 
want roads. If they want something to be 
done as regards railways, they have to write 
to the Railway Ministry and if they want 
something to be done as regards Civil Avia
tion. they have to write to the Civil Aviation 
Ministry. The Tourism. Department receives 
very limIted budgetary support of not more 
than Rs. 50 crores. So, it is difficult for thIS 
Ministry to give moneyforthe constructioT' ')f 
roads in the States. That is why I have said 
that it is not the responsibility of the Tourism 
Department. The State Government also 
has not written in this regard. So, the ques
tion does not anse. That does not mean that 
we do not reaiise the importance of the 
place. 

[ Translation] 

MR. SPEAKER: There is no use of . 
getting annoyed. 

[English] 

SHRI BRAJAMOHAN MOHANTY: One 
thing I can analyse now is that the funds are 
limited. But all the same, it is the primary 
responsibility of the Tourism Department to 
promote tourism. This is a place of interna
tional tourist centre. So, my submission is 
why not the han. Mirllster coordinate the 
activities with other Departments and proc
ess so that there could be a marine drive? 
That may be done during the 8th plan or 
during the 9th plan. These places may be 
inter-linked to set up a marine drive. That is 
what I said. So, much of sentiment of the 
people of that region of the country is in
volved here. My submission IS that let the 
Minister reconsider it ar.d give a positive 
answer which will be helpful to remove all the 
dissatisfaction that prevails in that region of 
the country. 

AN. HON. MEMBER: He will sentimen
tally share with you. 

SHRI SHIVRAJ V. PATIL: Sir, the only 
point I am trying to make is that the respon· 
sibility for the development and encourage
ment of tourism is not only the responsibility 
of the Central Government. This responsibil
!ty is shouldered by the Private sector, by the 
State Governments and by the Central 
Government. The Central Government is 
actually helping the State Governments to 
prepare the Five Year Plans, Ten Year Plans. 
and Fifteen Year Perspective Plans for the 
development. In certain matters they are 
he:ping them to give information to the tour
ists In the country and outside the cot:ntry 
also. At some places, some minimum facili
ties have to be provided and fer providIng 
those minimum facilities, some encourage~ 
ment is given by the Central Government. 
But, as far as construction of roads and 
things like this are concerned, it is primarily 
the responsibility of the State Government 
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and if they want any assistance, there is a 
Ministry for this purpose which they can 
approach and if you want me to plead your 
case, well, I will be happy to plead your case. 

SHRI SOMNATH RATH: Sir, the ques
tion is very specific. Part (c) of the question 
is, "whether Union Government contemplate 
to include the proposal to deve lop the mari ne 
drive in the Eighth Pian". That is the ques
tion. 

No specific answer has been given, as 
far as this question is concerned. What is 
stated, that improvement has been done at 
Gopalpur for tourism, is not correct. Nothing 
has been done. It is a health resort from the 
British times. Nothing has been done for the 
promotion of tourism to Gopalpur. As such, 
the question of tourism to that sea-side health 
resort is going down. Further communica
tion is necessary fortourism. So I would like 
to know the initiative taken by the Central 
Government to promote tourism in these 
areas which are famous not only in India but 
outside also. Will he take initiative? 

SHRI SHIVRAJ V. PATIL: I am not 
disagreeing about the importance of these 
places. As far as specific tourism activity is 
concerned we will do our best to provide 
whatever can be provided but let us under
stand that we have a Government in which 
the responsibilities are apportioned. There 
are certain things which have to be done by 
the State Government. There are certain 
things which have to be done by the Ministry 
of Surface Transport and there are things 
which have to be done by the Railway Min
istry. If this is the apportionment of the re
sponsibility to be shouldered by different 
departments we shall have to approach them. 
If you are asking a question which can be 
answered by the Planning Commission I am 
not in a position to answer that question. 
What I am saying is that road construction is 
not the responsibility of the Tourism Depart
m~nt. let us understand this fact. Moreover 
I am saying if construction of the road is 
necessary I am ready to plead with the 
Ministry of Tourism for this purpose. 

SHRIMATIJA Y ANTI PATNAIK: The real 
meaning of the question is that all the tourist 
spots as well as linking of the tourist spots 
should be there. First of all the tourist spots 
like Konark. Puri and Chilka have to be 
developed. Minister has also shared our 
spntiments on that. As regards Chilka what
ever has to be done has not yet been done. 
That is the case with Konark also. In Chilka 
we have not started the work which shoufd 
be done. Chilka is the biggest lagoon in the 
country and it has immense potentiality. Even 
the Estimates Committee of Parliament has 
given a report on that and we do not know 
which of its recom mendations have been 
implemented. , would like to point out there 
are many beautiful islands in Chilka. Will the 
Government consider to set-up hotels and 
restaurants to attract tourists there? Chilka 
is a beautiful spot will the Minister consider 01 
having any action plan of tourism comprising 
development of infrastructure, air-strip. wa
tertransport, house boats, water sports, wild 
life promotion, fishing, etc. I would like to 
know whether they will consider an action 
plan for Chilka only. 

SHRI SHIVRAJ V. PATIL: The hon. 
Member is in a position to understand and 
know what is being done by Vie Central 
Government as well as the State Govern
ment from very close quarters. 

MR. SPEAKER: That is why she is so 
emphatic about it. 

SHRI SHIVRAJ V. PATIL: I had gone to 
Orissa and I had surveyed the entire State of 
Orissa by helicopter.We have pin-pointed 
the places where development can take 
place. The Chief Minister as well as the 
Minister of Tourism of the State was also 
with me. They have prepared the master
plan for the development of Konark, Lalitgiri, 
Udaigiri and Chilka. The master-plan pre
pared by us has been sent to the State 
Government and we are awaiting the reply 
from the State Government for the imple
mentation of the master plan. When their 
comments are received then we can decide 
as to w!'-"'+ ,,- .... he done hv th,..., Central 
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private sector. As far as construction of ho
tels is concerned as a matter of policy we 
have left it to the private sector to build the 
hotels because we do not want to build the 
hotels and run them. It is only where that 
nobody is prepared to go and build the 
hotels, the State Government or the Central 
Government would go. Now, at Gopalpuram 
also, there is a hotel. At Chilka, there is a 
hotel. As far as Chilka is concerned, we have 
given them the water boats. We are trying to 
develop some islands. We are also trying to 
develop areas around Chilka. There is no 
problem. There is a comprehensive plan. If 
you study it, you will be able to produce some 
very good points. 

[ Translation] 

RAO BIRENDR,A SINGH: Will you give 
more importance to the Chief Minister or the 
Chief Minister'S wife. 

[English] 

SHAt SHIVAAJ V .. PATIL: I will give 
more impo!1ance to the better-half and the 
Member in this House. 

MR. SPEAKER: As a Member of the 
House also. 

SHRt SHIVRAJ V. PATIL: Yes, as a 
Member of the House. 

Airlink to Chitrakoot and Maihar in 
Madhya Pradesh 

*105. SHRI AZIZ QURESHI: Will the 
MinisterofCIVILAVIATIONANDTOURISM 
be pleased to state: 

(a) whether there is any proposal to link 
Chitrakoot and Maihar jn Madhya Pradesh 
by air with the rest of India in view of their 
historical, religious and cultural importance 
and also a large number of tourists and 
pilgrims visiting those places from India and 
abroad; 

UJ if so, the probable date by which 

airlink will be provided to both these places; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHAt SHIVRAJ V. PATIL): (a) No, Sir. 
Indian Airlines and Vayudoot have no imme
diate plans to airJink Chitrakoot and Maihar 
in the State of Madhya Pradesh. 

(b) Does not arise. 

(c) Both these places are not very far 
away from Satna which is served by a 
Vayudoot thrice a week Dornier service on 
routes Bhopal-Rewa-Satara-Satna. 

[ Translation] 

MR. SPEAKER: I have so far heard of 
'Nayyar', what is this 'Mayyar? 

SHAI AZIZ QURESHI: Mr. Speaker Sir, 
first of alii would like to tell you that this is not 
'Mayyar' but" Maihar". And it is not Satana' 
but 'Satna'. Please inform the hon. Minister. 
HIS Ministry should have told him at leastthts 
much. 

The second thing which I would like to 
submit is that his Ministry has completely 
ignored the crux of my question and given a 
routine answer. I asked whether there was 
any proposal to link Chitrakoot and Maihar in 
Madhya Pradesh by air with the rest of India 
in view of their historical, religious and cul
tural importance. Will the han. Minister point 
out the fact to his Ministry that Chitrakoot is 
the place where Lord Ram spent 14 years is 
exile and made preparation for the liquida
tion of Ravana in the battle fought against 
him? Today we see reincarnations of 'Ra
vana' everywhere. In such circumstances, 
more and more people should pay visit to the 
place in my State so that they could get 
inspiration to liquidate the modern 'Ravana' 
Sir, thousands of visitors to that place return 
disappointed as there are no transport and 
lodging facilities. This also causes inconven
ience to several scholars who go there to do 
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research work on Tulsidas or Khankhana. 
Will the hon. Minister kindly reconsider tne 
maner keeping these things in view? 

5HRI SHIVRAJ V. PATIL: There are no 
two opinions about importance of Chitrakoot. 
But we are unable to provide an air service to 
that place due to shortage of aircraft. The 
two places referred to by him, are provided 
air link from a place which is at a distance of 
70 kilometres from one of these place~ and 
at a distance of 40 kilometres frem the othel 
. Our aircraft operate up to a point locatpd at 
a distance of 40 kilometres from ene place. 
50 it is difficult to provide another air sNvice 
to that area. 

Another point I want to mention is that 
the Central Government does not spend 
money by itself. When the Central Govern~ 
ment receives a proposal and project report 
for development of a partlc.ular place by tne 
concerned State Government which is WIll

ing to contribute 40% or 60% or 70% of t~8 
cost of development, the Central Goverrt
ment provides the rest of the amount to th€ 
concerned State Government which spends 
the amount. Neither the strength of the tour
ism department is large enough nor huge 
funds are available at its disposal. Develop
ment work is done by the State Government. 
If the State Government intends to develop 
that area and sends a proposal to the Central 
Government, we shall certainly help them. 

SHRt AZIZ QURESHI: Mr. Speaker Sir, 
one of the main reasons why Chitrakoot has 
not been developed is that it has become a 
bone of contention between Madhya Pradesh 
and Uttar Pradesh. Both States are making 
claims and counter-claims in regard to their 
jurisdiction over Chitrakoot. Is the hon. Min
ister aware that I had submitted a proposal in 
this very House that the Central Government 
should set up a Chitrakoot Development 
Authority for the development of Chitrakoot 
and this Authority should received funds 
directly from the Central Government? I had 
written a letter to the hon. Prime Minister in 
this regard and ( understand that sam e direc
tions have beer. given to the Chief Ministers 
of the two States. Will the han. Minister 

consider the proposal against this back
ground? 

MR. SPEAKER: Both of them appearto 
be gentlemen. So, who is 'Ravana'? 

SHRI SHIVRAJ V. PATIL: Please give 
me the date on which this proposal was 
made. 

SHRt AZIZ QURESHI: The date can be 
verified from the Lok Sabha records . 

SHRr SHIVRAJ V. PATIL: Sir, if I know . 
the date I can answer his point. 

SHRI AZIZ QURESHI: Suppose date is 
not readily available at the moment. will you 
please tat<e action, if such a proposal is now 
made? 

SHRI SHIVRAJ V. PATIL: As I said 
earlier in my reply, in view of Chitrakoot's 
importance ..... 

SHRI AZIZ QURESHI: Mr. Speaker, 
Sir, I am talking about the proposed Central 
Development Authority for Chitrakoot, the 
setting up of which would simplify matters 
and the Ministry would have a direct control 
over it. 

SHRI SHIVRAJ V. PATIL: The Tourism 
Ministry does not set up any Central Devel
opment Authority. 

[English] 

SHRI AJAY MUSHRAN: Sir, the Civil 
Aviation Ministry definitely deserves to be 
cong ratulated for expansion of air services 
in the country. But I regret to inform him, 
through you Sir, that Jabalpur is a place 
where in early 1988, there were two air 
services, one of the Indian Airlines and the 
other of Vayudoot, how, it has been de
creased to one. You are also aware that the 
Ministry is going to get some more Boeing 
aircraft and most of the routes will be served 
by Boeing in the near future and Avros will be 
going out of commission. The case of mak
ing the landing strip of Jabalpur airport fit for 
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operation of Boeing has been going on for a 
long time. Inspite of the fact that the land 
required for expansion belongs to the State 
Government they are ready to part With that 
land and the Ministry of Defence, who had 
certain objections because of air safety of 
certain defence installations at Jabalpur, has 
now given the 'No Objection Certificate', as 
far as my information goes, and all is clear for 
the Civil Aviation Ministry to undertake the 
job of expanding the landing strip with ~ "iew 
to make Jabalpur Airport fit for Boeing opera
tion. When and how are you going to I1l1ple
ment this? What is the target date by which 
you expect to complete this task sinc~ It is 
not a very stupendous task? Jabalpur hac:; to 
be made fit for Boeing landing. When IS it 
going to happen? 

[ Translation1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): When will the turn of 
Wardha come? 

MR. SPEAKER: Shri Sathe, the que~ 
tion has been hijacked. 

[English} 

SHRI AJAY MUSHRAN: No Central 
Minister wants to come to Jabalpur because 
there is no Boeing service and in Vayudoot 
service, you don·t even serve water or tea. 

[ Translation] 

MR. SPEAKER: The Second thing is 
that , had told him that flights should be 
punctual, no matter if services are curtailed. 

(English] 

SHRI SHIVRAJ V. PATIL: Even though 
this is not directly connected with the main 
question, I would liketo say that we would be 
interested in doing something for Jabalpur 
but there are technical difficulties. You know 
that we have ammunition depot over there. 
We are told that if a bigger aircraft flies over 
that area, because of the vibration, ignition 
can take place and it can explode. This is the 

, 

technical objection raised by them. As far as 
my information goes, the Defence Ministry is 
still objecting. But our people are going to 
meet the Defence Ministry people and I think 
this can be sorted out and then we can look 
at it. But it is not always possible to construct 
the airport, provide landing facilities, tea and 
coffee, etc. at one and the same time. Let us 
please understand that Vayudoot services 
are going to be used in the country as bush 
operations. They are only for short distance 
operations such as half-an- hour or one hour 
flying. And in Vayudoot. we do not have 
enough space to carry eatables, drinking 
materials, etc. • 

SHRI VASANT SATHE: It is very diffi
cult even to carry human beings. 

SHRI SHIVRAJ V PATIL: On the one 
hand, we are trying to meet the requirements 
of the human beings, and on the other hand, 
we receive innuendos. Kindly understand 
that Vayudoot is mainly meant for a particu
lar kind of operation. Do not compare the 
operation of the Vayudoot with that of the 
Indian Airlines of Air India or for that matter 
any other Airlines. The very purpose should 
be understood and let us be little kind to
wards Vayudoot. 

[ Translation] 

SHRIMATIVIDYAVATICHATURVEDI: 
Mr. Speaker, Sir, I am grateful to the hon. 
Minister for efficient functioning of his de
partment and for providing Boeing or 
Vayudoot services to a numberof places. As 
the hon. Ministersaid, Vayudootcannotcovgr 
long distances, I request him to accept my 
suggestion. The Vayudoot flight from Delhi 
to Jhansi - Orchha - Khajuraho and Chi
trakoot takes less than 30 minutes. All these 
places are tourist spots. Jhansi is a place of 
historical importance and so is Orchha which 
IS a place of religious and tourist importance 
as well as birth place of Chandra Shekhar 
Azad and is situated of a distance of 20-25 
kilometres from Jhansi. Similarly Khajuraho 
and Chitrakoot are also important. Will he try 
to provide Vayudoot services for these 
places? If this step is taken I shall be very 
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grateful. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, 
Sir, when some han. Member praises the 
performance of our airlines, we fell very 
happy. I thank you and the hon. Member for 
acknowledging our efforts. Presently, we are 
facing shortage of aircraft. Just today, I came 
to know that we are going to get two Dornier 
aircraft from the Defence Services, Only 
after their delivery we shall be able to do 
something for that area. I shall be pleased to 
help and efforts will definitely be made But 
let this not be taken as an assurance. I shall 
definitely try. 

SHRIMATI VIDYAVATI CHA TURVEDI: 
The han. Speaker spoke about the punctual
ity in operation of the flights. The departure 
timing of the flight for Khajuraho should be 
changed from 1.00 P.M. 10 10.a.m. 

MR. SPEAKER: Let this end here. 

Next question, Shri Mullappally Rama
chandran. 

[English] 

Passenger and Cargo Traffic handled at 
Trivandrum Airport 

"106. SHRI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state. 

(a) the details of passenger and cargo 
traffic handled through Trivandrum Airport 
from January to June, 1989: 

(b) whether the profit earned at thE:! 
Trivandrum Airport during this period ex
ceeds the profit during the corresponding 
period in 1987 and 1988; 

(c) if so, the details thereof; ~nd 

(d) the routes which earn the maximum 
profits for Trivandrum Airport? 

THE MINISTER OF STATE OF THE 

MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) to (d). Air 
India, Indian Airlines and Vayudoot alto
gether handled 253462 passengers at Tri
vandrum Airport during the period JanlJary 
to June, 89. During the same period 6132 
tonnes of Cargo was also handled. There is 
no system of working out routelinked profita
bility of an airport. 

SHRI MULLAPALL Y RAMACHAN
DRAN: Sir, Trivandrum airport has twenty or 
more international flights weekly and this 
particular airport caters to the needs of 
hundreds of thousands of Kerala passen
gers who are living abroad, specially in Gulf 
countries. Under these circumstances, I 
would like to know from the hon. Minister 
whether any survey has been conducted to 
explore the possibility of declaring this air
port as an international airport. If not, is there 
any recommendation or proposal with the 
Government at present? 

SHRI SHIVRAJ V. PATIL: Sir, this kina 
of question has been answered time and 
again on the floor of the House. As a matter 
of policy we don't want to declare any of the 
airports in the country as international airport 
apart from the four international airports which 
we have here. But atthe sametimethere are 
some very important airports which are 
important for international traffic also and 
Trivandrum is one of them. So, all the facili
ties for handling the international traffic will 
be provided and being provided but as far as 
declaration AS concerned, which involves 
certain other things, it is not going to come. 

SHRI MULLAPPALL Y RAMACHAN
DRAN: From the answer given by the Hon. 
Minister it is known that Air India, Indian 
Airlines and Vayudoot together handled 
253462 passengers at Trivandrum Airport 
during the period January to June 1989. 
During the same period 6132 tonnes of cargo 
was also handled. Under these circum
stances I would like to know from the Hon. 
Minister whether there are any schemes or 
proposals for the improvement and renova
tion of Trivandrum Airport for providing facili
ties to passengers as well as cargo facilities 
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and if so, what are the proposals with the 
Ministry? 

SHRI SHIVRAJ V. PATIl: Sir, the proc
ess of developing the airports and the termi
na! building, airstrips and the cargo handling 
facilities is all the time going on. As far as 
specific details are concerned, I will send 
them to the hon. Member in writing. 

[ Translation] 

SHRI DAL CHANDER JAIN Mr. 
Speaker, Sir, I would like to know whether 
the hon Minister has formulated any pro
posal to meet the fast increasing demand for 
providing airlinks in different parts of the 
country and the time by which such a pro
posal would be executed? There are some 
important places which are situated between 
two airports. One such place is Sagar whIch 
lies between Bhopal and Jabalpur. It is about 
200 kms. from both the airports. There should 
be no hitch i.n providing air services to Sagar. 
The Madhya Pradesh Government has also 
submitted a proposal in this regard. Besides. 
the need of the area has also increased a lot. 
I would like to know by when Sagar will be 
linked by Vayudoot or Indian Airlines. 

SHRt SHIVRAJ V. PATIL: Sir, Air India, 
Indian Airlines, Vayudoot and other organi
sations like International Airport Authority 
and National Airport Authority have prepared 
plans for the next five to fifteen years and we 
have a rough estimate with us. A huge sum 
is needed for this entire development work. 
We shal! constitute a committee to look into 
all these aspects. We need about Rs. 20,000 
crores for an these things. The question is 
howtocollect such a huge sum of Rs. 20,000 
crores and utilise it properly. Indian Airlines, 
Air India and other organisations are also 
trying to complete their work according to the 
ptan. 

So far as the question of connecting 
Sagar with air services is concerned, it is the 
Indian Airlines and Vayudoot which looks 
after it. The Ministry merely provides them 
broad guidelines about the distributions. We 
do not decide the routes or connections to be , 

• 

provided between two stations. We shall 
see if something can be done regarding your 
suggestion. I will be very happy jf something 
;s done but you will excuse me if we are 
unable to do anything. 

[English] 

SHRI T. BASHEER: Sir, the hon. Minis
ter is right in saying that the issue of declar
ing Trivandrum Airport as an international 
airport has come in this House time and 
again because that is a long standing ge 1U

ine demand of the people of Kerala. My 
colleague Shri Ramachandran has correctly 
stated that about 20 international flights per 
week are operating from Trivandrum Airport. 
And from the details, it is understood that 
within six months about 253462 passengers 
were handled at Trivandrum Airport. So, I 
would like to know from the Minister whether 
it is correct to say that the National Airports 
Authority have recommended the upgrada
tion of sorne airports in the country, and 
whether Trivandrum airport is one of those 
airports suggested by the National Airports 
Authority of India. If so, what steps have 
Government taken on those recommenda
tions; if not, does Government propose to 
constitute a committee to go into these 
aspects, and if so, what are the details 
thereof? 

SHRI SHIVRAJ V PATll: It is not only 
the Trivandrum airport which is asked to be 
declared as an international airport. Demands 
have come from people in Andhra Pradesh 
for declaring Hyderabad as an international 
airport, from Gujarat for declaring Ahme
dabad as an international airport, from Orissa 
for declaring Bhubaneswar as an interna
tional airport, and from the people of Mahar
ashtra for declaring Nagpur as an interna
tional airport. Bangalore is also there. There 
are many other States ... (/nteffuptions) 

SHRI T. BASHEER: Government must 
have some criteria for this. (Inten'L'ptions) . 

SHRI SHIVRAJ V PATIL: Also Jaipur 
and other places. So, demands have come; 
and the policy of the Government of India ;s -
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to have only four international airports for the 
time being; and we are not going to declare 
others as international airports. 

As far as development of these airports 
is concerned, for the information of the hone 
Member and the august House, I would like 
to say that we have taken up the develop
ment of many, many airports in the country. 
Ahmedabad ;s one; Nagpur is another. 
Bhubaneswar is there, Bangalore is there : 
and Trivandrum is very much there. And 
there are Chandigarh, Patna, Lucknow and 
Guwahati. These airports are being devel
oped, and the development of these airports 
is being done by the National Airports Au
thority. It ;s not necessary to have a separate 
committee for these things. Those who are 
working in the National Airports Authority are 
experts in this area, and they do have some 
plans, and all those things. Details about all 
those things can be provided to the hon. 
Member, if the hone Member wants to have 
them. 

Power Project in Delhi with World Bank 
Aid 

*107. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government have a pro
posal to set up a power project in Delhi with 
Bank aid; 

(b) if so, the cost and the capacity of the 
project; and 

(c) the amount of World bank aid ex
pected to be obtained fOt' that project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRt KALPNA TH RAI): 
(a) At present there is no proposal to set up 
any Power generation project in Delhi with 
the aid of World Bank. 

(b) and (c). Does not arise in view of 
reply to part (a) above. 

SHRIMATI JAYANTI PATNAIK: From 
the newspaper Economic Times dated the 
30th June 1989 it appears that the Chief 
Executive of DESU had said that a World 
Bank project was being mooted, with tHe 
help of Rs. 90 crores from the ~'orld Bank 
which should help the creation of 400 KVA 
power ring around Delhi, and which would 
also insulate Delhi against power faults in 
the flow of electricity. I would like to know the 
reaction of the Government to those as well 
as the plan of the Government to overcome 
the power fault in the flow of electricity to 
Delhi, which is generally seen. 

SHRI KALPNATH RAI: The National 
Capital Thermal Power Project at Dadri 4 x 
210 MV is under construction; and 400 KV 
Ring Main line is also under construction. 

As far as the first project is concerned, 
there is no problem in regard to World bank 
loan. As regards the second project, viz. 400 
KW Ring Main around Delhi, the World Bank 
have provided an amount of $ 60 million for 
this project as part of NTPC's National Capital 
Power Supply Project. 

In order to ensure the financial viability 
of DESU and to enable it to achieve the 
surplus-(400 KV line) . under this OESU 
project-agreement, the borrowers shall 
furnish to the Bank a satisfactory plan for the 
financial strengthening of DESU, and shall 
thereafter implement the said plan. This plan 
;s under consideration to facilitate supply of 
power to Delhi. 

SHRIMATI JAYANTI PATNAIK: What 
is the projected power need of Delhi at 
present and alsc by the next Plan? Is it not 
a 1act that there is a gap between the pro
jected demand and its availability? In view of 
the fact that, the power which was to come 
through Bhakra, Singraulj and Rihand sys
tem is disrupted due tt) one reason or the 
other, and also in view of the fact that the flow 
of people from all over the country to Delhi is 
increasing and also the industrial growth is 
increasing, how does the Government pro
pose to meet the demand of Delhi? Is there 
any specific plan for it? 



21 Oral Answers SRAVANA 3,1911 (SAKA) Oral Answers 22 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): It is true that the Capital 
region is growing very fad. The population 
itseH is growing and the demand of Delhi for 
power is growing. By the turn of the cen
tury-just now there are ten years nearly
the demand in Delhi alone will be 3000 MV. 

SHRI KALPNATH RAI: It Will be 3500 
MW. 

SHRI VASANT SATHE: If we were to 
make up, we will have to set up in Delht 
sufficient generation capacity. We are al· 
ready setting up a Capital Region Power 
Station of 800 MW at Dadri. In addition, there 
is a proposal to set up a gas-based station 
also in Delhi of about SOO MW. Apart from 
this, the proposal is to set up HVDC, that is, 
high voltage direct current line coming from 
Rihand and Singrauli region to Delhi so that 
it can being nearly 1,500 MW worth of power. 
Then there is a ring tine of 400 KV all round 
Delhi; that is being set up with the help of the 
World Bank, which has already provided 16 
million dollars worth of assistance; this will 
cost about Rs. 159 crores-this ring-main. 
This ring- main, with these provisions of 
bringing in power, will help to overcome the 
power shortage of Delhi. As it is today, I can 
say that, out of 71 0 million units requirement 
in June, we have fuHilled 692 million units 
requirement. Therefore, the shortage was 
minimal this year. Our intention is to see that 
Delhi's requirement is fully met. 

[ Trans/ation] 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker. I would like to know from the hon. 
Minister the criteria adopted for according 
priority while processing World Bank loar. 
The Government got a loan from the World 
Bank for a 400 MW power project but apart 
from this Delhi has many other priorities. 
One of them is to replace the present sup
pling line in old Delhi by which will cost Rs. 75 
crores. The Government cannot bear such f1 
heavy burdell. The people are facing lot ~f 
difficulties. Has the Government sought 

World bank aid or does it intend to approach 
it for a loan to lay the cables under-ground in 
old Delhi? 

SHRI VASANT SATHE: Mr. Speaker. 
Sir. I fully agree with the hon. Member that 
there is a need to lay all the cable under
ground in old Delhi as the present system is 
unable to meet the requirement of the area. . 
We shall examine as to how to provide 
assistance to DESU either in the form of a 
loan from the World Bank or by mobilising 
resources from somewhere else. 

[English] 

DR. KRUPASINDHU SHOI: Hon. 
Speaker,l am very muchthankfultothe hone 
Minister because he is trying to augment the 
installed generation capacity. But at the same 
time the transm ission and generation losses 
are so high that unless and until they are 
stopped increased augmentation of capac
ity will be fruitless. So, in this connection, I 
would like to know from the hon. Minister 
whether there is any indigenous fabrication 
of high tension velocity wire by which it 
comes from the molten material of alumin
ium. My information is that high tension wire 
is being imported for use in the country. I 
want to know whether any indigenous firm or 
corporation has been given a licence for 
producing high tension velocity wire in the 
country. As NELCO is producing aluminium 
in the country. will he examine this proposal 
so that transmission and generation losses 
can be reduced to four to five per cent as it is 
done in the USSR? 

SHRIVASANTSATHE: Ithankthehon. 
member for his valuable suggestion. We will 
difinitely examine it. 

[ Translation] 

PROF SAIFUDDIN SOZ: Sir t the ques
tion relates to Delhi. We will be happy if 
power supply in Delhi is improved but let 
Kashmir too have more electricity. 
[English1 

Despite the best intentions of the hone 
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Minister for Energy and his efforts, we have 
the worst shortage of electricity in Jammu 
and Kashmir State, particularly the Kashmir 
Valley. Now, the work is going on some 
projects Hke Dulhasti and Uri Project. On 
Dulhasti the work is very sluggish, very slow 
and there is no hope in the immediate future 
that we shall have enough electricity. Our 
industrial pace is very slow. We require 
electricity at this moment for consumption In 
the houses and our need is not more thc..n 
450 Megawatt. 

Mr. Sathe had once said, and I quote 
him: "Give me more money, r will give you 
more electricity". Now, since a reference has 
been made to the World Bank, I would 
demand of the Minister that he involves the 
World bank so far as the generation of elec
tricity in Kashmir Valley is concerned be
cause we have not been able to take electric
ity to the Kashmir Valley even from Sala!. 
Therefore, would he kindly consider to in
volve. World bank and provide funding for 
providing electricity im mediately to the Ka
shmir Valley? 

SHRI VASANT SATHE: As far as the 
problem of Kashmir is concerned, the main 
problem is in the Valley and that problem is 
of reaching power to the Valley from the 
Jammu side where electricity is generated at 
Sala!. Therefore, for solving the immediate 
problem in the Valley, we had cleared agas
based thermal power project for the Valley. 
and cleared it for the State Government. 
( Interruptions) 

Sir, therefore to solve the immediate 
power problem of Kashmir valley, the best 
thing would be to set up a gas-based one. 
When I said the word 'gas', it can be naphtha, 
ISHS .. (Interruptions) 

PROF. SAIFUDDIN SOZ: It is very 
cost.ly. 

SHAI VASANT SATHE: No power is 
costlier than 'no - power'. And it will be better 
for the valley to have some power at least. 
On their asking we cleared 100 MW unit. I 
would plead with the State Government to 

set it up as early as possible so that at least 
the need in the coming winter would be 
somehow is met. 

As far as taking power from Salal is 
concerned, it is well-known to the han. 
Member and to everybody, I will reply again, 
that we have already given the contract to 
Russians to set up the transmission lines 
and that will be completed in about two 
years. As soon as that is done, the power 
shortage problem of the valley will be solv~d 
permanently. 

[ Translation] 

MR. SPEAKER: Hon. Minister, what 
happened to the Solar Power Station of 30 
MW capacity which was proposed to be 
installed at Abohar? 

SHRI VASANT SATHE: Yes, Sir, it is 
being installed at Jodhpur. 

SHRI SPEAKER: No, I am talking about 
the one that was proposed to be installed at 
Abohar. 

SHAI VASA NT SATHE: We will con
sider that also. Sir. 

MR. SPEAKER: Shrimati Patel 
Aamaben Ramjibhai Mavani. Shri Syed 
Shahabuddin. 

[English] 

Electrification of Villages 

*110. SHAI SYED SHAHABUDDIN: Will 
the Minister of ENERGY be pleased to state: 

(a) the number of villages electrified 
d'Jring the last three years in the country, 
State-wise and year-wise; 

(b) the number of vinages proposed to 
be efectrified during 1989-90, State-wise; 
and 

(c) the criteria for the allocation of Cen
tral Funds for Aural electrification in various 
States? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAij; 
(a) to (c). A Statement is given below. 

(a) State-wise number of villages elec
trified during the last three years in the coun .. 
try is given below at Annexure I. 

(b) State -wise number of villages to be 

electr~ied during 1.989-90 is 9iven below at 
Annewre :lI. 

(crThe pla~nmg Commi,sion allocat_ 
the Cantr,' funds lor rural efectr~tcation to, 
various Slates On th~ bilSis of the present. , 
level of el,ctrific;ation in the States, the past 
performance, tile poterttiality of the State to 
execute the pr09ramme and the total availa
bility of re$ources in the Annual Plan for rural 
electrification. 
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., _... ... ._ ... _, 

Target for Village electrification during the year 1 ~90, : . 

5/. No. 5tafelUTs 

(1) (2) 

1. Andhra Pradesh 

'-2 .. ,. _. , "Arunachal" Pradesh " .. 

. " 3.-· ··· . Assam " 

· 4.. .·Bihar 

$~ . GO?! , . 
. '6; '\.... GLijaraf· · 

! \"..l:. "'. : I 

7. Haryana 

8. , I Him~chal Prad~sh .. 
.. • .- ,I • • : ' .i ~ ... ; ... _ '.)~ ? ; ... . , ;- · f, " ' . . : : 

9. Jammu & Kashmir . 

10... . ,Karnatak,a,, · 
.i . . ': .. . . t,._, · .: ' .. Il .,," .-_ 

11. K~ra(~ . 
'" " .>. .l. '0. ,- ,. -/ ; " 

12.: . 'Madhya; Pradesh 
i . _ 

1,a 
.. .. ... .... j.: :./, .; ," 

Mahara.s,htra .. 

14. ' ," Man1pur 
J ' _ , " : ) ., .... 

15. . ,Megllii~av.a ). 

:16. . . . Mizoram " 
,'~ ',--11:" : _.-I) ,·· ·>· .~ :~, ' ;-" :,, 

1 r~ ' ' Na9~land ' ; 
". , . ~ . 

J8.r ,: . Orl~S~ , " 

1-9. " , Punjab .• , .'. 
" ' .. 

20. Rajasthan 
.. ; .! ". . 

21. ' .$ikJ<~ " ' .. 
22. . ., ; Ta'I'#ifNadu . 

~ .., ~'" ~-.. ~ ' . : : ~ '. " . ,.: 

· 23. , " thpura '; 
. ~. . I • ,. . . , ' 

" ,._. 

24: .' Uttar 'Pradesh ': , ;, 
',' " ~,; , .. " -:. ~~ " .~ ..... . .. .. ,~ . 

. " , 

· 25. ;._' . Wesl Ben ~r :." · . ", .... , .. , '. ,,', ... , . ' .. 9 .. ,: "" , '. 
Total (States) 

. : . '\ • "1 

. ViI/8gB ' 
:. E1ectrfl1catiort· 

(3) 
, ! ': : " ., ' ': ,,"1.::, • . 

650 _., . . . \ ~-
.• - ! ,,",' . ' ; 

.. 1·35····_ .. 

'1703 .... 

2300 " . 

40W 

I f ........ : 

100 " 

.3Q, 

2700 , . 

"';~' 150" 

2SC) 

: 2$0 ; 
t· ••• 

65" " 
.~. n ·' : ' 

, rJ i .. ··: ~ . .., ;' 

.'-7~ :: 

.~ (" ~ ·.~ .i ! 
_, 

' , .. ..:.. .. 
: :: . ~ ... ) . ~. ~ 

'):1 : ~', ._ 
' · ·1~~A i.' . ou " 
~.;.~:, . '", ~ ~: 

2366'::' 
. '" ..t :' ~ , ~ 

,, }s§h ::., 
_., - ~ I 
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(1) (2) 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Daman & Diu 

5. Delhi 

6. Lakshadweep 

7. Pondicherry 

Total (All India) 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir, my first question relates to the 
last sentence of the statement. It says that 
the allocation depends on the total availabil
ityof resources in the Annual Plan for rural 
electrification. That I .;uppose is obvious
that allocation will depend on the availability 
of resources. But what I would like to know 
from the han. Minister is, keeping in view the 
national target of total rural electrification, 
which the han. Minister indicated to me in a 
letter, by the year 1990, keeping these fac
tors in view, whether the allocation of funds 
underthe Five Year Plan itself and the amount 
spent to far have been adequate for meeting 
the national target. 

[ Trans/ation] 

SHRI KALPNATH RAI: Mr. Speaker, 
Sir, Sir, out of about 5 lakh 89 thousand 
villages in the country 78 per cent villages 
have been electrified as on 31 st May, 1989. 
The Planning Commission also provides 
matching grants for this purpose to the States 
depending on the resources mobilised by 
them. R.E.C. allocates funds on the basis of 
need-based programme. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir, perhaps the hon. Minister has 
not fallowed my question properly. I want to 
know whether the amount allocated for the 
rural electrification is sufficent to achieve the 
national target? 

SHRI KAlPNATH RAI: Mr. Speaker, 
S\r, an 01 us know that we have Hmited 
resources and there \s pauc\t~ 0\ \unds. then 
the Government has given priorit~ • 

(3) 

14231 

electrification and 78 per cent of the villag~s 
in the oountry have so far been electrified. 
There are ten States in the country where 
cent-percent electrification has been done. 
The State Government of Bihar, to which the 
hon. Member belongs, should also mobilise 
resources on its own .... 

SHRI SYED SHAHABUDDrN: That 
State Government does not work ..... 

DR. G.S. RAJHANS: It is not fact. 

SHRI KALPNATH RAI: The Planning 
Commission grants money on the basis of 
mobilisation of resources by the State Gov
ernment. The R.E.C. releases the funds 
thereafter. The funds are granted on the 
basis of minimum requirement and State 
Governments implement scheme. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir, I want to tell the hon. Minister 
that the sum earmarked for this purpose is 
not sufficient. Now, I want to know from as to 
how many villages in the country would De 
left without electricity after 1990? 

SHRI KALPNATH RAI: Mr. Speaker, 
Sir, I want to tell the hon. Member that in all 
about 51akh 78 thousand villages were to the 
electrified. So far as the question of remain
ing vinages ;s concerned it would depend on 
the mobilisation of resources by the State 
Governments. We shall give matching. It 
depends on the State Governments to plan 
for cent-percent electrification or not? The 
Central Government is ready to provide funds 
\0 tnp\'Y' 
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WRITTEN ANSWERS TO QUESTIONS 

[English] 

Acquisition of Aircraft by Air India 

*101. SHRI H.M. PATEL: Will the 
Minister of CIVIL AVIATION ANDTOURISM 
be pleased to state: 

(a) whether the Indian Airlines and the 
Air India have recently acquired a large 
number of aircraft; 

(b) if so, the details thereof; 

(c) the number of aircraft imported and 
from which country; and 

(d) the price paid for each aircraft? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHAI SHIVRAJ V. PATll): (a) to (d). 
Indian Airlines has recently acquired 5 Air
bus A-320 aircraft (2 in June 1989 and 3 in 
July 1989)from MIs. Airbus Industries France, 
against the order for 19-Airbus A-320 aircraft 
placed by the Corporation in March, 1986. 
Indian Airlines has, with the approval of the 
Government, also placed a further order for 
12 additional Airbus A-320 aircraft in June, 
1989. The total project cost of 31 Airbus A-
320 aircraft is Rs. 2402.80 crores including a 
foreign exchange component of Rs. 2218.98 
crores. 

Air India has, in October/November, 
1988 acqUired 2 Boeing 747-300 Combi 
aircraft from Mis Boeing Company, USA at a 
total cost of Rs. 371.74 crores. Government 
approval has also been conveyed to Air India 
for placing an order on MIs Airbus Industries, 
France, for acquisition of 2 Airbus A-310-
300 aircraft at the total estimated cost of Rs. 
217.81 crores with a foreig!" exchange 
component of US $ 136.43 milfion. 

[ Translation] 

Power Shortage In Rural are88 of 
Qularat 

*109. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Government propose to
take any concrete steps in view of shortaae 
of electricity in the rural areas of Gujarat; 

(b) whether Government propose to 
have any new scheme to remove the power 
shortage in Gujarat; 

(c) if so, the details thereof; 

(d) if not. the reasons therefor; and 

(e) the names of the States alongwith 
the names of the new projects started by 
Union Government to remove the power 
shortage? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) Power supply to various consumers in 
rural/urban areas in a State is decided by the 
State Authorities, keeping in view the overall 
demand for power and availability. In the 
State of Gujarat, power supply to agricultura' 
sector at present is being supplied 0" an 
average for about 16-22 hours per day. 

(b) Yes, Sir. 

(c) and (d). It is tentatively proposed to 
add a capacity of about 1513 MW in Gujarat 
during the Eighth Plan period in the State 
Sector. 

(c) The following projects in the Central 
Sector have been set up and/or are under 
execution in the Western Region:-
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Name of Project 

. ~1. Koma STPS 

" ~ ~ .~ Vlndh}!CJch,}I STPS 
I , • 

3. Tarapur (Nuclear) 
(. 

4. KawasG T 
1 

S. Kakrapara (Nucl~ar) 

Coal Based Industries near Coal Mines 

*111. DR PRABHATKUMAR 
MISHRA: Will the Minister of ENERGY be 

t 

pleased to state 

(a) the number of industries based on 
coal frpm South-Ea$tern Coalfields, 
anaspur, established; 

,..... + ... 

(b) j the names of the places where 

these Industries have been established, and 

! r 

. ,c~ wh~~her tl1ese Tnd14stdes nave been 
established ne~rt reh~bilitafJqo centres for 
the displaced persons or near coal mines? 

THE MINfSTER OF SlAtE rN THE 
DEPARTMENT OF COAL IN THE M1NISmy OF ENERGY (SHFtf C K JAFFAR 
SHARIEF)' (a) to (c). Large number of 
indusfrlal units receive coal from South 

Eastern Coalfields Ltd, Bilaspur Most of 
these units are located In Madhya Pradesh, 
Orissa, GUjarat, Rajasthan and Mahirash
tra States. 123 mdustr lat units are located 
near Coalfields In Ralgarh, Shahdol , 
Jagdalpur, SurguJa & Bllaspur D,stricts of 

Madhya Pradesh State and In the Orissa 
State. Some Of the Units are located nearthe 
coal mines i:\nd a tew near rehabllrtatlon sItes 
for persons dl$pJaced on account of imple~ 

, < 

mentation of coal proJects. 

State CcJpaeity 

M.P. 2100 MW \ 

M.P. 1200 l.A<it' 
~ 

Maharashtra "420 MW 

GUJarat ~O MW" 

, 
'4.70 Gujarat MW 

[English] 

Discovery of Oil and Gas in Tripura 

*112. SHRIV SFlEENIVASAPRASAD. 
Will the Minister cf PETROLEUM AND 
NATURAL GAS be pteased to state' 

(a) whether the 011 and Natural Gas 
Commission has unde_rtal<en some new 
areas for 011 exploration mJTrioura pnd other 

pfaces; 

(b) If $0, the details thereof, 

(c) the achievement of the a,l and 

Natural Gas Commission In the field of 011 

exproratlon programme in various parts of 
the country during the last three years along 
with cost and Investment; and 

) 

(d) what fu rther steps are being taken to 
reach InaccesslbTe areas of Assam and 
M,zoram for 011 exploration? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHAMA DUTT): (a) 

Yes, Sir 

(b) ONGC has taken following new 
~reas In the country for exploratory dritling:-
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Tripura' 

Mizoram 

Nagaland 

~ Cachar 

(Assam) 

'Rajasthan 

Agartala Dome. 
Tidh'na and 
HarharganJ 

'Reng'te 

Bandersulia 

Patharia 

Sanchor 
and Shahgarh 

Bihar Ganauli 

M.P. Nurpur 

Tamil Nadu - Andimandam 
and Chnatram 

Bombay SM-79 
Offshore 

(c) P.s a result of the exploration efforts 
on ONGe, there has been reserve accretion 
of about 1028 millIon tormes of 011 and oil 
eqUivalent of gas In the last three years. 
These accretions hav~ been mainly In 
Krishna-Godavan basin In Andhra Pradesh, 
Cauveri Basin in lamlf Nadu, Cambay Basin 
in Gujarat, Upper Assam ~nd Assam-Ar
akan lold belt 'an'd Tripvra and Bombay Off
shore. 

, The details of investments made by 

ONGC during 1he last three years are as 
onder:-

Year Rs. (crores) 

1986-87 2144.21 

1987-88 1895.57 

1988-~ 2336.00 

The present cost of fmdlng a tonne of 
~ 

geologIcal reserve of oi1/oil equivalent 01 gas 
is around Rs. 28/-

(d) ONGC has 'introduced new and 
additional data acquisition techniquas in the 
r~lativety mOre inaccessible atEi21S Of Assam 
and Mlzoram. These are-aero-magnetic 

I 

surveys and study 'Of space immageries 
(remote sensing). 

J • ' 

Funds of NAA Plans 

·113. SHRt BANWARI tAL PUAOHtT: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:-

(a) whether several plans of the Na
tional Airports Authority regarding mannintl 
the airports, extension of r)Jnways, iostatlla
tion of Instrument Landing Systems, etc. are 
not being implemented owing to paucity of 
funds as reported in the Hindustan Times 
dated 2 June, 1989; 

r 

(b) if so, the details thert9of; and 

(c) the steps being taken by Govern
ment to provide necessary budgetary sup
.port to the National Airports Authpr:ity for its 
effective functioning? 

. 
THE MINISTER OF STATE OF THE 

MIN ISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) to (c). 
Due to overall fmanclal constraints, the 
Seventh Plao Outlay for the CIVil , AViation 
Sector was reduced and consequent'y aHo-

I 

cations for the NAA,OGCA were al$o re-
I 

duced, as a result of which execution of 
\ I 

certain schemes having low priority had to 
be postponed., 

• r 

The Natlonal Airports Authority has 
raised Route Navigational Facility Charges. 
introduced Terminal NavIgational, Landing 
pharges and levleo ~ P~ssengers' Service 
Fee. They are also Implementing various 
other mefhods of increasing their sources of ... 
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revenue. 

A proposal to provide add itional budget
ary support to the National Airports Authority 
is already under examination. The details of 
the final decision regarding the schemes 
which have to be dropped will only be avail
abl3 after the resource position is clear. 

Incentives to Hotels and Travel Trade 

*114 SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of CIVil AVIATION AN D TOU A ISM 
be pleased to state: 

(a) the concessions/incentives being 
offered to hotels and travel trade at present; 

(b) whether there is a need to provide 
more incentives to the hotel industry for its 
growth; and 

(c) if so, the details thereof and the 
steps proposed to be taken by Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) State
ment I & 11 giving details of concessionsl 
incentives being offered by Government to 
hotels & travel trade, at present, are given 
below. 

(b) and (c). Development of tourism 
being an on going process, there is a con
tinuous dialogue with the hotel Industry and 
their views are always taken while consider
ing Government policy on incentives. 

STATEMENT I 

Details of incentives to hotels 

Fiscal & others: 
(i) Tax exemption in respect of 

Foreign Exchange Profits 

Written Answers 44 

under Section 80 HHD of In
come Tax Act. 

(ii) Tax exemption under Section 
80 CC in respactof investment 
in new equity. 

(iii) Tax Holiday under Sadion 80-
I in respect of 25% of the prof
its. 

(iv) Higher Depreciation Allow
ance @ 150/0 instead of 10% in 
resped of furniture and fittings. 

(v) Tax exemption under Section 
80 HH in respect of 20% of 
profits from hotels set up in 
backward areas. 

(vi) Central investment subsidy for 
hotels set up in backward 
areas. 

(vii) enhancement of rate of inter
est subsidy to 3% for loans 
granted to 1,2, and 3 star cate
gories of hotels, by IFCIITFCII 
SFCs. 

(viiI) Interest Rebate of 20% linked 
to foreign exchange earnings 
during the particular year. 

(ix) Incentive Quota of Foreign 
exchange@ 1 OO/ooftotal earn
ings for essential imports, 
publicity and promotion 
abroad. 

(x) Concessional Customs duty on 
imports of specific equipment/ 
machinery. 

(xi) ~xemption from Sections 21 
and 22 of Monopolies and 
Restrictive Trade Practices 
Act. 
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(xii) Priority allotment of L.P.G.gas 
telephoneltelex connections 
and other needs. 

Foreign collaboration 

(a) Permissibie in hotel and con
vention industry with hotel 
cha!ns, individuals or institu
tions possessing proven ex
pertise. 

(b) Both on management of fran
chise basis. 

(c) Foreign investment permis· 
sible in equity capital of the 
Indian Company up to 40% by 

foreign collaborator or any 
individual. 

(d) Dlvident or any payment due 
to foreign collaborator is repa
triable, as well as capital with 
appreciation thereof after 

payment of applicable taxes. 

Investment by Non·Resident Indians: 

(i) On repatriable basis upto 
100%

• 

(ii) On Non-repatriable basis upto 

40% in now issues of existing 

companies, and 

(iii) Upto 74% in new investments. 

STATEMENT II 

Incentives given to travel trade 

(1) Foreign exchange is made 
available to approved travel 
agents and tour operators for 
undertaking promotional tours 

advertising and attending 

conferences overseas. 

(2) 2.5 of thS;r net foreign ex
change earnings in a year is 
made available to them for 

import of cars and necessary 
equipment that helps in effi
cient functioning of their office. 

(3) Financial assistance is offered 
to the approved tourist car 
operators at easy terms for 
acquiring more cars and 
coaches. 

(4) EX-STC Cards made available 
to this Department are offered 
to approved tourist car opera
tors at reserve price. 

(5) At the instance of this Depart
ment, entry formalities for for
eigners have been relaxed in 
the restricted areas in India. 

World Bank Aid for Coal Projects 

115*. DR. DAnA SAMANT: Will the 
Minister of ENERGY be pleased to state: 

(a) whether World Bank has taken a 
decision to resume aid to coal projects in 
India recently; and 

(b) if so, the coal projects being as
sisted by the World Bank and the total amouryt 
to be spent on these projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a) and (b). World Bank aid has 
been made available to the coal projects 
listed below since the conclusion of the first 

agreement in May, 1984. Actual disburse
ment is based on the progress of the proj
ects:-
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Land ~uisltlon problems for Mining 
Pr~ 

*~ te SHfYMATlJ<ISHORI SINHA Wilt 
the WHISTER OF ENERGY be pleased to 

state: 

(a} wh'iJther s$veraJ f\}lnmg projects of 
CoaJ india Limited have be~n held up due to 

land ~\JISJtton problems. 

(b) If so, the steps taken to solve these 

problel1l$" 

(c) whether encroachrrent on the land 
IS also holding up acqUisition, and 

(d) ,4 so, whether any gUidelines have 

been sent 1q ~'e Stcj~ Governments in this 

r$gard? J 

THE MINISTER OF STATE IN THE 
D5PARTMENT OF COAL IN T-HE MtNIS
TRY OF ENERGY (~Rl C.K JAFFER 
SHARIEF) (a) and (c) Yes, Sir Non
availability of land IS affecting Implementa

bon of sqme of t~ -ongOJflg .an<! new coal 
proJects. Presently t there are 11 major coal 
pr,oJects wher~ progr~S$ of ¥lark has been 
affected due to ~nd ~cqulslt'on probrems~ 
Most of them are foca.ed In West Bebgal and 
BIhar 

Th~ are oftQn. :problems tn gettVl!} 
physlcaJ posse.s~lonot the lami ev~ thQ~h 
the legal proceechngs have been concluded 

ClOd ~pens.;lt1OO awarded Tile 1and ous
tees,-ar, nc>t sat~Jed by mele payment of 
lumpsum by way of compensation, solatium 

etc. but havt) tww- ~JiIfldmg~tation 
III Jthe for.m of 9f1\I)Ioyment of ~req 10" 

ooma fQr ... lbe -rest -()f #let We. Ca;s9S af 00-

CW1honsed ~p,attq(l of Jcmd by squatt~ 
are~lsoencouot~~ ~1OQatty. they too 
h~e ~~9 Qe'flandmg {eh.ktatl\)11 QA the 
s..- 1tf:l8$1t;l$,fof dISplaced IMd-o~t 
fflmd_. (. \ I f 

(b) and (d) The progress of h$kJ up 
projects IS constar'ltly mOnitored by the 
Department ,nd -concerned State- 3overn
ments are rapeate(ily requested to re.moye 
the bottlenecks. At behest 'Of the C$Ot{al 
Government, the cooOQn)ed State Govern
JIIlents have been p1.Jrsvaded to $$l ~ tilgh
Powered Revfew Committees. under Ci'\f8f 
Secretary, to constantly review and remove 
problems comIng In the way of speedy ac

qUisitIon of land tet QOai PfPJ9Cts The Cen
tral Government has also agreed to offer a 
liberal t'ehab~rta1ton ~ag. 10- land IOUS

te$9 The ootlte cost .ot the package whtch. 
among oth~ thmgs, prOVides to campen-. 
sate the net JoSS of earOlng to the -dIsplaced 
families, WIll be met by the coal compames. 

[1 rans/aflon] 

COl'1'llJlereial Usc\ of Domestic LPG 
Cylinder. 

* 119 DR CHANORA Si-iE.KMAR TRI
PATH! VJfU the Mlntster -of PETROLEUM 
AND NATURAL GAS be pleased to state 

(.a) V\(heth~r Goverom,ent are aware t~ 
LPG ~yllndertJ1meant 10r domestiC use are 
being uMtzed for comm.ere.~ purposes on a 
large scale, 

(0) Jf,~ .. whether Govc(pment I)ropo~e 
to taka any st~ tQ (lhec~ thtS misuse; 

(o} wheth@r<Ple cost Qf 'il P .. ~ eychn
~s .ssueq fordome$ItC ~K much less as 

cqmpaI'ed to ~chnders meant for oommer
clal use, 

(d) If $f). whlff"r Gctwenvnent will 
,.n~rte tnto the matter Md-take appropriate 
steps In ttus 'fegMt and 

THE MINISTER OF STATE OF THE 
MtNISTR'( OF PETROLEUM ANt> "'A TU
BALGAS-(.SHRlBRAHMAOUm· (a) and 
(b) A Statement IS gt~ IHtk>w. 
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(c) Yes, Sir. 

(d) and (e). An enquiry will not be 
necessary as the cylinders meant for d0-
mestic consumption are supplied at subsi
dised price whereas cylinders meant for 
non-domestic consumers are chargdd at 
higher price to ensure that there is no under
recovery. 

STATEMENT 

(a) and (b). The possibility of unauthor
ised diversion of LPG cylinders meant for 
domestic consumers to con. mercial custom
ers by unscrupulous elements cannot be 
rured out. The following steps have been 
taken by the oil industry to check this mal
practi~e: 

(i) Identification of non-domestic 
consumers; 

(ii) Blue-banding of cylinders 
supplied to non-domestic 
consumers; 

(iii) Organising random inspec
tions of distributors' and users' 
premises by field staff; 

(iv) Suppfy of cylinders of different 
size frr non-domestic users in 
a phased manner; 

(v) Maintenance of separate reg
jcsters by distributors for do
mestic and non-domestic 
users; 

(VI) Re-a"ocation of custorr.3rs 
from distributors indulging in 
malpt adices to other distribu
tors; 

(vii) Placement of separa\e indents 
by di"tributors for domestic and 
non-domestic refills; 

(viii) Inspection by officers of oil 
companies at various levels; 

(ix) Issuance of the LPG (Regula
tion of Supply and D~tribu
tion) Order, 1988 by the Gov
ernment, which empoWSr5 
designated officials for entry, 
search and seizure in cases 
where unauthorised diversion 
takes place; and 

[English] 

(x) Introduction of Domestic Gas 
Consumer Cards in a phased 
manner. 

Development of cottage Industries to 
Increase Employmert Potential in Rural 

Areas 

*120. SHRI PARAS RAM BHARDW.~: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the special steps taken during the 
last three yea~s to develop cottage indus
tries with a view to create additional employ
mer.t potential in rural areas and the results 
achieved in quanti!ative terms; 

(b) the details of assistance given for 
the purpose to each State and the number of 
families which have been benefited in each 
State during the last three years; and 

(c) the provisions made for the purpose 
in the next financial year for each State? 

THE MINISTER OF INDUSTRY (SHRr 
J. VENGAL RAO): (a) Ministry of Industry 
through KVIC promotes the development of 
cottage sedor in khadi and selected village 
industries. The Government has taken vari
\lUS steps during the past 3 years to give a 
fillip to the programmes of khadi and village 
industries which provide employment mainly 
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in the rural areas. These are:-

(i) KVIC Act has been amended 
so that newer industries in
cluding service activities can 
be taken up under its fold in the 
rural areas. 34 village indus
tries/service activities have 
been added to the original list 
of khadi and 26 village indus
tries. 

(ii) Instructions have been issued 
for coordinated action between 
the various field level agen
cies engaged in rural develop
ment. 

(iii) Special Employment Genera
tion Programm43 launched in 
drought prone, hill, border, 
tribal and backward areas. 

(iv) Libera!ised pattern of assis
tance extended to SCs/STs all 

over the country. 

(v) Under its progressive policy 
support for the KVI sector, 
Government has taken vari
ous positive and protective 
measures for promotion of 
khadi and village industries. 
These are: -special assis
tance for research and devel
opment, provision of public 
funes at low rate of interest, 
subsid;es towards interest, 
rebate on sale of khadi, prefer
ential treatment in regard t(1 
raw material supply, price and 
purchase preference KVl prod
ucts and excise and customs 
duty exemption etc. 

As a result of the various steps taken by 
the Government the employment in the KVI 
sector during the r>ast 3 vears has increased 
significantly. Details of employment during 
1984-85, 1985-86, 1986-87 and 1987-88 
are given below:-

Employment under khadi & vii/age industries 
(in lakh persons) 

1984-85 1985-86 

Khadi 13.05 13.47 

Village Industries 24.84 25.61 

Total 37.89 39.08 

(b) Stat~wise detail: about funds dic;
bursed and employment generated during 
1985-86, 1986-87 and 1987-88 are given in 
statement I and II. 

(c) Government has allocated As. 167 

1986-87 1987-88 

13.88 14.14 

26.82 27.66 

40.70 41.80 

crores (t :hadi-Rs. 70.0 crores and V.I-97.0 
/ 

crores) under plan programmes for the pro-
motion of khadi and village industdes to 
KVIC during 1989-90. Statewise allocation 
is made by the KVIC after discusGions with 
the State KVI Boards. 
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Introduction of Billing Machines In 
Hotel Janpath 

1014. SHRI". SREENIVASA PRASAD: 
Will the MINISTER OF CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether billing complaints from 
customers in Hotel Janpath, New Delhi still 
persist; 

(b) whetherthe management continues 
with the age-old system of manual billing of 
the guest's accounts and its not using billing 
machines which Nere earlier acquired by 
them for night purpose; 

(c) if so, the facts and details thereof; 

(d) the action proposed to be taken to 
introduce the billing system through ma
chines there; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) During 
1989-90, only two billing complaints have 
been received. 

(b) and (c). Manual billing system of the 
guest's accounts is being followed as NCR-
42 billing machines have because in-opera
tive and uneconomic. 

(d) and (e). It is proposed to introduce 
new electronic machines dUring the year 
1990-91. 

Import of Pipe Fittings by ONGC 

1015. DR. V. VENKATESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the 011 and Natural Gas 
Commission has been importing various 
kinds of pipe fittings of copper-nickel metals 

from abroad; 

(b) whether these fittings are regularly 
required for proper maintenance of the Oil 
and Natural Gas Commission's various pipe
lines; and 

(c) if so, the value of imports made 
during the 1988-89 and 1989-90 so far and 
the source of their origin? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). No, Sir. 

(c) Does not arise. 

Setting up of Refinery in Saurashtra, 
Gujarat 

1018. SHRI MOHANBHAI PATEL: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether Government propose to 
establish a refinery in Sauashtra region of 
Gujarat; 

(b) if so, the details thereof: and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUn): (a) to (c). 
At present there is no proposal to set up a 
refinery in Saurashtra region of Gujarat. 
However, a Working Group constituted for 
the form ulation of the VI 11th Plan would make 
appropriate recommendations for the crea
tion of additional refining capacity in the 
country. 

Target for Power Generation Capacity 
in Orissa 

1019. SHR' LAKSHMAN MALLICK: 
Will the Minister of ENERGY be pleased to 

state: 



73 Written Answers SRAVANA 3, 1911 (SAKA) Written Answers 74 

(a) whether any efforts have been made 
to achieve the power generation capacity as 
pertargets fixed for the Seventh Plan Period; 

(b) if so, the extent thereof; 

(c) whether Orissa Government has 
also approached Union Government to assist 
the State in this regard; 

(d) the likely shortage of power by the 
end of Seventh Plan; and 

(e) the details of its impactonthe Eighth 
Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). Yes, Sir. A generation capacity 
addition of 22,245 MW has been targetted 
for the Seventh Plan period. The capacity 
addition in the first four years of the Seventh 
Plan upt031st March, 1989, was 16714 MW. 
The target fixed for 1989-90 is 4892.4 MW. 

(c) The Seventh Plan target for capacity 
additions in Orissa is 483.5 MW out of whiCh 
a capacity of 260 MW has so far been added. 
It is anticipated that a capacity of 217.5 MW 
would be added during the year 1989-90. 
State Governments are assisted to com
plete the projects in time. The measures to 
assist the States include extensive monitor
ing of ongoing projects, expeditious supply 
of equipments and materials, visit to project 
sites by senior officers of the Government 
and Central Electricity Authority to identify 
and overcome constraints. 

(d) The anticipated energy shortage in 
Orissa by the end of the Seventh Plan IS 

expected to be about 32.4 percent. The 
shortage is, however, expected to be re
duced to the extent of availability of its share 
from the Chukha Hydroelectric Project in 
Bhutan and the likely assistance from the 
Captive Power Plants at NatIonal Alum inium 

Company Ltd (NALCO) and Indian Chrome 
Carbon Ltd. ('CCL). 

(e) As per the 13th Electric Power 
Survey, an ~nergy shortage of about 31.48 
per cent is anticipated at the end of the 
Eighth Plan (1994-95). 

Development of Coal Resources In 
Orissa 

1020. SHRI JAGNNATH PATINAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government prC?
pose to develop the coal resou rces in Orissa; 

(b) whether Orissa Government has 
also approached the Union Government in 
this regard; and 

(c) it so the specific steps being taken 
by Government for the development of dif
ferent coal mines in the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a) and (b). Yes, Sir. Geological 
Survey of India and the Directorate of Geol
ogy and Mining, Government of Orissa, have 
conducted exploratIons to locate coal de
posits in Orissa. These surveys have indi
cated coal bearulg blocks in Talabira, Gopal 
Prasad, Neelachal, Lingaraj, Bharatpur 
South, Gopalpur blocks etc. 

The total coal reserves in Orissa Stare 
as on 1.1.89 estimated at 41556.64 million 
tonnes. 

(c) Coal production from coalfields in 
Orissa was 10.93 million tonnes in 1988·89. 
This is expected to go upto 25.26 million 
tonnes by 1994-95 of which production from 
existing mines and sanctioned projects will 
be 12.86 million tonnes and production from 
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new projects will be 12.40 million tonnes. 
Some of the major coal mining projects which 
are planned to be developed in Orissa State 
for increasing the coal production during VIII 
Plan period are:-

i) Ananta CCP 

ii) Kalinga CCP 

iii) lingraj CCP 

iv) Samleshwari CCP 

v) Lakhanpur CCP 

Industries in Himachal Pradesh with 
foreign collaboration 

1021. SHRtATISH CHANDRA SINHA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whetherthe Himachal Pradesh State 

Industrial Development Corporation Limited, 
Shimla had submitted proposal for setting up 
some industries with foreign collaborations; 

(b) if so. the details thereof; and 

(c) the action taken to dispose of the 
application? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS

TRY (SHRI M.ARUNACHALAM): (a) to (c). 
During the year 1987, two foreign collabora
tion proposals have been approved by the 
Government in favour of Himachal Pradesh 
State Industrial Development Corporation 
Limited, Shimla. The details of the two pro
posals approved are given in the statement 
below. No further foreign collaboration pro
posals have been received by the Govern
ment of India from Himachal Pradesh State 
Industrial Development Corporation Limited. 

STATEMENT 

Foreign Collaboration approved in favour of Himachal Pradesh State Industrial Develop
ment Corpn. Ltd. Shim'a 

Year Name of the Foreign Collaborator /tem of Mfr. 

1987 MIs. Polytecna Spota, Prague, 

Czechoslovakia 

Enzymes 6 APA 

7. ADCA 

1987 Mis. Pharmachin Engineering 

SRL, Italy 

Rifampicin 

RequIrement of Coal for Power Plants 
in Maharashtra 

1022. SHRI VIJA Y N. PATIL: Will the 
Minister of ENERGY be pleased to state: 

(a) the total number of power plants 
based on coal in Maharashtra State; 

(b) the monthly requirement of coal f()r 
these power plants; 

(c) whetherthe quantity of coal supplied 
to power plants is adequate; and 

(d) if not, the steps taken by Govern
mel It to supply coal to power plants as -per 

their requirement to avoid power breakdown 
in the State? 
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THE MINISTER OF STATE IN THE 
OEPARTMENT OF POWER IN THE MINIS

TRY OF ENERGY (SHRI KALPNATH RAI): 

(a) to (d). The total number of power plants 
based on coal in Maharashtra is seven (7). 
The average monthly requirement of coal for 

these power plants during 1989-90 is 
12,76,000 tonnes against which the average 
monthly receipt of coal during April-June, 

1989 was 12,17,000 tonnes. Thus, the coal 
receipt has been somewhat I~s than the 
coal requirement. The coal supply position is 

being continuously monitored. 

Development of Wind and Tidal Power 
in Gujarat 

1024. SHRI AMARSINHA RATHAWA: 
Will the Minister of ENERGY be pleased to 

state: 

(a) whether Gujarat has adopted noval 

ideas in development of wind power in the 
State; 

(b) whether the State has also become 
first to tap the tidal power; and 

(c) if so, the steps being taken to de
velop power from these sources and how far 
it will meet the requirement of power in the 
State? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Two demonstration 
wind farms projects of aggregate capacity 
1.65 MW have been established in Gujarat. 

Over 80 lakh Units of electricity have been 
fed to the State grid from these projects. In 
addition, wind power projects of aggregate 
capacity 14.90 MWare under construction in 

the State. A naval idea that Gujarat has 

introduced to encOurage development ot 
wind power in the State, is that the State 

Electricity Board will purchase electricity 

generated from wind power projects @Rs. 

1.25 per unit upto an installed capacity of 40 

MW. 

(b) Central Electricity Authority have 
piepared a feasibility report for 900 MW tidal 

power project in the Gulf of Kachchh in 
Gujarat. The scheme is yet to be cleared 
from techno-economic angle. 

(c) Site-specific feasibility and techno
economic studies are underway for wind and 
tidal power I r,~ts. The total estimated 
potential ()~ t r~ i C • I "ces for power genera-

I 
tion is in exce _ .. , .... 1 t· ~ projects requirement 

) 

of power ir 1 .... P State ~-)r the year 2000. Large 
scale devE.' _)J)ment will depend on outcome 
of the studies and the availability of funds. 

Sex discriminations In Air India/Indian 
, Airlines 

1025. PROF. NARAIN CHAND PAR
ASHAR: Witt the Minister of CIVIL AVIA

TION AND TOUR ISM be pleased to refer to 
the reply given on 29 August. 1988 to Starred 
Question No. 4G4 regarding sex discrimina
tion in Air India and Indian Airlines and state: 

(a) the decisions/judgements of the 
courts on the five grounds of alleged sex 
discrimination of which the Air hostesses are 

subjected to as mentioned in the representa
tion submitted to Government by the Na
tional Campaign Committee of Trade Un

ions; 

(b) the dates on which the decision 

have been taken and implemented by Gov
ernment respectively alongwith other rele
vant details; and 

(c) the response ot the Trade Unions to 
these decisions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) Details 

of the decisions and the judgements on the 

five grounds of alleged discrimination against 
the airhostesses of Air India and Indian Air
lines are given in the Ftatement below. 
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(b) The decisIOns of the Courts have 
already been implemented by the two air
lines. However, recently the service condi
tions of the air hostesses in the two airlines 
have been reviewed by the Boards of the two 
Airlines. After review, it is proposed to give 
the following concessions in the service 
conditions of airhostesses:-

i) to reduce the period of em
bargo on marriage from four 
years to three years; 

ii) the medical examination of 
airhostesses after the age of 
35 years to be done every two 
year instead of Avery year. 

(c) Airhostesses are represented by 
the Air Corporations Employees' Union in 
lRdfan Airlines and by the Air India Cabin 
Crew Association in Air India. While in Indian 
airlines there has been no representation 
from the Union in regard to the service con
ditions of airhostesses, in Air India, after the 
understanding was reached with the Cabin 
Crew Association in December, 1988. there 
has been no further representation in the 
matter. 

STATEMENT 

The judgements and decisions, in brief, 
are given below:-

(i) Case of No.3 of 1981 filed in the 
Supreme Court by Ms. Mergish 
Mirza and some of the airhos
tesses of Indian Airlines:-

(a) Age of superannuation: The 
petitioners challenged the 
constitutional validity of the 
provisions in regulations 
relating to the age of super
annuation of 35 years and 
extension upto the period of 
10 years. The Supreme 
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court upheld the provisions 
regarding retirement age of 
airhostesses at 35 years and 
extension in service uptothe 
age of 45 years. 

(b) Medical examination be
yond the age of 35 years:
The airhostesses contended 
that the annual medical 
examination beyond the age 
of 35 years is arbitrary. 
Whereas Supreme Court 
held that while the medical 
examination every year 
beyond the age of 35 years 
;s not bad in law, the provi
sions vesting powers on the 
M.D. to extent the service of 
airhostesses every year 
beyond the age of 35 years 
is arbitrary and gives the 
M.D. unfettered and uncon
trolled powers. The Su
preme Court directed that 
the service of air hostesses 
beyond the age of 35 years 
should be extended as a 
matter of course provided 
she is found medically fit. 

(c) Embargo on marriage: 
Airhostesses challenged the 
constitutional validity of the 
provisions inthe regulations 
relating to four years em
bargo on marriage after join
ing service. The Supreme 
Court upheld the provisions. 

(d) Embargo on pregnancy: 
Airhostesses challenged the 
provisions that the airhos
tesses would retire on first 
pregnancy. The Suprem·e 
Court ruled that the provi
sion relating to pregnancy 
should be liberal;sed and 
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that airhostesses should 
cease to be in service of the 
airlines only on third preg
nancy. provided two children 
are alive. 

(ii) Civil writ petition No 231 of 1987 
in the Supreme Court filed by 
Ms. L Khan: In the petition the 
petitioners challenged the valid
ity of the provisions ;-elating to 

the retirement age of airhos
tesses. The Court observed that 
there was no need for reviewing 
its judgement given in 1981. 

(iii) Writ petition No. 3091 of 1986 
filed in the Bombay High Court 
by Ms. A. C. Mohan: The peti
tioners again challenged before 
the single bench of the Bombay 
High Court, the validity of the Air 
India Regulations regarding the 
retirement age of airhostesses. 
The Honourable Court upheld 
the validity of the provisions of 
Air India Regulations and ob
served that the Jucgement of the 
Supreme Court of 1981 was still 
binding. 

(iv) Writ Appeal No. 135 of 1987 
before the Division Bench of 
Bombay High Court by Ms. A. C. 
Mohan: The petitioners filed an 
Appeal before the Division Bench 

ofthe Bombay High Court against 
the judgement of the single judge 
given in the writ petition men
tioned at serial number (iii) above. 
The Division Bench upheld the 
judgement of the single judge 
and dismissed the appeal. ",;"he 
petitioners filed a special leave 
petition in the Supreme Court 
against the judgement of the 

Divi~ion Bench of the Bombay 
High Court. The Supreme Court 

rejected the special leave peti
t;on. 

(v) Writ Petition 116 of 1984 filed by 
Ms. Nergish Mirza and others in 
the Bombay High Court; The 
petitioners challenged the provi
sions of the Record Note of 
Understanding between Air In
dia management and the Air India 
Cabin Crew Association dated 
17.11.1983 which provided for 
job functions of Oy. Chief Airhos
tesses and hierarchy on board 
Air India aircraft by virtue of which 
airhostesses had to perform 
duties under the Flight Purser, 
despite airhostesses being sen
ior to the Flight Pursers. The 
High Court upheld the Record 
Note of Understanding. 

(vi) Writ appeal No 1068 of 1984 
before the Division Bench of 
Bombay H(qh Court filed by Ms. 
Nergish Mirza and others: In this 
appeal the decision of the single 
bench mentioned at serial No. 
(v) was challenged. The Division 
Bench of the Bombay High Court 
upheld the validity of the Record 
Note of Understanding. the func
tions and duties and hierarchy 
on board the aircraft. It also reit
erated that the observatic."ns of 

the Supreme Court in the writ 
petition of 1981 have concluded 
the case once for all (Case No.3 
of 1981 filed by Ms. Nergish Mirza 
and others). 

Assistance for revival of Sick Units 

1026. SHRI CHINTAMANI JENA: 
SHRI HARISH RAWAT: 

Will the Minister of INDUSTRY be 
pleased to state: 
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(a) whether any financial assistance Proposal tor Hotel Projects 
has been given by Union Government to 
State Governments for reviving sick small 1027. SHRI SHANTARAM NAIK: Will 
scale industries; and the Minister of CIVil AVIATION AND TOUR-

(b) if so, the details of the Central 
assistance given to each State Governments 
during 1987-88, 1988-89 and earmarked for 
1989-901 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. Under the Centrally sponsored Margin 
Money Scheme for revival of sick small scale 
units, the Union Government provides finan
cial assistance to StatelU.T. Governments. 
Central loan assistance is provided on a 
matching basis of 50:50. 

(b) DUiing 1987-88 an amount of As. 
28.50 lakhs was sanctioned to the State 
Governments of Bihar (Rs. 23 lakhs), Arun
achal Pradesh (Rs. 4.00 lakhs) and Jammu 
& Kashmir (As. 1.50 lakhs). In 1988-89 an 
amount of As. 16 lakhs was prov';ded as 
Central loan assistance to the Stete Govern
ments of Uttar Pradesh (Rs. 10 lakhs) & 
Haryana (As. 6 lakhs). A provision of As. 45 
lakhs has been made in the Central Budget 
for the scheme during 1989-90. 

ISM be pleased to state: 

(a) whether there are any proposals for 
hotel projects pending with his Ministry; 

(b) if so, the details thereof; 

(c) whether any of these projects are 
proposed to be constructed on sea beaches; 
and 

(d) the details of the projects approved 
during the last one year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CrVllAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATll)~ (a) to (c). 
Only projects pertaining to beach resorts, 
are pending. 

These projects, numbering 17, are to be 
cleared by Inter-Ministerial Committee from 
environmental angle. 

(d) The details of projects approved 
during last one year are given in the State
ment below. 
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Coal SUpply by Singareni Collieries to 
N.T.P.C. 

1029. SHRI S. PALAKONDRAYUDU: 
Will the Minister of ENERGY be pleased to 
state the detai Is of coal supplies made by the 
Singareni Collieries Limited to the National 
Thermal Power Corporation (NTPC) during 
1988 and upto June 30. 1989 month-wise? 

Month 1988 

January 1.86 

February 1.23 

March 2.11 

April 1.72 

May 1.99 

June 3.13 

JulV 2.05 

August 2.02 

September 2.07 

October 2.22 

November 2.33 

December 3.11 

Total 25.84 

Indian Patents Act 

1030. DR. B.L. SHAILESH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the attention of Govern
ment has been drawn to the newsitem cap-

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAl IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): Quantity of coal supplied by the 
Singareni Collieries Company Limited to 
National Thermal Power Corporation during 
1988 and 1989 (upto June) is indicatetf be
Iow:-

(In lakh tonnes) 

1989 

3.31 

3.60 

4.53 

2.78 

3.21 

4.40 

21.83 

tioned "'ndia rebuffs 'BRD move to study 
Patents Ad'" appearing in the 'Economic 
Times' dated 2 July, 1989; 

. 
(b) the various spheres of the $aid Ad. 

sought to be studied; and 

(c) the Government's reaction the!'9to? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) No formal proposal has been re
ceived by the Government from the IBRD for 
undertaking any study of the Indian Patents 
Act. 

(c) Does not arise. 

[ Translation] 

Setting up of Radio Station In Barmer in 
Rajasthan 

1033. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of places where Radio 
stations are proposed to be set up in Rajast
han during 1989-90; and 

(b) whether the Radio station in the 
di~trict headquarter of Sarmer will be ready 
for commissioning by 2 October, 1989? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (A) 
During the year 1989-90 five new radiO sta
tions; once each at Alwar, Banswara, Jhala
war, Nagaur and Churu are envisaged to be 
ready for commissioning in the State of 
Rajasthan. 

(b) No. Sir. 

[English] 

Collection of Miscellaneous charges 
from Domestic Consumers by DESU 

1034. SHRI P.A. ANTONY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Delhi Electric Supply 
Undertaking has collected a huge amount as 
miscellaneous charges from domestic con
sumers this month; 

(b) if so. the total amount collected in 
this way; and 

(c) the purpose of such a oellVGtlOn t 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINtS
TRY OF ENERGY (SHRI KALPNATH RA,,: 
(a) to (c). According to DESU, the amount 
shown as "Miscellaneous charges" in some 
of the bills actually represents arrears of 
energy consumption charges which could 
not be recovered from the consumers earlier 
due to progressive switching over from 
manual billing to computer billing. 

{ Translation] 

Direct Air Service between Deihl, Surat 
and RaJkot 

1035. SHRI CHHITUBHAI GAM IT: Will 
the Minister of CIVil AVIATION AND TOUR .. 
ISM be pleased to state: 

(a) whether there is any proposal to 
start direct air service between Delhi, Surat 
and Rajkot; 

(b) if so, the steps taken in this regard; 
and 

(c) the time by which air service on this 
route is likely to be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) to (c). 
With effect from 20.4.1989, tndian Airlines 
has introduced a3 days a week 8-737 serv
ice between Delhi-and Rajkot via Ahme
dabad. Since Surat air-field is not capable of 
accepting 8-737 aircraft,lndian Airlines has 
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at present no plans to introduce air services 
to sural. However, Vayudoot is already 
operating three days a week Dornier service 
on both Bombay-Surat Bhavnagar and 
Bombay-Daman-Surat-Bhavnagar sectors. 

[English1 

New Power Project in Kerala for World 
Bank Financing 

1036. SHRI K. MOHANDAS: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government have sug
gested any new power project in Kerala for 
the consideration of the World Bank for fi
nancing; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) At present, no power project from Kerala 
is in the pipeline for World Bank assistance. 

(b) Question dces not arise. 

Production of Lubricating Oil 

1037. SHRI HARIHAR SOREN: Will 
the Minister of PETROLEUM AND NA TU
RAl GAS be pleased to state: 

(a) whether the production of lubricat
ing oil has increased during 1988-89 as 
compared to the previous year; 

(b) ii so, the extent thereof; 

(c) whether Government have any plan 
to raise the capacity of the oil blocks and 
refinen9$ to raisetubricating oil production in 
1989-90; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND-HA_TU
RAL GAS (SHAI BRAHMA DUTT): (a) Va'S, 
Sir. 

(b) There was an increase of 19,000 
tonnes in the production of lubricating oil in 
1988-89 over the production in 1987-88. 

(c) No, Sir. 

(d) Does not arise. 

Price of Imported Commodity Plastics 

1039. SHRf ANANTA PRASAD SETHI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the landed price of im
ported commodity plastics had dipped below 
prices charged by indigenous producers; 

(b) if so, the details in this r~ard; 

(c) whether despite the falling trend in 
world prices, speculative purchases by trad
ers continues unbated; and 

(d) if so, the details in this regard and 
the reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-. 
PARTMENT OF CHEMICAlS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN
DUSTRY (SHRI P. NAMGYAl): (a) to (d). 
As a result of recent fail in international 
prices of commodity p\astics, the; .. \anded 
cost now are near around the current indige
nous semng prices. The price situation \s 
being kept under close watch. 

The import of commodity plastics is 
being allowed on OGL (including for stock 
and sale, expecting that of poly-propylene) 
as their present domestic availability is sig
nifican: 1 short of indigenous demand. 
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Wage Reviewing Body for I. T.D.C. Hot., 
Employees 

1040. SHRI R.M. BHOYE: Will the 
MinisterofCIVILAVIATIQNANDTOURISM 
be pleased to state: 

(a) whether any procedure has been 
adopted for reviewing the wages (Pay and 
Dearness Allowance etc.) of the staff work
ing in the India Tourism Development Cor
poration hotels; 

(b) if so, the details in tnts regard; 

(c) whether the earlier wage reviewing 
body has not submitted its report and an
other wage reviewing body has become 
due; and 

(d) if so, the reasons for delay in submit
ting the report, when it is likely to be submit
ted and implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
The wage revision of employees of ITDC 
hotels and catering establishments is under
taken through settlements with the trade 
unions. Since earlier settlement expired on 
30.6.1986, fresh negotiations are being held 
by the ITDC management with the trade 
unions. 

(c) and (d). The recommenoations of 
Wage Review Committee constituted by the 
Govt. in 1978 were accepted and imple
mented in ITOC. Thereafter revision of wages 
of ITDC hotels employees is done periodi
caUy through the process of bilateral nego
tiations with the trade unions. Even effort is 
being made to arrive at wage settlement with 
the trade unions at the earliest. 

Price of Cement 

1042. SHRI KRISHNA SINGH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether due to the withdrawal of 
levy quota of cement and dispensing with 
public distribution system, the open market 
prices of cement have gone very high; 

(b) if so, the extent of increase in open 
market cement prices so far registered since 
the withdrawal of levy quofa indicating the 
earlier and latest prevailing prices; and 

(c) the steps taken or proposed to be 
taken to protect the consumers' interest? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
There was an increase in the retail price of 
cement in some cities during April.June this 
year. However, the price increase could be 
due to several reasons, like (a) increase in' 
the cost of inputs like coal, power, rail freight 
etc; (b) Marginal increase in excise duty, 
and (c) seasonal rise in the demand of 
cement, as it is the peak period for construc
tion activities. With the onset of monsoon, 
however, prices have reportedly declined in 
some places. The price of cement at impor
tant consumption centres is given below in 
the statement. 

After withdrawat of control on price and 
distribution of cement, it is now readi!, avail
able in the market and its price is determined 
by the play 01 market 1orces. The Oeve\op
ment Commissioner for Cement Industry 
has been advised to keep a close watch on 
the price movements and monitor the same. 
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Third Petrochemical Complex at 
Vlahakapatnam 

1043. SHRI SHANTILAL PATEL: 
SHRIMATI BASAVARAJES 

WARI: 
SHRI S.B. SIDNAl: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government are 
exploring the possibilities for setting up a 
third petrochemical complex at 
Vishakapatnam in Andhra Pradesh; 

(b) if so, whether any concrete proposal 
has been finalised in this regard; 

(c) the time by which a final decis ion will 
betaken; and 

(d) what will be the total expenditure 
involved? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHR I P. NAMGYAL): (a) to (d). 
A number of parties have applied for issue of 
a licence for the setting up of a petrochemi
cal complex at Vishakatpatnam. Final deci
s;on on this will be taken based on techno 

economic considerations. The total invest

ment for such petrochemical complex will be 
of the order of Rs. 2000 crores. 

Coal transportation through pipeline 

1044. SHRI PRAKASH CHANDRA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether there is any plan under 
study of Government to development coal 
transportation through the pipeline using a 

coal water mixture which could be directly 
fed for buming in a boiler of a power gener

ating plant as reported in 'The Hindustan 
Times' dated 3 July, 1989 captioned 'Coal 
slurry plan under study'; 

(b) if so, the broad outlines of the Plan; 
and 

(c) the funds allocated forthe purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHAIEF): (a) and (b). Government has 
recently approved a Research Project en
titled 'Evaluation of High Concentration Coal 
slurry technologies available internationally 
for technical feasibility of their application to 
the high ash Indian Coal'. The project deal 
with technology of pipeline transportation of 
coal which can be directly fed to power 
plants for burning. The objectives of the 
project are: (i) to study the uptodate status 
of technologies available nationally and inter
nationally, (ii) to evaluate existing technolo
gies if they can be directly applied to high ash 
Indian coals and short-list one or two most 
suitable technologies, (iii) to suggest suit-
Ible modifications to the existing technolo

gies to make them technically feasible for 
application to high ash Indian coals and (iv) 
to speed up the pace of development this 
technology in India with the knowledge so 

acquired. 

(c) Government has sanctioned a.n 
amount ,of As. 29.5 lakhs for this projects. 

Machinery for Aerated Water 

1045. SHRI HAFIZ MOHD. SIDDIQ: 
SHR\ MAHANBHA\ PATEL: 

Will the Minister of INDUSTRY be 

pleased to state: 

(a) the names of companies which are 
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manufacturing machinery for aerated water; 
and 

(b) the conditions for import of machin
ery for aerated water? 

THE MINISTER OF STATE IN THE . 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) In the 
Organised Sector, MIs Mohan Machines 
Limited, Okhla, Delhi, are manufacturing 
Bottling Plants, including machinery for aer
ated water bottling. MIs Simtools Ltd. have 
recently been permitted to manufacture 
bottling plants. They have yet to start pro
duction. Information regarding units in the 
small scale sector is not centrally main
tained. 

(b) The normal procedure prescribed 
for import of Capital Goods is also applicable 
for import of machinery for aerated waters. 

[ Trans/ation] 

Export of Marutl Cars to Hungary 

1046. SHRIMADAN PANDEY: Willthe 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have taken a 
decision to export Maruti cards to Hungary; 
and 

(b) if so, the amount of profit likely to be 
earned by the export of Maruti cars? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Maruti Udyog Limited 
is already exporting Maruti Cars to Hungary. 

(b) It wilt not be in the commercial 
interest to disclose this information. 

[English] 
Joint ventures with Malaysia 

\ 

1047. SHRI VIJAY N. PATIL: Will the 

Minister of INDUSTRY be pleased to state: 

(a) whether Malaysia has shown inter
est in setting up joint venture projects in 
India; 

(b) if so, the details thereof; and 

(c) the reaction of Government in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
Since 1986 3 proposals for setting up joint 
ventures with Malaysia have been approved 
by Government of India. The proposals were 
fer setting up projects under 100% Export 
Oriented Scheme and involved financial 
participation by Malaysian Companies, 
amounting to Rs. 71 lakhs. Details of all 
approved foreign collaborations, showing 
the names of Indian and foreign firms, item of 
manufacture and nature of collaboration are 
published on a monthly basis by the Indian 
Investment Centre, New Delhi as a supple
ment to its monthly News Istter. Copies 6f 
this publication are sent regularly to Parlia
ment Library. 

[ Translation] 

Newsprint Corporation 

1049. SHRI BALWANT SINGH RA-
MOOWALlA: 

SHRI PRAKASH CHANDRA: 
SHRI VIJOY KUMAR YADAV: 
SHRI SRIBALLAV PANI

GRAHl: 
SHRI S. PALAKONDRAYUDU: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it ;s proposed to set up a 
newsprint corporation for handling alloca-
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tion. import stocking and distribution of in- assistance has been received or this projed. 
digenous and imported newsprint; and 

(b) jf so, the detaMs thereof and the time 

by which the corporation is likely to be set 
up? 

THE MINISTER OF 5T ATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING {SHAI K.K. TEWARI)· (a) 

No, Sir. 

(b) Does not ar,Sf' 

[English} 

Hydro-Electric Project on Indo-Nepal 
Border 

1050. DR. KRUPASINDHU BHOI: Will 
the Minister of ENERGY be pleased to state: 

(a) the number of hydro-electric proj
ects under execution on the Indo-Nepal 
border; 

(b) the capacity of those projects and 

the expected time by which these are likely 
to generate power; 

(c) the rest of those projects and the 
amount of external assistance obtained for 

those projects; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE MIN IS
TRY OF ENERGY (SHRJ KAlPNATH RAJ): 

(a) to (d). There is only one major Hydroelec

tric Project. namely, Tanakpur HE Project 
(120 MW) which is at present under execu
t\on on the \nd\an s\de 01 \ndo-Nepa\ border. 
The three units of the project are scheduled 

to be commissioned by March, 1992. The 

estimated cost of the project is Rs. 274.03 

crores excluding interest during construc

tion (IDC) of Rs. 29.99 crares. No external 

Pilgrims Facilities at Mata Vaishno Devl 

1051. SHRI MOHO. AYUB KHAN 
(UDHAMPUR): Will the Minister of CIVn.. 
AVIATION AND TOURISM be pleased to 
state; 

(a) the number of pilgrims who visited 
Mata Vaishno Devi Shrine during 1986-87, 
1987-88, 1988-89 and upto June 1989; 

(b) the steps proposed to be taken for 
providing a regular air service to the pilgrims; 
and 

(c) the details of the programme for 
construction of yatrikas for providing accom
modation to the yatris? 

THE MINISTER OF STATE OF THE 
MIN ISTAY OF CIVil AVJATION AND TOUR
ISM (SHRt SHIVRAJ V. PATIL): (a) As per 
the statistics available from the Government 
of Jammu and Kashmir, the number of pil
grims who visited Mata Vaishno Devi Shrine 

during 1986-87, 1987-88, 1988-89 and 198!-
90 (upto June), are as given below: 

Year Number of pilgrims 

1986-87 1509,750 

1987-88 1928,695 

1988-89 1957,540 

1989-90 (upto June) 723,568 

(b) No regu\ar air service \s proposed at 
present. 

(c) There is no proposal for the con

struction of yatrikas at Vaishno Devi. 
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[ Translation] 
Spending. of Hyde. Production In U.P_ 

1052. SHRI HARISH RAWAT: Willthe 
Minister of ENERGY be pleased to state~ 

(a) the total amount spent on hydel 
production in Sixth and Seventh Plans; 

(b) the percentage of amount spent 
under this head in various States; 

(c) whether a meagre amount has been 
spent under this head as compared to the 
need and demand of Uttar Pradesh; and 

(d) if so, the reasons therefor and the 
names of the hydel projects of this State to 
which Government propose to accord sanc
tion under Eighth Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERuY (SHRI KAlPNATH RAt): 
(a) to (d). The information is being collected 
and will be laid on the Table of the House. 

[English] 

Wage Agreements in Public Sector 
Undertakings 

1054. SHRITHAMPANTHOMAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of wage agreements 
finalised in the public sector undertakings 
during 1988-89; 

(b) whether any public sector undertak
ings have threatened direct action if wage 
agreements are not nnattsed immediately; 
and 

(c) if so, the steps takenlproposed to be 
taken by the Union Government in this re
gard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALRAO): (a) 18wageagreements 
have been finalised in the public sector 
undertakings in 1988-89. 

(b) and (c). One of the Trade Unions 
has intimated to Government that if immedi
ate steps are not taken to finalise wage 
agreements, it will be constrained to give a 
call to its affiliated Unions to take direct 
action. Since then wage agreements in a 
number of large enterprises like Coal India, 
SAIL, ONGC, HAL etc. have already been 
concluded. 

State Government Activities in Second 
Channel 

1055. SHRI BHA n AM SRIRAMAMUR
THY: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 
(a) whether it is proposed to use the Second 
Channel of Doordarshan to publicise the 
activities of State Govemments; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATtON AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
and (b). Doordarshan is already giving 
adequate coverage to the developmental 
activities of the State Governments in its 
programmes from regional Centres. This is 
more so on Channe' I which has a wide 
coverage range than Channel II which ;s 
confined to the four metropolitan cities of 

Delhi, Calcutta, Bombay and Madras. 

Loss to I. T.D.C. Hote(s 

1057. SHR' S.G. GHOlAP: Whl the 
Minister of CIVIL AVIATION AND TOURtSM 
be pleased to state: 

(a) whether almost all the hotE.~s of the 
India Tour:sm Development Corporation 
(\TDC) are runnirg in loss; 
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(b) if so. the total loss suffered during 
198&-89; 

(c) whether the transport wing of ITDC 
is running in profit; and 

(d) if not. the action taken or proposed 
to be taken by the ITDG to improve the 
management? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATlON AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
No, Sir. The ITDC's hotels have earned an 
overall profit of Rs. 714.70 lakhs, as per 
provisional figures, during 1988-89. 

(c) and (d). The Transport Wing of the 
ITDC is a part of the Ashok travels & Tours 
Division. The Ashok Travels & Tours Divi
sion has earned an overall profit of Rs. 18.88 
lakhs as per provi~ional figures, during 1988-
89 after taking into account the loss of Rs. 
8.95lakhs incurred by of its Transport Wing. 
Every attempt is being made by ITOC to 
improve the performance of its units divi
sions including Transport Wing. 

Doordarshan Kendras for Maharashtra 

1058. SHRI ARVINO TULSHIRAM 
KAMBlE: Will the Minister of INFORMA
TION & BROADCASTING be pleased to 
state: 

(a) the details of Doordarshan Kendras 
sanctioned for Maharashtra in the Seventh 
Plan and when they are likety to be commis
sbned; and 

(b) the target date for the commission

ing of TV Relay Centre at Barsh I in Mahar

aahtra. 

THE t.I: INlSTER OF 5 TATE IN THE 
MINISTRY OF INFORMATION AND 
BR'JADCASTtNG {SHHI K.K. TE\\' ARl): (a) 
and (b). In re~pect ~: the State of Maharash-

tra, the Seventh Plan of Doordarshan envis
aged the establishment of the following . 
projects:-

(i) TV Studio Centre at Pune. 

(ii) Expansion of TV Centre. 
Bombay. 

(m) Argumentation of power TV 
transmitters at Nagpur and 
Pune to 10 KW. 

(iv) Establishment of 10 KWtrans
mitter for Second Channel 
service at Bombay. 

(v) Establishment of 1 0 KW trans
mitters at Aurangabad and 
Ambajogai (in replacement of 
low power transmitters func
tioning at Aurangabad. Latur 
and Parbhani). 

(vi) Nine Low power (1 OOW) Tv 
transmitters, one each at Bir, 
Buldana, Gadhchiroli,lchalkar
anji, Osmanabad,. Pusad, 
Ratnagiri, Satara & Yavatmal. 
Besides, und6r a new scheme 
approved recently, the estab
lishment of 10 adcitiotlal such 
transmitters one each at 
Achalpur. Amalner. B3rshi, 
Diglur, Karad, Kinwat, Man
mad, Nandurbar, Shahadaand 
Wardha, is envisaged. 

Whereas the 10 KW transmitters at 
Bombay (for Second Channel service), 
Nagpur and Pune and Jow power (1 00 W) TV 
transmitters at Bir, Buldana, Gadhchiroli, 
Osmanabad, Pusad, Ratnagiri, Satara & 
Yavatmal have already beer. commISsioned 
into service, the high power transmitters at 
Aurangabad and Ambjaogai and the remain
ing low power (1 OOW) transmitters including 
the one at B~rshi are expected to be com-
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missioned into service during the current 
financial year (1 gag-90) itself, The other 
projects are at various stages of implemen
tation and would be commissioned subse
quently. 

LPG Agencies In Orissa 

1059. SHRISOMNATHRATH: Willthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of L.P .G. agencies in 
Orissa, district-wise; 

(b) whether it is proposed to allot more 

L.P .G. agencies at Berhampur, Bhanjan
agar and Aska; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DU1T): (a) As on 
1.7.1989, there are 72 L.P.Gdistributorships 
in Orissa as per districit wise break-up given 
in the statement betow. 

(b) and (c). Two L.P.G. distributorships 
have been proposed for Behrampur district 
of Orissa upto the Annual Marketing Plan 
1988-89. No LPG distributorship ;s planned 
for the locations Bhanjanagar and Aska. 

STATEMENT 

S.No. District No. of LPG distributorship 

1. Baleshwar (Balasore) 3 

2. Bolangir 3 

3. Cuttack 12 

4. Dhenkanal 6 

5. Ganjam 7 

6, Korapet 5 

7. Keonjhar 4 

8. Kalahandi 1 

9. Mayurbhani 1 

10. Puri 9 

11. Phulbani 1 

12. Sambalpw 8 

13, Sundergarh 12 

Total 72 
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Gas Based Power Stations In Mahar- cals published from Punjab and Union Terri-
.shtra tory of Chandigarh by the Directorate of 

Advertising and Visual Publicity during Janu-
1060. SHRI UTI AM RA THOD: Will the ary to June, 1989; 

Minister of ENERGY be pleased to state: 

(a) whether Union Government have 
received any proposals from Government of 
Maharashtra for setting up of gas based 
power stations in Maharashtra; 

(b) whether those proposals have been 
examined; and 

(c) if so, the decisions taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The following proposals for the 
setting up of gas based power stations in 
Maharashtra have been received in the 
Central Electricity Authority: 

(i) Dabhol GT Combined Cycle 
Power Station (760 MW) (4x120 
MW GT + 2 x 140 MW ST) 

(ii) Trombay GT Combined Cycle 
Power Station (180 MW) (2 x 60 
MW GT + 1 x 60 MW ST) (MIs 
Tata Electric Company) 

These proposals could be processed 
further after the various inputs, including the 
availability of gas, are tied up and the requi
site clearances have been obtained. 

• Advertlse.".nts to newspapers & 
Periodicals published from Punjab and 

Chandlgarh 

1062. SHR\ KAMAL CHAUDHRY: Win 
the Ministerot INFORMATION AND BROAD
CASTING be pleasE'd to state: 

(a) the quantum 01 advert\sements given 
10 each of the daily newspapers and periodi-

(b) whetherthere have been complaints 
of discrimination in allotment of DAVP ad
vertisements to these newspapers and 
periodicals; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
The details of amounts paid to individual 
newspapers are not disclosed and are treated 
as confidential. 

(b) No, Sir. 

(c) Does not arise. 

Expenditure on publications by Indian 
Airlines 

1063. SHRIRAMBHAGATPASWAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Indian Airlines spend 
huge amounts on publicity; if so, the facts in 
details; and 

(b) the total amount spent on its publica· 
tions and other publicity material during 1988-
89? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR-.. 
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
\od\an Air\ines' expenditure on pub\\cat\ons 
and publicity materials during the years 1987-
88 and 1988-8~ amounts to 0.1 COlo and 0.110/0 
of its total reveres respectively. The expen-. 
diture on publication and pUblicity materials 
01 'ndian AirUnes during the year 1988·89 to 
estimated at Rs. 1.10 crores. 
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Live Telecasts During 1988-89 

1064. SHAI BHADRESWAR TANTJ: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the policy of Doordarshan for live 
telecast of events of National and Interna
tional importance; and 

(b) the number and particulars of liv.e 
telecasts during 1988-89 including the dura
tion on each and the estimated guidance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
RROADCASTING (SHRI K.K. TEWARI): (a) 
As perthe existing policy, live TV cO/erages 
are limited to events of nation-wise topicality 
such as Republic Day Parade, Independ
ence Day, International Conferences, im
portant sports events etc. 

(b) The information is being collected 
and would be laid on the Table of the House. 

Performance of thermal power plants 

1066. SHRI Y.S. MAHAJAN: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the performance of a large 
number of thermal power plants has been 
very low; 

(b) whether the low performance is due 
to technical snags in designing of plants; 

(c) if so, the steps taken or proposed to 
be taken to improve the plant load factor and 
overall performance of these plants; and 

(d) whether the Central Electricity Au
thority or some other coordinating agency 
has drawn up any time-bound plans to en
sure improvement in performance of thermal 
power ptants? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) The Plant Load Factor of thermal power 
stations in the country during April-June, 
1989 was 56.2% as against a target of 53.3%. 

(b) to (d). Performance of a thermal 
power station depends upon a number of 
factors including planned maintenance, 
forced outage, system load conditions, age 
of the plant, quality of co=l1 etc. In order to 
improve the Plant Load Factor and over-all 
performance of Thermal Power Stations, a 
Centrally Sponsored Renovation and Mod
ernization programme with a central loan 
component of Rs. 500 crores is being imple
mented at 34 Thermal Power Stations in the 
country. Other measures taken to improve 
the performance of thermal stations include 
assistance to State Electricity Boards in plant 
betterment, procurement c,f spare parts 
supply of requisite quality and quantity of 
coal, training of operating personnel, cash 
incentive awards to the plant personnel 
achieving high level of performance, etc. 

KVIC Schemes for passed vocational 
courses women 

1067. DR. PHULRENUGUHA: Willthe 
Minister of INDuSTRY be pleased to state: 

(a) the number of schemes introduced 
by the Khadi and Village Industries Commis
sion for women who have passed vocational 
courses; and 

(b) the names and details of such 
schemes, St~te-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF lNDUSTRtAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). KVI schemes cover all categories of 
oeneficiarie&, both men and women includ
ing those who have ilassed vocational 
courses. The spinning activity under khadi is 
cdrried on mainly by women. In village 
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industries such as PCP I, Fibre, Collection of 
forest plants for medicinal purposes, collec
tion of gum and katha and processing and 
preservation of fruits, the participation of 
women is significant. The percentag9 of 
women engaged in the KVI Sector is around 
46%. 

Second 011 and Gas Terminal in mahar
ashtra 

1068. SHRI PARATAPRAO B. 
BHOSALE: Will the Minister of PETRO
LEUM AND NATURAL GAS be pleased to 
refer to the reply given on 14 March, 1989 to 
Unstarred Question No. 2586 regarding 
second oil and gas terminal In Maharashtra 
and state: 

(a) whether the Oil and Natural Gas 
Commi5sion (ONGC) had furnished a de
tailed project report for the s~ond oil and 
gas terminal proposed to be set up in Ma~ar
ashtra; 

(b) whether the report of the ONGC has 
since been examined by an Expert Commit
tee for approval; 

(c) If so, when Government propose to 
execute the proJect; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETAOLEUt\t4 AND NAiU
RAL GAS (SHAI BRAHMA DUTI): (a) to 
(d). At present there is no project proposal 
with the Government for setting up another 
oil and gas terminal in Maharashtra. 

Hanger and maintenance facility for 
Airbus A-320 

1069. SHRI ~.B. SIDNAL: 
SHRIMATI BASAVAAAJES

WARI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Indian Airlines has asked 
the Border Security Force to provide parking 
and overhaul facilities for the short duration 
flights of its A-320 Airbus fleet; 

(b) if so, whether the same has been 
agreed to by the Border Security Force; 

(c) the reasons for not developing hanger 
and maintenance complex by the Indian 
,Airlines; and 

(d) the details of the steps taken or 
proposed to be taken by the Indian Airlines in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCIVILAVIATIONANDTOUR
ISM (SHAI SHIVARJ V. PATIL): (a) Whereas 
Indian Airlines has not as'<ed the Border 
Security Force (BSF) to provide facility of 
parking and overhaul complex for the short 
duration flights of Airbus A-320 aircraft, the 
Corporation had requested the BSF for per
mitting Indian Airlines to use their hangars 
for carrying out major checks after 300 hrs. 
of flying or once In 40 days. 

(b) BSF has agreed to provide their 
hangar" for the use of Indian Airlines for 
carrying out major maintenance of Airbus 
A320 aircraft for a short period of time. 

(c) and (d). At present, Indian Airlines is 
developing hangars and maintenance com
plexes which are under construction by Inter
national Airports Authority of India. The work 
is likely to be completed in 2 phases: Phas'e 
I consisting of one hangar and two ancillary 
buildings along with tarmac and taxi-track is 
likely to be completed by October, 1989 and 
Phase II, consisting of 2 hangars and 2 
anciliary buildings in likely to be completed 
some time in May t 1990. 
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Assistance for laying transmission 
lines in U.P. 

1070. SHRI HARISH RAWAT: Wilfthe 
Minister of ENERGY be pleased to state: 

(a) the total loss incurred by the Uttar 
Pradesh Vidyut Parishad in the year 1987-
88 and 1988-89; 

(b) whether the State Electricity Board 
has demanded some funds for the moderni-

(Rupees in crores) 

satian of certain thermal power plants and 
for laying transmission lines in the State; and 

(c) if so, the details of assistance pro
vided by Union Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The total surplus/loss incurred by the 
Uttar Pradesh Vidyut Parishad after taking 
Into account Rural Electrification subsidy as 
provided during the years 1987-88 and 1988-
89 are estimated to be as under: 

Surplus (+)/Deficit (-) (i)~ 987-88 (+) 129.7 (Including a subsidy of Rs. 2.79 
erar.s) 

(-) 231.8 (including a subsidy of 
f:t$.193.9 (crores) 

(b) Under the Cflntrally sponsor.d Reno
vation and Modemlsation programme. Cen
tral Electricity Authority/PoNer Fil'1ance 
Corporation have sanctioned Rs. 102.39 
erores for Renovation and Modernisation of 
thermal power stations fo UPSEB. Tre 
UPSEB has submitted a proposal to Power 
Finance Corporation for sanction of loan to 
the tune of Rs. 91.14 crores for laying trans
mission lines. 

(c) Till the end of June, 1989, UPSEB 
has drawn an amount of Rs. 62.50 crores for 
Renov(\tion and Modernisation Schemes. 
For transmission fines, Power Fi;lance Cor
poration has sanctioned Rs. 42.64 crores 
out of which Rs. 16.95 crores has been 
drawn by UPSEB. 

[English] 

Benamllndustries in Delhi 
1 p71. SHRI KAMlA PRASAD SINGH: 

Willth6 Minister of INDUSTRYbe pleased to 
state: 

(a) whethQr a large number of factories 
In Delhi are being run Benarni; 

(b) if so, the details of factories found to 
be run Benami; 

(c) whether any investigation has been 
made to bring them to book; and 

(d) 'f so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) tv (d). 
No information regarding Benami factOries 
in Delhi is available with Delhi Administra
t'on. 

World bank assistance for power 
projects 

1072. SHRI G.S. BASAVARA'U: Will 
the Minister of ENERGY be pleased to state: 



127 Written Answers JULY 25, 1989 Written AnSW9IS 128 

(a) whether Government have sought 
World Bank assistance for some power 
projects; 

(b) if so, the total amount of loan asked 
for project-wise; and 

(c) the extent to which the World Bank 
has agreed to provide the loan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-

S. No. NIIft' 01'''' projoct 

1 II 

1. Combln.d Cycl. Powo, ProJoct 

2. C.ntral Pow" ftln§ml§§lOt1 Project 

3. Farakka STPP StIDO.: I 

4. Farakka STPP Stlgl,,11 

5. Korba- II (SOR.) 

6. NCR (Oadrl) 

7. Ramagundam·U 

8. Rihand Transmission 

9. Singrauli-II 

10. Talcher 

11. Chandrapur TPP 

12. Indira Sarovar 

13. Kerala Power 

14. Karnataka-' 

15. Karnataka-II 

TRY OF ENERG' { (SHRI KALPNA TH RAJ): 
(a) to (c). Discussions are held with the 
World Bank from time to time on the general 
as well as project specifi~ issues. Projects to 
be financed are included in the pipeline for 
the Bank's assistance on the basis of availa
bility of funds and the status of processing of 
the projects. However, the details of the 
assistance become available only after 
negotiations. 

The list of on-going power projects with 
World Bank assistance is as follows: 

Amount of assistance 
($ million) 

3 

485.00 

250.70 

250.00 

300.80 

400.00 

485.00 

300.00 

250.00 

300.00 

178.0C 

330,00 

260.00 
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1 2 

16. U.P. Power 

17. Upper Indravati 

18. Nathpa Jhakri 

19. Maharashtra Power 

Completion of Hydel Power Projects 

1073. SHRIMATI BASAVARAJES
WARI: Will the Minister of ENERGY be 
pleased to state' 

(a) . J )ther the hydel pow~r projects in 
the country are always behind schedule while 
the thermal power projects commissioned 
much before their target dates; 

(b) if so, the main reasons for the delay 
in hydel projects; 

(c) whether any analysis have been 
made in this regard; 

(d) if so, the details of the same; and 

(e) the- steps being taken to check the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (e), In general. Hydro electric projects 
have a somewhat longer gestation penod 
than Thermal Projects. Delays are mainly on 
account of much larger proponion of civil 
works. changes in design on account of 
geological reasons. changes in the scope of 
work and inadequate availability of funds. 

: Some of thb steps being taken for timely 
~ execution of hydro-electric projects are: 
, rt:t~ular Illonitoring of projects during con-
" 

3 

350.00 

326.40 

485.00 

400.00 

struction; better coordination through peri
odic meetings with major equipment suppli
ers, Central Electricity Authority. Project 
Authorities and ather concerned agencie~. 
and visits to the project sites by senior offl 
cers of Central ElectrtCity Authority to sort 
out problems that arise from time to time. 

Supply of Kerosene to Ker.l. 

1074. PROF. K.V. THOMAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the demand of Kerala for the supply 
of kerosene from January 1989 to June, 
1989; 

(b) whether the demanded quantity 
was supplied to Kerala; 

(C) if not, the reasons therefor; and 

(d) what is the Central subsidy for the 
kerosene supplied to Kerala? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) to (c). 
The Kerosene requirements of States and 
UTs including Kerala are assessed by allow
ing suitable growth rate over the allocations 
made in the corresponding period of the 
prevIous year, and allocations are made 
accordingly. Besides the regular allocations, 
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ad-hoc releases are also given to meet 
specific situations like floods, drought, short
age of LPG, etc. The details of allocations 

Month Regular allocation 

1 2 

Jan.'a9 20923 

Feb.'a9 20923 

Mar.'89 17773 

Apr.'89 17773 

May.'89 17773 

Jun.'89 17n3 

Allocation for the Monsoon Block from 
July, 1989 to October, 1989 has also been 
made at the rate of 20385 MTs per month. 

The allocation of kerosene to Kerala 
made in accordance with the existing policy 
is, by and large, considered adequate to 
meet the demand of the genuine consumers 
in the State. 

The above policy is proposed to be 
continued during 1989. 

(d) As against the price (at ex-storage 
point) of kerosene for industrial use of Rs. 
3039.06 per KL, kerosene supplied for 
domestic use (for cooking and illumination 
purposes) is subsidised and pnced at Rs. 
1956.93 per Kl (ex-storage point). 

[ Trans/ation] 

Relay of Vivldh Bharati Programmes by 
AJ.R., Darbhanga 

1075. SHRI CHANDRA KISHORE 

made to Kerala during January, 1989 to 
June, 1989 are given below: 

(figures in tonnes) 

Adhoc allocation Total allocation 

3 4 

1212 22135 

1212 22135 

1212 18985 

1212 18985 

1212 18985 

1212 18985 

PATHAK: Will the Minister of INFORMA
TION AND BROADCASTING be pleased to 
state: 

(a) whether the Darbhanga Radio sta
tion relays 'Vividh Bharati' programmes; 

(b) if not, the reasons therefor; and 

(c) whether there is any proposal to 
start the relaying of Vividh Bharati pro
grammes from Darbhanga now? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWAR1): (a) 
and (b). No, Sir. In the absence of a separate 
transmitter/channel for Vividh Bharati, All 
India Radio, Darbhanga is not in a position to 
relay Vividh Bharati programmes. However, 
the reception of Vividh Bharati programmes 
on Shortwave is available for the listeners in 
the area. 

(c) No, Sir. 
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[English] 

Assistance from OECF or ADB for 
Rural Electrification 

1077. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Rural Electrification 
Corporation has sought assistance Over
seas Economic Fund (OECF) of Japan; 

(b) whether REC also had sought assis

tance from the Asian Development Bank 
(ADS); 

(c) if so, whether any assistance has 

been obtained from OECF or ADS for the 
Rural Electrification Corporation; 

(d) if so, the details thereof; and 

(e) if not, the assistance expected to be 
obtained from OECF or ADS for REC in near 

future? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE MINIS

TRY OF ENERGY (SHAt KALPNATH RAI): 
(a) to (e). No financial assistance has so far 

been received by Rural Electrification Cor

poration e~herfrom Asian Development Bank 

or Overseas Economic Cooperation Fund of 
Japan. Credit arrangements for REC's pro

posals to seek financial assistance from 

Overseas Economic Cooperation Fund are 
yet to be negotiated. 

'Visit India' Year 1991 

1078. SHRI VAKKOM PURUSHOTHA-

(b) if so, the details thereof; and 

(c) the plans/programmes being drawn 
up to attract more tourists to India during this 
period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) Yes, Sir. 

(b) and (c). Plans/programmes are being 

drawn up. 

[ Translation] 

Waiting List for LPG Connections In 
U.p. 

1079. SHRI JAGDISH AWASTHI: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) the total number of applications for 

LPG connections on the waiting list in Uttar 
Pradesh. especially in Kanpur as on 30th 
June, 1989; 

(b) the number of persons who have 

been given LPG connections out of the total 
applications; and 

(c) the time by which the remaining 

persons are likely to get the connections? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) As on 
the 30th June, 1989, there were approxi

mately 5.68 lakh and 0.71 lakh persons on 
the waiting list for release of new LPG.con

nections in Uttar Pradesh and Kanpur re

spectively. 

MAN: Will the MInister 01 CIVIL AVIATION (b) As on the 30th June, 1989 there 
AND TOURISM be pleased to state: were approximately 16.03 lakh LPG con

sumers In Uttar Pradesh. 

(a) whether Government propose to 
declare 1991 as 'Visit India' year; (c) Release of new LPG connections is 
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done by the oil industry all over the country. 
including in Uttar Pradesh. in a phased 
manner under its annual programme for 
enrolment of customers, subject to augmen
tation in availibility of LPG. 

[English] 

Visit of Tourists to Kashmir 

1080. SHRI JANAK RAJ GUPTA: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

the number of tourists who visited Ka
shmir during the years 1987-88, 1988-89 
and 1989-90 (till date)? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): As perthe 
statistics availabie from the State Govern
ment, the total number of tourists, both 
domestic and foreign. who visited Kashmir 
Valley during the years 1987-88, 1988-89 
and 1989-90 (uptoJune) are asgiven below: 

Year No. of tourists 

1 2 

1987-88 764,422 

1988-89 716,129 

1989-90 (upto June) 188,266 

Earnings from Advertisements on Air 
and Doordarshan 

1081. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the earnings from advertisements 
on Doordarshan and All India Radio during 
1988-89, separately: 

(b) whether Govemment propose to 
increased the programmes on Doordarshan 
so that more advertisers can be accommo
date; and 

(c) what further steps Government 
propose to take to attract more advertise
ments on Doordarshan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
The gross revenue earned by Akashvani 
and Doordarshan through advertisements 
during 1988-89 is (provisional) Rs. 32.45 
crores and Rs. 161.3 crores respectively. 

(b) No, Sir. 

(c) A Committee under the Chairman
ship of Secretary, Ministry of Information 
and Broadcasting is currently looking into all 
aspects of com mercial advertising on Door
darshan and All India Radio, including ways 
and means of increasing the revenue. 

Filling up of Vacancies in A.I.R. Va
dodara 

1082. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of INFORMA
TION AND BROADCASTING be pleased to 
state: 

(a) whether the vacant posts of techni
cal, non-technical and Staff Artists/Artistes 
in other categories in A.LR. Vadodara have 
been filled up; 

(b) if not, the reasons thereof; and 

(c) when these posts are likely to be 
filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
to (c). Against 108 sanctioned posts, as on 
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date only 15 posts are vacant. Filling up of 
vacant posts at a station is a continuous 
process. It is, however, not possible to pre
scribe any time limit. 

[ Translation} 

DAVP Advertisements to small and 
medium newspapers 

1083. SHRI KALP PRASAD PANDEY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the All India Small and 
Medium Newspapers Federation has ex
pressed its deep concern over the hike in 
prices of newsprint and has requested Union 
Government to give 70 percent advertise
ments of DAVP to small and medium news
papers; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE= FOR IN
FORMATION AND BROADCASTING (SHRI 
K.K. TEWARI): (a) Yes, Sir. 

(b) The advertisements are issued to 
various newspapers keeping in view the 
publicity requirements and availability of 
funds. Since these are not given as a meas
ure of financial assistance, no percentage 
can be fixed for different categories of news
papers. However, Government have re
quested all concerned to consider greater 
flow of advertisements to small and medium 
newspapers consistent with their publiCity 
requirements. 

Allotment of Petrol Pumps and LPG 
Agencies to Scheduled Castes in M.P. 

10B4. SHRI NANDLAL CHOUDHARY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of places in Madhya 
Pradesh where petrol pumps and LPG agen
cies are proposed to be allotted to Sched
uled Castes during 1989-90 and 1990-91; 

(b) whether the petrol pumps and LPG 
agencies have not been allotted to Sched
uled Castes during the last few years in 
accordance with their reserved quota; 

(c) if so, the reasons therefor; and 

(d) the time by which the reserved 
quota for Scheduled Castes is likely to be 
filled up fully? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTI): (a) Upto 
the Marketing Plan 1987-88, the oil industry 
proposes to allot six retail outlets (Petroll 
Diesel) to persons belonging to SC category 
in the State of Madhya Pradesh at the follow
ing locations: 

Location District 

1 2 

1. Allot Ratlam 

2. Singrauli Sidhi 

3. Ranpur Bhagelon Satna 

4. Ajaygarh Panna 

5. Bilkeesganj Bhopal 

6. Banmore Morena 

Upto the Marketing Plan 1988-89 the oil 
industry proposes to allot B LPG distributor
ships to persons belonging to SC category 
at the following locations: 
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Location District 

1 2 

1. Jabalpur Jabalpur 

2. JabaJpur JabaJpur 

3. Uilain Jabalpur 

4. Singrauli Sidhi 

5. Ambah Morena 

6. Mandsaur Mandsaur 

7. Indore Indore 

8. Sagar Sagar 

(b) No, Sir. Oil industry while framing 
the Annual Marketing Plans strictly adheres 
to the reservation of 25% for Scheduled 
Castes/Scheduled Tribes as per roster. 

(d) Does not arise in view of (b) above. 

(d) As various steps precede the actual 
allotment of Retail Outlets/LPG distributor
ships, it is not possible to indicate exactly 
how many of these will be actually allotted in 
1989-90 and 1990-91. 

[English] 

Workers Engaged by ONGC Through 
Contractors 

1085. SHRIHAROOBHAIMEHTA: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) the number of workers, category
wise, engaged by the Oil and Natural Gas 
Commission through contractors situated in 
Gujarat; and 

them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHAt BRAHMA DUTT): (a) Qil 
and Natural Gas Commission does not 
engage any worker through contractors. It 
awards only job contracts for works in low 
technology areas which are not directly 
connected with its main functions of explora
tion. The number of such workers varies 
from time to time with the nature of the hobs. 

(b) Wages to the workers are paid by 
the contractors who engage them. ONGC 
only ensures that the wages paid to the 
workers are not less than the minimum wages 
fixed by the State Government. 

Air Stations in Kerala 

1086. PROF. P.J. KURIEN: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) the total number of Air stations in 
Kerala; 

(b) whether there is any proposal to set 
up new stations/expand the existing stations 
during the Eighth Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
At present, there are four Radio Stations in 
the State of Kerala functioning at Trivan
drum, Calicut, Alleppey and Trichur. 

(b) and (c). The 8th Plan proposals are 
at the formulation stage. 

Power Projects with FRG and GOR 

Assistance 
1087. SHRI RADHAKANTA DIGAL: 

Will the Minister of ENERGY be pleased to 
(b) the wages and allowance paid to state: 

/' 
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(a) whether Government have a pro~ 
posal to execute some power projects with 
the help of Federal Republic of Germany and 
German Democratic Republic; 

(b) if so, the names of power projects for 
which FRG and GDR he!p has been sought; 

(c) the estimated cost of those projects; 
and 

(d) the details of the aid and assistance 

S.No. Name of Project 

1 2 

1. Second Thermal Power 
Station of Neyveli Lignite 
Corporation (4x21 0 MW) 

2. Combined Cycle Gas Project 
at Dadri (817 MW) 

3. Waste Heat Recovery Plant 
at Uran-Unit I & II (2x21 0 MW) 

[ Translation] 

Issue of Industrial Licences 

1088. SHRt K.D. SUL TANPURI: Will 
the Minister of INDUSTRY be pleased to 
state the state-wise number of industrial 

expected to be made available for those 
projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (d). At present, no power project is 
under consideration for implementation with 
German Democratic Republic (GDR) assis
tance. The following power projects are 
proposed to be implemented with assis
tance from Federal Republic of Germany:-

Estimated 
cost (Rs. in 
crores) 

3 

1016.80 

783.44 

(62.56 + 
75.53) 

Remalks 

4 

OM 176 Million is expected 
to be made available by 
KFW. 

OM 259.90 Million is 
expected to the made 
available by FRG. 

OM 198 Million is expected 
to be made available by 
FRG. 

licences issued during the past six months 
and the proposed locations thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): A State
ment is given below. 

STATEMENT 

State-wise break-up of industria/licences ('1..s) issued during the period from 1 sf January 
to 30th June, 1989 

StatelUnion Territory Industrial Licences issued 

1 2 

1. Andhra Pradesh 19 

2. Arunachal Pradesh 1 
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State/Union Territory Industrial Licences issued 

1 2 

3. Assam 1 

4. Bihar 5 

5. Daman & Diu 2 

6. Delhi 3 

7. Goa 1 

8. GUJarat 26 

9. Haryana 6 

10. Himachal Pradesh 2 

11. Jammu & Kashmir 4 

12. Karnataka 25 

13. Kerala 5 

14. Madhya Pradesh 10 

15. Maharashtra 48 

16. Meghalaya 1 

17. Orissa 1 

18. Pondicherry 3 

19. Punjab 8 

20. Rajasthan 6 

21. Tamil Nadu 22 

22. Uttar Pradesh 30 

23. West Bengal 6 

24. State not Indicated/More than one State 1 

Total: 236 



145 Written Answers SRAVANA 3, 1911 (SAKA) Written Answers 146 

[English1 

Setting up of Petrol Pumps and LPG 
Agencies in Cuttack, Orissa 

1089. SHRI ANADI CHARAN DAS: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of the places in Cuttack 
district and particularly in Jajpur Sub-divi
sion where LPG agencies have so far been 
set up; 

(b) the details of the places where LPG 
agencies and petrol pumps are proposed to 
be set up in the above district during 1989 
and 1990 and by which oil companies; and 

(c) if no petrol pump or LPG agency is 
proposed to set up, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS SHRI BRAHMA DUn): (a) The 
locations is Cuttack district including \.Iajpur 
Sub-division where LPG distributorships 
have been set up are as follows: 

1. Cuttack City 

2. Paradeep 

3. Kendrapara 

4. Jajpur Road (Jajpur Sub-division) 

(b) Upto tho Oillildustry's Annual Retail 
Marketing Plan 1987-88, following retail outlet 

dealerships are proposed to be set up: 

Location Company 

1 2 

1. P4radaep II BPe 

2. Khukhia BPC 

1 2 

3. Chandikhole BPC 

4. Paradeep IBP 

5. Cuttack town IOC 

6. Kendrapara 1OC 

7. Paradeep IOC 

8. Paradeep Phosphates IOC 

Upto the Oil Industry's Annual LPG Market
ing Plan 1988-89, the following LPG distribu
torships are proposed to be set up: 

Location Company 

1 2 

1. Jagatsinghpur IOC 

2. Cuttack HPC 

However, in view of the various steps pre
ceding the commissioning of distributorship, 
it is not possible to indicate how many of 
these will be commissioned during the years 
1989 and 1990. 

(c) Does not arise in view 8f (b) above. 

[ Trans/ation] 

TV Transmitters In Rajasthan 

1090. SHRI SHANKARLAL: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whether it is proposed to set up TV 
transm itters dt various places in Rajasthan 
during the current year; 

(b) if so, the names of places and the 
basis of their selection; 
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(0) whether a TV transmitter is also 
being set up in "Bali" sub-division of Pali 
district in Rajasthan; and 

(d) if so, the time by which TV transmit
ters are likely to be set up at all the proposed 
sites in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION & BROAD
CASTING (SHRI K.K. TEWARI): (a) and (b). 
Six low power (100 W) TV transmitters, one 
each at Jhunjhunu, Churu, sikar, Jhalawar, 
Sawaimadhopur and Jalore have been 
commisioned into service so far during the 
current year in Rajasthan. Seven more such 
transmitters, one each at Anupgarh, Bea
war, Bundi, Deeg, Hanumangarh, Sardarsha
har and Tonk and a TV Transposer at Lalsot 
are expected to be commissioned into serv
ice in the State during the remaining part of 
the current year (1989). The selection of 
places for establi$hment of TV transmitters 
is done keeping in view such factors as the 
need to extend optimum coverage in the 
area with due priority to rural, hilly, back
ward, tribal, remote. sensitive and border 
areas; signals available from adjoining TV 

transmitters and the availability of infrastruc
tural facilities at various places. 

(c) No, Sir. 

• 
(d) Besides the above mentioned TV 

transmitters, 4 high power TV transmitters, 
one each at Anupgarh, Barmer, Bundi and 
Jaisalmer are envisaged to be set up in 

Rajasthan. These are long-gestation proj
ects. Whereas the high power transmitter at 
Dundi is expected to be commi')sioned into 

service during 1991, the remaining three 

high power transmitters would be commis

sioned during 1992-93. 

Prices of Tyres 

1091. SHRIKAMLAP~ASADRAWAT: 
Will the Minister of INDUSTRY be pleased to 
to state: 

(a) whether several organisations have 
requested Government to take immediate 
,steps to bring down the prices of tyres 
manufactured in the country to a reasonable 
level; and 

(b) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) There is no statutory control overthe 
prices of tyres. However, Government have 
placed speCIfied categories of truck and bus 
tyres under O.G.L. at a reduced rate of duty 
for import by bulk consumers in orderto keep 
a check on prices of tyres. In addition. Gov
ernment have liberally allowed fresh capac
ity for the manufacturer of tyres through 
various policv measures. in order to allow 
market forces to have free play. As part of 
this, the tyre industry has recently been 
delicensed. Government have also ensured 
maximisation of tyre production through 

continuous monitoring and ragular interac

tion with the tyre industry. This has Jed to a 
substantial increase in production of bus and 

truck tyres in 1988 viz. 48.7 lakhs as com
pared to 39.4 lakhs in 1987 . 

[English] 

Hiring of Rigs 

1092. SHRIG. BHOOPATHY: \V!lIthe 

Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 

(a) the latest developments in the off
shore and on-shore tjrilling of oil in the coun
try; 

_ (b) the number of foreign rigs in opera
tion at present and from where they have 
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been summoned; 

(c) whether the hiring charges of these 
rigs are being paid in foreign currency; and 

(d) if so, the hiring charges with relevant 
details. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU
RAL GAS (SHRI BRAHMA DUTT): (a) The 
major technological developments are:-

Offshore 

On land 

Drilling of horizontal 
wells. 

Induction of mobile rigs 

(b) to (d). At present 16 foreign rigs are 
working for ONGC and OIL. These rigs have 
been chartered from companies from USA, 
Japan, Italy, West Germany, Australia and 
USSR at diHerent charter rates. In certain 
casas the entire hiring charges are paid in 
foreign currency while in others, part pay
ment is also made in Indian rupees. 

Air Service to State Capitals from 
Calicut 

1093. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is a demand for 
connection Calicut with more state capitals; 
and 

(b) if so, the details thereof and t~e 
reaction of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) Yes, Sir. 

(b) Requests have been received to 
connect Calicut with Bangalore/MadrasfTri
vandrum etc. 50 far as Indian Airlines is 

concerned, it is not possible for the Corpora
tion to introduce services from Calicut to 
BangalorelMadraslTrivandrum due to ca
pacity constraints. However, Indian Airlines 
will consider connecting Calicut with Banga-
10reiMadrasrrrivaildrum depending upon 
induction of sufficient Airbus A-320 aircraft. 
Vayudoot has no plans to airlink Calicut with 
other state capitals in addition to Madrasl 
BangalorerrrivandrumlBombay and Agatti 
to which it is operating from Cali cut at pres
ent. 

Harnessing of Wind/Tidal Energy In 
Kerala 

1094. 5HRI MULLAPPALL Y RAMA
CHANDRAN: WIll the Minister of ENERGY 
be pleased to state: 

(a) whether any studies have been 
made to determine power resources in Ker
ala" , 

(b) if so, the details thereof; 

(c) whether any steps have been taken 
to harness wind energy, tidal energy or solar 
energy in Kerala; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). Based on 
studies carried out by CEA, the hydro power 
potential in Kerala has been assessed as 
2301 MWat 60% load factor generally for 
major and medium hydro projects. The 
Department of Non-Conventional Energy 
Sources have taken up wind monitoring and 
wind mapping projects in Kerala to assess 
wind energy potential. Studies have also 
been made by the Central for Earth Science 
Studies, Trivandrum to assess wave energy 
potential along the Kerala coast. 

(c) and (d). The Department of Non
Conventional Energy Sources is impJement-
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ing various programmes for the develop
ment and utilisation of non-conventional 
sources of energy, such as Solar Energy, 
Wind Energy, Biomass, BiogRs. etc., in the 
State of Ker ala in association with the Agency 
for Non-Conventional Energy and Rural 

Programme 

1 

I. Solar Thermal Systems 

1) Water heating systems 

2) Domestic heating systems 

3) Air heaters 

4) Solar stills 

5) Solar cookers 

II. Solar Photo voltaic Systems 

1) Street lighting units 

2) Other domestic lighting units 

3) Solar pumps 

4) Community lighting units 

Technology (ANERn and with the involve
ment of several user agencies, including the 
Kerala State Electricity Board. Details of 

Solar and Wind Energy systems and de
vices installed in Kerala upto 31.3.1989 are 
given below: 

Systems installed 

2 

25 

3 

1 

10 

50 

135 

9 

6 

6 

5) Energise the electric ferlcing to ward off 

wild animals. 

1 

III. Wind Energy Systems 

1) Electric Generators (100 Kw). 

2) Water pumping wind mills. 

Oneexporimental150Kwcapacitywave 

energy power generation project has been 
taken up off Vizhinjam fisheries harbour near 

Trivan~rum. 

1 

10 

Vayudoot Service In Kerala 
1095 SHRI MULLAPPALL Y RAMA

CHANDRAN :WiII the Minister of CIVIL AVIA

TION AND TOURISM be pleased to state: 
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(a) the stations in KeraJa proposed to be 
inter-linked by Vayudoot services; 

(b) whether it is proposed to set up any 
new Vayudoot stations in Kerala; 

(c) whether any studies have been 
made to determine the feasibility of setting 
up a Vayudoot station at Cannanore in Ker
ala; and 

(d) if so, the findings thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
Apart from Trivandrum, Calicut and Cochin 
which have already been airlinked, Vayudoot 
have no immediate plans to connect new 
stations in Kerala. 

(c) No, Sir. 

(d) Does not arise. 

LPG Distributorships in Bihar 

(a) the number of LPG distributorships 
in Bihar as on 1 April, 1989 with district-wise 
breakup; 

(b) the average monthly consumption 

of LPG in Bihar during 1988-89 per outlet; 

(c) whether it is proposed to have more 
LPG agencies in some districts to meet the 
increasing demand; and 

(d) if so, the plan for 1989-90? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) The 
number of LPG distributorships in Bihar as 
on 1.4.89 is 131 as per the district-wise 
breakup given in the statement below. 

(b) The average monthly consumption 
of LPG in Bihar during 1988-89 was 1357 
cylinders per distributor. 

(c) and (d). Upto the oil industry's LPG 
1096. SHRI SYED SHAHABUDDIN: Marketing Plan 1988-89, the oil companies 

Will the Minister of PETROLEUM AND have plans to set up 47 more LPG distribu-
NATURAL GAS be pleased to state: torships in various districts of Bihar. 

STATEMENT 

S. No. Name of the District No. of LPG distributorships 

1 2 3 

1. Arrah 2 

2. Aurangabad 1 

3. Barauni 2 

4. Bhagalpur 3 

5. Bhojpur 1 

6. Chapra 1 
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1 2 3 

7. Darbhanga 2 

8. Dhanbad 14 

9. Gaya 5 

10. Giridih 2 

11. Gopalganj 1 

12. Hazari-bagh 7 

13. Katihar 2 

14. Khageria 1 

15. Madhubani 1 

16. Munghyr 4 

17. Muzaffarpur 4 

18. Nalanda 2 

19. Nawadah 1 

20. Patna 25 

21. Palmace 1 

22. Paschim Champaran 3 

23. Purnea 5 

24. Purvi Champaran 1 

25. Ranchl 14 

26. Rohtas 2 

27. Singhbum 12 

28. Samastipur 2 

29. Santal Parganas 3 
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1 2 

30. Saharasa 

31. Siwan 

32. Sitamari 

~3. Sahibganj 

34. Saran 

Total: 

Production and Import of Crude Petro
leum 

~ 097. SHRI SYED SHAHABUDDIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity of crude petroleum 
produced In the country during 1988-89 and 
the estimated production for 1989-90: 

(b) the quantity of crude petroleum 
imported during 1988-89 and the projected 
import for 1989-90; 

1 

Production of crude oil (million tonnes) 

Import of crude oil (million tonnes) 

(c) and (d). The average CIF value on 
import of crude oil in rupees is Rs. 1,607 per 
tonne. Since the rates of import vary accord
ing to exchange rates and also from Cargo to 
Cargo, the effort involved in collection of the 
information currency wise and country wise 
may not be commensurate with the purpose 
sought to be achieved. 

3 

3 

1 

1 

1 

1 

131 

(c) the average net price per tonne elF 
Indian Port paid by the importing agency for 
all imported crude taken together during 
1988-89 by currency of invoicing, source
wise; and 

(d) the extent of vanatlon in the average 
price pertonnes for imported crude bycoun
try of origin? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUn): (a) and 
(b). The information is as under: 

1988-89 1988-90 
(Provisional) (Projections) 

2 3 

32.04 34.51 

17.81 18.46 

Commercial utilisation of Westland 
Helicopters by Pawan Hans 

.-' 

1098. SHRI SYED SHAHABUDDIN: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) the total number of Westland heli
copters with the Pawan Hans Ltd.; 
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(b) the number of helicopters under 
commercial utilisation; 

(c) whether facilities for their mainte
nance have been revised and upgraded as 
directed by the Department of Civil Aviation; 
and 

(d) the average mileage done by the 
helicopters on commercial assignment dur
ing 1988-89 and the percentage, it forms of 
the optimum utilisation for such aircraft? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
Pawan Hans has a fleet of 19 Westland 
helicopters, all of which are under use by 
rotation. At any given point of time 11 heli
copters are under commercial utilisation. 

(c) Delhi and Bombay bases of Pawan 
Hans have been approved for carrying out 
maintenance (excluding overhaul) of Wes
tland and Dauphin helicopters respectively. 

The maintenance facilities of Pawan 
Hans have been examined in details by a 
Committee appointed by the Directorate 
General of Civil Aviation and its report is 
under examination. 

(d) Sirlce the helicopters on commer
cial assignment are under wet-lease, the 
hours of development are as per the discre
tion of the iessees. The helicopters have 
flown 9017 hours during 1988-89 i.e. an 
approximate mileage of 9,91,870. 

Standard of TV Serials 

1099. SHRI SYED SHAHABUDDIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
reply given on 28th February, 1989 to Un
starred Question No. 954 regarding selec
tion of T. V. serials and state: 

(a) the number of applications received 
for registration of producers and directors 
under the scheme for improving the stan
dard of T.V. serials; 

" (b) the composition of the selection 
board;" 

(c) the names of persons who have 
been registered so far; 

(d) the themes of the proposals, if any, 
received from producers and directors regis
tered by Doordarshan; and 

(e) whether any such proposals have 
been accepted by Doordarashan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
5130 applications were received within the 
due date; ... 

(b) The composition of the Selection 
Board is indicated in the Statement below. 

(c) The Selection Board has recom
mended 1304 names of persons/firms for 
reg istration as prod ucers and directors. There 
are some common names in both the cate
gories. The selected persons/firms are being 
informed by Doordarshan individually. 

(d) No proposals have been received 
by Doordarshan. 

(e) Does not arise. 

STATEMENT 

List of Members of the Selection Board for 
Preparing a Panel of ProducerslOi;ectors 

1. Shri B.K. Zutshi, former Joint Sec
retary (Films), Ministry of Informa
tion & Broadcasting, New Delhi .. , 
Chairman 
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2. Shri Shiv Sharma. Director Gen

eral. Doordarshan ... Member Sec

retary 

3. Shri Hrishikesh Mukherjee 

4. Shri B. K. Karanjia, former Editor 

"Screen". now Chairman of National 

Film Development Corporation 

5. Smt Meera Majoomdar. former 

Deputy Director General, Door

darshan 

6. Shri M Shamim, Special Correspon

dent to the Times of India, Delhi 

7. Shri V.B. Chandra, Chief Producer, 

Films Division, Bombay 

8. Shri Dilip Sarcar, Vice President, 

Eastern India Motion Pictures 

Association 

9. Smt Urmila Gupta, Director, Direc

torate of Film Festivals, Ministry of 

Information and Broadcasting. 

Earnings from Advertisements on T.V. 

1101 . SHRI LAKSHMAN MALLICK: 

Will the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) the otal time allotted to ad 'ertise

rnents on Do rdarshan daily; 

(b) the total earnings at Doordarshan 

on account of advertisement during the last 

th ree years , year- ise; 

(c) whether there has been any de

crease In the earnings of Doordarshan 

through advertisement since the beginning 

of current financial year as compared to the 

earnings of previous years; and 

(d) if so. the steps being taken to increase 

the revenue from advertisement? 

THE MINISTER OF STATE IN THE MINIS

TRY OF INFORMATION AND BROAD

CASTING (SHRI K.K. TEWARI): (a) Adver

tisements on Doordarshan take between 2.5 
to 3% of the total transmission tima. 

(b) Doordarshan's gross revenue from 

commercial advertisements and sponsor

ship of programmes during the last three 

years is as under: 

1986-87 Rs. 96.0 Crores 

1987-88 Rs. 136.3 Crores 

1988-89 .. Rs. 161.3 Crores 

(c) No, Sir. The gross revenue collec

tion during the first 3 months of the current 

financialyeari.e. upt030thJune, 1989comes 

to Rs. 50.55 crores compared to Rs. 39.75 
crores during the corresponding period of 
the previous financial year. 

(d) Does not arise. 

Broad banding scheme for electrical 
equipment industry 

1102. SHRI PARASRAM SHARD 
WAJ= Will the Mmis'er of INDUSTRY be 
pleased to state : 

(a) whetherthe broad banding schemes 

for electncal equipment industry has been 

enlarged by remo mg the limits prescribed 

in respect of various items and rationalising 

the nomenclature of the items; and 
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(b) if so, the details regarding the re
vised list of electrical equipment and whose 
broad banding will be permitted? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DEVEL-
0pMENT IN THE MINISTRY OF INDUS
TRY (SHAI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) A statement is given below. 
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Export of Cement 

1103. SHRI PARASRAM BHARDWAJ: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the cement industry plan to 
export four million tonnes during 1989-90 
has run in to rough weather because of a 
huge subsidy demanded by it from Govern
ment to meet losses; 

(b) whether there is a proposal to re
lease funds from the erstwhile Cement 
Regulation Account to meet eXpOrt losses; 

ano 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
0pMENT IN THE MINISTRY OF INDUS

TRY (SHRI M. ARUNACHALAM) : (a) The 
Cement Manufacturers' Association have 
informed that they have drawn up plans for 
export of four million tonnes of cement dur
ing 1989-90. Export of cement has been 
decanalised and Cash Compensatory Sup
port (CCS) at the late of 10% on export of 
cement, both grey and white, has been 

granted by the Government with effect from 
1-4-1989. Government have no proposal to 

grant subsidy on Export of Cement. The 

realisation of export plans drawn up by the 
Industry for the year 1989-90 will largely 
depend on its ability to effectively compete in 

export markets. 

(b) No, Sir. 

(c) Does not arise. 

Petrol and Diesel Retail Outlets in Una 
and Hamirpur , H.P. 

1104. PROF. ARAIN CHAND PAR-

ASHAR: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether Pandogha in Una district 
and Galore and Sujanpur Tira in Hamirpur 
district of Himachal Pradesh have been 
identified for the location of petrol/diesel 
retail outlets; 

(b) whether the marketing survey for 
these places has since been completed and 
the outlets sanctioned; 

(c) if so, the outcome thereof and 
whether any more places for the above dis
tricts and other districts have been identified 
and surveyed for this purpose; and 

(d) if so, the names thereof and the 

outcome of survey in each case, district
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUn): (a) and 
(b). The location Pandogha in Una district of 
Himachal Pradesh has already been included 
in the oil industry's Annual Retail Marketing 
Plan 1987-88 for development of a retail 

outlet there. A feasibility survey for location 

Galore in Hamirpur district has been or
dered. Survey conducted for the location 

Sujanpur Tira in Hamirpur district reveals 
that as per volume-distance norms the loca
tion does not justify for opening of a retail 
outlay there for the present; 

(c) and (d). The names of places sur

veyed in other districts of Himachal Pradesh 
for development of Retaii Outlets alongwitrt 

the outcome of survey are gl on In the state

ment below. Locations found feasible as per 
volume~distance no ms WIll be Included in 
the 011 indus ry's future Marketing Plan(s). 
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Installation of T.V. Transmitter and 
Radio Station At Hamlrpur, H.P. 

1105. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to refer 
tv the replies given on 22 November, 1988 
and 25 April, 1989 to Unstarred Question 
Nos. 1666 and 6951 and state the latest 
positIon as on 30 June, 1989 regarding the 
installation of T.V. Transmitter and Radio 
Station at Hamirpur (H.P.)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): A 
ready-built accommodation has been taken 
over for the proposed TV transmitter at 
Hamirpur. Transmitter and other equipment 
have been supplied and installation work is 
in progress. 

As reQards the Radio Station at 

51. No. Location 

1 2 

1. Tikrikalan Phase 1& " (Delhi) 

2. Karnal (Haryana) 

3. Haldwani (Uttar Pradesh) 

4. Ajmer (Rajasthan) 

5. Balasor6 (Orissa) 

6. Jamshedpur (Bihar) 

7. Bhopa\ (Madhya Pradesh) 

8. Parwanoo (Himachal Pradesh) 

9. Bareilly (Uttar Pradesh) 

10. AsaotilPiyala (Haryana) 

Hamirpur, the fencing of the site selected for 
the proposed radio station has been com
pleted. Other civil works are in progress. 

LPG Bottling Plants 

1106. SHRt p.M. SAYEED: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number, locatIon and capacity of 
the new LPG bottling plants set up during the 
last one year; and 

(b) the plan to set up new LPG bottling 
plants during the next one year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-. 
RAL GAS (SHRI BRAHMA DUTT): (a) The 
particulars of new LPG bottling plants com
missioned during 1988-89, are as under: 

Capacity (MTPA) 

3 

75,000 

25,000 

5,000 

8,000 

25,000 

25,000 

25,000 

5,000 

6,500 

75,000 



181 Written Answers SRAVANA 3,1911 (SAKA) Written Answers 182 

1 2 

11. Lucknow (Uttar Pradesh) 

12. Khurda (Orissa) 

13. Hisar (Haryana) 

14. Tuticorin (Tamil Nadu) 

15. Raipur (Madhya Pradesh) 

16. Vijayawada (Andhra Pradesh) 

(b) During 1989-90, the oil companies 
have plans to set up 11 new LPG bottling 
plants with a capacity of 1.83.000 ton nes per 
annum. 

Price of Tyres 

1107. SHRI P.M. SAYEED: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have received 
a representation from the All India Tyre 

Dealers Federation r~garding increase in 
price of tyre by the manufacturers; 

(b) if so, the reaction of Government 

thereto; and 

(c) the steps taken or proposed to be 

taken to bring down the price of tyres fixed by 

the manufacturers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) Qnd (c). There is no statutory control 
over the price of tyres. However, Govern

ment have placed specified categories of 
truck and bus tyres under O.G.L. at a re
duced rate of duty for import by bulk consum· 

3 

6,500 

6,500 

6,500 

12,500 

25,000 

12,500 

ers in order to keep a check on price') Qf 
tyres. In addition, Government have liberally 
allowed fresh capacity for the manufacture 
of tyres through various policy measures, in 
order to allow market forces to have free 
play. As part of this, the tyre industry has 
recently been delicensed. Government have 
also ensured maximisation of tyre produc
tion through continuous monitoring and 
regular interaction with the tyre industry. 
This has led to a substantial increase in 
production of bus and truck tyres in 1988 viz. 
48.7 lakhs as compared to 39.4 lakhs in 
1987. 

Findings of the Inquiry of Boeing Air 
Crash at Ahmedabad 

1108. SHRI HAROOBHAI MEHTA: Will 
the Minister of CIVILAVIATION AND TOUR
ISM be pleased to refer to the reply given on 

27 February, 1989 to Unstarred Question 
No. 677 regarding findings of the inquiry of 
Indian Airlines Boeing crash at Ahmedabad 
and state: 

(a) whether Government have exam
ined the inquiry report: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 

MIN ISTAY OF C'VILAVIATION AND TOUR-
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ISM (SHAI SHIVRAJ V. PATIL): (a) and (b). 
Tre report is under examination of the 
Government. 

Thermal Power Plant In Kerala 

1110. SHRI MULLAPPALL Y RAMA
CHANDRAN: 

SHRI T. BASHEER: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whetherworkon any Thermal Power 
Plant in Kerala is under progress and if so, 
the details thereof; 

(b) the details of the developments 
made so farto set up a Thermal Power Plant 
in Kerala; 

(c) whether any other sources of power 
are proposed to be harnessed in Kerala; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). No Thermal Power Plant in 
Kerala is presently under construction. There 
is , however, a proposal to set up a Super 
Thermal Power Station under Central Sector 
by NTPC at Kayamkulam. Stage-I of this 
project comprising (2x210 MW) units has 
been techno-economically cleared by CEA 
subject to certain conditions. 

(c) and (d). In addition to a few hydro 
electro projects under execution in Kerala, 
the Department of Non-conventional Energy 
Sources is also implementing various pro
grammes in development and utilisation of 
non-conventional sources of energy, such 
as, Solar Energy, Wind Energy, Biomass, 
Biogas, etc in the State of Kerala 

Acquisition of more Aircraft by Indian 
Airlines and Air India 

1111. SHRI MULLAPPALLY RAMA
CHANDRAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Indian Airlines and the 
Air India propose to acquire more aircraft; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATll): (a) and (b). 
In addition to 19 Airbus A320 aircraft ordered 
in March, 1986, Indian Airlines with the 
approval of the Government has signed an 
agreement with MIs. Airbus Industries on 
5.6.89 for the purchase of 12 additional 
Airbus A320 aircraft. Out of theses, five 
aircraft have already been received by In
dian Airlines. The delivery schedule of the 
remaining 26 aircraft is as follows: 

August, 1989 2 

September, 1989 2 

Oct., 1989 1 

Nov., 1989 2 

::>ec., 1989 2 

Jan., 1990 2 

Feb., 1990 1 

March, 1990 2 

Dec., 1990 2 

Jan., 1991 2 

Feb., 1991 1 
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March,1991 1 

Nov., 1991 2 

Dec., 1991 3 

Jan., 1992 1 

Total: 26 

Government approval has been convened 
to Air India for acquisition of 2 Airbus A- 31 0-
300 aircraft. These aircraft are likely to be 
received by Air India next year. 

NRI Units in States 

1112. SHRI CHINTAMANI JENA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether a large number of NRls are 
setting up industrial units in Gujarat and 
other States; 

(b) if so, the total number of units and 
amount of money invested State-wise; 

(c) the details of incentives Govern
ment are offering to NRls to set up similar 
enterprises in other parts of the country te 
ensure balanced industrial growth; and 

(d) whether similar incentives cannot 
be given to indigenous entrepreneurs, espe
cially women? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Since the inception of the Special Ap
proval Committee (NRI) in November, 1983, 
f\3 approvals with an NRI investment of Rs. 
48.5 crores have been accorded (upto De
cember, 1988) for issue of Letter of Intent! 
SIA Registrations, foreign collaboration and 
Capital Goods import in the State of Gujarat. 

The total number of import in the State of 
Gujarat. The total number of approvals ac
corded by this Committee have been 794 
with an NRI approved investment of Rs. 385 
crores. The State-wise details of approvals 
and approved investments are given in the 
Statement below. 

(c) the salient features of the incentives 
offered to NRls for setting up enterprises in 
any part of the country to ensu;e balanced 
industrial growth are listed below: 

i) NRls have been given the benefit 
of repatriation of capital investment 
and the income earned thereon to 
the extent of 40% of the total paid 
up capital of the project. 

ii) In priority industries the benefit of 
repatriation on capital invested and 
income earned thereon is permis
sible to the extent of 74% of the 
total paid up capital of the project. 
In non-priority industries also repa
triat~on benefits on capital invest
ments are available, provided the 
units undertake export obligation 
of minimum of 60% of the output 
and a minimum of 75% of the out
put in the case of industries re
served for small scale sector. 

iii) NRls have also been given incen
tives for import of capital goods, 
components and raw materials for 
setting up industrial units in accor
dance with the Import & Export 
Policy, 1988-91. 

iv) NRI investments are allowed for all 
activities except for real estate 
business or for agricultural and 
plantation activities. 

(d) Indigenous entrepreneurs are 
treated on per with NRI investors with regard 
to Industrial licenSing Procedure. Similar 
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incentives are being offered to women entre- preneurs also under NRt scheme. 

STATEMENT 

State-wise NRI investment/approvals 

SI. No. State No. of Approvals NRllnvestment (Repat-
riation as well as non-
repatriation (Rs. in crores) 

1 2 3 4 

1. Andhra Pradesh 73 25.87 

2. Bihar 1 0.12 

3. Dadra & Nagar Haveli 5 2.06 

4. Delhi 147 25.62 

5. Goa 7 1.16 

6. Gujarat 63 48.50 

7. Haryana 40 15.91 

8. Himachar Pradesh 9 2.82 

9. Jammu & Kashmir 1 0.15 

10. Karnataka 54 19.70 

11. Ksrala 18 1.17 

12. Madhya Pradesh 19 13.87 

13. Maharashtra 152 144.76 

14. Orissa 8 2.98 

15. Pondicherry 4 4.25 

16. Punjab 13 4.29 

17. Rajasthan 16 8.38 

18. Tamilnadu 37 17.22 
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1 2 

19. Uttar Pradesh 

20. West Bengal 

21. Not indicated 

Total 

Air Service to Mount Abu 

1114. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
CIVILAVIATION AND TOURISM be pleased 
to state: 

(a) whether Government have received 
any proposal for air linking Mount Abu with air 
service; 

(b) if so, the details thereof; 

(c) whether the proposal has been 
agreed to and if so, the time by which Mount 
Abu will be connected by air; and 

(d) the places adjacent to Mount Abu 
where air service is available at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
Requests have been received from the 
Government of Rajasthan and others for 
airhnking Mount Abu. 

(c) Subject to availability of aircraft 
capacity and an operational airfield, Vayudoot 
has plans to airlink Mount Abu during the 
current plan period. 

(d) At present, air services are available 
at Udaipur and Jodhpur near Mount Abu. 

3 4 

68 40.76 

9 3.71 

50 1.69 

794 385.09 

Air Accidents 

1115. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether some air accidents oc
~urred in Gujarat as well as in some other 
parts of the country from 1 January, 1989 to 
30 June, 1.989; if so, the details of each 
accident including the lives and property lost 
and the compensation paid to each victim 
and the injured; 

(b) the outcome of the enquiry made 
and action taken on findings in each case; 

(c) the action taken against the persons 
responsible for such accidents and preven
tive measures taken for future; and 

(d) whether any accident was due to 
any sabotage and if so, the preventive 
measures taken or contemplated to avoid 
recurrence of such accidents? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PAT1L): (a) During 
the period from 1.1.1989 to 30.6.1989, there 
were four aircraft/helicopter accidents. None 
of these accidents occurred in Gujarat. The 
details of each accident. Including persons 
killed, injured and damage to aircraft are 
given in the statement below. The Pawan 
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• Hans helicopters which crashed on 7.2.89 
was carrying 2 pilots and 4 technicians on 
board. Both the pilots and one technician 
were killed in the accident. The other techni
cians sustained injuries and were hospital
ised. The book value of the Westland Heli
copter lost in the accident in Rs. 406.87 
lakhs. The compensation paid to facilities of 
each victim of the Pawan Hans accident is as 
follows: 

1. Wg. Cdr. Kataria: Rs. 3 lacs plus 
As. 10,0001- has been paid under 
'Deposit Linked Insurance Policy. 

2. Col. J. M. Agnihotri: As. 3 lacs plus 
an ex-gratia payment of As. 1 lac. 

3. Sh. M.C. Gana Prakash Rao: Rs. 
3 lacs plus As. 10,0001- under 
'Deposit Linked Insurance Policy' 
and As. 40,0001- under Group 
Personnel Accident Insurance 
Policy'. 

For the remaining 3 persons who were 
injured, hospitalisation expenses were borne 
by the Corporation. They are also entitled to 
Insurance Compensation based on the na
ture and duration of disability under the 
Carriage by Air Act, & the 1972/Group Per
sonnel Accident Policy taken out by the 
Corporation. Necessary claims have been 
lodged with the Insurance Company. 

(b) and (c). Two accidents have been 
investigated and their reports are under 
examination. The remaining two accidents 
are under investigation. 

Appropriate action will be taken on the 
findings & recommendations of the inquiry 
reports to prevent similar occurrences in 
future. 

Cd) No, Sir. 

STATEMENT 

Details of accidents from 1.1.89 to 30.6.89 

1) Accident to Pawan Hans Westland 
helicopter VT-EKR near Kohima 
on 7.2.89. 

The helicopterwas operating a non
scheduled flight from Dimapur 10 
Kohima on 7.2.89. There were a 
total of 6 persons on board inctud
ing two crew members. While 
approaching Kohima at about 5 Km 
short of it, the helicopter crashed ill 
a valley. Both crew members and 
one technician on board were killed. 
The remaining 3 persons received 
serious injuries. The helicopter 
sustained substantial damage. 

2) Accident to Meghdoot Pvt. Ltd. 

Cessna-180 ale VT-D TO at Pune 
on 7.2.89. 

The aircraft was engaged in cir
cuits and landing exercise at Pune 
aerodrome on 7.2.89. There were 
also two Passengers on board. 
While approaching to land, the alc 

undershoot and sustained substan
tial damage. All occupants on boatd 
escaped unhurt. 

3) Accident to ITG-3 Glider VT-GOF 
near Safdarjung Airport on 23.3.89. 

The glider was engaged in gliding 
operation at Safdarjung Airport on 
23.3.89 while on a final approach, it 
crashed near Safdarjung Bus Ter
minal. The glider was destroyp-iJ. 
The Pilot was seriously Injured and 
was rushed to AIIMS, wnere he 
succumbed to his injuries. 

4) Accident to Madh va Pradesh Flying 

Club Cessna - 150 tlircraft V1-EMV 
on 29.3.89 near Bhopal 
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The aircraft while engaged in joy
rideflighton 29.3.89 crashed about 
1 .5 miles from Bhopal. It caught fire 
on impact and both the occupants 
died in the accident. 

[ Translation) 

Removal of "Jee Sahib" from Morning 
T.V. Programme 

1116. SHRIMATI PATEL RAMASEN 
RAMJIBHAI MAVANI: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the attention of Govern
ment has been drawn to the news item 
captioned 'Jee Sahib ki Chutti" appearing in 
the Nav Sharat Times dated 4th July, 1989; 

(b) if so, the reasons for which "Jee 
Sahib" is not appearing in the breakfast T. V. 
programmes; and 

(c) whether he has been removed per
manently or for some time only? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
Yes, Sir. 

(b) and (c). It is the endeavour of 
Doordarshan to bring about changes in the 
format of the programmes so as to sustain 
'viewers' interest. This is a routine exercise. 
Accordingly, 'Puppet character' has been 
replaced by live comperes for bringing vari
ety in the presentation. 

[English] 

Discovery of Oil and Gas in Gujarat 

1117. SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether oil and gas have been 
found in some parts of Gujarat and other 
States during 1 January, 1988 to 39 JunA, 
1989; 

(b) if so, the details thereof in terms of 
quantity and value of each ones; 

(c) the requirements of Gujarat of gas 
and oil at present; 

(d) how much share was given to Gujarat 
during the last three years; and 

(e) the steps taken to supply more gas 
and oil to Gujarat so as to fulfil the require
ments of various industries and consumers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATIJ
RAL GAS (SHRI BRAHMA DUn): (a) Yes, 
Sir. 

(b) Oil andlor gas has been discovered 
by ONGC at six prospects in Gujarat, four 
prospects each in Andhra Pradesh and 
Assam, seven prospects in Western Off
shore and one prospect in Cauvery Off
shore. Oil India Ltd., have discovered oil 
and/or gas at two structures each in Rajast
han and Assam and in the deeper horizons 
in Kharsang area of Arunachal Pradesh. All 
these structures are still at the stage of 
delineation. 

(c) to (e). The crude oil produced by 
ONGC from its various oil fields in Gujarat is 
despatched to the Gujarat Refinery. Simi
larly, the gas produced is also being supplied 
to various consumers in Gujarat. Details of 
cnIde production and gas supplies during 
the last three years had been as under: 



195 Written Answers JULY 25, 1989 Written Answers 196 

Crude oil Production (MMt) Gas supplies (Mn. f1iJ) 

1 2 

1986-87 4.563 

1987-88 4.990 

1988-89 5.404 

Crude oil to be produced in Gujarat will 
continue to be supplied to IOC's refinery at 
Koyali. Similarly, the gas produced from 
various oil and gas fields will also be sup
plied to various consumers in accordance 
with the comm itments made for various 
sectors/consumers. ONGC is taking steps to 
lay pipeline and other facilities for transpor
tation of gas. 

Misuse of Power Connections in Delhi 

1118. SHRI BANWARllAL PUROHIT: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Delhi Electric Supply 
Undertaking (DESU) has drawn up a scheme 
to disconnect the supply of electricity to 
those consumers who are misusing power 
connections or have unauthorisedly shifted 
electricity meters in the capital; and 

(b) if so, the number of cases in respect 
of which action has been taken under the 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) No, Sir. 

(b) Does not arise. 

3 

644.95 

660.30 

807.29 

Indian Airlines Flight Operations 

1119. SHRI BANWARI LAL PUROHIT: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the flight operauons during 
the past one year have been seriously af
fected; 

(b) if so, the number of flights cancelled 
and change in timings made during the past 
one year; 

(c) whether situation has developed 
mainly owing to shortage of pilots; and 

(d) if so, the steps proposed to be taken 
to appoint additional pilots in Indian Airlines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (bl. 
Out of a total of 97,517 flights operated by 
Indian Airlines during the period July, 1988 
to June, 1989, 3,170 flights were cancelled 
and about 600/0 of the flights left on time. 
However. no changes were made in the 
schedule due to these flight cancellations. 

(c) No, Sir. 

(d) Does not arise. 
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Modernisation of Rescue Station In 
Mines 

1120. SHRIBANWARILALPUROHIT: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Central Coalfields 
Limited (CCL) has drawn up a programme to 
modernise its rescue stations at different 
mines; 

(b) if so, the details thereof and how 
much expenditure is likely to be incurred 
thereon; and 

(c) when the modernisation of rescue 
stations at all the mines will be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a)to (c). Yes, Sir. A programme 
for modernisation of the existing Rescue 
Station at Ramgarh and setting up of new 
Rescue Rooms at Kathara, Churi and Hutar, 
with adequate modern equipments, has been 
taken up. The modernisation programme 
entails an estimated expenditure of Rs. 690 
lakhs and is expected to be completed by the 
end of the year 1991-92. 

Performance of Public Sector News .. 
print Mills 

1121. SHRI SRIKANTHA DATIA 
NARASIMHARAJA WADIYAR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the performance of the 
public sector newsprlnt mills has been found 
satisfactory and suiting to the needs of the 
country; and 

(b) if not, the steps taken or proposed to 
be taken to improve their performance? 

THE MINISTER OF INDUSTRY (SHRI 

J. VENGAL RAO): (a) and (b). There are two 
central public sector newprint manufactur
ing units, namely Hindustan Newsprint lim
ited and NEPA Limited. The capacity utilisa
tion of both these undertakings has been 
98% and 920/0 respectively during 1988-89 
which is satisfactory and acoounted for 51.1 % 
of total incijgenous production during the 
year. However, in order to further augment 
availability of newsprint, NEPA Limited is 
undertaking a modernisation and expansion . 
programme, which will further increase its 
installed capacity from 67,500 tonnes to 
88,700 tonnes per annum. 

Arrest of Travel Agents for Defrauding 
Air India 

1122. DR. DAnA SAMANT: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether some travel agents were 
arrested for defrauding the Air lndia of Rs. 95 
lakhs by selling bogus Air India tickets to 
various passengers; 

(b) if so, the details thereof; and 

(c) the action contemplated to prevent 
such malpractices in future? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCIVILAVIATIONANDTOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
According to the information received, the 
following travel agents have been arrested 
for violation of rules:-

1. Mr. Mehboob Sur.drani, MD, MIs. 
Supreme Tours and Travels. 

2. Mr. Sunil K. Dudeja, MIs, Sky Speed 
Travel and Tours. 

3. Mr. Dilip G. Nasta. 
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4. Mr. Brij Hukumatrai Punjabi Direc
tor, MIs. Poonam Travels Pvt. Ltd. 

(c) The following action has been taken 
by Air India to prevent such malpractices in 
future:-

(a) A circular has been issued to all 
travel agents in India, stressing 
upon them to abide by the laid 
down rules and regulations of 
the Government of India and 
lATA; 

(b) Any agency violating the rules! 
procedures will be black listed 
and the ticket stocks will be with
drawn. 

(c) Internal instructions have been 
issued to .11 officers to scrutinise 
ticketing of agents on sample 
basis to ensure that the ticketing 
is done according to regulations; 

(d) All airports in the GuH and India 
have been instructed to ensure 
that the tickets are uplifted in 
sequence to avoid mIsuse or 
malpractice. 

Acquisition of Twelve Airbuses 

1123. DR. DAnA SAMANT: Will the 
Minister of CIVIL AVIATION AND TOU RISM 
be pleased to state: 

(a) whether Government have ordered 
for the acquisition of additional twelve Air
buses A-320; 

(b) if so, the cost of the same and the 
schedule of delivery; and 

(c) the total additional revenue likely to 
be generated from the additional fleet? 

THE MINISTER OF STATE OF THE 

MINISTRY OF CIVILAVIA TION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
With the approval of the Government, Indian 
Airlines has entered into an agreement on 
the 5th June, 1989 with MIs. Airbus Induf
trie, France, forthe purchase of 12 additional 
Airbus A-320 aircraft at a total project cost of 
Rs. 958.78 crores with a foreign exchange 
content of Rs. 886.37 crores. 

The delivery SChedule of these addi
tional 12 Airbus A-320 aircraft is as fol-
Iows:-

December,1990 2 

January, 1991 2 

February, 1991 1 

March, 1991 1 

November,1991 2 

December,1991 3 

January, 1992 1 

Total 12 

(c) 12 Airbus A-320 aircraft on induction 
are likely to generate additional revenue of 
Rs. 260 crores per annum on current fare 
yields. 

Modernisation and Promotion of 
Ancillary Units 

1127. SHRIMATI KISHORI SINHA: Will 
the Minister of INDUSTRY be pleased to 
state: 

,a) whether a special fund to be named 
as "Assistance Fund" for modernisation and 
promotion of ancillary units is proposed to be 
created: 

(b) whether Government also propose 
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to raise the limit of investment in ancillary 
unit to Rupees one crores; and 

(c) if so, the details of the said propos
als? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) to (c). 

Government provides various measures for 
encouraging ancillary units. Recently, the 
limit of production or services supplied or 
rendered to other units by an Ancillary Unit 
has been reduced from 50% to 30%. While 
various suggestions on further promotional 
measures have been received, no specific 
proposals have been formulated. Technol
ogy upgradation and modernisation, it may 
be added, is a continuing process. 

Projects for Paraxylene and N-Paraffin 

1128. SHRIMATIKISHORISINHA: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether the Bharat Petroleum Cor
poration Ltd. has been given clearance for 
two projects to manufacture Paraxylene and 
N-Paraffln ; 

(b) if so, whether these projects would 
be included in the Eighth Plan; and 

(c) the locations of these plants? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTI): (a) to (c). 
While enviornmental clearance for the 
manufacture of Paraxytene and N-Paraffin 
by the Bharat Petroleum Corporation lim
ited at Bombay has been obtained, invest
ment decisions on these projects have not 
been taken. 

Raising of capital by Power Finance 
Corporation 

1129. SHRIMATI KISHORI SINHA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the Power Finance Corpo
ration proposes to raise capital from the 
market during the current financial year; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). During 1989-90, the Power 
Finance Corporation plans to raise Rs. 700 
crores by issue of bonds from the Capital 
market. 

[ Translation] 

Production of Electricity 

1130. DB. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Central Electricity Au
thority is finding n difficult to increase the 
production of electricity by 38000 Mega
watts more during he Eighth Plan period; 

(b) if so, whetherthe shortage of power 
is likely to worsen as a result thereof; 

(c) whether Government'propose to tap 
alternative sources of energy to meet this 
shortage; and 

(d) if so, the details of theg'e alternate 
sources and the extent of power likely to be 
exploited through these sources? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Although the power programme for the 
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Eighth Five Year Plan has not been finalised 
by the Planning Commission, it is tentatively 
envisaged to add a generating capacity of 
about 38,000 MW during the Eighth Plan 
period. 

(b) to (d). Do not arise in view of reply to 
(a) above. 

Power Failure In Deihl 

1131. DR. CHANDRASHEKHAR TRI
PATHI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether the complaints of frequent 
power failure in various parts of Delhi are 
being received continuously; 

(b) if so, the reasons therefor; 

(c) whether Government have taken 
any concrete steps so far to improve the 
power position; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE ·MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). The power supply in Delhi is, by 
and laroe, satisfactory. However, failure due 
to equipment break-downs, local faults in 
distribution system, etc., is expeditiously 
attended to, when reported. 

(c) and (d). DESU have taken various 
steps to ensure adequate and reliable availa
bility of power in Delhi during the summer of 
1989 which include installation of shunt 
capacitors, regular maintenance of the sys
tem, strengthening of transmission lines and 
distribution system, establishment of 135 
MW genera1ion capacity at Rajghat Thermal 
Power Station and maximising generation 

from the existing power stations. Adequate 
arrangements have also been made by 
DESU for prompt attention to power failures 
and no-current complaints though a net
work of about 100 complaint centres and 
mobile fault locating vans-breakdown vans. 
A Task force has been constituted to closeiy 
monitor the power supply position in Delhi 
and the progress of various works under 
execution. 

Refund of Advance Booking Money by 
Sipani Automobiles Ltd. 

1132. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government have received 
complaints from the public that Mis. Sipani 
Automobiles Ltd. has not been refunding 
advance booking money; 

(b) if so, whether Government have 
taken any steps to get this money refunded 
to the public; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
Some complaints regarding delay in refund 
of advance booking deposit by MIs. Sipani 
Automobiles Ltd. were received in respect of 
the company's earlier bookings for petrol 
cars. These complaints have been sent to 
the manufacturers. The company has re
ported that they have no pending request for 
refund of advance booking deposit in re
spect of MontanalDolphin petrol car. Re
garding new Montana bookings, the com
pany has indicated that they are yet to re
ceive full booking particulars and have as
sured that any requests for refund of depos
its would be attended to promptly. 
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[English] 

Electrification of Villages in Madhya 
Pradesh 

1133. SHRIPARASRAMBHARDWAJ: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the district-wise number of villages 
in Madhya Pradesh electrified so far with the 
assistance of Union Government; 

(b) whether all the villages for which 
assistance was sought have been electri
fied; and 

(c) if not, the action being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) A statement indicating district-wise 
number of villages electrified in Madhya 
Pradesh under all sources of funding is given 
below. 

(b) and (c). Madhya Pradesh Electricity 
Board has exceeded the targets fixed by the 
Planning Commission during the first four 
years of Seventh Plan. 

STATEMENT 

Districtwise progress of vii/age electrification as on 31.5. 1989 in the State of Madhya 
Pradesh 

51. No. Name of the District Progressive total as on 31.5.1989 

1. Bhopal 544 

2. Sehore 957 

3. Raisen 979 

4. Vidisha 1041 

5. Hoshangabad 1128 

6. Betul 1029 

7. Gwahor 751 

8. Datia 398 

9. Morena 1101 

10. Bhind 891 

11. Guna 1809 

12. Shivapuri 1279 

13. Rajgarh 1259 
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51. No. Name of the District Progressive total as on 31.5.1989 

14. Indore 639 

15. Khandwa 987 

16. Khargone 1422 

17. Dhar 1202 

18. Jhabua 940 

19. Ratlam 889 

20. Mandsaur 1575 

21. Ujjain 1098 

22. Shajapur 1019 

23. Dewas 1027 

24. Jabalpur 1608 

25. Narsinghpur 963 

26. Seoni 1254 

27. Mandla 1554 

28. 8alaghat 969 

29. Chhindwara 1893 

30. Sagar 1476 

31. Damoh 847 

32. Rewa 1487 

33. Satna 1293 

34. Chhatarpur 1036 

35. Tikamgarh 872 

36. Panna 641 
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51. No. Name of the District 

37. Sidhi 

38. Shahdol 

39. Raipur 

40. Durg 

41. Rajnandga-on 

42. Bastar 

43. Bilaspur 

44. Sarguja 

45. Raigarh 

Grand T ~tal. 

Exploration for Oil in Ganga Valley and 
Kutch by Oil India Limited 

1134. SHRI MOHANBHAI PATEL: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether the Oil India Limited pro
poses to extend its exploration efforts for 
hydrocarbon to Ganga Valley and Kutch off
shore areas; 

(b) whether the 011 India Limited has 
sent any proposal to Union Govemment in 
this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RALGAS (SHRIBRAHMA DUTT): (a) to (c). 
Oil India Limited has submitted a proposal to 
the Government for exploration of hydrocar
bons over an area of 85,000 Sq. Kms. in 

Progressive total as on 31.5. 1989 

1608 

1310 

2751 

1485 

1629 

1819 

2507 

1693 

1496 

56155 

Ganga Valley basin and 29,400 Sq. Kms. In 

Kutch-Saurashtra off shore basin. 

Production of Coal 

1135. SHRI MOHANBHAI PATEL: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the production of coal in the 
country is sufficient to meet the deMand; 

(b) if not, the quantity of coal imported 
during last year to meet the de:nand; anJ 

(c) the steps being taken to Increa~ethe 
production to meet the demand in the com
ing years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JA~FER 
SHARIEF): (a) The planned production 
alongwith availabIlity from pit-head stocks is 
adequate to cover the projections of demand 



211 Written Answers JULY 25, 1989 Written Answers 212 

as accepted by Planning Commission with 
the exc~ption of coking coal. The Steel In
dustry accounts for the bulk of coal imports. 
Coking coal is imported by Steel Plants to 
meet the shortfall in indigenous production , 
and also to blend superior imported coking 
coal with indigenous coking coal which is of 
relatively poorer/quality. Some very low ash 
metallurgical coal/coke are also being im
ported in small quantities due to non-availa
bilityof such 'awash coal/coke from indige
nous sources. Import of non-coking coal is 
also sometimes resorted to by Cement Plants 
in the South and the West under Open 
General Licence (OGL) on account of trans
portation bottlenecks from Bihar-Bengal 
Coalfields and non-availability thereof traIT 
the Coalfields serving these areas. 

(b) The import of coal, coke and bri
quettes etc. during 1988-89 was as under:-

Year Quantity (In tonnes) 

1988-89 4843484 

(c) The planned production for future 
will take care of all indigenous demand 
excepting the requirement of Steel sector 
which will continue to irr,port part of its re
quirement. Important steps being taken by 
coal companies to step up production in
clude identification and implementation of 
new coal mining projects, introduction of 
modtJrn concepts, techniques and technolo
gies in coal mining to improve production 

Reasons 

and productivity in existing mines. 

late landing and departures of Air 
India, Indian Airlines and Vayudoot 

Flights 

1137. SHRI KRISHNA SINGH: Willthe 
Minister of CIVIL AVIATION ANDTOURISM 
be pleased to state: 

(a) t"'e percentage of late landing and 
departures of Air India, Indian Airlines and 
Vayudoot Aeroplanes during the first six 
months of 1989 and comparative figures for 
the two halves of 1988, separately; 

(b) the main reasons for late running 6f 
flights; and 

(c) the steps taken te iI.,prove the 
situation? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
Statistics are maintained in Indian Airlines, 
Air-India and Vayudoot in respect of delays 
relatiny to departures of flights and not on 
the basis of landing off lights. This practice is 
followed generally by the airlines the world 
oveL In so far as Indian Airlines is concerned 
details regarding percentage of delays/can
cellations during the months January to June, 
1989, January to June, 1988 and July to 
December, 1988 and the reasons are given 
below:-

Percentage of delays/cance/lations 

Jan.-Ju'1e '89 Jan.-June '88 July-Dec. '88 

Delays due to reasons within 
the control of I.A. 2.42 1.91 3.17 

I. 

ii. Delays not within the direct 
control of tA., viz, advprse 
weather, inadequate airport 

4.90 facilities and miscellaneous. 3.77 3.79 

iii. Consequential delays. 30.72 25.66 36.57 
• 

Total: 36.91 31.36 44.64 
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As regards Vayudcot and Air India, the infor
mation is being collected and will be laid on 
the table of the Sabha. 

(c) In Indian Airlines the majority of 
delays are due to consequential reasons. 
Indian Airlines is in the process of inducting 
31 Airbus A-320 aircraft into its fleet between 
1989 and 1992. With the progressive induc
tion of these aircraft, the required cushion! 
stand-by capacity wi!1 become available 
which will help minimise consequential de
lays. Besides the 'on-time performance' is 
constantly being monitored. In Vayudoot, 
'on-time performance' is being analysed and 
monitored periodically and constant efforts 
are made to reduce the number of delays. 
Maintenance procedures of aircraft have 
been streamlined to minimise delays on 
account of technical problems. Vayudoot is 
also in the process of acquiring additional 
aircraft capacity. In Air India Punctuality 
Committees have been set up which monitor 
the reasons for delays periodically in order to 
improve the punctuality of flights. 

Promotion of Tourism between India 
and Pakistan 

1138. SHRI KRISHNA SINGH: Wi:! the 
Minister of CIVIL AVIATION AN 0 TOU RISM 
be pleased to state: 

(a) whether during the recent visit of 
MinisterofTourism of Pakistan to India some 
proposals for promotion of tourism and 
removal of travel curbs were discussed; and 

(b) if so, the details and the outcome 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND TOUR
lSM (SHRl SHlVRAJ V. PATll): (a) Yes, Sir. 

(b) In ordar to promote tourism between 
the two countries and to remove travel curbs 
some of the major issues discussed were:-

(i) streamlining of procedure for 
grant of visas; 

(ii) handling of group tourism by 
approved travel agenciAs in the 
private sector; and 

(iii) relaxation of the ceiling in th'9 
number of cities to be visited by 
tourists from both the countries. 

[ Translation] 

Increase In Electricity Charges for 
Industries In Punjab 

1140. SHr;1 BALWANT SINGH RA
MOOWAUA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether the electricity charges for 
the power supplied to industries in Punjab 
have rece:1tly been increased; 

(b) if so, the extent of such increase; 

(c) the justification for making this in
crease at this time; 

(d) whether Government propose to 
withdraw this increase to give relief to small 
and medium entrepreneurs in view of the 
abnormal situation prevailing in Punjab; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) The average increase In electricity 
charges to industries varies from 7 paise to 
18 pais~ per unit 

(c) to (e). The fixation of tariff is within 
the exclusive jurisdiction of the Punjab State 
Electricity Board and the State Government. 
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It has been ascertained that the hike in 
electricity charges is mainly attributed to the 
Increase in the cost of production due to 
various causes such as fuel cost, op~ra
tional factors, etc. At present, there is no 
proposal to reduce the tariff. 

Panel of Experts on Mechanism of 
Central ='ower Pricing 

1141. SHRI BALWANT SINGH RA
MOOWALIA: 

SHRJMATI BASAVARAJES
WARI: 

Will the Minister of ENERGY be J: leased 
to state: 

(a) whether a panel of experts has been 
constituted by the Central Electricity Author
ity to st~dy the mechanism of central power 
pricing; 

(b) if so, whether Government havE: 
received its report: 

(c) whether his Ministry has also asked 
the Bureau of Industrial Costs and i::>rices to 
submit its report; and 

(d) if so, the time by which reports from 
both the organisations are likely to be re
ceived? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. A Committee has been consti
tuted under the Chairmanship of Member 
(E&C), Central Electricity Authority to deter
mine the principles and normative parame
ters for the fixation of tariffs f0r sale of pow3r 
generated by the National Thermal Power 
Corpor •. dion and the National Hydroelectric 
Power Corporatior. 

(b) The Committe~ is expected to sub

mit it" rep01 shortly. 

(c) and (d). Yes, Sir. The Department of 
Power has also requested the Bureau of 
Ind ustrial Costs and Prices to examine the 
matter regarding fixation of t~riff from the 
Central generating stations in the various 
aspects and to give their considered views! 
recommendations. Their Report is expected 
by the end of August, 1989. 

Profits by Public Sector Undertakings 

1142. SHRI BALWANT SINGH RA
MOOWAlIA: 

SHRt CHHlTUBHAI GAMIT: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the public sector undertak
ings have earned profits during 1988-89; 

(b) if so, the number of such undertak
ings which have earned profits and the 
amount of profit earned; 

(c) whether the prices of products 
manufactured in these industries were also 
increased during this period; 

(d) if so, the details thereof; 

(e) the number of such public sector 
undertakings which have incurr~d loss dur
ing 1988-89; and 

(f) the amount of loss incurred? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (f). The accounts 
for the year 1988-89 have not yet been 
finalis~d and auditpd for ~II the Central public 
sector enterprises and the information will 
be available only after September, 1989. 

Shortage of Petr 01 and Diesel in AI
:nora, Pithor::.tgarh and Nainital, U.P. 

1143. SHRI HARISH RAWAT: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether there is an acute shortage 
of petrol and diesel in Almora. Pithoragarh 
and Nainital districts of Uttar Pradesh; and 

(b) if so, the steps being taken by 
Gov(lrnment to meet this shortage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). Shortage of petrol and diesel has been 
reported in Pithoragarh and Naimtal districts 
of U.P. and the oil companies have been 
advised to make additional supplies upto 
20~~ over the last year's consumption in 
these districts Apart flom this, the oil com

panies have taken steps to ensure adequate 
availability of stocks in their depots. 

[English] 

Shortage of Power in Orissa 

1146. SHRIANANTAPRASADSETHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether power is diverted from 
surplus ai eas/States to deficit areas/Statos 
in the present drought Situation; 

(b) whether forfT'at:on of any integrated 

agency for power distribution in the country 
is, under the cor .sideratlon of Government; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POY-fER IN THE MINIS

TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) All efforts are made to supply surplus 
DOwer to the neighbouring deficit Statesl 

regions depending upon the system condi
tions.ln orderto ensure maximum utilisation 
of available power considerable inter-statel 
inter regional energy exchanges havp been 
taking place. 

(b) and (c). The National Power Trans
mission Corporation, when set up, will be 
responsible for the design, construction, 
maintenance and operation of all high volt
age AC and DC transmission lines in the 
central sector. This agency will also ulti
mately look into power distribution in the 
country. The proposal requires detailed 
examination and consultantion with a num-
ber of agencies in the Government and the 
Central Sector. 

Synthetic Filament Yarn Plant of APiDC 

1147. SHRI BHATTAM 
SRIRAMAMURTY: Will the Minister of IN
DUSTRY be pleased to state: 

(a) whether a synthetic filament yarn 
plant of the Andhra Pradesh Industrial De
velopment Corporation has been cleared;-

(b) if so, its production capacity and the 
total investment; and 

~c) the details of other petrochemical 
units proposed to be set up in Khammam 
and Medak districts of Andhra Pradesh? 

• 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE DE

PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) and 
(b). Yes, Sir. In April 1983 a letter of intent 

had been issued to M/s. A.ldhra Pradesh 
Industrial Development Corporation Ltd. for 
establishment of a new undertaking prefera
bly in a least developed centrally backward 
d:strict in Andhra Pradesh for manufacture 

of syntheticfilament yarn including industrial 
yarnltyre cord for a capacity of 15000 to')

nes/annum at an 95timated of Rs. 135 crores. -

(c) In June 1989 a letter of intent has 

also been issued for setting up a unit in 
Khammam District in Andhra Pradesh for 
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the manufacture of Spun-bonded Geo Tex
tiles "Typar" for a capacity of 10,000 tonnes/ 
annum. 

Sl No. hem of manufacture 

BOPP FI\m 

2. (i) Copper clad paper Laminates 

(il) Paper Epoxy Laminates 

3. Multilayer co-extruder film 

Construction of Air Station at Bhawani 
Patna in Orissa 

1148. SHRIJAGANNATH PATINAIK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the construction of All India 
Radio Station at Bhawani Patna In district 
Kalahandi of Orissa has been started; 

(b) if so, the progress made so far dnd 
when the construction work IS likely to be 
completed; and 

(c) the time by which it is likely to start 
functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
to (c). The construction of studios and trans
mitter buildings is in full swing at Bhawam 
Patna. The technical areas are expectE'd to 
be ready by the end of 1989. The installation 
of equipment will be taken up thereafter. The 
Radio Station at Bhawani Patna in Kalhandi 
district of Orissa is envisaged to be commis
sioned in 1890. 

The following petrochemical units ~ave 
been approved in Medak district of Andhra 
Pradesh in the recent past. 

Annual capacity 
(Tonnes) 

2000 

540 

540 

2000 

Consumption and Production of 
Alcohol 

1149. SHRI JAGANNATH PATINAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether any survey has been con
ducted regarding the consumption of alcohol 
in the country, State-wIse; 

(b) if so, the details thereof during last 
three years; 

(c) what was the State-wise production 
of alcohol in 1988-89; 

(d) the present demand for alcohol, 
State-wIse: 

(e) whElther there is surplus alcohol in 
some States and If so, how It is proposed to 
be utilised; and 

(f) whether Government propose to 
export aicohol in view of the favourable market 
abrcad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
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PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) to (d). 
The availability and utilisation of alcohol in 
the Country for different purposes is re
viewed in the meeting of Central Molasses 
Board every year. The details of oroduction 
and consumption (State-wise) oi alcohol 
dur\ng the last 3 alcohol years are given in 

the statement below. 

(e) and (f). The surplus alcohol is being 
utilised to meet the requirements of deficit 
states. The Government have alsC' permit
ted exports abroad of alcohol which has 

b~en iound surJ:\us to the requirement of the 
Country. 
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Programme Advisory Committee for 
AIR and Doordarshan 

1150. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Programme Advisory 
Committees for all the Doordarshan Ken
dras/Radio Stations in the country are not 
fJnctioning as on date as some of them are 
still under re-constitution by Government; 

(b) jf so, the names of such Door
darshan Kendras/Radio Stations whose 
Programme Advisory Committees have 
completed their term and have not since 
been re-constituted; 

(c) the likely date by which each one of 
them would be re-constltuted, and the rea
sons for the delay; and 

(d) the guidelines forthe re-constitution 
of these Committees along with the total 
number of members constituting the Com
mittees and the various interests/categories 
which they represent, separately, for each 
Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHRI K.K. TIWARI): (a) 
and (b). Out of 59 StatIons of All India RadiO 
at which Programme AdVisory Committees 
have become due for re-constitution, such 
committees have been re-constltuted at 51 
Stations. The remaining eight stations where 
Programme Advisory Committees have 
completed their term and are yet to be recon
stituted are indicated in statement-I below. 

As regards Doordarshan, Programme 
Advisory Committee at Doordarshan Ken
dras, Ahmedabad and Trivandrum are func
tioning at present. The names of Doordarshan 

Kendras whose Committees have completed 
their term and are yet to be reconstituted are 

given in statement-II below. 

(c) The process for re-constitution of a 
Programme Advisory Committee involves 
consultatio"l with State Governments and a 
detailed examination keeping in view the 
reqUirements of each Station/Kendra. This 
process takes considerable time. 

(d) Programme Advisory Committee 
consisting of offIcials and non-official mem
bers are set-up in all the AIR Stations which 
originate programme on a daily basis for not 
less than 5-112 hours each. Such Commit
tees are set up in Programme Producing 
Doordarshan Kendras also. The Station 
Director/Director of the concerned Stati\)n! 
Kendra is the Chairman of the Committee. 
The number of non-official members does 
not ordInarily exceed 15 and represents th.e 
various disciplines such as Art and Culture, 
Social Work, Agriculture, Humour Writing, 
Literature, Education, Women and Family 
Welfare, Tnbal!SC, Sports, Music, Science 
etc. of the listening area which the Station! 
Kendra covers. The term of the Programme 
Advisory Committee is for two years. 

STATEMENT-I 

Names of AI/India Radio Stations whose 
Programme Advisory Committees have 

completed their terms and are yet to be re
constituted 

51. No. Name of Station 

1. Hyderabad 

2. Delhi 

3. Madras 

4. Pune 

5. Patna 

6. Port-alair 
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SI. No. Name of Station 

7. Rohtak 

8. Shimla 

STATEMENT ·11 

Names of Doordarshan Kendras whose 
Programme Advisory Committees have 

completed their terms and are yet to be re
constitLJtE?Cf 

51. No. Name of Doordarshan Kendra 

1. Delhi 

2. Calcutta 

3. Bombay 

4. Madras 

5. Jalandhar 

6. Srinagar 

7. Lucknow 

8. Cuttack 

9. Hyderabad 

Allotment of LPG Agencies to Sub
divisional Headquarters, (H.P.) 

1151. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether any Sub-divisional Head
quarters in Himachal Pradesh have been 
allotted LPG agencies; 

(b) if so, the names of such places, as 
on date; 

(c) the likely date by which the remaln-

ing Sub-divisional Headquarters would be 
approved for allotting LPG agencies and 
whether any programme of identification! 
survey etc. has been launched for this pur
pose; 

(d) if so, the details thereof; and 

(e) if not, whether such a programme! 
survey is proposed to be initiated now? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) an'd 
(b). Yes, Sir. The names of sub-divisional 
headquarters in Himachal Pradesh where 
LPG distributorships are existing/have been 
allotted are given in the statement below. 

(c) to (e). All town/sub-divisional head
quarters which are viable for LPG distribu
torship have been covered. Wherever the 
sub-divisional headquarters are not viabTe 
because of low potential, these have not 
been covered for LPG marketing. Out of the 
9 sub-diviSional headquarters, Khanja Ghat 
has been attached with IOC's Solan distribu
tor and on cash and carry basis. 

STATEMENT 

Existing DistribLJtorships 

1. Chamba 

2. Dalhousie 

3. Bilaspur 

4. Una 

5. Mandl 

6. Sundernagar 

7. Jogindernagar 

8. Kalpa 
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9. Dharamshala 

10. Palampur 

11 Nurpur 

12. Kulu 

13. Hamirpur 

14. Shimla 

15. Theog 

16. Rampur 

17. Rohru 

18. Nahan 

19. Solan 

20. Nalagarh 

21. Kasauli 

22. Dera GOPlpar 
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Radio Stations Sanctioned for Mahar
ashtra 

1152. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of INFORMA· 
TION AND BROADCASTING be pleased to 
state: 

(a) the number of new Radio Stations 
sanctioned for Maharashtra in the current 
plan; 

(b) the progress made so far and wheon 
these are likely to be commissioned; and 

(c) whether Osmanabad Radio station 
has been sanctioned and if so, when it is 
likely to be commissioned? 

Locations for which LOIs issued 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): \a) 
The approved 7th Plan of All India Radio 
inter-alia includes schemes for setting up 11 
new radio stations; one each at Kolhapur, 
Nasik, Ahmednagar, Dhule, Beed, Chan
d(~pur, Nanded, Akola, Osmanabad, Yeot
mal and Satara in the State of Maharashtra. 23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

Kangra 

Amb 

Karsog 

Sarkaghat 

Pooh 

Barsar 

Chopal 

RaJgarh 

Arki 

(b) The proposed radio stations at 
Ahmednagar, Beed, Akola, Nanded, Yeot
mal Chandrapur and Satara are envisaged 
to b~ ready for commissioning during th'e 
current financial year. The remaining four 
radio stations proposed to be set up at Kol
hapur, Nasik, Dhule and Osmanabad will 
spill over to the next Plan. 

(c) Yes. Sir. However. the State Gov
ernment has not handed over the site se
lected by AIR for setting up the proposed 
radio station at Osmanabad. Work relating 
to the construction of the radio station can be 
taken up only when the site is handed over to 
AIR by the State Government authorities. 
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LPG Distributors 

1153. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Ministerof PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the number of LPG agencies in the 
country, State-wise; 

(b) the number of cases pending for 
awarding dealerships, State-wise and the 
reasons for delay; 

(c) the number of dealerships awarded 
to the Scheduled Castes candidates against 
their reserved quota, State-wise and whether 
the percentage of reservation has been 
completed; and 

(d) the number of ew dealerships 
proposed to be awarded during 1989-90, 
State-wise and the places in Maharashtra 
for such dealerships? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) to (d). 
A Statement giving the number of LPG dis
tributorships in the country as on 30.6.89, 
number of such distributorships pending for 
award upto tt e Marketing Plan 1988-89 and 
number of distributorships allotted to SC 
category in the country, State-wise as on 
30.6.89 is given below. 

Oil Industry while framing the Annual 
Marketing Plans strictly adheres to the res
ervation of 25% for the Scheduled Castes! 
Scheduled Tribes as per roster. 

In view of the various steps preceding 
allotment of LPG distributorships, it is not 
pOSSible to indicate the number of new dis
tnbutorships proposed to be allotted during 
1989-90 in the country and in places of 
Maharashtra where they will be allotted during 
1989-90. 
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Delays in Indian Airlines Flights 

1154. SHRI SHANTARAM NAIK: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) the number of Indian Airlines flights 
delayed by more than half an hour from 1 
January, 1989 to 30 June, 1989; 

(b) the reasons for these delays: and 

(c) the steps taken to ensure that the 

flights are not delayed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) DUling 

the period 1 s1 January. to 30th June, 1989 

outof 47.656flightsof Indian Airli"es, 1 6,710 
flight~ were delayed beyo.ld 30 mts. 

1 

(b) 1,107 flights were delayed due to 
reasons attributable to Indian Airlines; 1 ,4~5 
flights wore delayed due to adverse weather 
inc:.dequate airport facilities and miscellane
cus reasons, which are beyond the control of 
Indian Airlines, while 14,'48 flights were 
delayed due to consequential reasons. 

(c) Indian Airlines IS iroLicting 31 Airbus 

A 320 aircr Citt into its fleet in phases betw~en 
1989 a' ,d 1992. Wit" th.: progressive incJc
tion of thesp aircraft the require0 cushion/ 
stanG-by capacity will become available with 

Indian Air:ines which will help minimise 
consequE.:1tidi dela~'s. On t:me ,.)~rformance 
is being monitored constantly. 

retrol, Diesel Bunks in Ohanjenagar in 
Orjss~ 

1155. SHRiSOMNATH RA-rH: 'vVijithe 
Ministe: of PETROLEUM AND ~ATURAL 

GAS be pleased to stale: 

(a) the number of petrol and diesel 

bunks at Bhaniar.3gar in Orissa; 

(b) whether one petrol and diesel bunk 
at Bhajanagar is closed for the last four 
years; and 

(c) if so, the steps taken to appoint 
another retail dealer in its place? 

THE MINISTER OF STATE OF THE 
MINISTRy' OF PETROLEUM AND NATU

RAL GAS (SHRJ BRAHMA DUn): (a) and 

(b). Of the two Retail Outiets (Petrol/Diesel) 
only one is operative at present in Bhanjan

agar in Orissa. 

(c) In lieu of the de-commissioned Retail 
Outlet, necessary steps Will be taken by the 
oil company to put up a new Retail Outlet 
after observing the preSCribed procedlJres. 

Harbhangi Power Project 

1156. SHRI SOMNATH RATH: Will the 
Ministe~ of ENERGY be pleasea to state: 

(3) whether the Harbhangi project has 
startAd generation of power; 

(b) if so, the quantum of manpower 
genpratio! I to be draVvn from the project: and 

(c} the progrdss made for power gen
eration under thi:; proiect and when it IS 

going to be comp'~ted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT ,)F POWER IN THE MIN!~

TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The Cerltlal Electricity Authority 
has not raceived any p~oposal on Harbhangi 
Power Project fur tE-chno-economic c1ear

an~e. 

NeY' Thermal Pow&r Plcants ;., Mahar

ashtra 

1157. SHRI UTIAM RATNOD: YJillthe 

Minister of ENERGY be pleased to state: 
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(a) whether Union Government have 
received any pro~sal from Maharashtra 
Government for setting up of new thermal 
power plants in the State; 

(b) if so, the details thereof and whether 
they have been cleared; and 

(c) if not, the projects approved out of 
those for execution? 

THE MINISTER OF STATE '''' THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) and (c). The Information In regard to 
the Status of proposed Individual Power 
projects \s being co\\ected and WI\\ be \ald on 
the Table of the Hous&. 

Proposal to stop produ~tion of Dry 
Core Cable by Hindustan Cablps Ltd. 

1158. DR. V. VENKATESH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there is any proposal to 
stop production ()f paper insulated D,y Core 
Cable by the Hindustan Cables Limited; 

(b) \',hether the production of Je!ly 
Filled Cable is being allowed to be manufac
tured by private companies; 

(c) if so, the details thereof; and 

(d) the steps taken to rehab:litate the 
unemploy€d workers of the Hlndustan Cables 
Ltd., after stoppage of the production of Jolly 
Filled Cables? 

THE MINISTER OF ~NDUSTRY (SHRI 
J. VENGAL RAO): (a) In view of the decision 
of the Department of Tele-Commun1catic:1s 
(DOT), the user sector, to completely phase 
out paper ins'Jlated dry core cables with 
effect from 1-4-1991, HindustanCab'esLtd., 

(HCL) propose to discontinue the manufac
ture of these cables from the above date. 

(b) and (c). Twelve companies in pri
vate and State/Joint Sector have been 
granted industrial Licences for a total capac
ity of 75 lakh conductor kilometers (CKM) 
per annum for jelly filled cables. 

(d) HCL have not stopped production of 
Jelly Filled Cables. 

Renovation and Modernisation of 
Thermal Power Plants 

1160. SHRI AMARSINH RATHAWA: 
Will the M:nister of ENERGY be pleased to 
state: 

(a) the State-wise details of thermal 
plants renovated and modernised as on 30 
June, 1989; 

(b) the improvements ,,~ade, pla!"t wise; 
and 

(c) the steps being taken to set up more 
power plants to increase the production of 
&Iectricity in the country to meet the increas
Ing demand during the remaining period of 
Seventh Plan? 

THE MINISTER OF STATE IN THE 
DEPAnTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The state-wise dfltails cf the thermal 
Untts cover€.d under Centrally Sponsor~d 
R.3novatlon and Modernisation Programme 
are furnished in the statement-I below. 

(b) The improvements In Plant Load 
Factor of thermal units where sub&tantial 
work has beef' carried out are shown in 
statement-II below. 

(c) A capacity addition of 4892.4 MW 
comprising 827.9 MW hydro and 406';. '5 MW 
thermal plants has betm orogrammerf brthe 
year 1989-90. 
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Central Investment In Punjab 

1163. SHRI KAMAL CHAUDHURY: 
Will the Minister of INDUSTRY be pleas9d to 
state: 

(a) whether any representations have 
been received from Punjab Government for 
increasing the percentage of Central invest
ment in industrial sector there; 

(b) the percentage of Central invest
ment in Punjab as on 31 December, 1988; 

(c) whether the percentage of Central 
investment in PU'lJab has decreased dunng 
the past few years; and 

(d) if so, the reasons thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No, Sir. 

(b) Percentage of Central Investment In 

terms of gross block in central public sector 
enterprises in Punjab State as on 31.3.1988 
upto which period only the information is 
available was 0.91 per cent. 

(c) and (d). As no new Central public 

sector enterprise has been set up in Punjab 
in recent years, the percentage of central 
investment in public sector enterprises in 
Punjab has slightly decreased In recent years. 

Appointment of Managing Directors of 
Air India and Indian Airlines 

1164. SHRI RAM BHAGATPASWAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have ap
pointed Managing Directors of the Air India 
and the Indian Airlines; 

(b) ff so, the details thereof; and 

(c) if not. when the appointments are 
likely to be made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIA TJON AND TOUR
ISM (SHRI SHIVRAJ V. PATll): (a) and (b). 
Shri Rajan Jetley, consequent upon the 
approval of the Government, assumed 
charge of the office of the Managing Director 
of Air India with effect from the 18th of March, 
1987 and he has been given a five year 
tinure. Shri R. Prasad was appointed as the 
Managing Director of Indian Airlines with 
effect from 1 st of April, 1989 for a period of 
two years. 

(c) Does not arise. 

Opening of Petrol Pumps and LPG 
Agencies In Bihar, U.P. and Deihl 

1165. SHRI RAM BHAGAT PASWAN: 
W,ll the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is proposed to open more 
pe!rol pumps and L P.G. agencies in Bihar, 
U.P. and Delhi due to heavy load on the 
present agencies; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUn): (a) Yes, 
Sir. 

(b) Does not arise in view of (a) above. 

Thermal Power Stations 

1155. SHR\ lAKSHMAN MAlUCK: . 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total number of existing thermat 
power stations and those under construction 
in the country; and 
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(b) the details of performance of each 
stations? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFPOWEAINTHEMINIS
TRY OF ENERGY (SHAI KAlPNATH RAI): 

(a) and .(b). An aggregate thermal capacity 
of 4064.5 MW is programmed to be commis
sioned during the year 1989-90. The details 
of the plant load factor of various thermal 
power stations under operation is given In 
the statement below. 

STATEMENT 

Plant Load Factor of the Thermal Power Stations during 1988-89 

Thermal Power Station PLF(%) 

1 2 

Central Sector 62.6 

Badarpur 64.7 

Singrauli STPS 70.7 

Aihand STPS 

Korba STPS 72.7 

Aamagundam STPS 73.4 

Vindhyachal 60.6 

Neyveli 70.3 

Farakka 34.9 

Chandrapura (DVC) 32.2 

Durgapur (DVC) 50.1 

Bokaro (OVC) 52.8_ 

Chola (Railways) 

AntaGT 

Private Sector 63.2 

Ahmedabad Electric Co. 70.5 

Trombay (Tata Elec. Co.) 67.4 
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1 2 

Calcutta Elec. Supply Corpn. 52.7 

State Electricity Boards 51 .6 

DESU 44.7 

lP. Station 44.7 

Rajghat 

HSEB 41.2 

Faridabad Extn. 37.0 

Panipat 42.9 

RSEB 52.6 

Kota 52.S 

PSEB 56.0 

Bhatinda 58.8 

Ropar 53.6 

UPSEB 54.7 I 

Obra 58.1 

Panki 56.2 

Harduaganj j A' 26.6 

Harduaganj 'B' and 'e' 36.4 

R.P.H. Kanpur 

Paricha 52.0 

Anpara 60.2 

Others (U.P.) 

GEB 56.1 

Dhuvaran 56.2 
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1 2 

Ukal 56.9 

Gandhinagar 54.0 

Wanakbori 55.3 

Sikka 68.8 

Utran 

GT and Others 

MSEB 53.4 

Nasik 57.3 

Koradl 45.8 

Khaperkheda 

Paras 39.4 

Chandrapur 50.9 

Bhusawal 63.3 

Parli 58.4 

. 
Uran (GT) 

Others 

MPEB 50.1 

Satpura 50.5 

Korba I 27.8 

Korba II 36.0 

Korba III 51.1 

Amarkantak 60.2 

Korba West 51.4 
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1 2 

APSES 69.6 

Kothagudam A 623 

Kothagudem B 62.4 

Kothagudem C 56.6 

Vijayawada 84.6 

Ramagundam B 70.7 

Nellore 63.2 

Others 

Karnataka Raichur 66.4 

INEB 66.7 

Ennore 58.7 

Tuticorin 82.0 

Mettur 45.3 

Basin Bridge 

BSEB 31.1 

Patratu 39.0 

Barauni 33.4 

Muzaffarpur 34.4 

OSEB 30.9 

Talcher 30.9 

WBSEB 36.7 

Bande: 53.9 

Santaldih 15.7 
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1 

Kolaghat 

Gouripore 

Gas Turbine 

OPl 

CESC 

ASEB 

Chandrapur 

Namrup 

Bongaigaon 

Gas Turbines 

ALL INDIA 

Provision of Instrument Landing 
System 

1167. SHAt BHADAESWAA TANTI: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the names of t"e airports in northern 
and north-eastern regions with possibility of 
fog which are hIDIing advance instrument 
landing facilities; and 

(b) whether any steps have been taken 
to provide latest !nstrument landing facilities 
in all such airports in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHAI SHIVRAJ V. PATIL): (a) The 
following fog prone aerodror.les in Northern 
end North-Eastem and other parts of the 
COU(,try have been identified for the installa-

2 

49.4 

21.5 

52.7 

27.6 

50.6 

35.1 

19.8 

35.2 

55.0 

tion of the Instrument Landing System 
(ILS):-

(1) Imphal, 

(2) Jammu, 

(3) Patna, 

(4) Agarta!a. 

(5) Dibrugari I, 

(6) Jaipur. 

(7) Varanasi. 

(8) Bhopal. 

(9) Kanpur and 

(10) Amritsar. 

The system has already been commissioned 
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at Imphal, Jammu and Patna 

(b) Yes, Sir. 

OU Exploratton In Indo-Gangetic Valley 
by 011 and HOEC 

1168. SHRl VIJAY N. PATIL: Will the 
MiOister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have asked 
the Hindustan Oil Exploration Company to 
Collaborate with the Oil India Ltd. to explore 
the possibility of oil exploration in the Indo
Gangetic Valley; 

(b) if so, the terms and conditions of the 
agreement; 

(c) whether the Oil India Ltd. is seeking 
collaboration of other private companies also 
in different parts of the country for explora
tion of new oil fields; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTI): (a) An 
offer from Hindustan Oil Exploration Com
pany for exploration of hydrocarbons in 
onshore areas on a risk sharing basis has 

been received. 

(b) No agreement has been signed so 

far. 

(c) and (d). No, Sir. 

Smuggling of Indian Films and Film 
Cassettes 

1169. SHRt VIJAY N. PATIL: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whether Government are aware that 

many Indian films and their cassettes are 
being smuggled to foreign countries; 

(b) if so, the estimated loss on this 
account in foreign exchange; and 

(c) the action taken against the distribu
tors and cassette manufactures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): (a) Yes, Sir. 

(b) It is very difficult to make an accurate 
estimate of loss in foreign exchange on 
account of piracy/smuggling of Indian films 
and thoir cassettes. 

(c) With a view to combating piracy of 
films and video cassettes, Government in 
1984 amended Copyright Act, 1957 provid
ing for enhanced and minimum punishments 
for offences relating to provisions of the Act. 
Copyright is a proprietory right. Right hold
ers of film can initiate proceedings against 
the pirates/smugglers in the court for protec
tion of their rights. 

Film Industry in India with National Film 
Development Corporation as one of the 

promoters has constituted a body "Indian 
Federation Against Copyright Theft" (IN
FACT) to combat the menace of video pi
racy. 

Medical Facilities to Retired Public 
Sector Employees 

1170. SHRI V.S. KRISHNA IYEA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the retired employ~es of 
publIC sector undertakings like Hindustan 
Aeronautics Limited, Bharat Electronics 
Limited, HMT Limited, Bharat Earth Movers 
Limited and Indian Telephone Industries are 
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allowed to take medical treatment at the 
hospitals or dispensaries of their respective 
public sector undertakings; and 

(b) if not, whether Gcwernment propose 
to take steps to allow retired publIC sector 
employees to get medical facilities in those 
places at nominal rate or free of cost? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). As per the 
information available with the Government, 
these companies are extending Medical 
Facilities to their retired employees from 
their HospitalslDispensaries. 

Vayudoot Service between Hubll
Bombay 

1171. SHRI V.S. KRISHNA IYER: Will 

the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) whether the Vayudoot services are 
operating between Hubli and Bombay via 
Belgaum; and 

(b) if not, when it is likely to be intro
duced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) No, Sir. 

(b) Vayudoot has no im mediate plans to 
operate services between Hubli and Bom
bay via 8elgaum. 

Registration for LPG with HPC Dealers 
In Bangalore City 

1172. SHRI V.S. KRISHNA IYER: Win 
the Minister of PE: TROLEUM AND NATU
RAL GAS be pleased to state: 

(a) the number of applicants with vari
ous Hindus1an Petroleum Corporation deal
ers in 8angalore City for LPG connections 

upto 31st May, 1989; 

(b) the year and month upto which the 
waiting list has been cleared; 

(c) whether the Hindustan Petroleum 
Corporation contemplate to publish the wait
ing list cleared, agency-wise, once in three 
months; and 

(d) if no~ the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RALGAS(SHRI BRAHMADUTT): (a) Ason 
the 1 st April, 1989 there were approximately 
18,100 persons on the waiting list for LPG 
connections with 21 distributors of Hindus
tan Petroleum Corporation in Bangalore. 

(b) The date of clearance of the waiting 
lists varies from distributor to distributor. At 
some locations the waiting list has been 
cleared upto July, 1989. 

(c) and (d). While Hindustan Petroleum 
Corporation does not publish the waiting list 
cleared, agency-wise. its LPG distributors 
are required todisplay, amongst otherthing&. 
the following information regarding waiting 
list at their showroom: 

i) waiting list registration number as 
at close of previous day; and 

ii) waiting list number and date of last 
installation done. 

Joint Ventures with Canadian 011 
Companies 

1173. SHRI Y.S. MAHAJAN: Will the 
Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether Government propose to set 
up joint ventures with Canadian Oil Compa
nies in the areas of oil exploration, produc-
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tion and refining; 

(b) the specific shof1.term and Iong
term advantages of this collaboration and 
the terms thereof; 

(c) whether a comparative study has 
been made vis-a-vis other foreign countries 
with regard to technology, costs of the proj
ects, outgo of foreign exchange and eco
nomic viability of such ventures; and 

(d) if so, the details thereof? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) to (d). 
An Indian delegation visited Canada recently 
to explore the possibi!lties of furtherance of 
mutual cooperation. Certain possible areas 
of mutual cooperation have been identified. 
Discussions were also held about possible 
financial assistance. A Canadian delegation 
is expected to visit India in the coming months 
for further discussions in this regard. 

Coal Supply to Industrial Consumers 
byCIL 

1174. SHRI Y.S. MAHAJAN: Will the 
Minister of£NERGY be pleased to state: 

(a) whether the Greater Calcutta Gas 

Supply Corporation (GCGSC) has made 
arrangements with the Coal India Ltd. plant 
at Dankuni to supply coal gas to industrial 
consumers in Calcutta with a view to reduce 
pressure on the consumption of LPG; 

(b) if so, the comparative cost of coal 
gas vis-a-vis LPG; and how the residual coal 
will be used; and 

(c) whether Government propose to set 
up such coal gas plants at other places als.o 
if the Calcutta experiment proves successful 
so that the areas near the coal mines are fed 
with coal gas in place of LPG? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a) Yes, Sir. There is an ar
rangement between Coal India Limited and 
Greater Calcutta Gas Supply Corporation 
(GooSC) for the supply of Coal Gas from 
Dankuni Coal Complex to GCGSC for distri· 
bution to industrial consumers in and around 
Calcutta. According to the project report, the 
gas would substitute fuel oil in the industrial 
sector, while in the domestic sedor it would 
replace conventional fuels like soft coke; 
firewood, kerosene and LPG. 

(b) Cost of coal gas from Dankun; Coal 
Complex, on the basis of the present price of 
coal and other statutory duties and levies, 
has been calculated at Rs. 12.09 pertherm. 
The present retail price of LPG in the domes
~ic sector is Rs. 9.50 per thermo For non
essential industrial consumers, the retail price 
of LPG is Rs. 16. 18 per therm and for bulk 
supply, the price is Rs. 10.95 per therm (ex
refinary). 

. The residual coal of Dankuni Coal 
Complex will be suppli&d to Foundaries, 
Cupolas, Carbide industries, Ferro·alloys, 
Tea gardens and other consumers in the 
industrial sector. 

(c) There is at present no proposal 
under consideration of the Government for 
setting up of more coal gas plants. 

Kandla-Bhatlnda Pipeline 

. 
1175. SHRI Y.S. MAHAJAN: Will the 

Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the position regarding sanctioning 

of the 1330 kilometre long Kandla-Bhatinda 
pipeline; 

(b) the causes of delay in sandioning 
the project and when it is likely to be cleared; 
and 
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(c) the implications of this delay on the 
cost of the project and supply of petroleum 
products in the North West region of the 
country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU
RALGAS (SHRr BRAHMA DUTI): (a)to (c). 
There is a proposal for laying a 1330 Kms. 
product pipeline from Kandla in Gujarat to 
Bhatinda in Punjab. The proposal requires to 
be evaluated in depth and a final decision 
taken. In the circumstances, it would be 
premature to indicate the likely date ap
proval and its implications. 

1V Relay Centres in West Bengal 

1176. DR. PHULRENU GUHA: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state the details of 
district and Sub-division Headquarters hav
ing TV Relay Centres in West Bengal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): TV 
transmitters are at present functioning at the 
following district headquarters towns and 
sub-divisional headquarter towns of West 
Bengai: 

Distt. Hqr. towns Sub-div. Hqr. towns 

Bardhaman Kurseong 

Calcutta Alipurduar 

Balurghat Kharagpur 

Darjeeling Maida 

Medinipur Asansol 

Barhampur Shantiniketan 
(Bolpur) 

Soviet Collaboration to develop New 
Antibiotics 

1177. SHRI PRATAP RAO B. 
BHOSAlE: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether India and Soviet Union are 
likely to collaborate to develop new antibiot
ics to be marketed in third World countries; 

(b) if so, the details of these proposal~; 

• 
(c) the names of fields to be covered by 

these new antibiotics; 

(d) the terms for this collaboration; 

(e) what arrangements has been agreed 
upon for financing such joint ventures; and 

(f) the names of places where such Joint 
ventures are likely to be set up under this 
collaboration agreement? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) to (f). 
Possibilities of collaboration for development, 
production and sale in the broad area of Bio
technological products, including antibiotias 
have been discussed with USSR. However 
specific details for the development of these 
products have yet to be worked out. 

Features Films on T.V. 

1178. SHRI SHANT ARAM NAIK: Will 
the Ministerof INFORMATION AND BROAD
CASTING be pleased to state: 

(a) the names of feature films proposed 
to be telecast by Doordarshan in the next 
thr€e months; 

(b) the amount paid to various category 
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of feature films which Doordarshan procures 
for telecast; and 

(c) whether the amount is proposed to 
be increased? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR1K.K. TEWARI): (a) 
A large number of feature films have been 
offered to Doordarshan by the producers! 
right-holders for telecast in different chunks 
on various days of a week. The decision 
about their telecast is taken only after receipt 
of satisfactory preview report and good quality 
prints. 

(b) The royalty paid for telecast of 
various categories of feature films on the 
national network is as as under:-

"API Grade films As. 5.00 lakhs 

'8+' Grade films Rs. 4.00 lakhs 

'B' Grade films As. 3.00 lakhs 

The payment made for telecast of Hindi and 
regional language films in the late night 
chunk on Fridays is Rs. 3.50 lakhs per film. 

Black & White films are paid 250/0 less 
than the above rates. 

(c) There is no such proposal at pres-
ent. 

Proposals for T.V Serials 

1179. SHAI SHANT ARAM NAIK: Will 
the Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) The number of proposals of T. V. 
seria\s received by Ooordarshan from 1 Apri\, 
.1989 till date; 

(b) the number of proposals pending 

before Doordarshan or any Committee con
stituted for the purpose; and 

(c) the number of proposals rejected 
during 1988-891 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
Doordarshan had stopped accepting new 
proposals for sponsored serials with effect 
from 7.5.86. No proposal has been regis
tered thereafter. 

(b) Four revised scripts of proposed 
serials submitted by the producers are pend
ing approval by the Screening Committee. 

(c) 17 proposals for serials were re
jected during this period. 

Indian Airlines flights on Bombay-uoa 
Route 

1180. SHRI SHANTARAM NAIK: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) the number of Indian Airlines flights 
being operated on Goa-Bombay route; 

(b) whether the number of flights has 
recently been reduced; 

(c) if so, the reasons therefor; 

(d) whether any representations have 
been received in this regard; and 

(e) if so, the steps taken or proposed to 
be taken to meet the demand for adequate 
air transport to and from Goa? 

THE MINISTER OF STATE OF THE 
MINISTRY OF C'V1LAVlATION AND TOUR· 
ISM (SHRI SHIVRAJ V. PATll): (a) At 
present Indian Airlines operates 4 times a 
week A-300 and 5 times a week 8-737 
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services between Goa and Bombay. 

(b) and (c). Due to shortage of operat
ing capacity; Indian Airlines was constrained 
to reduce the frequency of flights. 

(d) Yes, Sir. 

(e) Indian Airlines will increase the 
number of flights between Bombay and Goa 
by November, 1989 to match the traffic 
demand. As and when required, Indian Air
lines operates additional tlights on this sec
tor depending upon the availability of air
craft. 

Cut In Consumption of Petroleum 
Products 

1181. SHRI SHANTILAL PATEL: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether it is proposed to find out 
ways and means to cut down the consump
tion of petroleum products in the country; 

(b) what is the total requirement at 
present; 

(c) whether his Ministry had already 
made an upward revision of 1 million tonnes 

in its demand during the current year; and 

(d) if so, to what extent the cut win be 

imposed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU
RAL GAS (SHRI BRAHMA DUTI): (a) Yes, 
Sir. Various measures have already been 

identifiedllaken in this regard. 

(b) The demand of petroleum products 
tor the year 1989-90 is estimated at 54.161 
million tonnes. 

(c) No. Sir. 

(d) Does not arise in view of (c) above. 

World Bank Loan to Indian 011 Corpora
tion 

1182. SHRI SHANTILAL PATEL: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
has started negotiations with the World Bank 
for loan; 

(b) if so, the details in this regard; 

(c) whether World Bank has agreed to 
provide the loan; and 

(d) if so, to what extent it will meet the 
requirements of the Indian Oil Corporation 
projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) to 
(d). Yes, Sir. World Bank has shown interest 
in financing some of the projects of Indian Oil 
Corporation to the extent of U.S. $ 340 
million (Rs. 560 crores). 

Turnover of Hotel Corporation of India 

1183. SHRI SHANTILAL PATEL: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pfeased to state: 

(a) whether there has been an increase 

in the turnover 01 the Hote' Corporat\on 0' 
India during 1988-89; 

(b) if so, the total earnings for 1988-89; 

(c) how much these earnings were 
more in comparison to 1987-88; and 

(d) the steps taken or proposed to be 
taken to improve its earnings further? 
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THE MINISTER OF STATE OF THE 
MINISTRYOFCIVllAVIA roN AND TOUR
ISM (SHRI SHIVRAJ V. PATll): (a) to (e). 
Yes, Sir. According to the provisional resutts 
for the year 1988-89, the total revenue for 
1988-89 is Rs. 39.09 crores, showing an 
increase of 4.67% over the total revenue for 
1987-88 which was Rs. 37.55 crores. 

(d) ThefoUowing steps have been takenl 
are proposed to be taken to improve the 
earnings of the Corporation:-

1) Aggressive marketing strategy has 
been prepared for each unit. 

2) Renovation of properties will be 
done wherever necessary. 

3) Negotiations are being conducted 
with major airlines for stay of their 
crew members in the hotels of HCI 
while in India. 

4) Packages have been launched to 
boost weekend occupancies. 

5) Conference organisers have been 
Identified to promote Centaur Lake 
View Hotel and Centaur Hotel, Juhu 
Beach. 

Power Crisis In Southern State. 

1184. SHRt SHANTILAL PATEL: Will 
the Minister of ENERGY be pleased to state: 

(a) whether power crisis in Southern 
States has threatened to set the region in
dustrial clock back; 

(b) if so, the reasons for the power 
crisis; 

(c) whether any action has been taken 
to solve the problem of power shortage; ana 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRJ KALPNATH RAJ): 
(a) The industrial production is dependent 
on several factors like availability of raw 
material, demand for the product, industrial 
relations, forced outage of equipments, 
management efficiency, etc. Therefore, loss 
of production on account of power shortage 
alone cannot be quantified. The details of the 
actual power supply poSition in the four 
Southern States during April, 1989-June, 
1989 are as under:-

(Figures in MU) 

Requirement Availability Shortage % Shortage . 
Andhra Pradesh 4625 3850 775 16.8 

Karnataka 4220 3288 932 22.1 

Kerala 1655 1252 403 24.4 

Tamil Nadu 4915 3917 998 20.3 

Southern Region 15415 12307 3108 20.2 
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(b) The main reasons for power short
age conditions in the Southern States during 
the period from April, 1989 to June, 1989 
were, k?W water level at the hydel reservoirs 
in all the States except Karnataka, reduction 
in generation at the Central generating sta
tions and outage of the 400 KV Cuddapah
BangaJore and Cuddapah-Madras lines in 
May, 1989 due to collapse of 4 nos. ole 400 
KV towers near Cuddapah due to storm. 

.I 

(c) and (d). Various steps being to 
increase the availability of power in the 
Southern Aegion include expediting com
missioning of new capacity, optimum gen
eration from the existing capacity, reduction 
in Transmission and Distribution losses and 
implementation of energy conservation 
measures, implementation of Centrally 
Sponsored Renovation and Modernisation 
Programme at some stations, assistance 
from the neighbouring systems/States to the 
extent possible. 

Penlclllln-G Manufacturing Projects 

1185. SHAI G.S. BASAVARAJU: 
SHRI S.M. GURADDI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government have 
cleared some projects for manufacturing 
Penicillin-G; 

(b) if so, the total investment involved 
and the likely location of these projects; 

(c) to what extent India will be sel1-
sufficient in penicillin production; 

(d) whether there is any proposal to set 
up such Unit in Karnataka; and 

(e) It so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE· 
PARTMENT OF CHEMICALS AND PET· 
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (8) Yes, 
Sir. 

(b) The total investment involved is Rs. 
366 crores approximately. These projects 
are proposed to be set up in the states of 
Gujarat, Himachal Pradesh, Maharashtra, 
Andhra Pradesh, Uttar Pradesh and Tamil 
Nadu. 

(c) If all the sanctioned projects are 
implemented then, India will become seH
sufficient in the production of Penicillin. 

(d) No, Sir. 

(e) Does not arise. 

Air Taxi Service 

1186. SHRI G.S. BASAVARAJU: Will 
the Minister of CIVil AVIATION AND TOUR
ISM be pleased to state: 

(a) whether Union Government have 
selected a number of stations for the pro
posed air taxi service scheme; 

(b) if so, the details of the scheme and 
the names of such stations; and 

{c) the passenger capacity of the air
craft proposed to be used for the service? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUFa
ISM (SHRI SHIVRAJ V. PATll): (a) to (c). 
Yes, Sir. The Air Taxi Service can be oper
ated by Indian nationals, non-resident Indi
ans, State Governments, public sector cor
porations and the private sector. NRls would 
be permitted to import aircraft from their own 
foreign exchange resources. The maximum 
setting capacity of the aircraft used for air 
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taxi would be 50. The Director General of 
Civil Aviation will authorise the operation of 
air taxi service. A list of existing aerodromes 

from which air taxi service is proposed to be 
allowed is given in the statement below. 

List of Airfields available for Air Taxi Services in India 

SI. No. Airfield 

1 2 

1. Agra 

2. Ahmedabad 

3. Allahabad 

4. Aurangabad 

5. Bangalore 

6. Belgaum 

7. Bhavnagar 

8. Bhopal 

9. Bhubaneshwar 

10. Bombay 

11. Calcutta 

12. Cochin 

13. Coimbatore (Sulur) 

14. Dabolim (Goa) 

15. Delhi 

!6. Dehradun 

17. Dlbrugarh 

18 ': ',vahatl 

19. Gorakhpul 

State in which 
airfield is situated 

3 

U.P. 

Gujarat 

U.P. 

Maharashtra 

Karnataka 

Karnataka 

Gujarat 

M.P. 

Orissa 

Maharashtra 

West Bengal 

Kerala 

Tamil Nadu 

Goa (U.T.) 

Union Terr. 

U.P. 

Assam 

Assam 

U.P. 
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1 2 3 

20. Hyderabad A.P. 

21. Indore M.P. 

22. Jabalpur M.P. 

23. Jaipur Rajasthan 

24. Jamshedpur Bihar 

25. Kanpur U.P. 

?6. Kandla Gujarat 

27. Khajuraho M.P. 

28. Kota Rajasthan 

29. Kuru H.P. 

30. Lucknow U.P. 

31. Madras Tamil Nadu 

32. Madurai Tamil Nadu 

33. Mangalore Karnataka 

34. Mysore Karnataka 

35. Nagpur Maharashtra 

36. Nanded Maharashtra 

37. Nasik Maharashtra 

38. Patna Bihar 

39. Pantnagar U.P. 

40. Pune Maharashtra 

41. Raipur M.P. 

42. Rajkot Gujarat 
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1 2 

43. Ranchi 

44. Rajamundry 

45. Ratnagiri 

46. Rourkela 

47. Tirupati 

48. Surat 

49 Tiruchirapally 

50. Trivandrum 

51. Udaipur 

52. Vadodara 

53. Varanasi 

54. Vishakapatnam 

55. Vijayawada 

Recovery of Oil 

1187. SHRI G.S. DASAVARAJU: Will 
the Minister"'Of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether there has been an increase 
in the recovery of oil from the existing oil 

fields in the country; 

(b) if so, to what extent the oil recovery 

has increased; 

(c) whether any efforts are being made 
to further increase the recovery of oil from 

the oil fields: and 

(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE 

3 

Bihar 

Andhra Pradesh 

Maharashtra 

Orissa 

Andhra Pradesh 

Gujarat 

Tamil Nadu 

Kerala 

Rajasthan 

Gujarat 

U.P. 

Andhra Pradesh 

Andhra Pradesh 

MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHAI BAAHMA DUTT): (a) and 
(b). Yes, Sir. There have been increase fn 
the oil recovery factors in recent years in 
different oil reservoirslfields in the country 
varying between 20/0 and 90/0. 

(c) and (d). Increased recovery of oil 
has been attempted by improving the data 
base and adoptions of latest data interpreta
tion techniques and introduction of enhanced 
oil recovery techniques such a polymer flood
ing, carbon-dioxide injection; etc. 

Gap between availability and demand 
of Power In Southern States 

1188. SHRI G.S. BASAVARAJU: Will 
the Minister of ENERGY be pleased to state: 
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(a) whether there is a gap between 
availability and demand of power in four 
Southern States; 

(b) if so, the main reasons for the gap; 
and 

(c) the measures taken by Government 

Requirement 

Andhra Pradesh 4625 

Karnataka 4220 

Kerala 1655 

Tamil Nadu 4915 

SOUTHERN REGION 15415 

(b) The main reasons for power short
age conditions in the Southern States during 
the period from April, 1989 to June, 1989 
were low water level at the hydel reservoirs 
in all the States except Karnataka, reduction 
in generation at the Central generat;ng sta
tions and outage of the 400 KV Cuddapah

Bangalore and Cuddapah-Madras lines in 
May, 1989 due to collapse of 4 nos, DIC 400 

KV towers near Cuddapah. 

(c) Various steps are being taken to 

increase the availability of power in the 
Southern Region, which include expediting 
commissioning of new capacity, optimum 
generation from the existing capacity, reduc
tion in Transmission and Distribution losses 
and implementation of energy conservation 
measures, implementation of Centrally 
Sponsored Renovation and ModernisatIon 
Programme at sorne stations, assistance 
from the neIghbouring systems /S1ates to the 

extent possible. 

so far in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNA TH RAO: 
(a) The details of the actual power supply 
position in the four Southern States during 
April, 19R9-June, 1989 are as under:-

(Figures in MU) 

Availability Shortage % Shortage 

3050 775 16.8 

3288 932 22.1 

1252 403 24.4 

3917 998 20.3 

12307 3108 20.2 

Projects of IPel 

1189. SHRI S.B. SIDNAL: 
SHRIMATI BASAVARAJES

WARI: 

Will the Minister of INDUSTRY be 

pleased to state: 

(a) whether the Indian Petrochemicals 
Corporation Ltd. has proposed nine projects 
to the Union Government to be set up during 

1989-90; 

(b) if so, the total expenditure invoived 
in these projects; 

(c) the places where the projects will be 

set up; and 

(d) whether any final deciSIon has been 
taken? 
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THE MINISTER OF STATE IN THE 
MlNlSTRYOFPARllAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAl): (a) to (c). 
Indian Petrochemicals Corporation limited 
(IPCl) submitted 9 project proposals amount
ing to about As. 4000 crores to be imple
mented at Baroda (Gujarat), Nagothane 
(Maharashtra), Vizag in Andhra Pradesh 
and Auraiya in Uttar Pradesh. 

(d) No, Sir. 

Punctuality in Indian Airlines 

1190. SHAt S.B. SIDNAL: Will the 
Ministerof CIVil AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Indian Airlines achieved 
an on-time performance of 96.3 per cent 
during April, 1989; 

(b) if so, what awere the reasons for 
delays earlier; 

(c) the punctuality achieved during May
June, 1989; and 

(d) to what extent the punctuality is 
expected to be improved further? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHAI SHIVAAJ V. PATIL): (a) While 
the overall on-time performance of Indian 
Airlines during April, 1989 was 75.57%, the 
despatch reliability based on primary delays 
and cancellations, was 96.25%. 

(b) During the period January, 1989 to 
March, 1989, the despatch reliability based 
on the primary delays and cancellations was 

92.91 % where as the overall on-time per
formance was 59.63%. The higher delay 
rate during this period when compared to 

April. 1989, was mainly due to an increase in 
delays due to adverse weather, inadequate 
airport facilities, miscellaneous and conse

quential reasons. 

(c) The overall on-tim • . performance of 
Indian Airlines during the months May and 
June 1989 was 61 .7g%. 

(d) Majority of delays in Indian Airlines 
are due to consequential reasons. Indian 
Airlines is progressively inducting 31 Airbus 
A-320 aircraft into its fleet between 1989 and 
1992 which will provide the required cush
ionlstand-by capacity and help minimise 
consequential delays. Besides, the on-time 
performance is being constantly monitored. 

Modernisation of Air Traffic Control 
System 

1191. SHRIMATI BASAVARAJES-
WARI: Will the Minister of CIVil AVIATION 
AND. TOURISM be pleased to state: 

(a) whether the National Airports Au
thority has submitted a proposal for mod
ernisation of the air traffic control system at 
various airports in the country; 

(b) if so, the main features of the pro
posed plan; 

(c) the total expenditure involved in 
implementing the plan; and 

(d) whether Government have cleared 
the proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATll): (a) to (d). 
The communication and navigational facili
ties at airports are constantly modernised 

either by replacement of old technology 
equipment or by prOvision of new facilities, 
subject to availability of funds. 
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A proposal for modernising the Air Traf
fic Control system at Bombay and Delhi 
airports at an estimated cost of As. 294 
crares is under consideration of Govern
ment. Equipment proposed to be installed at 
both Bombay and Delhi airports include:-

(a) Monopulse Secondary Surveil
lance Radars co-located with Air 
Route Surveillance Radar and 
Airport Surveillance Radar; 

(b) Modern Terminal Approach 
Radar compatible for operations 
with Manopulse Secondary Sur
veillance Radars; 

(c) Airfield Surface Detection Equip
ment; 

(d) Flight Data Processing System; 

(e) Radar Data Processing System; 

(f) Voice Control Communication 
Switching System; 

(g) Category-III Instrument Landing 
System for Delhi and Category-II 
Instrument Landing System for 
Bombay both on primary and 
secondary runways; and 

(h) Terminal Very High Frequency 
Omni Ranges and Co~located 
Distance Measuring Equipment. 

Assistance to Kerala under Kutir Jyotl 
Programme 

1192. PROF. K. V. THOMAS: Will the 
Minister of ENERGY be pleased to state: 

(a) the total assistance given to Kerafa 
under Kutir Jyoti programme; and 

(b) whether the assistance has been 
completely utilised? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE r"INIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) An allocation of Rs. 17.40 lakhs was 
made by Rural Electrification Corporation to 
Kerala State Elec'lricity Board for Kutir Jyoti 
Programme during 1988-89. 

(b) Yes, Sir. 

Committee for Uttar Ramayans 

1193. PROF. K. V. THOMAS: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whether Supreme Court has given a 
direction to constitute a Committee to look 
into the T. V. Serial 'Uttar Ramayana'; 

(b) if so, whether the Committee has 
been constituted; 

(c) the time by which the Committee 
has been asked to submit its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
to (d). Since a controversy with regard to 
certain episodes in TV Serial 'Uttar Rama
yan' has arisen, the Supreme Court directed 
Doordarshan to co-opt the following three 
persons in the pre-telecast Screening Com
mittee to ensure that there is no distortion in 
the remaining episodes; 

(1) Dr. Mandan Mishra, Director, Lal 
Bahadur Shastri Sanskrit Vidya 
Peeth, Delhi 

(2) Dr. V;jendra Shatak, Delhi Uni
versity 

(3) Shri Ramanath Awasthy, Former 
Chief Producer, Hindi Spoken 
Words, All India Radio. 
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These Members have been co-opted in the 
Screen;ng Committee and they have started 
previewing the remaining episodes of 'Unar 
Ramayan'. 

Supply of Kerosene to Orissa 

1194. DR. KRUPASINDHU SHOI: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) the monthly allocation of kerosene 
made to Orissa during the first six months of 
1989; 

(b) whether the kerosene allocated to 
the State is far short of the requirement; and 

(c) if so, the steps taken to increase the 

Month Regular allocation 

Jan. '89 11650 

Feb. '89 11650 

Mar. '89 9995 

Apr. '89 9995 

May '89 9995 

June'89 9995 

Allocation for the Monsoon Block (July
Oct. 89) has also been made at the rate of 
12025 tonnes per month. 

The allocation of kerosene to Orissa 
made in accordance with the existing policy 
is, by and large, considered adequage to 
meet the demand of the genuine consumers 
in the State. 

quantum of kerosene to Orissa during the 
remaining six months of 1989? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) to (c). 
The kerosene requirements of States and 
UTs including Orissa are assessed by allow
ing suitable growth rate over the allocations 
made in the corresponding period of the 
previous year, and al:ocations are made 
accordingly. Besides the regular allocBLions, 
adhoc releases are also given to meet spe
cific situations like floods, drought., shortage 
of LPG etc. 

The details of allocations made to Orissa 
in accordance with the above policy during 
the first six months of 1989, are given be· 
Iow:-

(Figures in Tonnes) 

Adhoc allocation Total allocation 

1265 12915 

1265 12915 

1665 11660 

1265 11260 

1265 11260 

1765 11760 

The above policy is proposed to be 
continued during 1989. 

Wholesale Price Index and Medicines 

1197. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be pleased to state: 
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(a) the wholesale price index medicines 
in 1986, 1987 and 1988 and also in ending 
May. 1989; 

(b) the drugs and finished medicines 
covered under wholesale price index and 
the medicines where prices thereof have 
gone up more than 100 per cent; and 

(c) the reasons for this increase? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) to (c). 
The required details to the extent available 
will be collected and laid on the Table of the 
House. 

Talcher Thermal Power Station, Orissa 

1199. SHRI SRIBALLAV PANIGRAHI: 
Wiff the Minister of ENERGY be pleased to 
state: 

(a) the revised estimated cost of the 
Super Thermal Power Station set up by the 
National Thermal Power Corporation (NTPC) 
at Talcher in Orissa; 

(b) how much money out of that would 
be borned by Union Government, the World 

Bank and the National Thermal Power Cor
poration; and 

(c) the time by which the plan would 
start commercial production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF. ENERGY (SHRI KALPNATH RAI): 
(a) The approved estimated cost of the 
Super Thermal Power Station at Talcher in 
Orissa under implementation by the Na
tienal Thermal Power Corporation (NTPC) is 
Rs. 1480.85 crores. 

(b) External assistance to the extent of 
US '375 minion from the World Bank and a 
French Credit of French France (FF) 
612.7072 million are available for the proj
ect. The NTPC's internal resources employed 
for the project would be about Rs. 271 aores. 
The balance cost would be met out of the 
Government's resources. 

(c) The first and second units of the 
project are scheduled for commissioning in 
April. 1994 and March. 1995 respectively. 

Rehabilitation of Displaced Persons 
from IB Valley 

1200. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of families displaced 
due to the establishment of Thermal power 
plant at IB Valley in Orissa: 

(b) the arrangements made to rehabili
tate the displaced families; 

(c) whether Government have made 
any arrangement to provide some job to the 
members of the affected families; 

(d) if so, the number of local youths, 
particularly from displaced families which 

have got employment; and 

(e) the details thereof? 
'\-\E. \.A\M\S,E.R Of S,p... 1t. \N 1\-\£ 

DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (e). The information is being c01lected 
from the State Government and will be laid 

on the Table of the House. 

. 
Improvement of Com:1lunlcation Net- . 

work In C.I.L. 

1202. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of ENERGY be pleased to state: 
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(a) the steps taken to improve commu

nication network in the Coal India Ltd.; and 

(b) the specific schemes drawn up in 

this regard for inclusion in the Eighth Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF)' (a) Based on a report submitted 
by MIs. Telecommunication Consultants Ltd. 
to improve the communication net wort in 
Coal India Ltd., initial telecommunication 
links between Cil Headquarters. Calcutta, 
and the headquarters of subsidiary compa

nies have been established. A scheme for 
establishment of permanent communication 
links for voice and data using DOT infra
structure is also under implemei1tation in 
phase. On completion, this will provide reli
able voice and data links with all company 
headquarters and remote areas. Under this 
scheme, Singrauli coalfields has already 
been connected to Headquarters through an 
earth station. 

(b) A scheme has been drawn up for 
InclUSion in the Eighth Plan to establish 
communication links between subsidiary 
company headquarters and specifiC areas, 
washeries. workshops, rescue stations etc. 
by land-based MARTIHF/VHF on the basis 
of available P& T communication facilities. It 
is also proposed to strengthen further chan
nel of data flow from the u nit level to subsidi

ary company headquartets \htOugh OOTs 

RABMN terminals and extension ot MARl 
system. 

Outlay for Coal Companies 

1203. SHRt SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of ENERGY be pleased to state: 

(3) the total outlay approved by the 
Pia. ming Commission for different coal 
companies during 1989-90; 

(b) the various schemes drawn up by 
the different coal companies to Increase the 
production of coal during 1989-90; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL tN THE MINIS
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a) Planning Commission has 
approved an outlay of As. 2261 Crores for 
Coal and Lignite sector for the year 1989-90. 
Companywise details of the outlay are given 
in the statement below. 

(b) and (c). For Coal India Ltd. and 
Singareni Collieries Company Ltd. total 
production of 205.0 million tonnes of raw 
coal is planned for the year 1989·90 against 
the actual production of 190.15 million ton
nes during 1988-89. The increase in produc
tion in 1989-90 of about 15 million tonnes will 

be mostly from eXIsting mines and from 
projects already sanctioned. In order to 

achieve the planned increase in produdion, 

emphasis is being laid on timely completion 

0\ ptO'\9C\S, \mptOV9Cl ptoduc\\v\\'t 0\ 

workforce, bene~ Jti\isation ot equipment 
etc. 

STATEMENT 

51. No. Name of the Company Outtav for the year 1989-90 • • (Rs. in Crores) 
.... 

~ 2 3 

~. Eastern Coalfields Ltd. 245.00 

~. Bharat Coking Coal Ltd. 235.00 
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1 2 3 

3. Central Coalfields Ltd. 235.00 

4. Northem C..oalfields ltd. 465.80 

5. Western Coalfields Ltd. 198.00 

6. South Eastern Coalfields Ltd. 385.00 

7. Central Mine Planning Design Institute ltd. 11.90 

8. Others (North Eastern Coalfields, Oankuni, Coal India 
Ltd. Head Quarters) 25.10 

Total outlay for Coal India Ltd. 1800.00 

Outlay for Singareni Collieries Company Ltd. 211 00 
(including Rs. 11 Crores 

State Government contribution) 

Outlay for Neyveli lignite Corporation Ltd.· 250.00 

• In addition to above outlay for Lignite 
sector for Neyveli Lignite Corporation Ltd. an 
outlay of Rs. 572 Creres has been provided 
for power sedor to Neyveli Lignite Corpora
tion Ltd. 

Setting up of lldal Power Plants in 
Coastal States 

1204. SHR'MATlJAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 

state: 

(a) whether Government have a pro
posal to set up some tidal power plant!i in 
some coastal States; 

(b) if so. the namo of the coastal State~ 
where these tidal power plants are proposed 
to be set up; and 

(c) the number of tidal power plants 
proposed!o be set up in those States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) and (c). A tidal power plant of 900 
MW capacity is proposed to be set up in the 
Gulf of Kutch. Gujarat. 

Allocation for Power Sector 

1206. SHRIMATI JAY ANTI PA TNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total amount allocated tor power 
sector during the last three years; 

(b) how much money out of which has 
been utilised in power sectors in those years, 
year-wise; 

(c) whether the entire money allocated 
/ 
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for those specifIC years has been utilised; 
and 

(d) if not, the reasons therefor? 

Year Amount allocated 

1986-87 7405.71 

1987-88 8380.91 

1988-89 9584.08 

(c) No, Sir. 

Cd) The shortfall In expenditure is attrib
utable to various factors including delay in 
execution of projects, relative priority ac
corded to the power projects by the State 
Governments In terms of release of funds, 
acquisition of land problems, delay in place
ment of orders and supply of equipment. 

Vayudoot Services In J&K 

1207. SHRI JANAK RAJ GUPTA: Will 
the Minister of CIVILAVIATION AND TOUR
iSM be pleased to state: 

{a) whether it is proposed to extend 
Vayudoot service from Rajoun to Menhdar. 
Menhdar to Poonch and Poonch to Srinagar 
and Vice-versa; 

(b) if so, the details thereof; and 

(c) if not, there reasons therefor? 

THE MINISTER f)F STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATJL): (a) No, Sir. 

(b) Does not a, ise. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRt KAlPNATH RAI): 
(a) and (b). The requisite details are given 
below:-

(Rs. crores) 

Expenditure 

6793.64 

6989.21 

8733.33 (anticipated) 

(c) Constraint of resources and ab
sence of operational airfields do not permit 
inclusion of these stations in the immediate 
expansion plans of Vayudoot. 

TV Towers in Poonch and Rajaurl, J&K 

1208. SHRIJANAKRAJGUPTA: Will 
the Minlsterof INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whether Doordarshan programme 
cannot be viewed by the people of Tehsil 
Smoru-Kote (Poonch) and Thana Mandi. 
Dahrhal (Rajauri) due to non-availability of 
TV towers in these areas while the pro
grammes telecast from Pakistan can easily 
be watched on TV in these areas; 

(b) jf so, whether Government propose 
to install TV Towers in these hilly border 
backward areas of the State; 

(c) if so, when; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI KK. TEWARJ): (a) 
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Substantial parts of Poonch and Rajauri 
districts of J& K fall within the coverage area 
of the high power (10 KW) TV transmitter at 
Poonch and the 2x1 OW TV transmitter func
tioning at Rajauri. However, TV service is not 
expected to be satisfactory at certain places 
in these districts due to intervening terrain. 
TV signals are reportedly received in some 
parts of these districts from transmitters 
functioning across the border. There are 
also reports that people living on the other 
side of the border watch Doordarshan pro
grammes. 

(b) to (d). The power of thE: 10KW TV 
transmitter functioning at Poonch is envis
aged to be augmented to 20KW as part of a 
Seventh Plan scheme of Doordarshan. This 
is a project of long gestation and is estimated 
to take about 3-4 years for completion after 
commencement of works at the site. On 
commissioning of this transmitter, TV serv
ices in Poonch and Rajauri districts is ex
pected to be considerably strengthened. 
There is, however, no approved scheme at 
presentto set up separate TV transmitters at 
Smoru-Kote, Thana Mandi and Dahrhal. Any 
further strengthening of TV service in the 
area (as also other parts of the country 
similarly placed) would depend upon the 
future availability of resources for this pur
pose. 

Exploration for Oil and Gas in Jammu 

1209. SHRI JANAK RAJ GUPTA: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has been undertaking drilling of 
wells in Sruinsaar, Jammu for exploring the 
possibilities of getting oil and natural gas 
since Seventies: and 

(b) if so, results achieved? 

THE MINISTER OF STATE OF, THE 

MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). ONGe have so far drilled a well Surin
sar-1 which was abandoned due to technical 
complications. Another well Surinsar-2 is 
under drilling and results will be known only 
after completion of driJling and testing. 

Pitampura T.V. Tower 

1210. SHRI BALASAHEB VIKHE 
PATIl: Will the Minister of INFORMATION 
AND BROADCASTiNG be pleased to state: 

(a) whether there have been regular 
disturbances in the reception of T.V. pro
gramme after the installation of Pitampura 
T.V. tower; 

(b) if so, the details thereof; and 

(c) the steps Government propose to 
take to remove these disturbances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIK.K. TEWARI):(a) 
to (c). Overall reception on both the TV 
Channels in the coverage zone of Door
darshan Kendra at Delhi has improved sig
nificantly consequent upon commissioning 
of the TV tower at Pitampura. However, 
reception in certain pockets of the metropoli
tan area has been impaired due to reflec
tions caused by highrise buildings/structures. 
The impairment in such areas can be mini
mised by appropriately increasing the height 
of the receiving antenna andlor by realign
ing/relocating the antenna by the TV set 
owners. 

Interference to Channel-I reception dlle 
to a distantforeign TV signal received through 
an anomalous .node of propagation caused 
by abnormal atmospheric conditions has 
occasionally been observed in certain ar
eas. This interference is not regular and 
continuous. 
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There are interruptions in service at times, 
because of mains power supply failure. A 
minor interruption in service occurs each 
time the sourced of supply ;s changed from 
mains to stand by diesel generator and vice 
versa. 

Air Accidents 

1211. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the details of air accidents involving 
aircraft of the national carriers during the 
current year; 

(b) the estimated loss due to these 
accidents; and 

(c) the steps being taken to prevent 
such accidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) No 
aircraft of the national carrier was involved in 
any accident during the current year. 

(b) and (c). Do not arise. 

Construction of Tourist Lodges in 
Gujarat 

~212. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of CIVIL AVIA
TION AND TOURISM be pleased to state: 

(a) whether Government have under
taken a programme for the construction of 
tourist lodges in Gujarat to accommodate 
more middle class tourists; 

(b) if so, the details thereof; and 

(c) the progress made so far in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIA TION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) to (c). 
The Central Department of Tourism have 
given financial assistance to Government of 
Gujarat for construction of tourist accommo
dation for middle class tourists. Details are 
as follows:-

i) Heveli Cottages at Ahmedpur. 
Mandvi; 

ii) Wayside amenities with accom
modation at Limbdi; 

iii) Beach cottages at Nargole; 

iv) Motel at Ankleshwar; 

v) Construction of cottages at Tithal; 

vi) Construction of Dormitories ac
commodation at Pavagadh; 

vii) Yatri Niwas at Dekor; and 
viii) Construction of 5 Nos, 'X' Type 

of Cottages and 5 Nos 'B' Type of 
Cottages at Saputra Hill Resort. 

[ Translation1 

Generation Capacity of Power Projects 
In Bihar 

1213. SHRI KALI PRASAD PANDEY: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the generation capacity of various 
power projects in Bihar. Projed-wic;e; 

(b) whether there is a proposal to ,"
crease their capacity keeping in view the 
inadequate power supply in Bihar; 

(c) if so, the names of these power 
projects where generation capacity is pro
posed to be increased; and 
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(d) the details of their increased capac
ity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KAlPNATH RAt): 
(a) The required information is given be
Iow:-

Station Capacity (MW) 

Thermal 

Patratu 840 

Barauni 365 

Muzaffarpur 220 

Total (Thermal) 1425 

Hydro 

Kosi 20 

Subernrekha 130 

Total (Hydro) 150 

(b) to (d). It is proposed to increase the 
generating capacitv of Patratu and Muzaf
farpur Thermal Power Stations through in
stallation of additional 2x210 MW units at 
each of these stations. 

[English] 

Issue of letters of intent for setting up 
of Industries In Orissa 

1214. DR. KRUPASINDHU BHOI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of letters of intent issued 
to different public and private sector compa
nies to set up industries in Orissa as on 30 
June, 1989; and 

(b) the details of different types of 
industries proposed to be set up by those 
pubtic and private sector industries/compa
nies in Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDU~
TRY (SHRI M. ARUNACHALAM): (a) A total 
number of 63 letters of intent were issued 
during 1986. 1987, 1988 and 1989 (Upto 
30th June, 89) for setting up industries in 
Orissa. Out of these 63 letters of intent, 30 
letters of intent were granted to public sector 
companies and 33 letters of intf'nt were 
granted to private sector companies. 

(b) Details of types of industries in 
resp~ct of all letters of intent granted are 
being published regularly by the Indian In
vestment Centre in their 'Monthly Newslet~ 
ter'. Copies of this publication are being sent 
to the Parliament Library regularly. 

Mini/Micro/Small Hydel Projects in 
Orissa set up by Rural Electrification 

Corporation 

1215. DR. KRUPASINDHU BHOt: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the Rural Electrification 
Corporation has taken steps to set up some 
micro/mini/small hydel projects in the coun
try; 

(b) if so, the number of such schemes 
implemented by the Corporation in Orissa, 
so far; 

(c) the capacity of those projects; 

(d) whether these projects have started 
production; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
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OEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) The Corporation has not imple
mented any such scheme in Orissa, so far. 

(c) The capacity of the mini/micro/small 
hydel projects under implementation in other 
Sates through AEC financing is about 4 MW. 

(d) and (e). Production has not yet 
Commenced. 

Allocation of Paraffin Wax to Kerala 

1216. PROF. K.V. THOMAS: 
SHRI VAKKOM PU-

RUSHOTHAMAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the allocation of paraffin 
wax to Kerala has been reduced; 

(b) If so, the reasons therefor; 

(c) whether the allocation of paraffin 
wax to Kerala is proposed to be Increased as 
requested by the State Government: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (SHRI BRAHMA DUTI): (a) to (d). 
Paraffin wax IS a deficit product and alloca
tion to States depends upon the availability 
of the product, Presently, the availability of 
paraffin wax is less than the assessed ca
pacity of the Units in various states .ncluding 
Kerala. Owing to the limited availability, the 
allocation of paraffin wax to all StateslUnion 
Territories Administration IS done on pro
rata basis. 

Use of Airbus A-320 on Delhi-Goa
Cot:hln-Trlvandrum routa 

1217. PROF. K.V. THOMAS: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to us.e 
the newly acquired Airbus A-320 on the 
Delhi-Goa-Cochin-Trivandrum and Bombay
Cochin sector; and 

(b) if so, when the new Airbus services 
will bec-ome operative in this Sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) and (b). 
Indian Airlines IS in the process of inducting 
31 Airbus A-320 aircraft by 1991-92. After 
sufficient augmentation of these aircraft by 
Indian Airlines in its fleet, the Corporation 
has plans to introduce Airbus A-320 aircraft 
on the Delhi-Goa-Cochin-Trivandrum and 
Bombay-Cochin sectors. 

[ Translation] 

Allocation for Public Sector 

1218. SHRICHHITUBHAIGAMIT: will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the amount allocated for public 
sector undertakings in the annual plans of 
1988-89 and the amount earmarked for each 
public sector undertaking with the details of 
the amount spent for the purpose; and 

(b) the reasons for losses in public 
sector undertakings and whether Govern
ment have formulated any concrete policy 
for making viable the public sector undertak
Ings Incurring losses and if so, the details 
thereof? 

THE MINISTER OF INDUSTRY (SHRI 
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J. VENGAL RAO): (a) As per the Budget for 
1989-90, the revised estimates of plan out
lay for 1988-89 for the Central public sector 
undertakings as a whole amounted to Rs. 
13,532.61 crores. Details for each public 
sector undertaking are given in Statemeni 
No. 13 in Expenditure Budget, Volume-I, 
1989-90, placed on the table of the House on 
28th February, 1989. Details of amount spent 
by each public sector undertaking during 
1988-89 are not yet available. 

(b) The reason::l for losses in public 
sedor undertakings vary widely from enter
prise to enterprise. In general, these are 
non-availability of raw-materials and other 
in-puts; obsolete and out-dated technology; 
ageing of plant and equipments; acute power 
shortage; frequent break-downs; demand 
constraints; over-staffing; industrial relations 
problems, etc. Government have been con
stantly endeavouring to ensure greater prof
itability from public sector undertakings. 
Whereas enterprise specific measures are 
being evolved and implemented. in general 
Government have recently taken a few steps 
which include improvement in its monitoring 
and information system; organisational re
structuring through formation of holding 
companies; introduction of the concept of 
Memorandum of Understanding; increased 
delegation of powers for fast decision mak
ing; greater emphasis on technology upgra
dation, renovation of old plants, modernisa
tion and optimisation; provision of captive 
power plants to ensure continuous inflow of 
energy; improved maintenance management 
practices; adoption of participative manage
ment etc. 

Kawas Power House, Gujarat 

1219. SHRICHHITUBHAIGAMIT: Will 
the Minister of ENERGY be pleased to state: 

(a) the time by which the construction 
work. of power house at Kawas, district Su-

rat, Gujarat is likely to be completed and start 
functioning; 

(b) the amount likely to be spent on this 
power station and per unit cost of the power 
produced; and 

(c) the quantum of electricity likely to be 
supplied daily to Gujarat and other States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) The construction work on the gas turbine 
units and the Steam-Turbine units at the 
Kawas gas based Power Project are likely to 
be completed by the year 1991-92 and 1992-
93 respectively. The units are expected to 
start functioning thereafter. 

(b) The Kawas gas based power project 
was approved at an estimated cost of Rs. 
410.84 crores (at 4th quarter 1985 price 
levels) and based on this cost, the per unit 
cost of power works out to about 90 paise. 

(c) The Kawas project will have a ca
pacity of 600 MW and will supply power to 
the various beneficiary States in the West
ern Region including Gujarat. 

[English] 

Power Transmission Facilities from 
Ramagundam Power Station to Kerala 

1220. SHRI VAKKOM PURUSHOTHA
MAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Union Government are 
aware that Kerala Government have be&n 
experiencing difficulties ~n availingthe full 
quota of power allocated from the Central 
Pool due to inadequate feeding facilities; 

(b) if so, whether State Government 
have requested for construction of a line 
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from 8angalore to Mysore to link with the 
existing line from Mysore to Idukki in order to 
provide adequate transmission facilities from 
Ramagundam Power Station; and 

(c) if so, the decision of Union Govern
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) to (c). The share of power to K9fatiJ from 
the Central Generating Stations in \Q.e South
ern Region is made available by 8isplace
ment through Karnataka and Tamil Nadu 
Transmission system, since there is no di
rect transmission link between Kerala and 
the Central Generating StatIOns. OccasIOn
ally due to system operational constraints, 
viz. incompatibility in operating frequencies, 
unsatisfactory vohage profiles, outage of 
transmission lines etc., short supply to Ker
ala results. 

Based on the power system studies 
carried out by the Central Electricity Author
ity, it has been found that the establishment 
of 400 KV sub-station at Mysore and co,.,
necting it with Bangalore would be required 
only with the commissioning of the first 500 
MW unit of Mangalore Super Therm al Power 
Project, stage II of NTPC in 1997-98. Pres
ently I Mysore sub-station is connected with 
Bangalore and Shimoga over 220 KV, single 
circuit lines, and power to Kerala IS supplied 
from Karnataka system through Mysore
Kozhikoda-Idikki, 220 KV hne. 

Handing over of Travancore House 

1221. SHRI VAKKOM PURUSHOTHA
MAN: Wi" the Minister of INDUSTRY be 
pleased to refer to the reply given on 4th 
April, 1989 to Unstarred Question No. 4587 
regar~ing handing overof Travancore House 
to Kerala Government and state: 

(a) whether the work relating to parti-

tioning, fixture. lighting etc. in the new offICe 
complex allotted to M.R.T.P. Commission. in 
lieu of Travancore House, has been com
pleted; and 

(b) the precise date by which the 
Commission will shift to the new office 
complex? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM): (a) No, 
Sir. 

(b) The Commission has in the mean
time been offered alternate accommodation 
and the matter is being processed further. 
The Commission intent to shift to the new 
premises as soon as the allotment is final
ised and works relating to renovation/altera
tions are carried out. 

Compensation to dependents of 
victims of Ahmedabad aircrash 

1222. SHRI HAROOBHAI MEHTA: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) the number of cases in which com
pensatIon has been paId to the dependents 
of the victims of aircrash that took place near 
Ahmedabad Airport in October, 1988; and 

(b) the dates on which the compensa
tion was paid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) In 90 
cases, compensation has been paid. Be
sides this, 2 cases have been partly settled. 

(b) A list showing the dates on which the 
compensatior was paId to the dependents 
of deceased passengers is given in the state
ment below. 
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List showing the dates on which the compensation was paid to the dependents of de
ceased passengers 

51. No. Name of Passenger Date of Settlement 

1 2 3 

1. Mendonca D.J. 04.11.88 

2. Sawant Y. 05.12.88 

3. Vasavada P.H. 20.07.89 

4. Bali N. 15.11.89 

5. Takroo V. 04.11.88 

6. Powle A 09.12.88 

7. Dixit A.H. 07.12.88 

8. Narsimhan D. 13.01.89 

9. Tripathi Vinod R. 29.06.89 

10. Bobde M.R. 08.11.88 

11. M. Soni in place of N. Karat 08.02.89 

12. Pali S.K. 05.12.88 

13. Mistry K.R. 14.01.89 

14. Kamani P. 20.07.89 

15. Shah B. 02.12.88 

16. Shah KK. 07.11.88 

17. Shah R.R. 06.01.89 

18. Shah B.A. 06.01.89 

19. Shah P.R. 06.01.89 

20. Venkatraman K. 12.12.88 
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1 2 3 

21. Vyas V.R. 12.12.88 

22. Subhamaniam 29.11.88 

23. Murthy K.N. 06.12.88 

24. Santosh D. 20.7.89 

25. Khubchand H. 21.02.89 

26. HaJi S. 21.02.89 

27. Vaidya Himanshu 29.11.88 

28. Lazard B 02.11.88 

29. Raju T 29.11 88 

30. Nimkar N. 05.12.88 

31. Shah B. 12.12.88 

32 Mehta A.e. 01.12.88 

33 Allous E. 21.03.89 

34. Alemao L. 16.12.88 

35. Mukundan V. 21.11.88 

36. Shastri S. 05.12.88 

37. Ganjawala D. 20.12.88 

38. Shah S.N. 29.11 .88 

39. Shah A.P. In place of Sanfbhal-DODDIA 20.03.89 

40. Gulam Abbas 16.01 89 

41. Vallabhdas M. 06.01.89 

42. Patel M.I. 05.12.88 

43. Mulla M. 17.12.88 
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1 2 3 

44. Bar P. Dr. 10.01.89 

45. Desai R.D. (F) 03.01.89 

46. Bar M. (F) 03.01.89 

47. Krishna 10.01.89 

48. LaIJ. 03.01.89 

49. Sharma K. 17.11.88 

50. Shah H. (Infant) 14.12.88 

51. Shah Ishan. (Infant) 14. ·2.88 

52. Shah R.M. (F) 14.12.88 

53. Shah R.N. 14.12.88 

54. Ranjeev S. (F) 29.05 .89 

55. Joshi Chandrika Mrs. 13.01.89 

5S. Tushar Joshi 13.01.89 

57. Parekh A.J. 07.11.89 

58. Kamath A.M. 20.12.88 

59. Ravishankar V. 06.03.89 

SO. Shukla D.A. 07.11.88 

61. Vallabhdas L. 06.01.89 

62. Gandhi H.D. 14.02.89. 

63. lara J.K. 29.11.88 

64. V'Ias Ra}, ~4 .0~ .89 

65. Shivram S.P.B. 16.01.89 

66. Rao N.B. (F) 06.07.89 
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67. Tahera Khatun (F) 

68. Dr. l.R. Bhandari 

69. Chandrikaben Soni 

70. HiraI Soni (Minor) 

71. Kewal Soni (Minor\ 

72. Dr. Surendra P. Shah 

73. Shyamsunder G. Lavsi 

74. Ghanshyambhai A. Patel 

75. H.C. Pujara 

76. Ranjitbhai S. Patel 

77. Shirishbhai Shah 

78. Narendrabhai J. Patel 

79. Christis Mark Frank 

80. Ranchodbha M. Patel 

81. Nikunj R. Dhebar 

82. Sharadchandra B. Patel 

83. Munshl Mohamed Hussen 
Mohamed Shafl 

84. Bharat G. Hiram 

85. Sunil B. Shah 

86. Irani Mraboon Mariben 

87. Kishori Subodchandra Gandhi 

88. Kiritbhai Kothan 

89. Govinddev Gupta 

90. Rameshbhai Panchal 
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3 

19.01.89 

01.05.89 

to 

13.06.89 
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Partly senlement 

1. Master J.B. Rao 

2. Master JIT Rae 

Loss of Energy In Transmission 

1223. PROF. P.J. KURIEN: Will the 
Minister of ENERGY be pleased to state : 

(a) the total energy lost in transmission 
at present; 

(b) whether there is any improvement in 
this regard during the last three years; 

(c) if so, the details thereof; lnd 

(d) the steps being taken to eliminate 
transmission losses? 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The transmission and distribution 
losses during the years 1985-86 and 1987-
88 (estimated) have been 21.74%, 21.5% 
and 22.12% respectively. 

(d) Central Electricity Authority have 
issued guidelines tc.. the State Electricity 
BoardslElectricity Departments for reducing 
transmission and distribution losses in the 
country. They have been advised to conduct 
energy audit for identifying system elements 
responsible for excessive losses. instal 
capacitors to improve voltage profile, pre
pare system improvement schemes for 
strengthening and improvement of trans
mission and distribution system, instal tam
per proof meter boxes sealed with num
bered seals to check theft of energy, set up 
vigilance Squads to conduct surprise raids 
to detect cases of theft of energy. The theft 

3 

06.07.89 

)6.07.89 

of energy has been made a cognizable of
fence under the Indian Electricity Act, 1910. 

System Improvement Schemes have 
been taken up for implementation by various 
State Electricity BoardslElectricity Depart
ments to reduce T&D losses and an incen
tive scheme has also been introduced to 
motivate the SEBs to reducethe T&D losses. 

Utilisation of Natural Gas 

1224. SHRI RADHAKANT A DIGAL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has worked out a multipronged 
strategy for the maximum utilisation of natu
ral gas in view of its enormous potential in the 
national economy; 

(b) if so, the details of the infrastructural 
facilities proposed to be created under the 
strategy; and 

(c) the target set thereafter in the re
maining period of the seventh plan? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF PETROLEUM AND NA ru
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). For maximising the utilisation of natural 
gas the following steps have been/are being 
taken by ONGC:-

i) Integration of oil/gas fields 
through pipelines for transport
ing gas from surplus areas to 
consumption points; 
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ii) InstaUation of compressors; 

iii) Add~ional trunkt1eeder lines from 
offshore to onshore term inals 
sum as Heera to Uran and 
Bombay High and sattelite fields 
to Uran and Hazira; 

iv) Making over commitment to the 
extent of 20% and finding out 
more fall back consumers. A 15% 
discount in price is also available 
for fall back consumers. 

(c) The target set for sale of natural gas 
by ONGC during 1989-90, the remaining 
period of the Seventh Plan, is 8636 million 
cubic metres. 

Financial Assistance to Scheduled 
Castes/Scheduled Tribes Pilots 

, 225. SHRI ANADI CHARAN DAS: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) whether the Indian AlrhnE\s, the Air 
India and Union Government finance the 
training of pilots atthe Indira Gandhi Rashtnja 
Uran Acade ny, Fursatgar'lj, U.P. Irrespec
tive of the fact whether the candidates be
longs to Scheduled Castes/Scheduled Tnbes 
or not; 

(b) if so, whether any assistance is 
given by the Indian Airlines, the Air India or 
Government to Scheduled Castes and 
Scheduled Tribes candidates who are not 
trained by Indira Gandhi Aashtriya Uran 
Academy but are eligible for employment if' 
the Indian Airlines, the Air India and Govern
ment after obtaining necessary qualifica
tions; 

(c) if not, whether it is proposed to 
compensate the expenditure incurred by 
Scheduled Castes and Scheduled Tribes 
pilots for their training on the same lines as 

general candidates in the Indira Gandhi 
Aashtriya Uran Academy; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MIN ISTAV OF CIVil AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) to (d). 
Indian Airlines. Air India and the Govern
ment finance the establishment of and train
ing in IGRUA. The cost of training at th~ 
Akademi is subsidised by 75% for all train
ees including SC and ST. The candidates 
belonging to SC and ST are. however. given 
concessions in age, qualifying marks and to
and-fro Rail Fare to attend interview etc. for 
admission in the Akademi. 

The Government IS providing financial 
assistance to SC and ST candidates fortheir 
trainil1g up to Privatt;} Pilot's licence in Flying 
Clubs which is the qualifyir.9 standard for 
admission in the Akademi. 

Computarisation Programme for 
Vayudoot 

1228. SHAI LAKSHMAN MALLICK: Will 
the Mlnisterof CIVIL AVIATION AND TOUR
ISM be pleased to state: 

(a) whether Government have a pro
posal to introduce integrated computerisa
tion programme in Vayudoot; 

(b) i f so, the iin~nciaJ implications 
thereof; and 

Ie) the steps taken to implement the 
above proposal? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF CIVIL AVIATION AND TOUR
ISM (SHAI SHIVAAJ V. PATIL): (a) Yes, S.r. 

(b) The expenditure involved would be 
Rs. 65.431akhs during thefirstfiveyea,'s and 
Rs. 33.24 lakhs per annum thereafter. 
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(c) After completion of system analysis 
and prescription of functional specifications, 
the system design and development work is 
at hand. 

Development of Pilgrimage Centres in 
Eighth Plan 

1229. SHRt LAKSHMAN MALLICK: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have a pro
posal to develop some pilgrimage centres in 
the country during the Eighth Plan; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STA\TE OF THE 

Aerodrome Works 

MINISTRY OF CIVil AVIATION AND TOUR
ISM (SHRI SHIVRAJ V. PATIL): (a) No, Sir. 

(b) Does not arise. 

Amount Allocated for Development of 
Vijayawada Airport 

1233. SHRI S. PALAKONDRAYUDU: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state the details of 
the amount allocated for the developMent of 
Vijayawada airport in Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCIVILAVIATIONANDTOUR
ISM (SHRI SHIVRAJ V. PATIL): An amount 
of Rs. 86.00 lakhs has been provided during 
1989-90 for the development of Vijayawada 
airport details of which are given below:-

Rs. in Lakhs 

(1 ) Strengthening of runway and associated paveme:'lts 
for Boeing Operations; 

(2) Construction of new terminal complex; 

(3) Ground and Safety Services 

(4) Night Landing Facilities 

(~) Aeronautical Communication Services 
(Very High Frequency Omni Range) 

Tota! 

Synthet:c Rubber Units 

1234. SHRI P. A. ANTONY: Wi" the 
Minister of INDUSTRY be pleased to state: 

(a) whether any licences have been 
issued for setting up synthetic rubber units in 
the country; and 

(b) if so, the details of Ii~ences issued 
during the last one year? 

10.00 

2.00 

16.00 

40.00 

18.00 

Rs.86.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFf~IRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) Yes, 
Sir. 

(b) A letter of intent was issued on 
30.9.1988 to Mis Polyolefins Industries 
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Limited for manufacture of Ethylene. Phro
pylene. Co-polymers and Terpolymer. Rub
ber in the State of Maharashtra, for a capac
ity of 10,000 tonnes per year 

Salem-Udumalpet and Udumalpet
Trlchur Sector Transmission Line 

1235. SHRI T. BASHEER. Will the 
Minister of ENERGY be pleased to state the 

latest progress of the work on Salem UdumaJ
pet and Udumalpet-Trichur sector transmis
sion line? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KAlPNATH RAI): 
The 400 KV Salem-Udumalpet and Udumal
pet-Trichur transmission line is being con
structed by the Neyveli Lignite Corporation. 
Its physical progress is given l)elow. 

Name of the 
Section 

Length in Total No. of No. of 
stubs 
feted 

NOD' 
towers 

5t'g. 
comp-

Salem-Udumalpet 
(Single Circuit) 

Udumalpet
Tnchur 
(Double Circuit) 

(circuit (Kms) locations 
completed erected 

153 433 

260 365 

Oil Exploration in Mahanadi Basin 

1236. SHRI HARIHAR SOREN: WIll the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have under
taken any new oil exploratIon in Mahanadl 
basin, Orissa during 1989-90. 

(b) if so, the details of the new areas 
explored so far in Mahanadi basin; and 

(c) the extent of oil deposit expected in 
thos9 areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RALGAS (~HRI BRAHMA DUTI): (a) No, 
Sir. 

(b) and (c). Do not arise 

409 242 NIL 

192 57 NIL 

Measures for Sick Units 

1238. SHRI S. B. SIDNAL: Will the 
Minister of INDUSTRY be pleased to state; 

(a) whether Union Govornment have 
decided to come out .with a fresh package of 
measures for sick ur ,its in the country; 

(b) If so, the details thereof: and 

(c) the time by which the ~cheme is 
likely to be implemented? 

THE MINISTER or STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE' -
OPMENT IN THE MINISTRY OF INDUS
TRY (SHRI M. ARUNACHALAM):(a) to (c). 
While presentinJ the Union Budget for 1989-
90, the Financb Minister had expressed 
Government's intention to work out an Ex
cise Relief Scheme for weak units. The sali-
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ent features on the Scheme were also an
nounced by the Finance Minister on 2.5.1989. 
while replying to the Debate 0" Rnance Bill. 
These are as follows:-

(i) The Scheme would apply to any unit 
in which 50% or more of the maximum net 
worth in any of the previous five accounting 
years has been eroded by accumulated 
losses. 

(ii) The unrt should have a rehabilita
tion, modernisation or diversification pack
age approved by adesignatedfinancial insti
tution. The package may include capital 
expenditure, working capital margins, la
bour rationalisation costs, technology acqui
sition payments, financial restructuring, 
repayment of term loans and such other 
items as arA directly relevant for the pur
poses of rehabilitation, modernisatIon or 
diversificati('n. 

(iii) The eligible unit would be entitled to 

an interest free loan, with a grace period of 
three years and repayable over seve.1 years 

amounting to 50% of of its actual excIse 
'ayments for three years subsequent to the 

approval of the Scheme. The total amount 
given by way of such "excis~ loans" will not 
exceed 250/0 of the overall cost of the reha
bilitation/mod e rn isation/ dive rs ificat iO:1 pack
age. 

(iv) The 'excise loans" will be released 
to the units through the designated financial 

institutions. 

The modalities of the scheme are being 
worked out by the Ministry of Finance. 

Shifting of Cochin Airport 

1239. SHRI THAMPAN THO
MAS: 

SHAI T. BASHEER: 

Will th9 Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
shift the airport at Cochin from Naval yard 
and to set up a new airport; and 

(b) if so, the stage at which the propo::.al 
stands at present? 

THE MINISTER OF STATE OF THE 
MIN ISTRY OF CIVILAVIATION AND TOUR
ISM (SHRI SHIVR~I V. PATIL): (a) No, Sir. 

(b) Does not arise. 

Hydro-Electric Projects in States 

1241. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of hydro-electric proj
ects bUlng executed by the National Hydro
electric Power Corporation ltd. (NHPC); 

(b) the location of those projects State
wise; 

(c) the estimated cost and capacity of 
each of those projects; and 

(d) when these projects are liKely to be 
commissioned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PGWER IN THE MINIS
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (d). The details of the Hydro-electric 
Projects pr~sently under execution by the 
National Hydro-electric Power Corporation 
Ltd. are given in the Statement below. 
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Inetease In Duration of Programmes of 
Air Vadodara on Air Ahmedabad 

1242. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of INFORMA
TIONJ'ND BROADCASTING be pleased to 
state: 

(a) the duration of the programmes of 
AIRVadodaracovered on Air Ahmedabad at 
present; and 

(b) the steps taken or proposed to be 
taken to increase the duration of Vadod,:ua 
programmes for broadcast from AIR Ahme
dabad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. K. . TEWARI): 
(a) Normally about 30% of the programmes 
originated from AIR, Ahmedabad are pro
duced at AfR, Vadodara. 

(b) The present ratio has been found to 

be adequate. 

Indian Children as Jury for International 
Children Film Festival In Paris 

1243. SHRI P. M. SAYEED: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whetner two Indian school children 
were selected to be the jury for the Interna
tional Ch:ldren Film Festival hE'1d In Paris; 

(b) the authority which selected three 
cnildren and the criteria applied fOI selec
tion; 

(c) the names of those children. their 
c:ge and qualifications particularly regarding 
films; and 

(d) whether children from other coun
tries also came to iudge the films screened in 

the festival and if so. the names of those 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARI): (a) 
to (d). The Directorate of International Festi
val of Film and Youth, Paris forwarded an 
invitation to Doordarshan through Indian 
Emhassy, Paris, to participate in the 4th 
International Festival of Film and Youth held 
at Paris from 20th to 27th June, 1989, and 
desired that Doordarshan_ select one boy 
and one girl between the age group of 12-15 
to be on the Jury of the Festival. Door
darshan, in turn. approached Shankar's In
ternational Children Competition, New Delbi 
to recommend outstanding brilliant children. 
Shankar's International recommended 10 
children-4 boys and 6 girls, from all overthe 
country. The Committee oonsisting of three 
officials from Doordarshan selected 2 chil
dren namely. Master Gautam Babbar, New 
Delhi and Miss Anasuya Sengupta from 
Bangalore. Particulars of these children are 
given below: 

(i) Master Gautam Babbar, New 
Delhi - Age 15 yrs.- 9th Stan
dard- Outstanding academic 
performance, Awarded Trophy 
for the best all round student for 
middle school; participated in the 
international peace camp in GOA 
and was awarded Best Speaker's 
prize. 

(ii) Miss Anasuya Sengupta, Ban
galore- Age 15 yrs.- 9th Stan
dard - Won Shankar's on the 
spot painting Competition, 1988. 

Children from 15 countries viz. Brazil, 
Canada, Egypt. France. Great Britain, 
Greece, India, Iceland, Italy, Japan, Poland, 
Tunisia, USSR, USA. Zaire were invited to 
participate in the festival. 
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Mutual Co-Operatlon With USSR on 
Drugs 

1244. SHRllAKSHMAN MALLICK: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have estab
lished mutual co-operation with USSR on 
drugs; 

(b) if so, the names of drug companies 
of both the countries which signed agree
ment in that regard; and 

(c) the details of the mutual co-opera
tion established by both the countries in that 
field? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF CHEMICALS AND PET
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) Yes, 
Sir. 

(b) and (c). In the public sector, Mis. 
tD.P.L. and MIs H.A.L. have agreed with the 
National Research Institute Antibiotics, 
USSR, and the Minmedbioprom delegation 
of USSR respectively, for scientific and tech
nology co-operation. As per the terms of the 
agreement, I.D.P.L. will supply Peneillin 
technology to the USSR in exchange for 
technology for Rifampicin and certain other 
antibiotics. MIs. H.A.L. have broadly agreed 
to consider initiation of joint research pro
g.ammes in genetic engineering. joint devel
opment of products and processes, identifi
cation of areas of mutual interest for transfer 
of technology and the possibilities of devel
oping tie-ups for the joint introduction of drug 
formulations in the international market. 
Details in respect of the private sector com
panies are available in the Minutes of the 
Soviet-Indian seminar held in Moscow under 
the aegis of the Indian-Soviet Chamber of 

Commerce. a copy of which is given in the 
Statement below. 

_, 

The Parties have stated, that further 
expansion of co-operation will be advisable 
to develop in the following field of production 
of medical drugs: antibiotics, Syntheticdrugs, 
herbal drugs, vitamins. 

The parties have agreed as follows: 

1 . Antibiotics 

The parties agreed to within the short
est time: 

a reciprocal exchange by available 
and potential technologies, 

on the basis of the received infor
mation to consider possibility of 
establishing joint- ventures aimed 
at the production of antibiotics, 

with a view of working out stdeer ing 
plans and defining dates of realisa
tion of the agreed programme, to 
run in the fourth quarter of 1989 in 
Delhi a meeting between the Indian 
and Soviet experts. 

2. Synthetic Drugs 

There has been exchanged information 
in the development of pharmacological anti
flamatory and antibacterial remedies. 

Indian specialists expressed an intereit 
in introduction of a technQlogy for the pro
duction of cy~rofloxacine in the USSR. It has 
been agreed, that tho Indian side will submit 
in June-July, 1989 a detailed information 
covering the production of cyprofloxacine. 

Indian specialists will give their opinion 
in June-July, 1989 as to the possibility of 
production of some drugs in India, devel
oped in the USSR such as prosasine, Ker-
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amine, emoxipine. 

3. Vitamins 

The Soviet side offered for licensing: 

a technology for production of ascorbic 
acid and nicotinic acid, pseudo- and ionones. 

The parties have agreed to exchange 
technical and economical information re
garding individual types of Vitamins (81, 82, 
86). 

With a view of pinpointing fields of co
operation, the parties decided to exchange 
specialists in 1989-90. 

4. Herbal Drugs 

Indian specialists have expressed an 
interest in an antiflamatory drug "Alplsarine" 
developed in the USSR. Their decIsion re
garding purchasing technology for produc
tion of this drug will be submitted by the 
Indian side to the soviet side no later than in 
the fourth quarter of 1989. 

Soviet specialists have demonstrated a 
prototype of a technological process of ex
traction of alkaloids with the use of liquid 
members. 

Zandu Pharmaceuticals Works Ltd. II is 
interested in obtaining technical documen
tation. This topic Will be negotiated during 
the 15th to the 16th May. 1989 at NPO 
"VILR" 

5. Trade and Economical Co-operatIon 

Among conventional trading partners of 
the USSR in Seminar was attended by a 
number of companies which had not been 
represented in the USSR market before. 

Samples of products, exhibited at the 
exhibition showed mutual interest in deep-

ening trade and economical cooperation. 

In the course of negotiations the parties 
have discussed prospects of co-operation 
and ways of translating this aim into practice. 

Points of establishment of direct con
tracts for set-up of joint -ventures, exchange 
of goods and technologies of production of 
medical drugs between Indian companies 
and enterprises and organisation of the 
Ministry for medical and microbiological 
industry of the USSR have been discussed. 

STATEMENT 

Minutes of the Soviet- India Meeting 

Following the proposition of the Indian
Soviet Chamber of Commerce and Industry 
on the 10th through 12th. 1989, a Soviet
Indian seminar was held at the Centre of 
International Trade under the motto It Co
operation between Indian and the USSR in 
the production of drugs and development of 
pharmaceutical industry". 

Those were participating in the Semi-
nar: 

The Ministry for medical and microbio
logical Industry of the USSR. Indian-Soviet 
Chamber of Commerce and Industry and VI 
o "Sovincentr". 

The seminar was attended by more than SO 
representatives of Soviet enterprises and 
organisations, as well as about 60 represen
tatives from morethan 30 private companies 
and governmental institutions. 

The Semiar-Exhibition was opened by: 
Minister of the medical and microbio

logical industry of the USSR Mr. Bykov V.A., 

Ambassador of India in the USSR 

Mr. T. N. Kaul 
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Secretary of the Ministry fo{ Chemistry 

and Petrochemistry of India Mr. M.S. Gill, 

Vice-President of Indian-Soviet Chamber for 

Commerce and Mr. Sandu et al. 

In the course of three days the partici

pants of the Seminar in their reports covered 

potential fields and trends where soviet and 

Indian organisation could bring better results 

of co-operation, and namely in develo;:>ment 

and production of drugs: antibiotics, Syn

thetic drugs, vitamins harbal drugs. etc. 

Exhibits of the fair, exchange of Scien

tific Information. at the Seminar, as well as 

negotiations with the representatives of in

dustrial enterprises make it possible to out

line, that both India and the USSR posses a 

considerable potential in Science and Indus

try, which may serve a good basis for devel

opment of co-operation, elaboration and 

production of new medical drugs and con-

On behaff of Indian Side: 

R.S. Mathur 
Joint~Secretary 

Ministry of Chemistry and 
Petrochemistry of India 
industry of the USSR 

H.S. Sandu 
Vice-Chairman of Indian-~oviet 
Soviet Chamber for Commerce and 
Industry 

tribute to satisfying demands of the nations 

of both nations. 

Protocols and intents concerning co

operation between the following companies 

have been signed; 

1 . "Zandu Pharmaceutical Works ltd. " 

and NPO "Ukrmedbiprom". 

2. "Ranbaxy" and NPO "Vektor". 

3. "Lupin Laboratories Ltd." and NPO 

"Vektor". 

4. Liea LABS. Ltd." and NPO "Vek~ 

tor". 

5. "Mehta" and NPO NVILR". 

On behaff of Soviet Side: 

A. V. Nasarenko 
Deputy Head of the Main 
Department for Science and Technology of 
the Ministry for medical and microbiological 

Yeo V. Fokin 
Deputy General Director V /0 "Medexport II 

"with the Ministry for medical and 
Microbiological Industry of the USSR 
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RESIGNATION BY MEMBERS 

[English] 

MR. SPEAKER: I have received today 
letters of resignation from the membership 
of Lok Sabha from the following Members: 

1. Shri Ram Bahadur Singh 

2. Shri Thampan Thomas 

3. Shri V.S. Krishna Iyer 

4. Shri Narayan Choubey 

5. Shri Vijoy Kumar Yadav 

I have accepted their resignations with 
immediate effect. 

PROF. P.J. KURIEN (Idukki): Devas
tating rams and floods have caused heavy 
damage in different parts of the country. 
Especially in Kerala 27 persons have been 
killed. Thousands of houses have been 
washed away not only in Kerala but in other 
parts of the country like Andhra Pradesh, 
Maharashtra ... 

[ Translation] 

MR. SPEAKER: Give In writing. 

[English1 

MR. SPEAKER: We will see to it. 

PROF. P.J. KURIEN: In my constitu
ency 16 people have died and 500 houses 
have been washed away ... 

PROF. N.G. RANGA (Guntur): More 
than 100 people have been washed away in 
Andhra Pradesh. 

MR. SPEAKER: That is what I said. We 
will take note of it and have a discussion 
sometime. 

PROF. P.J. KURIEN: I also requestthe 
Government through you to rush assistance 
immediately to these States. 

KUMAR' MAMATA BANERJEE 
(Jadavpur): One so-called Vishwamitra has 
asked the opposition Members to resign on 
the basis of C&AG report. That C&AG has 
indicated him and his Government. The 
C&AG has indicted the Chief Minister of 
Andhra Pradesh and his Government by 
saying that he misused the flood relief money 
and drought relief money for party purposes. 
He should resign ... (Interruptions) 

MR. SPEAKER: That is for the Home 
Ministry. 

KUMARI MAMATA BANERJEE: His 
son-in-law has kidnapped two children ... 
( Interruptions) 

MR. SPEAKER: About the Chief Minis
ter I cannot do anything. 

KUMARI MAMATA BANERJEE: He 
We will see to it. should resign first... 

PROF. P.J. KURtEN: Through you I MR. SPEAKER: 'cannot do anything 
request the Government to rush assistance about it. 
immediately. I also request you that a dis-
cussion be allowed on the floor of the House. (Interruptions) 
It is very important concerning all parts of the 
country. SHRI P.M. SAYEEO (Lakshadweep): I 
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am raising a matter which is concerning the 
Starred Ust of questions here. 20 questions 
you are listing per day. One-fifth of the 
Members now are almost going to be out. 
Their questions are also figuring in the Starred 
list. 

MR. SPEAKER: Those people who 
have resigned and are no longer Members of 
this House, their names have been deleted. 

SHAI P.M. SAYEED: According to the 
ballot one-fifth or even one-fourth of the 
questions in the Starred List are figuring in 
their names. So, leaving that, you can take 
the Unstarred list according to the ballot. 

MR. SPEAKER: Even this v'e are not 
able to finish. 

SHRI P. M. SAYEEO: That is my sug
gestion, Sir. 

MR. SPEAKER: All right. Yes, Mr. Singh. 

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna): Sir, in the Rules of 
Procedure, if you see rule 41, it says that the 
Starred Questions would be given impor
tance if they are of serious public importance 
and are within the special cognisance of the 
Minister to whom they are addressed. Then, 

rule 44 says: "If In the opinion of the Speaker 
any question put down for oral answer is of 
such a nature that a wTltten reply would be 
more appropriate, the Speaker may direct 
that such question be placed on the list of 
questions for written answer." I very humbly 
submit that twenty questions are on the list 
everyday. Today, without any problem, only 
six questions have been answered. As 
Members of Parliament we owe a responsi
'Jility to the people of India and that is why we 
1sk questions. I have been repeatedly put
ing this to you that as an ordinary Member of 
'arliament if we cannot put up issues that 

:oncern the people of India or our constitu
mcies, there is a serious problem with the 

functioning of Parliament. I would request 
you that as far as the Members of Parliament 
go, even minus the Opposition, the Question 
Hour be extended to two hours so that at 
least ten questions could be answered. 
Secondly, Government business is there. 
We have enhanced our emoluments. Surely, 
we would not mind sitting one hour extra to 
see that our Questions are answered. I would 
request you that this is a very basic and 
important question. We must have one more 
hour as Members. Government business 
can continue. If this is put to vote, I think this 
is what the Members of Parliament would 
want and we should have one more hour. I 
'eave it to you, Sir. 

MR. SPEAKER: Mr. Singh ... 

( Interruptions) 

MR. SPEAKER: One minute. I have to 
at least answer him. He has raised a ques
tion .. 

( Interruptions) 

MR. SPEAKER: One minute, M~dam. 
I have to speak certain times. The simple 
thing is that it is you, the Members of this 
august House, who provide me rules and I 
try to do my best. If you change it to two 
hours, , have no problem, if you change it to 
five hours, I have no problem. You change it 
and I will atcept it . But the question is it h~s 
to go through the procedure in the Rules 
Committee and then it comes. I have tried 
my level best. You see how many Members 
speak on supplementaries and how long 
they take. I want that much more work shou Id 
be done. At least we try here, and compared 
to others, Ithinkwedo a muchbetterjobthan 
they. We cover six-seven questions a day. 

SHRI CHANDRA PRAT AP NARAIN 
SINGH: Sir, the Rules Committee is, after 
all, a part of this House. They take the advice 
of the majority of the Members of this House. 
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MR. SPEAKER: It is not like that. It has 
to be done in a proper manner. I have got no 
objection. You can write to the Rules Com
mittee and I will call a meeting of that Com
mittee. There is no problem. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Thank you, Sir. 

SHRI T. BASHEER (Chirayinkil): Sir, 
about this flood situation. I agree that there 
will be a discussion. But I would like to 
request you that immediate assistance must 
go to the State Government because about 
twenty persons have lost their lives. Another 
thing is-I am just seeking an information 
through you, Sir-that there are reports that 
the l TTE Chief, Mr. Prabhakaran, is killed 
and the Sri Lankan Government has not 
denied or confIrmed the news ... (Interrup
tions) 

MR. SPEAKER: You can put a ques
tion. It cannot be answered like that. 

SHRI T. BASHEER: We are also inter
ested to know what the real fact is. If the 
Government has any information regarding 
this, J will request you to ... (Interruptions) 

MR. SPEAKER: You write to me. I will 
ask the Government to provide you the infor
mation. You Just write to me. 

SHRI T. BASHEER: You can ask the 
Government to provide the information if 
they have proper information on this, Sir. 

MR. SPEAKER: This is not the way. 

SHRI SHANTARAM NAIK (Panaji): Sir, 
the Report of the Comptroller and Auditor 
General of India on Andhra Pradesh regard
ing flood and drought relief is very clear. 

MR. SPEAKER: We are discussing it. 

SHRI SHANTARAM NAIK: Ninety-two 

lakhs of rupees meant for relief were spent 
on air-conditioners. Two crores meant for 
relief were spent just like that... (Interrup
tions) 

MR. SPEAKER: Mr. Naik, certain things 
are going on which are not conducive to 
good parliamentary and democratic proce
dures-State Assemblies discussing Parlia
ment business and we start discussing theirs. 
It is very very bad. We cannot do it. If they are 
doing it, we should not start doing the same 
here. 

(Interruptions) . 

MR. SPEAKER: I cannot understand 
this. It is the Home Ministry who have to take 
action. If any delinquency is there, the Home 
Mintstry and the Governor are there to take 
note of that situation. 

SHRI SHANT ARAM NAIK: But let it be 
inquired into by the Government. 

( Interruptions) 

MR. SPEAKER: I don't like that Parlia
ment should interfere in the affairs of State 
Assemblies and State Assemblies should 
interfere in the work of Parliament. It is very 
deplorable. 

SHRI G.M. BANATWALLA (Ponnani): 
Mr. Speaker, Sir, you were kind enough to 
announce just now that a discussion about 
the flood havoc will come up. 

MR. SPEAKER: We will do it. 

SHRf G.M. BANATWALLA: My only 
request is that the matter should be given top 
priority. 

MR. SPEAKER: We will give it. 

( Interruptions) 
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MR. SPEAKER: You give it to me. I will 
just forward it and we win put it for discussion. 
No problem. 

SHRI G.M. BANA lWALLA: You should 
give a direction to the Government about 
mitigation of distress. 

MR. SPEAKER: Yes, yes, we will do it. 

SHRI G.M. BAN A TWALLA: But the 
direction should be given to the Government 
to rush all assistance. 

MR. SPEAKER: Yes, that is imperative. 

[ Translation1 

PROF. NIRMALA KUMARI SHAKTA
WAT (Chittorgarh): Mr. Speaker, Sir, I want 
to bring the agony of a woman, Shrimati 
Reddy to your notice whose child has been 
kidnapped by the son-in-law of • 

[English] 

MR. SPEAKER: No names please. 

[ Translation] 

PROF. NIRMALA KUMJ\RI SHAKTA
WAT: I want to make a submission about the 
Chief Minister of Andhra Pradesh. 

[English] 

MR. SPEAKER: let the Home Ministry 

take care of it. 

SHRI VIJAY N. PATIL (Erandol): Mr. 

Speaker, Sir, yesterday because of heavy 

rains the railway bridge was washed away 
between Lonavala and Pune railway line. If 
it was Deccan Queen or any other train full of 

passengers, hundreds of Jives would have 
beE1n lost. Even then, the Joss of eight lives in 

*Not recorded. 

the local train accident is also a great loss. I 
would urge upon you to direct the Minister to 
make a statement about the accident. 

MR. SPEAKER: They will be doing it. 

SHRI VLJAY N. PATIL: It could have 
been avoidei by giving proper signalling, by 
giving a warning by the nearby station mas
ter. 

MR. SPEAKER: That must have been 
done. 

SHRI VIJAY N. PATIL: He should insti
tute an inquiry and come with a Statement in 
the House. 

MR. SPEAKER: Mr. Dhillon. 

DR. G.S. DHILLON (Ferozepur): Mr. 
Speaker, Sir, I wanted to speak after you had 
accepted the resignation of the Members. I 
wanted to compliment you for having per
formed a great feat of accepting 73 resigna
tions in one day--69 in one hour. It should go 
into Guinness Book. (Interruptions) 

MR. SPEAKER: Whateveryou say, Sir, 
in this HOlJse always goes on record except 
what is unparliamentary. 

( Interruptions) 

DR.G.S. DHILLON: I do not want to say 
anything at the end of this, but I would like to 
mention that allowing a discussion on the 

CAG's Report under Rule 193 was only 
meant to assuage the feelings of the Oppo
sition and nothing more. That was distortion 

of the procedures. At least when the cause is 
no more there, that distortion should not 
continue and we must revert to the old tradi
tional practice, procedural practice of refer
ring directly the report to the Public Accounts 
Committee. There is no need of this discus-
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sian here. At least we on our part should not 
go beyond procedures and this discussion 
should be stopped here and the distortion of 
the procedures rectified. The great Auditor
General has succeeded in forcing so many 
resignations. One great purpose has been 
served by him which was never served by 
any Auditor General and his name also should 
go into the Guinness Book. (Interruptions) 
Moreover, this Bofors question was raised 
so many times. We pulled this cat out of the 
bag a number nf times. But the Opposition 
were clever and had the knack of putting it 
back into the bag. So, I think it should go 
back into the bag and we should have noth
ing to do with it in present session. 

MR. SPEAKER: I was also very very 
reluctant, because it was a deviation from all 
the precedents and never before we had 
discussed these reports. They were sent 
directly to the PAC. But as the situation stood 
and as the whole House l'nanimously de
manded it, that is why I made those opening 
observations when we opened the debate. 
As I said, it was just once. It was not to be a 
precedent for the future. I thought that this 
might be a way out, for the people were so 
agitated, specifically the Opposition. 

PROF. N.G. RANGA(Guntur): Itproved 
to be a great mistake. 

MR. SPEAKER: It might have been. 
But, there are circumstances when you have 
to bow down to the will of the House, be
cause the House is supreme. (Interruptions) 

PROF. N.G. RANGA: It was not the will 
of the House. 

MR. SPEAKER: No, it was the unani
mous will. No single voice came out against 
it and that is why I also had to decide it for that 
purpose. Now, it is upto the House to decide 
whether to continue it or not to continue it. 
That is what it is. 

SHRI G.M. BANATWALLA: Despite 
the discussion, I hope it will go t~ the PAC. 

MR. SPEAKER: It will. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): No, No, it will not. I want 
to make a submission on this. Kindly see. To 
accommodate the Opposition, in deference 

to the view of the House, we went out of our 
way to discuss this, by passing the PAC. We 
all knew what the rules are. namely. that it 
first goes to the PAC; then after the PAC has 
submitted it to the House, it is discussed in 
the House, if the House finds it so necessary. 
Now, if we have already taken up directly for 
discussion in the House, the PAC is out of 
court, as it is said. (Interruptions) I am talking 
only of these two paragraphs 11 and 12. 

Who is supreme? The House is su
preme. PAC is part of the House. The whole 
is superior than the part. If the Parliament 
itself is seized of these two paragraphs oftha 
report and discussed it, what more can the 
PAC do? The PAC cannot do something 
more than what the Parliament can do. (In
terruptions) 

SHRI G.M. BAN A TWALLA: The PAC 
will take cognisance of the discussion in the 
House. But it will investigate. We are not 
investigating things here. The Auditor Gen
eral can even be called ... (Interruptions) 

MR. SPEAKER: Look here. You don't 
have to argue with each other. 

( Interruptions) 

MR. SPEAKER: I have to decide it. 

( Interruptions) 

SHRI VASANT SATHE: The House 
can do everything that the PAC can do. The 
House can ask for evidence if it wants to. 
(Interruptions) I am talking of these two 
paragraphs 11 and 12 only. Otherwise, the 
entire report will go to the PAC. I know, b&Jt 
not these two paragraohs. Otherwise, what 
is the idea of discussing it here? (Interrup
tions) On these two paragraphs, we must put 
a seal. (/nterruptions)1 differ from Shri Sa
natwalla. 

SHRt G.M. BANATWALLA: I vehe
mently differ from him, Sir. 

MR. SPEAKER: I do not know why you 
are arguing with each other. It is for me to 
decide. I have to go according to the rules. 

( Interruptions) 

SHRI VASANT SATHE: Please don't 
allow it to go to PAC. Otherwise, it will mean 
referring the same matter to the PAC, having 
discussed it here and after the PAC decides, 
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it will again come to the House and we wilt 
have to decide it again in the House. I do not 
mind it. Whatever you want to decide, you 
may decide. (Interruptions) 

MR. SPEAKER: Why are you taking it 
upon yourseH? You sit down now. I will give 
my ruling. When it comes to me, I will take my 
decision. Don't worry. Your view points have 
been expressed. 

[ Translation] 

SHRI RAM NAGINA MISHRA (Salem
pur): Mr. Speaker, Sir, I was listening to the 
views of two learned friends. I have also 
studied the matter. When a committee was 
constituted here to go into the Bofors issue, 
the Government had issued instructions to 
provide all the necessary assistance to it and 
had requested you to ask the CAG to Co· 
operate. But he did not co-operate and ig
nored the orders. 

MR. SPEAKER: What do you want to 
say? 

SHRI AJAY MUSHRAN (Jabalpur): I 
would also like to make my submission. 

MR. SPEAKER: Nothing doing. It is not 
a debate. 

( Interruptions) 

SHRI RAM NAGINA MISHRA: Sir, 
please listen to me. Please let me submit my 
point. 

( Interruptions) 

[English) 

MR. SPEAKER: All right. You have 
made your point. I do not want any speech on 
the subject. 

[ Translation1 

SHRI RAM NAGINA MISHRA: Sir, I 
shall talk to the point. 

MR. SPEAKER: I do not want any 
speech. Come to the point. 

( Interruptions) 

SHRI RAM NAGINA MISHRA: I am 
coming to the point. The reafter the leaders of 
oppositions ... 

MR. SPEAKER: I know it. Why are you 
telling me that? Please teH me what do you 
want? 

SHRI RAM NAG INA MISHRA: This 
House is supreme and all the committees 
are part of it. Everything is within the powers 
of the House. As such it should not be 
referred to the Public Accounts Committee. 
This House is fully empowered to take a 
decision. 

MR. SPEAKER: That he has already 
said. 

SHRI RAM NAG INA MISHRA: This 
controversy is uncalled for and it would 
undermine the position of the House. Dis
cussion should be held in this House and 
decision should also be taken here itseH. It 
shoufd not be referred to any committee. 
( Interruptions) 

[English] 

SHRI G.M. BANA TWALLA: No opinion 
has been expressed in the House. 

MR. SPEAKER: Why are you both
ered? You view point has been regis1ered. I 
will take my decision. His point of view also 
has been registered. I have understood 
everything. I do not want- anything more on 
this. I will give my ruling. 

THE MINISTER OF STATE IN THE 
MINISTAYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRJMATI SHEILA 
DfKSHIT): Sir, with your kind permissiorT I 
wish to correct an impression that my obser
vation yesterday may have carried when I 
mentioned that the CAG's report had gone 
through the normal procedure and that the 
moment the signature of the President was 
appended on it, it was placed on the Table of 
the House at the earliest opportunity. I wish 
to clarify that by the procedure' meant the 
entire course that a report goes through i.e., 
from the point when it leaves the Office of the 
C&AG and goes to its parent Ministry, in this 
case being Defence Ministry, then to the 
Finance Ministry and thereafter to the Presi
dent for his signature. The President's Sec
retariat received the subject report on 3rd 
July and by 5th July, it had been signed by 
the President of India. It was laid on the 
Table of this august House on 18th July t the 
first day of the present Session. I would like 
this to go on record in pursuance of the 
observation that I had made yesterday. 
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SHRI G.M. BANATWALLA: \Vhat is 
your ruling? 

MR. SPEAKER: My ruling is that the 
PAC is competent enough to decide now. 

SHRI G.M. BANATWALLA: Give adi~ 
redian to it to take it up on a priority basis. 

SHRt P .K. THUNGON (Arunachal 
West): I want to make a submission. Some 
of the hon. Members brought to the notice of 
this august House that C&AG has written a 
letter to yourself and to the Defence Minister. 
It was the demand of the Members that that 
letter should be laid on the Table of the 
House. For that what action has been taken, 
we are keen to know. Yesterday han. Deputy 
Speaker said that it would be conside~ed and 
it is under active consideration. We want to 
know what action has been taKen on this, 
whether the letter is going to be laid on the 
Table of the House. 

MR. SPEAKER: Now, Mr. Vasant Sathe, 
Papers to be laid on the Table. 

12.24 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Notification under Coal Mines Provi
dent Fund and Miscellaneous Provi

sions Act, 1948 and statement showing 
reasons for delay in laying these 

papers 

THE MINISTER OF ENERGY (SHR\ 
VASANT SATHE): Sir, I beg to lay on the 
Table:-

(1) A copy each of the following 
Notifications {Hindi and English 
versions) under section 7 A of the 
Coal Mines Provident Fund and 
Miscellaneous Provisions Act, 
1948:-

(i) The Rajasthan Coal Mines 

Provident Fund (Amendment) 
Scheme, 1989 published in 
Notification No. G.S.R. 256 in 
Gazette of India dated the 8th 
April, 1989. 

Cii) The Andhra Pradesh Coal 
Mines Provident Fund 
(Amendment) Scheme, 1989 
published in Notification No. 
G.S.R. 257 in Gazette of India 
dated the 8th April, 1989. 

(iii) The Coal Mines Provident 
Fund (Amendment) Scheme, 
1989 published in Notification 
No. G.S.R. 258 in Gazette of 
India dated the 8th April. 1989. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men
tioned at (1) above. [Placed in 
Library. See No. LT-8054/891 

Kerosene (Restriction on use and 
Fixation of Price Amendment Order; 

1989 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RALGAS (SHRI BRAHMADUTT): Si~, I beg 
to lay on the Table a copy of the Kerosene 
(Restriction on Use and Fixation of Price) 
Amendment Order, 1989 (Hindi and English 
versions) published in Notification No. S.O. 
396(E) in Gazette of India dated the 1 st 
June, 1989 under sub-section (6) of sec~lon 
3 of the Essential Commodities Act, 1955 
[Placed in Library. See No. L T 8055/89] . 

Notification under Finance Act, 1979 

THE MINISTER OF STATE IN THE 
GEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versions) under section 41 of the 
Finance Act, 1979:-

(i) G.S.R. 474(E) published in 
Gazette of India dated the 27th 
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April, 1989 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Mr. Budimir Lon
car, FedElral Sedretary of 
Foreign Affairs (Foreign Min
ister) Government of Socialist 
Federal Republic of Yugosla
via and one member of the 
del9gation who visited India 
from 1 st to 4th May, 1989, 
from the payment of Foreign 
Travel Tax. 

(ii) G.S.R. 572 (E)) published in 
Gazette of India dated the 29th 
May, 1989 together with an 
explanatory memorandum 
regarding exemption to pas
sengers performing an Inter
national journey by air for the 
purposes of Haj Pilgrimage 
from the payment of foreign 
travel tax. 

(iii) The Foreign Travel Tax 
(Amendment) Rules, 1989 
published in Notification No. 
G.S.R. 583 (E) in Gazette of 
India dated the 1 stJune, 1989. 

(iv) G.S.R 594 (E) published in 
Gazette of India oated the 6th 
June, 1989 together with an 
explanatory memorandum 
regarding exemption to Sena
tor The Hon. Gareth Evans. 
a.c. Minister of Foreign Af
fairs and Trade 0: Australia 
and other members of delega
tion who visited India from 8th 
to 12th Juna, 1989 from the 
payment of foreign travel tax. 
[Placed in Library. SeeNo. L T-
8056/89] 

Notification under Companies Act, 1956 
and Companies (Amendment) Act, 1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL
OPMENT iN THE M1NISTRY OF INDUS-

TRY (SHR' M. ARUNACHALAM): I beg to 
lay on the Table:-

(1) A copy of Notification No.G.S.R. 
318 (Hindi and English versions) 
published in Gazette of India 
dated the 6th May, 1989 declar
ing Messers Shree Ambika Nidhi 
Limited, Yelmudi, Puttur, Karna
taka to be a 'Nidhi', under section 
620A of the Companies Act, 
1956. [Placed in Library. Se9IV. 
LT-8857189] 

(2) A coPy of the Kerala Shipping 
Corporation Limited and Kerala 
Inland Navigation C:>rporation 
Limited (Amalgamation) Order 
1989 (Hindi and English versions) 
published in Notification No. 
50.0 249 (E) in Gazette of India 
dated the 31 st Marc", 1989, 
under section 396 of the Compa
nies Act, 1956. [Placed in Library. 
See No. LT-8058/89] 

(3) A copy of the Companies (Cen
tral Government's) General 
Rules and Forms (Amendment) 
Rules, 1989 (Hindi and English 
versions) published in Notifica
tion No. GSA 449 (E) in Gazette 
of India dated the 17th April, 1989 
under sub-section (3j of sectiqn 
642 of the Companies Act, 1956. 
[Placed in U"rary. See No. l T-
8059/89] 

(4) A copy of Notification No. G.S.R 
448 (E) (Hir.di and English ver
sions) published in Gazette of 
India dated the 17th April, 1989 
fixing 17th April, 1989 as the 
date on which the provisions of 
section 19, (a) and (b) of section 
31, 51, 52 of the Companies 
(Amendment) Act, 1988 shall 
come into force. [Placed in 
library. See No. L T -80601891 
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12.25 hr •. 

RULES COMMITTEE 

Fourth Report 

[English] 

PROF. N.G. RANGA (Guntur): Sir, I 
beg to lay on the Table, under sub-rule (1) of 
rule 331 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, the Fourth 
Report (Hindi and English versions) of the 
Rules Comm ittee. 

Sir, with you permission I express my 
appreciation to those Members from a 
number of States like Tamil Nadu, Kerala, 
Bihar, Gujarat, Punjab etc, who have had the 
courage ... 

MR. SPEAKER: I huve asked you to lay 
the Report. No speech. 

( Interruptions) 

12.25112 hrs. 

COMMITTEE ON PETITIONS 

Twelfth Report 

[English1 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon)' Sir, 'beg to present the Twelfth 
Report (Hindi and EngliSh versions) of the 
Committee on Petitions. 

12.26 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) 1989-90 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 

MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): Sir. I beg to present a statement 
(Hindi and English versions) showing the 
Supplementary Demands for Grants in re
spect of the Budget (General) for 1989-90. 

12.26 1/2 hr •• 

MAneRS UNDeR RULE 3n 

[English] 

(I) Need to prevent abuse of 
Provisions of the Medical 
Termination of Pregnancy 
Act 

SHRI SHANTARAM POTDUKHE 
(Chandrapur): Sir, Section 3 (2) of the Medical 
Termination of Pregnancy Act, as it stands 
today, permits termination of pregnancy on 
the grounds that (a) that there is a grave 
injury to the physical and mental health of the 
pregnant woman, and (b) if the child is born, 
it WOUld sufferfrom such physical and mental 
abnormalities as to be seriously handicapped. 

12.27 hrs. 

[MR DEPUrl -SPEAKER in the Chailj 

Further, in the Explanation under Sec
ticn 3 of the Act, it is p:"ov;ded that there 
where any pregnancy occurs as a result of 
failure of any device or method used by any 
married woman or her husband for the pur
pose of limiting the number of children, the 
auguish caused by such unwanted preg
nancy may be presumed to constituto 9 

grave iniury to the mental health of the preg
nant women. A study of the cases of female 
foeticide recently made has revealed that 
the above provisions in the Medical T ermi
nation of Pregnancy Act are being abused 
for abortion of female foetuses. However. 
legally under the present 'aw, no action can 
be taken as it can reasonably be argued that 
birth of a third female child to a woman 
already having two femalechifdren can cause 
mental injury to the woman and on that 
ground, the case may fall under Section 3 of 
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the Medical Termination of Pregnancy Act. 
Government should consider an All India 
legislation for banning pre-natal sex deter
mination tests for identifying female foetus 
and their abortions on this ground. An expla
nation may be added under Section 3(2) of 
t"e Act-making it clear that 'birth of a female 
child shall be no case be presumed to con
stitute a grave injury to the mental health of 
a pregnant woman. 

(II) Need to provide funds for 
completion of Budhal
Maheoe-Gool Road 

SHRI MOHO. AYUB KHAN (Udham
pur): Sir, on 27th of March, 1989, the Minis
ter of State in the Department of Defence 
Production and Supplies in the Ministry of 
Defence in reply to my Unstarred Question 
had stated that the Border Roads Organisa
tion does not intent to abandon the 
BUDHAL-MAHEOE--GOOL road in view 
of its strategic and developmental impor
tance. The hon. Minister nad further stated 
that an amount of Rs. 385.00 lakhs is re
quired to cornplete this road. It is learnt that 
funds have not so far been placed at the 
disposal of the executing agency with the 
result that the construction of road is held up 
and more than a lakh of population is suffer
ing. I, therefore, urge upon the Government 
that adequate funds may please be provided 
to the Border Roads Organisation without 
further delay. 

(iii) Need to restore Pantry Car 
services In Ferozepur
Janata Expn,ss Tra ins 

SHRI ANOOPCHAND SHAH (Bomhay 
North): Since August, 1988 Pantry Car 
services for thousands of second c\ass 
passengers to Ferozpur J anta Express have 
been disco!1tinued due to labour trOuble. 
Railway authorities never tried to solve this 
issue. Railway authorities tried to punish 
labourers at the cost of passengers' facilities 
of Pantry Car. 

Now it seems that Pantry Car services 
on this long distance train have been discon
tinued for e~er. It is against the present 
policy of Railways to provide Pantry Car 
facility for long distance trains. It is learnt 
from reliable sources that the problems have 
been sorted out with' most of the labours. 
Railway au~norities should not make it a 
prestige issue and Hon'ble Minister should 
instruct Railway authorities to restore Pjii1try 
Car services in second class on 23 ON and 
24 UP Ferozpur Janata Express trains for 
the facility of second class passengers. 

I Translation] 

(Iv) Need to give clearance to 
the setting up of a Growth 

I Centre and Industrial Devel
opment Authority for Gora
khpur 

SHRI MADAN PANDY (Gorakhpur): 
The policy adopted by the Central Govern
ment for the development of industrially 
backward areas has been widely acclaimed. 
In pursuance of the above policy the Central 
Government has asked the State Govern
ments to select suitable sites for the setting 
up of Growth Centres and Industrial Devel
opment Authority and send a list of the same 
to the Centre. According to my information, 
the list submitted by Uttar Pradesh includes 
the names of Gorakhpur and Janupur. the 
most backward regions of the State. It is a 
matter of pleasure that the foundation stone 
of the Industrial Growth Centre at Janupur 
was laid recently. But the foundation of the 
Growth Centre and Industrial Development 
Autnority at Gorakhpur has not been laid 90 

far though an announcement to this effect 
was made by the Chief Minister of Uttar 
Pradesh. The centre's clearance in respect 
of Gorakhpur i3 still awaited. 

\, thereiore, request that the Depart
ment of Industrial Development, Govern
ment of India should complete the formali
ties at the earliest and give their clearance 
for the setting up of a Growth Centre and an 
Industrial Development Authority at Gora
khpur. 
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(v) Need to declare Sundt dIs
trict of Rajasthan as "Zero 
Industry District" 

SHAI SHANTI DHAAfWAL (Kota): The 
procedure followed by the Central Govern
ment for declaring various districts as 'Zero 
Industry Districts' is faulty. This procedure 
should be changed. The Central Govern
ment should not'solely depend on the rec
ommendations of the State Governments 
but conduct a survey on its own to see the 
conditions prevailing in various districts, the 
amount of funds that have been invested in 
industries, the number of people who have 
been provided employment, the potential for 
setting up of new industries and the kind of 
raN material trat is available locally_ 

Lime-stone is available in abundant 
quantity in Bundi district but only one sev
enty year old A.C.C. cement factory is func
tioning there. Since there is no major indus
try in the entire Bundi district, it is injustice not 
to declare it as a 'Zero Industry District'. 

I would like to request the Central Gov
ernment that keeping in view that lime stone 
is available in abundant quantity in Bundi 
district and that the district is without a indus
try, it should be declared as a 'Zero Industry 
District'. This will help solving the unemploy
ment problem there to a great extent. 

(vi) Need for adequate steps to 
save North Bihar from re
curring floods 

SHRt KALI PRASAD PANDY (Gopat
ganj): Due to recurring rise in water level of 
Burhi Gandak, Kosi and other rivers, most of 
the districts of North Bihar have to face fury 
of floods every year and the State Govern~ 
ment spends huge sums of precautionary 
measures and relief operations. Though 
various schemes have been taken up like 
the construction of Saran embankment and 
Pipara-Piparasi dam, yet possibilities of 
breach and seepage in these dams in al
ways there. In such a situation there is need 
to take long term measures to save the 
peopfe of the area from the havoc of floods 

,which is beyond the capacity of the State 

Government. 

I. therefore, request the Central Gov
ernment to issue suitable instructions for 
taking long-term measures to save West 
and East Champaran. Gopalganj and its 
adjoining areas from flood by providing 
adequate Central assistance and grants. 

(vII) Need to rehabilitate the fann
.rs of Banewara district af· 
fected by Mahl-BaJaJ Sagar 
Bandh 

SHRI PRABHU LAL RAWAT (Ban
swara): Mr. Deputy Speaker, Sir, I would lik_ 
bring to the attention of the House this matter 
under Rule 3n. 

112 villages have been submerged 
under water by Mahi Bajaj Sagar Bandh in 
Banswara district of Rajasthan. In order to 
rehabilitate them, 3500 farmers were allot
ted land but possession of the said land has 
not so far been given to them and they have 
not bee rehabilitated. All of them are Adivasi 
farmers. These people should be rehabili
tated by giving them possession of the land 
and water should also be provided to 112 
villages in the adjoining areas of Mahi through 
lift irrigation for agriculture. 

[English] 

(viii) Need to open separate units 
for CGHS card holders In 
various hospitals In the 
country 

DR. PHULRENU GUHA (Contai): MPs 
and Government servants hold CGHS cards 
after retirement. But many of them are not 
able to avail of this facility because there are 
very few hospitals where CGHS cards are 
entertained. Separate units for CGHS card 
holders must be opened in hospitals situated 
in various towns and sub-divisions in the 
country. I request the Union Government to 
consider this problem and issue necessary 
orders as soon as possible. 
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DISCUSSION UNDER RULE 193 

{English] 

Paragraph. 11 and 12 of the Report of 
the Comptroller and Auditor General of 

India for the year ended 31 at March, 
1988 (~o. 2 of 1989}-Unlon Govern
ment-Defence Services (Army and 

Ordnance Factorles)-contd. 

MR. DEPUTY SPEAKER: The House 
shall now take up further discussion on para
graphs 11 and 12 of the Report of the 
Comptroller and Auditor General of India for 
the year ended 31st March, 1988 (No.2 of 
1989)-Union Government-Oefence Serv
ices (Army and Ordnance Factories). raised 
by Kumari Mamata Banerjee on 24th July, 
1989. 

Shri Shripati Mlshra - absent. 

Shri Asutosh Law. 

SHRI ASUTOSH LAW (Dum Dum): 
Thank you for giving me an opportunity to 
discuss this problem which has troubled us 
for the last few days. It is matter of great 
misfortune that for the last few days this 
entire august House was totally stopped and 
no business was transacted and unreason
able attitude of the then opposition due to 
flimsy ground. If am permitted to say before 
I go into the Report of the C & AG, yester
day's incident of the resignation of Members 
of this House from the opposite Side would 
go down in the nistory of the Indian Parlia
ment as one of the blackest days. 

This resignation and making hue and 
cry in connection with the Report of the C& 
AG are a part of the bigger game. If you 
remember. during the last Budget Session 
when the Panchayat Bill was about to the 
introduced in the House, there was a lot of 
hue and cry to prevent the same and there 
was a confusion among the Opposition. At 
the fag end of this term, after four years and 
seven months, when the Opposition realised 
that they had totally failed to prevent the 
Central Govemment and to prevent our Prime 

Minister from taking progressive legislations, 
they had no other alternative but to take 
shelter under the camouflage of the C & AG 
Report which was laid on the Table. Sir, this 
is the C&AG report. H am am permitted to say 
in all humility, unfortunately we are not be
fore the court of law had it been before the 
court of law, this Report would have been 
declared mull then and there. After all, the 
Constitution of India, under articles 148 and 
149, contemplated what are the duties and 
what are the fundions of the c&AG. Sir. it is 
matter of great regret for the Minister-for 
the first time, who have come in the Parlia
ment-that we had to witness some inci
dents which arose out of frustration and 
dejected mind. When C&AG made this re
port, C &AG went for beyond the jurisdiction, 
travelled far beyond the jurisdiction, which 
was contemplated in the Constitution. fol
lowed by an Act, which is called, '11l9 
Comptroller and Auditor General Act, 1971·, 
-Duties, power and conditions of service". 
Many things have been said in this House. I 
do not want to give trouble; I do not want to 
quote Sections where the duties and func
tions of the C&AG have been defined. It is 
well known to everyone. It is also well within 
the knowledge of each and every Opposition 
Member, who resigned from this House, that 
the only jurisdiction of C&AG under this ACt 
is to go to the audit~nly to the financial 
aspect of the matter. May I ask, sir that. 

\ 

When a Chartered Accountant of a Com-
pany prepares the accounts of the Com
pany, will be be entitled to look into suggest 
about the quality of the machinery-ts it his 
duty? Is it Chartered Accountant's jurisdic
tion? Is it contemplated? Like this. the C 
&AG cannot go into aJl the questions which 
C&AG made in his report. 

Sir, now. I take a few paragraphs from 
the c&AG's report. Firstly. there is no con
clusive charge. Kindly appreciate this thing. 
The C&AG has made the report. What is said 
in this report? Is there any conclusive charge 
made against anybody? 

For argument's sake, is there any charge 
against anybody in this C&AG's report and 
have the Members of this House restgnedon 
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this point-on this ground. But they have not 
resigned form the Rajya Sabha. The plea ;s 
that they demanded the resignation of the 
Prime Minister. That is their main ground. 
Their ~a is that they have not resigned from 
the Rajya Sabha, because it IS a continuous 
body. 

Mr. Deputy Speaker, Sir, neither the 
Members of this august House are fools
nor the people of this country. It is said that 
you can fool one person for one day some 
people for some time; but you cannot fool all 
the people for all the time. 

That is the saying. 

SHRI SYED SHAHABUDDIN (Klsan
ganj): Mr. Deputy Speaker, Sir, are we 
discussing the conduct of the former Mem
bers of the House? Is it relevant to discuss 
this? 

MR. DEPUTY SPEKAER: Whether it is 
relevant or not, we will see. 

SHRI ASUTOSH LAW: Therefore, from 
the C&AG's report, I may quote only one line 
from paragraph 11.2.06. Only one line I will 
quote and that will show how this report has 
traversed not only beyond the jurisdiction of 
this Act, but also not conclUSive. I will only 
quote three lines. 

"From an apptaisat of certain records 
and documents, during the course of 
audit. it appeared that various alterna
tives about scrutiny of the Bofors trans
action at different times and at different 
levels were considered". 

The report says 'it appears'. It is an assump
tion. I is not a conclusion. The language itself 
is vague. ! was also member of JPC. After 
perusing all the guns two guns were taken 
into consideration-Bofors and Sofma. 
Comparative chart of advantages and dis
advantages was placed before the members 
of the JPC. There was no doubt in the minds 
of the members of the JPC as also members 
of our Army staff that Bofors gun is the best 
availabt, gun. At the time of evaluation of the 

mechanism the fundioning of the Bofors gun 
as also of Sofma and all those factors were 
taken into account. 

Now, Sir, three-four grounds ~ave been 
taken in the CAG report which arff not in line 
with the report of the JPC. CAG i" the prod
uct of Constitution and JPC was formed by 
Parliament. One has to justify and try to 
make him understand why CAG did not 
partic:pate in the proceedings, before the 
JPC. The reasons are given in the report as 
to why CAG did not participate. Whatever 
documents and evidence was taken by JPC 
the CAG could have participated or could 
have come before the JPC and taken the 
advantage of those documents wher .. 
without coming before JPC the CAG in its 
report made certain observations. 

It has been stated in the CAG report that 
no General Staff Qualitative Requirement 
nor a matrix were prepared and hence the 
negotiating committee were handicapped in 
taking the decision. This is the first point 
taken by the CAG wt':ich is not in line with the 
report of JPC. Second, the claims made by 
the manufacturers were not verified through 
trials in Indid and hence were not entirely 
reliable. Third, the DRDO had reservations 
about the adequacy of the data generated by 
the evaluation trials, Fourth, that the Army 
Headquarters itself had on as many as six 
occasions indicated its preference for Sofma 
system. This is a very serious observation. 
And this preference was attered in favour of 
the Bofors system in February 1986. Out of 
these 3-4 observations, the last one is the 
most import. The CAG said that as many as 
six times the preference was for Sofma but 
ultimately they changed over to Bofors. But 
unfortunately the CAG has not gone through 
an the papers which were given by the Army 
staff. 

One three counts, the Bofors was ulti
mately chosen as the best gun. One was that 
its shoot and scoot quaftty was not in the 
Sofma gun. A comparative chart was placed 
before the JPC Members. The quality and 
efficiency of these two guns was explained 
before the JPC. The shoot and scoot quality 
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of the Bofors gun was not only explained but 
it was also evidenced by the Members of the 
Committee at the site. Secondly. it was due 
to better burst fire capability. There is a 
difference between Bofors gun and Sofma 
gun on this account. This point has not been 
taken by the CAG before making such ad
verse comment against the selection of the 
Bofors gun. The better burst fire capability is 
the most important factor for the Army. The 
margin of differences in favour of the Bofors 
was to seconds. At the time of the demon
stration, it was explained to the Members of 
the JPC and it was well within the knowledge 
of the CAG that in the case of Sofma, for 
firing three rounds, it takes 15 se",.:>nds 
whereas in the case of the Bofors gun, for 
firing three rounds, it takes only 1 3 seconds. 
Nowthisdnferenceoftwoseconds it is avery 
vital different for the purpose of the Army. I 
can understand it. Yesterday. Shri Sathe 
had rightly said that the Comptroller & Audi
tor General possibily though himself as Army 
General. He possibly failed to understand 
the meaning of 'General'. That's why he has 
failed to understand the implication of these 
two seconds. He has given no importance to 
that aspect in his report. On the contrary. 
what has he said on this count in his report? 
The observation of the CAG is that Bofors 
gun is prone to defects due to higher auto
mation. Is it a disqualification for a gun? He 
has made this remark in the report. There is 
another point which was not taken seriously 
by the C&AG at the time of comparing Sofma 
and Bofors. Forget about the financial part, 
whether it is Rs. 2 crores or Rs. 4 crores 
difference. At the moment, I am not going 
into that aspect of the matter. When we are 
purchasing guns from another country for 
the sake of defence, for the purpose of 
equipping the Army. though the question of 
cost is important, the other aspect has also 
to be taken into account. In the case of 
operation of one Solma gun, 7 persons are 
required whereas it has been proved that in 
the case of operation of one Bofors gun only 
6 persons are required. This has been 
admitted and nobody can challenge this. 
Regarding the difference of one person at 

the time of operation, does it not make a big 
difference in the long run to the accounts of 
the country? How could the C&AG fail to 
appreciate this? 

Now, as far as the financial part is con
cerned, which has to be accepted, Bofors or 
Sofma? The Swedish system was cheaper 
than the French system by Rs.98 crores. 
The advantage on account of the fewer crew 
members required for the Bofors system 
was later assessed at Rs. 125 crores for the 
operating life of the 1400 guns. The advan
tage of lesser crew member has not bee.n 
taken into account by the C&AG. In any 
event. it is less than Rs. 98crores. Arartfrom 
this, 10 guns were free. That also has (0 be 
taken into account. So, taking the financial 
aspect seriously into consideration, no doubt, 
that even a layman will be able to understand 
that the Bofors gun was not only the best gun 
than the Sofma gun but also the terms and 
conditions of Bofors were much better than 
those of the Sofma. Mr. Shahabuddin has 
made certain observations regarding my 
observations in the House. But can we actu
ally keep our eyes shut? Sir, the entire epi
sode revolves around this Report. We can
not simply keep ourselves silent without 
making any com ments. Before I conclude 
my observations, I would like to say that 
those who have resign from the House on 
the basis of this Report without going through 
they have only one intention. That ;s to 
prevent the Government to bring certain 
popular legislations and they wanted not to 
participate in the same.That is why, they 
made it the basis for vacating their seats in 
the House. In fact, this report does not sey 
anything which should have culminated to 
take such a decision by the Opposition. 

With these few words, I conclude and I 
thank you for giving me this opportunity to 
speak. 

13.00 hrs. 

The Lok Sabha then adjoumed for Lunch 
till Fourteen of the Clock 
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The Lok Sabha re-assemblecl, after lunch, 
at five minutes past Fourteen of the Clock 

[MR. DEPUTY-SPEAKER in the Chai~ 

DISCUSSION UNDER RULE 193 

[English] 

Paragraphs 11 and 12 of the Report of 
the Comptroller and AudHor·General of 

India for the year ended 31 st March, 
1989 (No.2 of 1989}-Unlon Govern
ment-Defence Services (Army and 

Ordnance Factories)-Contd. 

MR. DEPUTY SPEAKER: Now Shri 
Shankarlal. 

[ Trans/ation] 

SHRI SHANKARLAL (Pali): Mr. Deputy 
Speaker, Sir, paragraphs 11 and 12 of the 
Report of the Comptroller and Auditor Gen
eral for the year ended 31 st March, 1989 
dealing with Defence Services (Army, navy 
and Ordnance factories), have been admit
ted for discussion in this House under Rule 
193. In this connection, I would like to submit 
that the hone members have made a refer
ence to the Article 148, 149, 150 and 151 of 
the Constitution and maintained that C & AG 
is a constitutional authority. However, apart 
from emphasis that we have the right to 
discuss the report of the CAG, I would like to 
draw your attention and the attention of the 
House to Article 121 under which we have 
the right to discuss not only the report of the 
C&AG b'-lt also his conduct. 

Article 121 of the Constitution reads as 
under-

[English] 

"No discussion shall take place in Par
liament with respect to the conduct of 
any Judge of the Supreme Court or of a 
High Court in the discharge of his duties 
except upon a motion for presenting an 
address to the President praying for the 
removal of the Judge as hereinafter 

provided." 

This is a restriction on discussion in 
Parliament. 

[ Translation] 

It has also been mentioned in the Rule·s 
of Procedure of the Lok Sabha also that 
which of the offices or individuals cannot be 
the subject matter of discussion in the House. 
Under Article 121 only· the conduct of the 
Judges of the Supreme Court and those of 
the High Courts cannot be the subject matter 
of discussion. There is no such restriction 
under this article in respect 01 the C&AG. 
Thus when it has been made clear in the 
Constitution as to which of the offices or 
individuals cannot be the subject matter of 
discussion and the CAG does not come 
under this category, we not only enjoy full 
authority of discussing the Report but also 
the conduct of the individual holding that 
office, under article 121 of the Constitution. 

Therefore, I would like to submit that if 
we go through this Report from the very 
beginning, it appears that an impartial atti
tude which was a pre-requisite has not been 
adopted while preparing it. So it is not free 
from ill-will. Perhaps it is not because of that 
files demanded by them from the Army 
Headquarters in March, 1986. which were 
made available to them after a period of two 
years. It has been stated by the CAG in the 
beginning of the Report. He was very much 
aware of the reasons for this delay. He has 
mentioned that there was delay in this regard 
because the JPC inquiry was going on and it 
was also under discussion in the House. 
Secondly, when he was asked to come to the 
Army Headquarters to go through the rec
ords, he refused to do so, He replied that he 
had the constitutional authority and he need 
not go to the Army Headquarters to look into 
the files. The files have to be submitted to 
him. From such replies, it seems that he had 
felt offended.thirdly he stated that Swedish 
Government was of the view that relevant 
papers should be audited in Sweden itself 
but why the Government of India did not 
authorise the C&AG to conduct the full audit 
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Why C&AG was not given an opportunity to 
visit Sweden. These are the things to which 
he has made a reference in this report. By 
taking into account all these facts-one, 
regarding the delay in submission of files, 
second, his refusal to go to the Army Head
quarters to go through the files and saying 
that he is empowered under articles 148 to 
151 and 171 to call for the files and third, the 
Government's not granting him sufficient 
powers to carry out full audit, even a com
mon man could easily come to the conclu
sion that in fact, the CAG felt offended. That 
is why, perhaps, he has not submitted the 
type of report as it was expected of him and 
it may be a prejudiced one. 

Mr. Deputy Speaker, Sir, I would like to 
submit another point. As several hon. 
Members have pointed out that after a report 
is presented in the House, it is referred to the 
PAC. It comes back in the House a1ter being 
duly reviewed by the PAC and thereafter a 
final decision is taken on it. As the han. 
Minster Shri Vas ant Sathe and other han. 
Members have pointed out that the report of 
the JPC should be considered as final be
cause that committee consisted of Members 
of both the Houses and was vested with full 
powers. Hence, the report of the C & AG 
does to hold good after a decision of Parlia
ment. Besides, the C & AG was also invited 
during the course of the inquiry conducted by 
the JPC. The House ;s supreme as per the 
provisions of the Constitution. I will never 
agree to the suggestions of referring the C 
& AG report to the PAC. 

When a joint committee of both the 
Houses has taken a decision on this subject, 
which is virtually the final decision of the 
Parliament, according to proviSions of the 
Constitution, it can be reviewed neither by 
the C & AG nor by the PAC. Therefore, there 
is no need for its review. I would also like to 
submit that the Opposition t-\as proposed to 
take this matter to the people court. But' 
would like to say that the highest court of the 
people is Lok Sab,ha. This implies that the 
persons who are talking of taking this matter 

to the people and who have resigned their 
membership. do not consider this House as 
such. They are trying to misuse people and 
using them as their political weapon. I would 
like to submit that the term 'jan ata' • which 
means people, has become a cliche with 
them. It is used as a name of political parties 
so that people may vote for them. How far·it 
is justified? In fact, by the term 'janata' we 
mean the entire masses, the crores of people 
of this country and therefore, how can a few 
persons caJJ themselves the 'janata' or form 
'Janata Oal' and brag of going to the people. 
I would say that this sort of attitude is not 
proper. 

Mr. Deputy Speaker, Sir, I want to point 
out furtller that the opposition had demanded 
Shri Rajiv Gandhi's resignation and when 
the Hon. Prime Minister did not resign, they 
started tendering their own resignations one 
by one and are now talking of taking this 
matter to the people. If Shri Rajiv Gandhi 
decodes to submit his resignation 0.1 the 
basis of persuasion by a handful of persons, 
wlll he not go against the mandate of the 
people of this country who had voted him to 
power with a thumping majority of 397 
members of his party in the Lok Sabha. He is 
not going to commit such a blunder. Mr. 
Deputy Speaker, Sir, Shri Rajiv Gandhi had 
received an unprecedented mandate froAl 
the people and face of the country has 
changed radically since his assumption of 
office. Historic changes have taken place in 
the country since then. Be it the foreign 
policy or the domestic front, the steps taken 
by Shri Rajiv Gandhi will be remembered for 
ever in the history of this nation. This is the 
reason the opposition has become panicky. 

\ When they saw that the Hon. Prime Minister 
intends to devolve power to the people 
through the introduction of Panchayati Raj 
System and the 64th Constitution Amend
ment Bill was also introduced to that effect 
on the 15th May, with the object of providing 
power not only to the rural people but also to 
the urban masses, they become panicky. 
The Jawahar Rozgar Yojana with its guaran
tee of providing employment to the unem
ployed , the Hon. Prime Minister's contact 
with tl)e people during his visit to the villages 
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sent a wave of shock amongst the Opposi
tion and they started talking like that. I would 
like to tell them that the future generations of 
the country witt say that the Opposition par
ties did not wish to lend their cooperation in 
respect of the historic amendment rrade in 
the Constitution to bring in the Panchayati 
Raj System in the country and were not 
interested in participating in the enactment 
of a legislation which may cause the devolu
tion of power to the people and therefore, 
instead of contributing to the passage of 
certain laws which are for the benefit of the 
people, they are only interested in making 
false commitments and have submitted their 
resignations. The masses of the country are 
capable of seeing through their game. Hence, 
there is no need to take any decision on the 
C& AG report because the JPC has already 
taken a decision and submitted its report in 
this regard. 

With these words I conclude. 

[English] 

SHRI SYED SHAHABUDDIN (Kishan
ganj): Mr. Deputy-Speaker, Sir, overnight a 
garden in full bloom has turned into a garden 
in autumn with withered flowers and vacant 
flower-beds. 

Sir, I may not share wholly the percep
tion of my friends who have chosen to resign 
from the membership of the House, but I 
would like to express my appreciation for 
their gesture of self-sacrifice in the cause of 
the nation as they said it best. 

The Constitutional status of the CAG 
has been well presented in the Hose. As Dr. 
Ambedkar said, the CAG holds perhaps the 
most important offIce under the Constitution. 
Sir, I regret to say that motives have been 
imputed to the CAG; that derisive and de
rogatory language has been used about 
him, that insinuations direct and indirect have 
been made and reflections cast on his integ
rity. 

Sir, I deem it to be a violation of the 
highest prinCiples on which democracy must 

function. Sir. on my part I would like to hank 
the C&AG for his report, for his dedication 
and commitment, for this independence and 
integrity, and for this insight into the working 
of the Government. 

Sir. a point has been raised about the 
propriety of the discussion of the report in the 
House. I strongly feel that the Rules of Pro
cedure of the House cannot supersede the 
articles of the Constitution. A report which 
has been presented to the Parliament-th~ 
Parliament has got every right to discuss. 
The responsibility that has been delegated 
to the Committee can always be exercised 
by these principles. And therefore, I feel 
there is nothing wrong in the House taking up 
a discussion of the report of the C&AG on a 
point which is of vital public importance. Sir, 
of course, we may not agree with the view of 
the C&AG; and the Government and the 
treasury benches may not agree but they get 
an opportunity to place their side of the case. 
their view-point, their clarification on the 
questions that have been raised. All that 
should not deter us from considering that the 
discussion we are engaged in is a valid and 
a proper exercise in democracy. 

A question has been raised about the 
scope of audit and the jurisdiction of the 
C&AG. Sir, I have been a member of the 
administration for twenty years and I must 
tell you that I have faced audit objections. 
But, of course, t have always been able to 
satisfy the audit. There are two levels of 
audit, one which is the prima facie violation 
of existing rules and regulations, cases of 
defalcations, cases of misappropriation and 
so on and so forth. Those come easily within 
catch. But there is something called higher 
audit. Higher audit goes into acts of omis
sion, things that a prudent person ought to 
have done if he were handling his own money, 
dealing with his own affairs. Sir, that higher 
audit demands common sense, that calls for 
prudence, that dictates what a sense of 
public responsibility would call for, and it is in 
this sense that t pay my compliments to the 
working of the office of the C&AG and to this 
report in particular. But I must admit however 
that the C&AG report does not add to our 
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stocks of information, it does not add to the 
fund of facts at our disposal. And that has to 
be so because the C&AG does not call for 
additional evidence. he does not examine 
witnesses, he does not call upon external 
sources, he is concerned solely and only 
with the files made available to him by the 
Government Departments. And, therefore,l 
did not expect to find that his report would 
carry us any further in this great national 
quest of finding out who is the beneficiary of 
the commissions paid by Bofors. But, Sir, 
that does not take away the importance of 
this occasion. What is important is that the 
highest competent Constitutional authority 
has confirmed the facts, as already known to 
the people of India. Sir, the other day, Mr. 
Shagat, the hon. Minister of Parliamentary 
Affairs said, and he was very correct, that 
rational discussion is the basis of the func
tioning of Parliamentary democracy. Of 
course, it is. But I am sorry to say, Mr. 
Deputy-Speaker, many a time we speak at 
each other, we do not talk to each other, we 
never change our views. We are captives of 
our respective parties. We are under a Whip. 
There is no free interaction and to that ex
tent, perhaps, one should ponder and con
sider how best we can improve our own 
functioning of the system here. 

Sir. the C&AG cannot and should not 
have abdicated his responsibility only be
cause a Parliamentary Committee had al
ready gone into the matter. In fact when he 
was asked for assistance, he made position 
very clear that this does not in any way 
detract from his constitutional responsibility 
and to that extent he had reserved his posi
tion. Sir. a case for medium range gun was 
instituted in 1980. It was taken' lAp in right 
earnest in 1982. But between 82 and 85, the 
files moved, the case moved. at. a snail's 
pace. There was no sense of urgency at all. 
It was a leisurely pace-perhaps the pace to 
which the Government is normally accus
tomed. And suddenly the wheels gathered 
momentum. Suddenly in October I 1985 and 
between October'85 and February. 86 the 
wheels attained the highest possible speed, 

almost the speed of sound. And you can see 
that between 12th March and 24th March 
first a letter of intent was issued and then the 
agreement was signed. And what is amaz
ing is that there was only a few hours differ
ence between the oral instruction of the then 
Defence Minister and the signing of the 
agreement. Even a written order of the De
fence Minister was not awaited. I would like 
to know; why was this sudden sense of 
urgency, why was this sudden desire to cope 
with the security environment? What had 
happened in the security environment? 
Obviously there might have been some 
change in our perception of the security 
environment. But it is amazing that between 
86 when the agreement was signed, and 
three years later in 1989 not a single regi
ment had been supplied with this famous 
Bofors' gun. So where was our security 
perception of an imminent threat? Why was 
this great hustle and bustle and why was this 
great hurry and haste? This is what the 
people of India want to know. I had been 
inside the Government. So r will tell you later 
why these things happen. The Army head
quarters had made a technical evaluation. 
We are not competent. Although here are 
some of my colleagues, who after question
ing the technical competence of C&AG, have 
constituted themselves into technical ex
perts, I will not do that. I only record it as a fact 
that five times before Odober 85 a certatn 
gun was evaluated as letter I cannot distin
guish one gun from the other. I would not be 
able to recognise Bofors or Sofma if I look at 
them. Suddenly in October 86 a reversal 
took placd. One would like to know why? 

A. CHARLES (Trivandrum): Have you 
not seen the statement of the General? 

SHRI SYED SHAHABUDDIN: I under
stand the reference to the security environ
ment but I do not agree. I do not see that the 
Generals can always be right on a questior. 
of politics. Generals can be right on a ques
tion of tactical strategy but not always on a 
question of policies and politics. A letter of 
intent was issued on 12th March. I would like 
to know: was it authorised by the Defence 
Minister andlor the Finance Minister of the 
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day? Why an necessary and related aspects 
were not gone into before issuing that letter 
of intent? I would like to know. why the Prime 
Minister's direction of 25th March, 1986 was 
not acted upon? He obviously saw that the 
p{OCedure followed was not perfect, that the 
procedure needed to be tightened up, the 
procedure needed to be perfected. He gave 
a direction. There is no indication at all that 
the direction was not to apply to the matter in 
hand. It was not indicated. tf there was a 
doubt, it was for the Defence Ministry to 
check up from the Prime Minister or the 
Defence Ministry whether his instructions 
were to be applied to this case in hand. That 
was not done. Why was that not done? Why 
w;as a clarification not given by the Prime 
Minister whether his instructions would apply 
to the deal in hand, whether the Prime Min
ister intended the new instructions to apply? 
And what has happened to the Prime Minis
ter'sinstructions? Four years later, until 1989 
the new evaluation procedures are not 
worked out. This is what happens in this 
Government to the Prime Minister's own 
instructions. I am actually surprised. 

We come to the agreement. There was 
a stipulation in May, 1985 by the Ministry of 
Defence to all suppliers that in defence deals 
no agent would be permitted. Of-course, this 
did not indicate that Indian agent shall not be 
permitted and a foreign agent shall be per
mitted or an Indian agent holding foreign 
nationality shall be permitted. It did not 
stipulate that agents in India will not be 
permitted but agents residing abroad will be 
permitted. Well, it implies that no agent shall 
be permitted, no intermediary shall be per
mitted, there shall be direct dealing between 
the supplier and the buyer. That would be the 
spirit of the decision of the Ministry of De
fence. Why was Bofors never asked to state 
it forthe record that they were not employing 
any agents, Indian or foreign, of Indian na
tionality or foreign nationality, residing in 
India or residing abroad? They were never 
asked to do it. WtJy had they been shown this 
great benevolence and generosity? The 
Embassy of India suggested not the CAG, 
that since the Government of Sweden had 
ordered its National Audit to look into the 

... 
Bofors accounts, the Government may con-
sider requesting the Government of Sweden 
that the Indian Audit should also be allowed 
to go into the Bofors accounts. That pro
posal, that suggestion was made in goodwill 
by a very competent officer of our Foreign 
Service whom I have the honour of knowing 
personally, was scuttled. It was never aded 
upon. It was never given a second though,J. 
I would like to know why. 

When the files were asked for by the 
CAG. as was his due, after the Agreement 
was signed, three months later, inJuly, 1986, 
the files were not made available to him until 
two years later and that too after a number of 
reminders. Surely, all the files were not all 
the time in the custody of Mr. Shankaranand. 
They were not. Some files may have been 
for some part of the time, but surely not all 
the files were with the parliamentary Com
mittee for two long years. The CBI was said 
to have been employed to unravel the mys
teries. Lovely! Our CBI is so competent that 
it cannot even lay its hands on the docu
ments which a lady journalist acting on behalf 
of a newspaper can easily lay her hands on. 
I would rather dismiss the entire CBI and 
appoint that lady as the CBI chief. 

The Government have signed finally a 
Memorandum of Understanding with the 
Government of Switzerland which enables 
the Government of India to secure the assis
tance and the cooperation of the Swiss au
thorities if any money which had been ob
tained Illegally is stored in Swiss banks. I 
asked the Finance Minister the other day 
whether the Defence Ministry have taken 
any action pursuant to the signing of this 
Memorandum of 
Understanding ............. ( Interruptions). 

SHRt HAROOBHAI "MEHTA (Ahme
dabad): How can you ask? He has left. He 
has resigned. 

SHRI SYED SHAHABUDDIN: I asked 
the present Finance Minister. The Finance 
Minister is a continuing institution. I asked 
the present Finance Minister: "Have you, 
after signing the Memorandum of Under-
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standing, gone to the Government of Swit
zerland under this Memorandum and asked 
them for their cooperation?" And you know 
the reply I got? He said: '11lis is a matter 
relating to the Defence Ministry. Why don't 
you ask the Defence Ministry?" And I did 
write to the Defence Minister and the De
fence Minister is yet t~ reply to me. All this 
creates an atmosphere of doubt and suspi
cion. All this creates elements of Circumstan
tial evidence which, woven together, mal{es 
people think. That is why some time when I 
was in the Government, I said we are g9tting 
into a habit where we are running the Gov
ernment by conspiracy, in which w~ decide 
first what we want to do and then from the 
Under Secretary upwards, right up to the 
Minister, we fill up the files accordingly. This 
is the unfortunate situation. This is the "lay 
the Government is functioning. If Bofors deaf 
has done nothing, it should at least caution 
us about this pattern of working of the Gov
ernment where things are managed, where 
things are decided in advance, where things 
are pre-determined and then action is taken 
accordingly. This is the unfortunate situation 
Sir. 

The deal, as I see from the record, was 
never place before the Cabinet. It was a deal 
affecting the life and security of the people of 
India. It ;s a deaf which affected huge money
Rs. 2.000 crores-and the deal was seen 
only by the then Finance Minister and the 
then Defence Minister. not even by the Prime 
Minister. Why had one more step in the 
consideration of such an important deal ~ide
stepped? It was a fortuitous circumstance 
that the Defence Minister happened to be 
the Prime Minister. Supposing the was not, 
1hen every such fife, after having been ap
proved by the administering Ministry and 
after hav\ng been approved by the F\nance 
Ministry, would have gone to the Prime 
Minister. 

The Prime Ministl=lr in his wisdom would 
have either given his okay or placed it before 
the Cabinet. Neither of these two proce
dures was followed. Sir, in my view those 

who were the then Defence Minister and the 
then Finance Minister share the responsbif
ity for the deal, good or bad, as it is. Sir, the 
Negotiating Team always included senior 
officials of both the Defence Ministry and the 
Fina~ce Ministry. The man from Finance 
was always in contact with his own Secretary 
and perhaps presumably, also with his own 
MiniSter. So, every up and down of negotia
tions, every twist and tum, every conces
sion~ every offer, every demand, was always 
with the approval, at every stage, of both the 
Ministers. I would like to know from the 
Government side what exactly had occurred. 

Finally, Bofors has taken us for a ride. 
Someone had played a fast one on the 
people of Indi~ Someone has cheated the 
people of India, someone has played with 
our Defence preparedness and with the lives 
of our people according to the example cited 
by the C&AG. Someone will have to pay for 
it. Someone made a cut, someone received 
a kick-back, somebody got a commission. 
We are all in a dark tunnel today. But light is 
visible at the end of the tunnel. There is a 
profile of a man at the end of that tunnel,l see 
the profile, I do not see the face, I cannot 
recognise the face. It is not possible to 
identify the face beyond any doubt. But I am 
not disappointed. Some day some time the 
conclusive evidence will be found and the 
people of India intuitively know even today 
the identify of that man and some day they 
will know it for definite and punish is not too 
distant a future. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): Mr. Deputy-Speaker, sir, from the 
very first day when this Session started 
when there were lot of discussions. As cor
rectly pointed out by Mr. Shahabuddin, there 
were doubts and suspicions galore. Sir, to 
my mind I can easily follows and understand 
what the hon. Speaker said this morning that 
everybody asked for discussion, so he al
lowed it. However. it seems that we have put 
the cart before the horse. 

Sir, there is an established procedure 
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not by the common law or the oral law or 
even a convention. It is in the Constitution 
itseH. It is in the law, the Ad framed by this 
very House and also, Sir, it is in the detailed 
written procedure laid down by this august 
House itseH. It starts wlth Article 148. The 
Constitution framers took guard of such an 
important Constitutional position like C&AG 
being created so that there may not be any 
misunderstanding or communication gap. 
They put the Articles one after another-
148, 149, 150 and 151 of the Constitution. 
Sir, the first thing we must realise is that this 
is a Constitutional body created by the 
Constrtution and all the action of C&AG is 
circumscribed by the statute which is passed 
by this House known as the Comptroller and 
Auditor-General's Duties, Powers and Con
drtions of Service Act, 1971. Sir, nothing 
could be done by C&AG which is beyond the 
powers written in the Constitution, in the 
Articles t cited. Nothing could be upheld as 
legal if C&AG has exceeded the jurisdiction, 
exceeded its power, which is envisaged under 
the 1971 Act. Mr. Shahabuddin has stated 
that rt is proper to discuss right now. I was 
present on that day, when the Hon. Speaker 
had to agree for a discussion. It is true, 
almost the whole House wanted it to be 
discussed. The discussion under rule 193 
was asked for by the Opposition. But when 
they found that we were also asking for a 
discussion, they though rt was better to go 
out of that and they withdrew from the dIS
cussion. 

Of course, the House is supreme. We 
forget that the Parliament is supreme and 
the wisdom of Parliament cannot be chal
lenged anywhere. What is the procedure laid 
down? The C&AG will make a report. I do not 
agree with Mr. Shahabuddin that, while 
making the report, the C&AG has no power 
to go anywhere e'se, but to go by the files. 
The powers are well written down. The C&AG 
can call for any record, can go into any office 
and ask for details. Now, the C&AG has 
given the report, as he is under the Presi
dent, an independent authority. The PresI
dent has signed and given his consent as 
required under the law. Then, it was given to 

the Govemment and I had the opportunity to 
place it in the House on 18.7 .89-First day of 
Monsoon Session at 5.30 p.m., whon you 
were in the House, as assured by the Fi
nance Minister in the earlier Session. 

Immediately after placing it, there was 
uproar the next day. 

Sir, I know that this House has got every 
right to discuss any matter when the Speaker 
or the Deputy Speaker, after applying his 
own mind, thinks that it is a matter to be 
discussed. When the C&AG's report is al
lowed to be discussed, as it is being done 
now, if I criticise the C&AG today, I will be 
doing injustice. It is his duty to find out 
whatever he thinks right, wrong or indiffer
ent, so far as the accounting process is 
concerned. If he has exceeded his jurisdic
tion-which we find, in some places he had
this is not the right time and place to criticise 
the C&AG's report. Under rule 308, after rt is 
placed in the House, as I have done in this 
case, it will automatically go to the PAC. The 
PAC is a Committee framed under the rules 
of this House. The PAC need not take the 
C&AG report as sacrosanct or conclusive. 
After the C&AG report goes to the PAC, two 
things have to be done. Firstly, the PAC asks 
the Ministry concerned to give a report
kindly sef:1 the sanctity of natural justice t.nd 
the Ministry concerned will forward the re
port with their contents to the PAC through 
C&AG again. In C&AG's procedure under 
rule of law, in every word, natural justice is 
ingrained. Secondly, the MinistfY concerned, 
after preparing their comments on the re
port, sends it to the C&AG and "'e C&AG 
after scrutinising it sends it back to the PAC. 
Now, the PAC holds sittings. The PAC has 
got powers to call the Secretaries and ask 
questions. Rules have been laid down for 
production of documents. It is the Public 
Accounts Committee which is the final au
thority and after the PAC has given its ver
dict, the question of discussion mayor may 
not come. I appears, after looking into the 
records, that there are four types of reports 
which come before the Parliament for the 
purpose of discussion or no discussion. I 
have categorised them into four kinds:-
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(a) Reports which are not discussed; 

(b) Reports which are always discussed; 

(c) Reports which are discussed and 
adopted; and lastly 

(d) Reports which mayor may not be 
discussed. 

It appears from the long tradition of the 
Parliament, taking also the long tradition of 
the British parliament, that the reports which 
are not usually discussed or what are ordi
narily not discussed, are the reports of the 
PAC, the Estimates Committee, the Com
mittee on Public Undertakings, the Commit
tee on Subordinate Legislation, the Commit
tee on Government Assurances, the Com
mittee on Petitions, the Committee on Pa
pers laid on the Table and the Committee on 
Welfare of Sc.heduled Castes and Sched
uled Tribes. But I found one exception. It 
appears from the records of Parliament that 
it was the 55th Report of the PAC which 
pertained to a specific issue which was al
lowed to be discussed in the Lok Sabha on 
22nd August, 1966 on a motion for consid
eration of the report moved by a Private 
Member. 

This is the solitary exception when PAC 
report was allowed to be discussed in the 
House and in my study, I could not lay hand 
on any other report of PAC being discussed. 
Why was this allowed? The then Speaker 
observed that, according to him, he found 
that certain formalities required to be ob
served had been observed by the Member 
moving the resolution; for that, he had given 
specific points of discussion and he had 
given specific points on which he wanted 
someone's clarification. He had pointed out 
the lacuna of the Ministry concerned even 
after the final verdict of PAC. Since 1947 up 
to date, there is only one exception and that 
was done on 22no August, 1966. Why is this 
being done? The reason is that there must 
be a finality of any issue. Do we take it that 
fromtheverydaywhentheargumentsstarted 

here, the resignation from the Opposition 
members was a sudden outburst of emo
tion? No. Kindly see that there is a close-knit 
circle by which they have been moving. 
There is another group from which they have 
got inspiration and encouragement outside 
the House. The whole idea is to demolish 
democratic system and parliamentary sys
tem one by ,)ne. If you kindly look back. you 
will find that the position of the President was 
being chaUenged and it is alleged to be a 
fight between the President and the Prime 
Minister, and it is an attack on the position of 
the Prime Minister, and they make sarcastic 
comments particularly in one newspaper in 
the country, and they make cartoon carica
ture of the position of the Hon. Speaker, 
attacking him personally ex-parte, trying to 
demolish him in the estimation of the people, 
in the eyes of the right thinking members ot 
the public and after doing this to the structure 
of legislature and Parliament, go to another 
structure, the judiciary. Immediately after the 
judgement of Shrimati Indira Gandhi's as
sassination came out, this very particular 
newspaper allowed their own people to mix 
up with the previous Opposition, now they 
are not Members even; and attacked the 
judgement of the Supreme Court. Lord Atkin 
and Lord Denning have said that justice is 
not a cluster of virtues. Justice is subject to 
criticism and open criticism but it should be 
respectful criticism even though it is very 
much open. 

Sir, in your position as Deput}!
Speaker-also the Speakers at various 
places-you know that the attack is in this 
manner Le. first, the attack is on Parliament 
and then it is the Judiciary. What else is 
remaining? Let there be a conflict starting 
like the CAG report coming in and that very 
newspaper giving the certificate. The CAG 
has got the certiflcate from our very Consti
tution itself. The CAG has got the certificate 
of his Independence because of the framers 
of the Constitution giving powers right from 
Articles 148 to 151. The precisely though 
about it and made the working in such a 
mannerthatthe independence ofthe CAG is 
maintained. So much so, he has got a fixed 
pension; he cannot take any Go'/ernment or 
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Semi-Governmental work after his retire
ment His position is almost like that of a 
Judge. But there is a procedure and this 
procedure is of substantive justice and not a 
formality. After the presentation of the CAG's 
Report, if we start commenting, as we have 
done, and attacking the CAG, the Chairman 
of the PAC etc. we will be doing injustice to 
our own Constitution. Where we can say all 
these things is at the meeting of the Public 
Accounts Committee. We have to point out 
that the CAG has exceeded the jurisdiction 
by commending that the Bofors Gun wanted 
to have only six persons to operate the gun 
and the other Sofma wanted seven persons 
to operate. Why not the Defence Ministry 
give account that if it is seven persons, how 
much month is required and if it is six per
sons, how much money is required? I don't 
say that the CAG is wrong in commenting on 
this aspect. But it is for the Defence Ministry 
to-go before the PAC and explain that if it is 
seven peisons so much money would be 
spent and if it is six persons so much money 
would be spent. Further, if it is six persons, 
so much money of this country would be 
spent on its training and if it is seven persons, 
so much money would be spent on its train
ing. The CAG has made certain comments. 
But it is for the Defence Ministry to explain it 
before the PAC. The CAG has made the 
comment. The exact wording as we f;;ld the 
report is that although the Army Headquar
ters had indicated on as many as six occa
sions between December 1982 to October 
1985 and their preference was for the Sofma 
gun system but this preference was reversed 
in February 1986 and the Bofors gun was 
recommend. The Audit also records, on the 
attention being drawn to it by the Defence 
Ministry, that the JPC's conclusion 01" the 
subject was based on the evidence of Gen
eral Sundarji and I quota: 

.... That the decision tdken in February 
1986 to place the Bofors gun over the 
French gun was intrinscially sound. In 
this the Army Chief would have failed in 
his duty had he ignored the change in 
the security environment." 

Sir, is our country in such an open 

society shall we make the military docu
ments public? The Army Chief, taking so 
much of caution, has made a statement and 
it has also become a public document. It has 
been made public that the guns are required 
in order to face the enemy who will, at any 
time .. get hold of whatever the Army Chief 
says. Considering the security of the coun
try, is it fair on our part to cross-examine the 
Chief of the Army and ask as to who is our 
enemy and where will y"e place the guns? Is 
it proper to answer such questions? Is it not 
democracy? It is not democracy. 

Sir, the hon. Speaker has stated this 
morning that everybody wanted the discus
sion and that is why he allowed it. I think it i3 
high time. We stop it. I would request that we 
should not allow these things of great secu
rity content to go like this. H there is a PAC, 
it has to be to PAC. The Parliamont has said 
that it has to go to PAC. The Constitution has 
framed the right. The Act has been given by 
this House. This House stated: ''you are the 
CAG. You are going to do this, any report, 
relating to that account." Now, therefore, in 
my submission, the first and foremost con
clusion that comes is as follows: Conclusion 
(a). It can be seen that when the Report of 
CAG relating to the accounts of the Union 
are submitted to the Preside",t, who causes 
them 10 be laid before the Parliament, the 
CAG has no authority to place it here or to 
give it to the Speaker or to publish it. He is the 
creature created under the Constitution, 
thoroughly controlled and he works-in 
whateverdetails-underthe 1971 Act. There
fore, he gives it to the President. The Presi
dent causes them to be laid before the Par
liament. As a Minister, '¥ith t;,e approval of 
the President, it was placed by me before 
Parliament on the 18th. Such audit report 
stands automatically referred to the Public 
Accounts Committee. I have cited an ex
ample. Throughout the history, only once, 
the Public Accounts Committee came for 
discussion because the then Speaker found 
that specific things had been given and it had 
to be discussed. The primary purpose of 
CAG's existence is to prepare reports for 
consideration by Parliament which, in turn, 
refers tht)m to the Public Accounts Commit-
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tee tor an in-depth study. What we are doing 
is that the police has made a preliminary 
report in respect of a murder and on that 
basis, are trying to hang each other. Even a 
charge-sheet has not been framed. Even the 
witnesses have not been examined; even 
the investigation has not been started; just a 
FIR has been launched-if I call it a FIR at all. 
Just take it as FlA. Can you go and straigh
way say; "Hang that man; hang that man" 
and start shouting? H I criticise that FIR, I will 
be wrong because the CAG has performed 
his duty. Ukethat, if that FiR is wrong, it is the 
PAC who has to ~ecide that the FIR is wrong. 
H you, Sir, are not satisfied by taking a 
resolution from the Member that the PAC 
has gone wrong in the specific point, the 
House has got every right to have a debate 
as we are having today. Therefore, I say, we 
have put the cart before the horse. 

Secondly, you kindly see, the Public 
Accounts Committee is, for all practical pur
poses, a Joint Parliamentary Committee lnd 
vice-versa. Here a new thing has come in. It 
(,5 not a case of placing a CAG report and the 
Public Accounts Committee to startfvnction
ing. This House unanimously formpd a JPC, 
JOint Parliamentary Committee. Now, this is 
the first time in the history that such a '"ovas 
actions' that is, new act has come in, in the 
intervening period between CAG's function
ing the Public Accounts Committee function
ing and the debate. Now the JPC has come 
in. Herethe law is straight and clearthat after 

. the JPC comes in, the CAG, according to 
law, canoot go into the matter. There is a 
provision in which it could have been stated 
before lhe CAG: "Mr. CAG, you need not go 
into this matter because this has been gone 
into the by the JPC already." That stage is 
O'ier. CAG has made a report. Now the CAG 
is making a repon here. You will find, if I may 
just read it to you, after I Complete this that 
the Public Accounts Committee are not 
usuall.i discussed. But if it is allowed, it is the 
report of the Public Accounts Committee 
which can be disclJssed. But is it that the 
CAG cannot be referred? Yes, it can be. At 
thattim~ CAG report cou!d ~ referred to, to 

show or to argue before the Speaker for his 
s.isfaction that the report of the Public 
Accounts Committee is wrong. Then the 
whole House approves of it by giving its 
blessings because we have been elected by 
the people and our powers are all within the 
framework of the statute and the Constitu
tion and the rules framed by us. It is, we the 
Members who have framed the rules to help 
the Speaker and the Deputy-Speaker. 

15.00 hr •• 

The Members can make use of the 
Committee's Report in their speeches dur
ing the discussion on the Budget, Demands 
for Grants-that is PAC's comments, not of 
C & AG. Howev9r, if there is a specific issue 
over which there is a divergence of opinion 
between the Committee and the Govern
ment orthe Committee and the Minister, that 
issue can be brought before the House and 
discussed on a motion; the discussion being 
confined to the remarks, observations and 
comments of the Committee. Neither the 
motion nor the substitute motion thereto is 
put to vote in the House. These are not my 
words; these are available in the Lok Sabha 
Debates of 28th August 1966, Pages 6076 to 
6236-detailed deliberation. Details have 
been given therein when once this exception 
was made. when PAC Report was discussed 
in this House. 

H you go through the C & AG's Report, 
although I am making it clear that I am not 
criticizing C& AG's Report here and now 
because that stage has not come; yet as Shri 
Shahabuddin and the people in general 
putside the House have bee" misled. it has 
to be made straight in this House. That is 
also subject to what the PAC says later on. 

The C & AG is an accounting process 
and the duties and the functions of the C & 
AG cannot go anywhere beyond this statute. 
That is the law of the laoo. The statute is, ttte 
C & AG's Duties, Powers, Conditions of 
Service Ad, 1971. A plain reading of the 
statute, if I may read just one provision by 
which the power is given, shows in the Defi
nition Clause--in your long experience you 
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have been Definition Clause gives so many 
details-here only five points have been 
given. Why? The subject is only relating to 
the Accounts. 

The Section 2. what the Accounts are 
have been defined. Section 2(b) defines 
Appropriation of Accounts. Kindly see. I 
emphasize on the word 'Accounts'. (c) C & 
AG has been defined. (b) Meaning of State 
has been defined because the CAG can also 
give reports regarding the State and the 
Union territory. And (e) Union has been 
defined. And nothing else. 

Even in the Definition Clause where you 
know details are given, the scope of the 
statute in the wisdom of the Parliament gives 
him power from the sense of the definition. I 
do not stop here. Criticism might be, why you 
are discussing only Sedion 2. Let us go to 
Section 3, salary and other conditions of C & 
AG. Why has ti been done? Kindly compare 
it with the similar prevision of a Supreme 
Court Judge or a High Court Judge. To give 
them an independent status sothatfreefrom 
fear or prejudice they can give a Report; but 
not necessarily that is final. But they must, 
forthe performance of a democratic society, 
say that they feel about it within the powers 
framed. There shall be paid to the C & AG a 
salary which is equal to the salary of the 
Judge of the Supreme Court. Therefore this 
~thefirstthing. The opening is regarding the 
salary so that there may not be any eco
nomic dependence on anyone. Then, after 
giving the term of office, leave, come~ the 
penSion. Kindly see how it is being done. His 
duties are not being given. The statute does 
not give his duties first as other statues do. 
The statute first gives his ~alary-protec:ion 
of economy. The statute secondly gives his 
term of service; thirdJy gives his leave. ThA 
statute th&n gives his pension and then his 
duties and fundions come in. 

The statute makes it clear, the duties 
and functions. After Chapter I and Chapter II, 
that is emoluments and other things, the 
Chapter III deals with the duties and func
tions. It starts with duties and powers of the 
Cc;>mpttoHer and Auditor General. It says, 

"The Comptroller and Auditor General shaH 
be responsible- and the Parliament has not 
allowed him any laxity whatsoever. It is not 
'may be responsible, or will beJQsporsibie'. 
It is 'shall be responsible'. Section 10, Sub
section 1 (a) is for compiling the accounts of 
the Union and each State from the initial and 
subsidiary accounts, rendered to the Audit 
and Accounts Offices, under his control by 
treasury offices or departme~ responsible 
for keeping such accounts. Theref6f:e, Sec
tion 10, Sub-section 1 (a) is about compiling 
the accounts. Section 10, Sub-section 1 (b) 
is, for keeping such accounts, in relation to 
any of the matter specified in Clause A, as 
may be necessary; provided that the Presi
dent may, after consultation With the Comp
troller and Auditor General, by order, relieVe 
him for the responsibility of compiling, ... 

i) the said accounts of the State 
either at once or gradually, by 
issue of several orders; or 

Ii) the accounts of any particular 
servICe or departments of the 
Union; provided furtherthatthe 
Governor of the State-l need 
not go into the President's 
powers and the Goverror's 
powers .. 

So, here is the 'entire duty and there is 
no other duty. There is no dut~' cast upon the 
C&AG in whatever manner, to go into the 
policy matter or to tell that what type of gun 
should the Government of India purchase. It 
is no duty of C&AG to say that Shri Sunderji 
did not look for such and such better guns. It 
is not his duty. His duty is to go into the 
accounts and find out whether the accounts 
are wrong. Of courf'e, he can make a com
ment on the account and particulars relating 
to that account. That is the law our Parlia
ment has made. We have not yat amended 
the law or made it repeated. Since 1971 till 
1989, it has stood the test of time. Nobody 
has criticised this Ad. Therefore, it is not 
without any authority I am making a point An 
authority as high as Durgadas Basu, refer
riny t~ lord Jenning's comment, has said 
this: 



407 Disc. under Rule 193 JULY 25, 1989 Disc. under Rule 193 408 

ISh. A.K. Panja] 

'The report of the Comptroller and 
Auditor General is to be restricted to 
commenting on the accounts. This is 
clear. Whether the accounts are prop
erly kept, whether the financial provi
sions of the Constitution, laws and regu
lations have been duly observed and 
that, it is not the business .. ' 

Kindly see the words, 'it is not'. 

'It is not the business of the audit report 
to crhicise the policy followed by the 
Government or to decide whether the 
country is receiving value for its worth'. 

Unfortunately, C&AG has gone to that 
extent. That is the most unfortunate part. I do 
not want to make any aspersions on anyone 
until it goes to Public Accounts CommIttee. 
But, since the Chair has ordered a discus
sion, I think, it is my right to make it clear to 
the people of India, whetherthe Government 
is functioning within the jurisdiction and 
whether the C&AG is functioning w!thin the 
jurisdiction or not. These are the clear word
ings. What I stated is the quotatIon. I am 
repeating. I want to repeat so that It goes on 
record once for all. 

'It IS not the ">usiness of the audit report 
to criticise the policy followed t..~1 the 
Government 01 to decide wheLher the 
country is receiving value for its worth'. 

It is the function of the Public Accounts 
Committee of this House. 

We could not say anything. On 18th I 
came with as important a Bill as the Wealth 
(Inheritance) Duty Bill. From 18th until today 
we oould not go into it. Therefore a caution 
was given: 

HA ran.bling discussion of the whole 
report tend~ to destroy the effe~tive
ness of the reCC'mmendation of the 
Committee. I am, therE'fore, of the opin
ion that sp-= .,ial points should be raised 
for discussion more p:'!rticularty those 

points where there is an unresolved 
difference of opinion between the 
Committee and the Government." 

Now where is the stage? CATG has p1aced 
the report. We have not yet been heard. Just 
because we are in the Government we cannot 
be treated differently so far as natural justice 
is concerned. CAG makes certain comments 
in the form of 'A', 'B', 'C" and '0', I cannot 
touch them. CAG says Mr. Panja has done 
this. I do not get any notice from PAC. Some 
people take it up and start crtiticising and 
shouting 'Prime Ministershould resign. Prime 
Minister should resigrl. Where is the Prime 
Minister? Let him come. Let him come' When 
on Monday Prime Minister duly came as it 
was his QuestIon Day all those who roared 
like a lion bleated a lamb, submitted their 
resignations and could not utter a word. 
Kindly see there is a stage. How can you 
ounish? Just bet;ause we are in the Govern
~ent are we supposed to be criticised Qf 
randum? There is a procedure. Just be
cause we are in the Government that does 
not mean we cannot get justice. Govern
ment can also institute an application under 
Article 226 and also invoke other provisicns 
of the Constitution. GO\'ernment can a:so 
approach he Supreme Court. Governmen! 
has gone to Supreme Court for opinion on so 
many times. Parliament is the highest court 
whose wisdom cannot be challenged by 
anyone. The CAG report is placed and eve
rybody started critlcisng. The whole country 
is sought to be misled and they have made 
mockery of democracy by just resigning one 
by one and going out with a 'v' sign for a 
photograph. 

Mr. Deputy Speaker, if I am wrong you 
please intervene and stop me. Kindly tell me 
one good reason wh::h impelled them to 
resign. I will certainly enumerate later the 
reasons which led them to resign. 

I will touch the next point and go over.it 
very quickly. I cannot resist myself from 
reading as to what this Parliament has laid 
down or what is the law of the country. I have 
got Vlith me third edition of 'Constitution of 
India by Basu'. I have checi<ed with the 'atest 
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edition and the wordings remain the same. 
Article 151 of our Constitution lays down that 
the report of the Comptroller anc Auditor 
General shall be laid befora each House of 
Parliament. This has been done. The mem
bers resign from this House and go away but 
they did not do so in the other House. Is our 
Prime Minister only the Prime Minister of lok 
Sabha? Is our Prime Minister onry the Prime 
Minister of Members who were elected di
rectly by the people? It is the Parliament in 
which Prime Minister is a creature consti
tuted by the Constitution itself. His powers, 
duties and functions are all circumscribed by 
statute and parliamentary rules and proce
dures. Therefore, the report has been laid in 
both Houses. Here Members resign and go 
away. Instead of green carpet here there
a second's walk-is a red carpet. That's why 
probably people believing in red colour have 
chosen to stay there and avoid the green 
House which is carpeted green. They re
main there. They argue this very report. In a 
preliminary report, not even a FIR is lodged 
by a police station. That are doing so every 
day. They have avoided this House. Why? I 
will come straightaway to all those points. 

May I concfude this? Article 151 of the 
Constitution lays down that: 

"The reports of the Comptroller and 
Auditor shall be laid before each House 
of Parliament." 

Laying before each House would be mean
ingless unless each House hfS to power to 
examine it and the Constitutt6n does not, in 
any way, limit the power of the Council of 
States to deal with the reports after they are 
laid before it. 

As Mr. Shahabuddin argued, if it is laid 
in the House but nobody could touch it, it 
does not sound good reason. Therefore, the 
procedure has been laid down. It has ac
cordingly been suggested on pag~ 468 cf 
the second edition of the Commentary that: 

"After they are laid in each House, the 
report shall be scrutinised." 

Sir, it is not 'may' or 'will be'. It is a mandatory 

word 'shall'. The report 'shall be scrutinised' 
by the Committee of Public Accounts of each 
House. This is the proviSion. 

From the provisions of Article 151, it 
would follow that the Upper Chamber of the 
Parliament or of the State legislature is free 
to have Public Accounts Committee of its 
won. The origin was traced out how it came. 

The next is rules of the House of the 
P90ple. The relevant rules of the House of 
the people relating to Public Accounts 
Committee are as follows. That means, if 
discussion does not take place, we cannot 
discuss it at all: 

"In scrutinising the Appropriation Ac
counts of the Government of India and 
the report of the Comptroller and Audi
tor-General thereon, it shall be the duty 
01 the Committee on Public Accounts to 
satisfy itseH-

(a) that the moneys shown in the 
accounts as having been dis
bursed were legally available 
for. and applicable to, the serv
ice or purpose to which they 
have been applied or charged; 

• 

(b) that th€ expenditure conforms 
to the authority which governs 
it; and 

(c) that every re-appropriation has 
been made in accordance with 
the provisions made in this 
behalf under rules framed 
competent authority." 

Sir, so much so that nobody everthought 
of that we will be so much agitated and all of 
us will stand up and ask for discussion on 
CAG. Therefore, even framers of the Consti
tution, even framers of the Rules of Proce
dure and while we framed the Rules our
selves of this House, even we never pro
vided any procedure to discuss this. Nobody 
thought that we will be so much agitated one 
day that we will ask for discussion on a 
preliminalY report which has not yet given 
show-cause to others against whom alleged 
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charges have been made. 

I have already placed before you the 
duties and functions. so, I need not trouble 
you with the duties and functions, ever again. 

The next point is that if there is a conflict 
between the CAG report and the JPC report, 
what happens? This is the new point which 
has not yet come anywhere since the parlia
mentary system started in this country nor 
could I find-subject to correction by other 
Members-any such thing happening in the 
British House of Commons that a Parliamen
tary Committee report c?me and intervened 
in the middle before CAG gives his report, 
before PAC gives its final finding and before 
House discussed, if at all, the PAC report. 
Therefore, here it is a case where-if time 
permits-a thorough discussion is neces
sary because this is a time when things are 
being sought to be diluted, things are being 
sought to be attacked for personal venge
ance by 8 particular newspaper or party. 
Things are sought to be done in such a 
manner tha.t it is ~ng sought to be broken 
down in every manner in the eyes of the right 
thinking members of the society, to put a 
particular Government in hatred, ridicule and 
contempt. It is necessary to go into this new 
thing which has come in. It is a ble~sing in 
disguise. That Parliament must sit together 
and we must all sit together and find a 
detailed procedure as to how to deal with 
such new things as the JPC has done which 
was on~ of the highest authorities which 
could be formed in a democratic process. It 
is the hig hest authority wh ich could be tho ught 
of by all the philosophers of democracy uptill 
now. It is the highest body which can be 
thought of, higher than the Public Accounts 
Committee, higherthan the C&AG and higher 
than even the small Committees formed 
because it consists of Members of such a 
nature who can be considered as judges. I 
may rightly say that is has been commented 
upon by one of the honourable speakers as 
a Committee of judges. The Members are 
selected from various political parties and 
they are respectable learned Members with 

great experience, with credit and knowl
edge. And therefore, it is called a Committee 
of judges. If there is a conflict, it appears to 
me that it has to go to the Speaker. It appears 
that JPC is a special committee of Parlia
ment that is formed by a consensus of the 
House. Previously the Public Accounts 
Committee had Members only from the lok 
Sabha. Then it was thought as to why we 
should not include Members from Rajya 
Sabha also, people who are more wise. 
Therefore, Rajya Sabha Members were also 
taken in the Public Accounts Committee. 
When there is a conflict between the PAC 
verdict and the JPC verdict, which will pre
vail? Unti" now, with my little study, in all 
humility, I may say that this will depend upon 
the Speaker to decide at that time and to 
select as to what is to be done. It appears 
that the Comptroller and Auditor-General, 
according to the existing convention, ought 
not to ha't'Q covered the same ground which 
the Committee of Parliament had already 
covered. They should not have done it and 
sUbmitted their report to the Parliament. I will 
makQ it clear that I am not casting any 
aspersion but it is time now to place thi3 OR 

record, when the discussion is taking plaCA. 
It almost amounts to CAG taking up the 
same issue which had been deliberated upon 
by such a high body as JPC. Mr. Shahabud
din stated that C&AG reserves his rigt\t. 
C&AG's right is only within the Constitution 
and also within the statute framed under 
1971 Act. Even otherwise, no conclusion 
can be drawr. on the highlights of the C&AG 
Report unless the same is examined the 
hearings by the PAC and after recording the 
evidence of the Ministry concerned, here in 
this case being the Ministry of Defence. 
Basically, being a lawyer myself, I must cite, 
as it appears from further records, examples 
or some precedents when lok Sabha Secre
tariat made certain recommendations in 
January, 1980 3nd which is the convention. 
Rule 89 says: 

"Over the years, certain conventions 
relating to the functions of the Public 
Accounts Committee have been estab
lished. For example~ it is now well settled 
that the Members of the Public Ac-
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counts Committee do not raise matters 
in the Ho:;se in respect of subjects which 
are under the exam ,nation by the 
Committee. This app!les to asking ques
tions, and supplementary questions, 
tabled motions includi'1g out motions 
and resolutions as weh as pa1icipants 
in the debate, in the House, all matters 
wit ch are under examination of the 
Committee." 

Now the matter has not yet gone for the 
examination of the Committee and we have 
started discussing the matter. 

The other point IS that we cannot say' as 
to why at all the flon Members of the Oppo
sition Just went out It appears that this game 
started a long time ago. When Chairman, 
Public Accounts Committee was appointed, 
all of them resigned from the Committee. 
That is not the first resignation. The Opposi
tion started with a nefarious game to go into 
every section to create doubts and suspi
cion, as rightly worded by Shri Shahabuddln. 
We are to be hanged on doubts and SUSpI
cions I That is not the law of the land. When 
they could not get the chairmanship of the 
Public Accounts Committee, they resigned 
from the Public Accounts Committee, they 
resigned from the Estimates Committee and 
the otherflnanclal Committee. A sort of black
mail on the Government. After that they 
found that they had no other alternative. 

Then on C.AG's report, they thought 
that the Speaker would have given the or
ders that according to the rules that report 
cannot be discussed and it had to go to the 
Public Accounts Committee. They would 
have benefited by going outside by saylng
Look here, we wanted to discuss the C.A.G.'s 
report but it was not allowed. They would 
have gone to the people, to the press as they 
are doing now. It is very difficult In a country 
like India to explain the details and intrica
cies by which the procedure is laid down. 
They, however, found that the House has 
decided to discuss It. What to do now? They 
had no other alternative, but to resign and 
go. Shrj shahabuddin said that he must 
congratulate them for their sacrifice. What 

sacrifice have they made? How many days 
are now remaining? I do not want to go so 
law as some of the opposition Members had 
gon,_What sacrifice have they made? In 
fact, mey have resigned only because they 
had noth ing to say. I am going to give twelve 
points. It is not that because the Paf'chayati 
Raj Bill is coming. It is because under the 
leadership of Shri Rajiv Gandhi, these four 
and a haH years have shown them how 
economic freedom could be brought in the 
countryt 

Firstly, economic perlormance during 
the Seventh Plan has been significantly better 
than the target. The GNP grew by 9 per cent 
In 1988-89 and the total is 5.4 per cent. I was 
the Planning Minister at that time and in this 
very House,l got the blessings of this House. 
Everyone gave the blessings unanimously 
and said-Mr. Panja, go and attain 5 per 
cent. But the people of this country underthe 
guidance of our Prime Minister had already 
attained 5.4 per cent growth rate. That is why 
they had to resign and go. 

Second, manufacturing output. It has 
grown over 8 per cent annually during the 
last four years. They could not cite a single 
example. I am not saying of any Congress 
rule; they could not cite any particular month 
of Janta rule where they could grow even up 
to eight per cent. 

Then, agricultural production under Shri 
Rajiv Gandhi. We challenge them. Let them 
go to the people, we will face them. We have 
not been sent by God by parachute here. It 
is my constituency which has elected me. 
Agricultural production has touched new 
heights. During the last year, agricultural 
production grew by 17 per cent to 20 per 
cent, and value added by 12.5 per cent of 15 
per cent. It is not a record? They had to 
resign and go, they had no other alternative. 
It is expected that the Plan target of 175 
million tonnes of foodgrains production will 
be achieved by the end of the 7th Plan, for 
which this House four years ago in June 
1985 gave the blessings when In presented 
the Plan target. 
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Then, the growth of transport infrastruc
ture sector will also exceed the Plan target. 

Fifth; during the last three years.under 
Shri Ra;iv Gandhi, our exports had increased 
to a record rate of seventy per cent. 

As a percentage to GOP, the trade 
deficit has declined from 3 per cent during 
1986-87 to 2.5 per cent during 1987-88, It 
was contained at this level in 1988-89. So, 
can they stay here? They had to go and 
resign and make gimmicks. 

As compared to Seven~h Plan target, 
both tax and non-tax revenues are likely to 
perform better. Since independence last year 
we could do a record collection in the field of 
collection of revenues. This is because every 
week we are monitoring the collections. We 
also see as to how many compantes are 
remaining closed. So, the will of advance
ment is there and that is why the tax reven ue 
has gone up. 

The average growth rate in all sectors, 
be it in the field of catching gold or dealing 
with the narcotics, is 25 per cent. Is it not 
creditable? But they just find one or the other 
excuse to resign from the membership. What 
else can they do? You just point out a single 
debate in which the Opposition had made 
any positive suggestions by saying that these 
are the constructive measures by which 
Government can do better. I can challenge, 
Sir, you will not find a single debate in which 
some constructive suggestion has been given 
by the Opposition. They always believe in 
obstructing the proceedings of the House. 

The non-plan expenditure, which they 
have criticised, exceeded the Seventh Plan 
target of 2 per cent. This is mainly due to an 
increase in the interest payment. We have 
started paying interest which was a backlog 
for a long time. Similarly, we have started 
giving subsidy on food and fertilisers, which 
is unavoidable. 

Sir, we have been able fa -contain the 

Defence Budget and we have been able to 
reduce the Budget deficit by Rs. 2000 crores. 
It has been possible because of the leader
ship of Shri Rajiv Gandhi. This money can be 
used for Jawahar Rozgar Yojana or can be 
given straight to Panchayats. The Minister 
concerned has given a detailed report about 
how much money will go to the blocks or to 
the districts. A detailed earmarking has been 
done. This has been done under the leader
ship of Shri Rajiv Gandhi. This IS the demo
cratic set up of our party. We believe that 
power comes from the people and not from 
the barrels of guns. 

Last but not least, anti-poverty meas
ures have been started. We have started 
Nehru Rozgar Yogana and Indira Avass 
Yojana. But they say this being the election 
year, these yojanas are coming. In the elec
tion year we are thinking of providing money 
to the poor people and on the contrary they 
are plaYing dramas and gimmicks under th'e 
direction of a Chief Minister of a particular 
State. Under the rules I cannot name him. A 
Chief Minister of a particular State happens 
to be a producer, director and also an actor 
in more than hundred films. This is the last 
one act play enacted by him under his re
mote controlled direction and production. 

Sir, I would say that they are afraid of the 
Panchayati Raj Bill. They knc-w that this Bill 
is coming. These 78 Members who have 
resigned, wanted to give an impression to 
the people that if they will resign the whole 
thing will crumble. Not only they, we have 
aiso been elected by the people. 

It is not only they that are elected by the 
people. 

Regarding women's rights, 30°'0 reser
vation of posts for them is coming up. It is 
because of the people's verdict that I am 
here; and it is because of the choice by tl1'e 
Prime Minister that , am a Minister. It is 
based on people's faith that' am going round 
the country. It is women who must be given 
priority, and that ;s what the Prime Minister 
has done. 
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Ours is the only country in the world 
where the people call their country as their 
mother-Mother India. There is no other 
country anywhere in the world where it is 
called as the mother. h is India whose people 
call it their mother. And the Prime Minister 
has very rightly offered 30% reservation of 
jobs for them. So. what else can be Opposi
tion do. but to resign and go? 

last but not the least- Mr. Chidamba
ram. my colleague is here; how much pain 
has the Prime Minister and Mr. Chidamba
ram have taken, for helping the Scheduled 
Castes and Scheduled Tribes-in addition to 
Dr. Rajendra Kumari 8ajpai! Day after day, 
sitting till late hours. they have filled up the 
posts. The posts are being filled up. 

I have listed only twelve items. All these 
developmonts are haunting them like a 
spectre. It is the spectre of development at 
the command of Rajiv Ji that IS haunting 
them. 

From the 18th of this month, I am com
ing nere With my Inherrtance Bill. to have it 
passed. But what have I found? I found that 
our 43-year-old parliamentary democracy 
was being attempted to be raped in thiS 
House by these people, under the leader
ship of Prof. Madhu Dandavate. (Interrup
tions) Under his leadership. parliamentary 
democracy, for three days, was being at
tempted to be raped here. And that is the 
reason why their conscience has goaded 
them to resign, and they ha'.'e gone away. I 
am sure the people will not bless them any 
further to come to this House. 

With these words, I thank you very much. 

SHAI K.A. NATARAJAN (Dlndlgul): On 
behalf of AIADMK. I would like to participate 
in the diSCUSSion on C & AG's Report. 

There is no Involvement cf the Prime 
Minister of India or any other Minister in any 
manner. There IS no mention of payment of 
commission to any Indian agent. The Report 
simply says that there are some irregulari
ties, lapses etc. in the procedure followed. 

Eminent speakers have already cov
ered all the points in details. So, it is not 
necessary for me to touch the main points 
now. The hon. P;ime Minister of India had 
promised in this House to take action against 
any person, whoever he may be, if he is 
involved in receiving commission etc. Some 
Members of the Opposition parties have 
played this political gimmick, from 1987 
onwards. There was some report then about 
commission paid by Bofors. So, the Opposi
tion parties. in 1987, wanted a probe by a 
Parliamentary Committee. The Prime Minis
ter agreed for a probe by a Parliamentary 
Committee. A Joint Parliamentary Commit
tee was formed. They refused to join the 
Joint Parliamentary Committee; but subsQ
quently, they had raised these matters often 
in this House. They demanded that the C & 
AG's Report be placed on the Table of this 
House. 

When it was placed on the Table of the 
House. an emment Member moved a motton 
for discussion under Rule 193. When it was 
fixed for diSCUSSion, they refused to take part 
in the discussion. They demanded re~lgna
tion of the Prime Minister of India on the 
basis of C & AG's Report without any discus· 
sian. They had almost paralysed the parlia
mentary work in the last week of this Ses
$ion. Yesterday they had tendered resigna
tions and went away from the House. Why 
did these people demand the resignation of 
the Prime Minister when there is no proof of 
his Involvement ir. any corruption or com mis
sion case. The reason is that 

15.42 hrs. 

[SHRI SOMNATH RATH in the ChaiJ1 

these reactionary forces started de-stabilis
ing the country withm and outside India right 
from the days of Independence. Their action 
had caused the murder of Gandhiji. Then 
Panditji became very powerful in the world. 
He formed the NAM and became a leader of 
this Movement. They did not want that India 
should become the leader of the under
developed countries of the world. They 
adopted all sorts of methods which led to 



419 Disc. under Rule 193 JULY 25, 1~89 Disc. under Rule 193 420 

[Sh. R.K. Natarajan] 

dropping of Mr. Krishna Menon, the then 
Defence Minister from the Cabinet, when 
there was a war by ChIna against India. These 
people created disaffection and ill-will by 
China against India. So, China waged a war 
against India. This action created a mental 
agony for Panditji and accelerated his death. 
Then they caused a war between India and 
Pakistan in 1965. The war ended with the 
death of Lal Bahadur Shastriji. Then in 1969 
Indiraji wanted to follow the footsteps of her 
father. She nationalised 14 major banks and 
introduced socialistic principles in the Pre
amble of the Constitution. This caused an 
embarrassment to the elder Members of the 
Congress with the result that they also joined 
the reactionary forces. They removed In
diraji from the primary membership of the 
Congress Party. Then the Prime Minister of 
India, Indiraji, started a movement for re
moval of poverty. This causad an embar
rassment to these reactionary people. At 
that time they caused the setting aside of her 
election. After that election was set aside 
one eminent leader - who became the Prime 
Minister of India in 1977 - started fasting unto 
death for the dissolution of the Gujarat As
sembly.lndiraji took pity upon this man - she 
declared that he was just like herfather - and 
she caused the dissolution of the Assembly. 
These forces did not appreciate her action. 
They induced the civil servants, the police, 
and even the Armed Servicemen not to obey 
and co-operate with the Prime Minister. Then 
she preponed the election. The election was 
held in 1977. Then, unfortunately the people 
votedtheJanata Party to power. They fought 
against each other. They constituted the 
Shah Commission and other commissions 
against Indiraji and the Congressmen. On 
flimsy and untenable grounds she was ar
rested. She was removed from her resi
dence. 

Then in 1980 Indiraji was returned to 
power. The same reactionary forces worked 
against her. They conspired to cause the 
death of Indiraji. She was murdered by mis
guided servicemen. From her ashes there 
arose a great leader of our country who is 

leading the undeveloped and underdpvel
oped part of the world now. As soon as Rajivji 
became the Prime Minister of India he en
tered into an Accord with Sant Longowal. If 
he were alive. definitely peace would have 
prevailed in Punjab. He entered into other 
Accords also regarding Assam and Megha
laya. Then, the Sri lanka Accord also was 
entered into by Rajivji and Jayewardeneji. 

Now, he is bringing some pieces of 
legislation forthe improvement and develop
ment of villages and other local bodies. These 
forces caused the Opposition Party mem
bers to agitate for and demand the resign~
tion of Rajivji. It is quite under democratic 
and definitely people will reject their de
mand. In 1967, Dr. Anna became the Chief 
Minister of Tamil Nadu. He cooperated with 
Indiraji. Bharat Ratna M.G.R. cooperated 
with Rajivji. Now our leader Selvi Jayalalitha 
is also cooperating with Rajivji. All of us will 
work together and make Rajivji Prime Minis
ter in the ensuing elections with thumping 
majority. 

With these words, I conclude. 

SHRI A. CHARLES (Trivandrum): Sir, 
what has been happening in this House for 
the last two years has no parallel in the 
history of any Parliamentary institution any
where in the world. Sir, if one would look into 
the proceedings of the House of the last two 
and a half yea' ~, one will be shocked to See 
the time that has been wasted in this House 
by undemocratic and unconstitutional be
haviour of the Opposition, who have now 
resigned from this House. Sir, one issue 
after the other, they tried with the sale inten
tion of bringing down the image of the Prime 
Minister and creating problems for his ad
ministration. Now I recall my memory. Two 
years back, firstly Fairfax issue was raised. 
But when they found that it was not to their 
advantage, they ran away from that issue. 
Then Bofors issue was taken. Their only 
demand was that it should be enquired into 
by a Joint Parliamentary Committee. And in 
the last forty-two years of our independence, 
that was the only occasion the Government 
!:I"'I"'I"\,.J ' ..... ~ .. I"\nint a ,Inint P",rliamentary 
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Committeerto enquire into an allegation. But 
when that was agreed to, they again ran 
away and they did not cooperate with that 
Inquiry. Thereafter came the Thakkar Com
mission report. They thought that that was a 
good stick and they tried to create all sorts of 
problems and they criticised the judgement 
of the Supremp Court. Now suddenly It has 
dawned on them, "here is agreatoffice Inthis 
country, the C & AG, a Messiah, who has 
come down from the Heavens just to save 
the democracy of this great country." Sir, it is 
very unfortunatethattheoppositlon has been 
trying to bring down the reputation of this 
Government by using any means, by using 
every s1ick at their command. And recently 
for the last one week, a lot of reports have 
come in the press saying that the C&AG is 
the only office in this country, which is above 
Parliament, which is above the Constitution 
and which is even above the people ... (Inter
ruptions) 

PROF. P.J. KURIEN (Idukki): Nothing 
is above Parliament. 

SHRI A. CHARLES: I am surprised to 
hear some of the senior leaders. All these 
have come Ir the press. So, I am just telling 
their names also. 

Sir, .............. * ............... has stated and 
I quote: 

"The C&AG was an independent 
Constitutional authority and since the 
Parliament did not have the powers to 
accept, reject or amend the report, the 
only follow-up action could be the res
ignation of the Prime Minister." 

It has come from one of the leaders of ..... * 

Something sick somewhere, I can only say 
and stop there. 

Another great leader leader ....... * ........ has 
stated: 

''The C&AG was a constitutional au-

*Not recorded. 

thority not subordinate to Parliament. 
Therefore, Parliament had no right to 
do or say anything by wave of criticis
ing the C8 AG. " 

Some of the opposition Members have 
again stated that C&AG after retirement, is 
not eligible to hold any office under the 
Government - an embargo that does not 
apply to judges, Governors or the Chief 
Election Commissioner. And, therefore, he 
is the only officer who is above everything. 
So for their information, I am just draw their 
attention to article 319 of the Constitution 
wherein the conditions of service of Chair
man of UPSC are given. 

U(a) The Chairman of the Union Public 
Service Commission shall be ineligible 
for further employment either under 
the Government of India or under the 
Government of a State." 

Sim ilarly article 148 puts restrictions on 
the C&AG to take up further appointment. I 
would like to ask the opposition whether they 
would say that the Chairman of the UPSC is 
also on the same footing i.e. above Parlia
ment. So there IS a condition that the reports 
of the UPSC are presented to President who 
in turn cause them to be laid before Parlia
ment. And we are discussing that report. So 
every report that comes before the House, 
we have a right to discuss and take a deci
sion ~t some stage. 

But unfortunately distorted versions are being 
given by great leaders just to make the 
people feel that something wrong is going on 
here. They can fool some of the people all 
the time and all the people some of the time 
but they cannot fool all the people all the time 
because one day or the other truth will oome 
out. 

Again it has appeared In the press that 
the C&AG himself has given some state
ment. On 21 st of this month one report has 
come in a very prominent daily which says: 

"He (C&AG) informed the JPC that the 
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documents already available with them 
a"d additional papers supphed to them 
did not appear to throw any hght on the 
matters under Inquiry by the Commit
tee and from the profeSSional audrt 
angle, no comments seem possible" 

Then foreword to a book ne has stated 

"The Constitution envisages an Inde
pendent constrtutlonal poSition to the 
C&AG In order to enable him to dis
charge his functIons He IS thus nerther 
an officer of the Parliament nor a func
tionary of Government" 

I would like to ask him then what he I~? 
These are negative statements What IS the 
posItIon SIde? What IS hiS role under the 
ConstItution? 

Again to set record straight he has Wrtt 
ten a letter to the Speaker with a copy to the 
hon Defence MInister about hIS constitutiona' 
role In Inquiring Into the controversial Bofors 
deal He said 

"1 He was mainly concerned wIth the 
admInistrative working of the Ministry 
concerned In so far as It related to the 
various aspects of the gun deal, In 
terms of hIS Constitutional obligation" 

I underline the word" Constitutional 
obhgatlon" 

"2 He has thougth to dispel the Im
pression that the report was politIcally 
motIvated" 

3 The report IS based on the material 
supplied by the Government that he 
had not gone about collecting informa
tion on hIS own 

4 But while refuting the charge of non
cooperation With the JPC he says that 
he "as agreed to assist the commIttee 
Without prejudice to hiS constItutIonal 
authority" 

I agaIn underhnethe word "constitutIOnal 
authOrity" 

and that the documents available 
wrth the C&AG did not appear to throw 
any light on the matters before rt and as 
such commems from a profeSSional 
audrt angle was not possible." 

What he IS trying to arrtve at IS that he IS 
haVing some constItutional obligation and he 
IS haVing a constitutional authonty 

16.00 hrs. 

I would request him to explain what are those 
obligations and authority, apart from what IS 
laid down under articles 148 to 151 

In the ConstitutIon, It has been specifi
cally stated that he has to take an oath In the 
form given In the Third Schedule I quote 
from the Third Schedule 

I will bear true faith and allegIance 
to the ConstItution of IndIa as by law 
established, that I Will uphold the sov
ereignty and integrity of India, that 1\,\111 
duly and faIthfully and to the best of my 
ability I knowledge and Judgement, 
perform the duties of my offIce Without 
fear or favour, affection or 11\ Will, and 
that I WIll uphold the ConstitutIon and 
the laws" 

Today there IS a news Item that he has 
written again to the Speaker to gIVe him 
copies of the speeches made In Parliament 
so that h:) can set the record nght again So, 
I would ask him, through you, to explain 
whether hiS conscience says that he kept up 
the oath he has taken, that he was making 
the Report faIthfully, Without IIIWIII and With
out any favour These are very pertinent 
questions, speCially because he has asked 
for the copies of the speeches of the Mem
bers of thiS House I would like him to answer 
the follOWing questions 

(1) What exactly IS hiS Constitutional 
authOrity and what are hrs 
ConstrtutlOnal obligations? I would 
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like to get a positive statement from 
the C&AG, instead of always get
ting a negative reply. 

(2) While writing to the JPC, he ha~ 
stated that the records are not suf
ficient to give an opinion of profes
sional audit. But in the Report and 
In his letter to the Speaker, that has 
appeared in the Press, he has 
stated that he has not gone round 
collecting evidence. So, on what 
basis has he come to a different 
conclusion while he c;ubmitted the 
Audit Report? 

(3) Did heget any additional records or 
material, other than those that were 
presented before the JPC? If not, 
how could he arrive at a different 
conclusion and is he justified in 
giving a different version than what 
he wrote to the JPC? 

(4) Is there anything in the Report which 
even remotely indicated the Prime 
Minister? 

(5) Is it not a fact that the financial 
approval in the Bofors deal was 
accorded by then Finance Minis
ter, Shri V.P. Singh, after fully sat
isfying himself of the financial evalu
ation procedure anG the financial 
terms and conditions which were 
more advantageous to India? 

(6) Is it not a fact that the Prime Minis
ter wanted the evaluation proce
dure to be tightened further and 
was it not tl,e duty of the Finance 
Ministry to follow It up? If this follow 
up has not been done, is it not a 
lapse on thA part of the Finance 
Ministry which was headed by Shri 
V.P. Singh at that time. 

(7) Is it not a fact that the procurement 
of the sophisticated radar system 
by Pakistan has substantially 
changed o:.Jr Defence requirements 
and that under the changed circum-

stancAs, is it not a fact that the 
Bofors gun was the best weapon 
known to meet the challenges 
posed to our security? 

(8) Has the C&AG got any doubt on the 
integrity and commitment of Shri 
Sundarji, the Chief of Army Staff 
who has clearly justified the need 
of the Bofors gun in view of the 
special circumstances? 

(9) Is it not a fact that Shri Sundarji has, 
in unambiguous terms, testified that 
Bofors gun was the best suited 
weapon system especially in view 
of its 'shoot and scoot' advantage? 

(10) In matters with regard to the suita
bility of an artillery system, can any 
Government be blamed if they 
accept and act on the considered 
advice of the C.O.A.S. rather than 
the fallacious arithmetical calcuta
tion of a person like the (' &AG? 

These are the questions. Naturally, we 
would like [0 have an answerfrom the C&AG. 
In this connect:on. though I am not going into 
the details of the Report as to whether the 
Report is narrow or selective or preiudi.":;ial, , 
would like to say that if somebody says that 
it is selective, if somebody says it \5 ooe
sided, if somebody says that it is prejudicial, 
it is very difficult to answer. Here, , would just 
like to bring one or two points to tho notice of 
this august House. It is stated in para 11.1.02 
of the C&AG's Report: 

"The files relating to the purchase of 
gun system and ammunition as well as 
licence production were called for from 
the Ministry as edrly as July 1986; they 
were made available to Audit from 
June 1988 and only after repeated 
rem inders." 

I repeat: u... and only after repeated 
reminders". Mr. Shahabuddin is not here. I 
am sorry, he said, 'I had experience for 25 
years as a Government officer in dealing 
with such reports.' (/nierruptions).l am afraid 
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you are going to curtail the time. So, I request 
you to give me a little more time. 

You know when the RepOrt appeared in 
the press, an impression was sought to be 
created that the high officer. namely. C&AG. 
has taken all the pains to go into the minute 
details of the accounts and prepare Report. 
But you know, under the procedure these 
Reports are prepared at the lowest level, 
say, some Accounts Officer verifies the 
books, goes to the concerned Department 
and gets some clarification. And finally some 
Report will be drafted. That will be, in most 
cases, approved at the third and fourth stage 
of the officers, but in this case it is true that it 
has gone upto C&AG. So, it is a wonder fer 
me to see how the Report has been pre
pared in such a distorted manner by an 
officer of the stature of C&AG. 

Sir, I say that the very words "only after 
repeated reminders", show the prejudic& 
contained in the Report. 

It is again stated in para 11.1.02 of the 
Report: 

"The Ministry informed in June 1987 
that the files were required to settle 
certain post-contractual matte~s and in 
connection with the proceedings of the 
Joint Committee constituted by Parlia
ment to enquire into the Bofors con
tract. The Ministry further clarified that 
"in view of the ongoing debates in the 
Parliament these papers were being 
referred to (by them) on daily basis." 

This Report was presented in 1989 and 
the C&AG is a citizen of this country. He 
knows what is happening in the country for 
the last 3 years, he is aware of the whole 
debate, he was aware of how the Govern
ment was rocked because of the Bofors 
issue. So, when the whole debate has been 
going on in the Parliament, when the Ministry 
said that they wanted the files, how could he 
say that the files were sent to him only after 
repeated reminders? 

. Sir, from the next paragraph also it may 
be clearly seen that the Ministry had no 
intention to delay the giving of the files. This 
has been well brought out in para 11.1.03 
which says: 

"The Mi1istry stated in February 1989 
that the Raksha Mantri had informed 
the Comptroller and Auditor General of 
India (CAG) in June 1987 that instru€
tions had been issued to make avail
able all files required for audit." 

I repeat: 

"that instructions had been issued to 
make available all files required for 
audit and if for any reason it was not 
possible to furnish any specific file, the 
Audit officers at the appropriate level 
wouldvisitthe Defence Ministry, where 
all facilities would be provided for the 
security of the scrutiny of the related 
files." 

This clearly shows that there were abso
lutely no intentions on the part of the Ministry 
or the Government to keep the records back 
or the delay the Audit. But the Audit did not 
avail that offer. What is the reaction of C&AG? 
The C&AG, in his letter dated 18th Septem
ber, 1987, to the Defence Secretary, made it 
clear that the files whether deemed sensitive 
or not, should be made available to th.e 
Directors of Audit at their offices for scrutiny 
and return. If necessary, the files asked for 
by the Audit, can be sent to the Directors of 
Audit by name, and it could be laid down that 
they should be discreet in handling such files 
and papers. What the Ministry said was that 
the files were required for day-today verifica
tion. but the C&AG has stated now that the 
files were not sent because they were con
sidered sensitive. This is an absurd state
ment that has been given in the Audit report. 
I take strong objection to it and I want the 
explanation through you, Sir, from the C&AG, 
how he has given a distorted version in this 
Audit report. 

Sir, after adding one more point, I will 
conclude. The perusal of the whole record 
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shows that it has been motivated. In para 
11.3.21, it has been again stated that he was 
depending on some of the international jour
nals ;n coming to the conclusion that -the 
evaluation and the selection of the Bofors 
gun was defective and the Ministry has 
pointed out the danger in relying on these 
magazines, because they never give the 
correct picture. The whole report goes to 
show that he has failed to fulfil the responsi
bilities cast on him under the Constitution. I 
am sorry that a very one-sided report has 
been presented by him with the sale inten
tion of supporting the Opposition, to bring 
down the image of the Hon. Prime Minister 
and attacking the Government along with 
the Opposition. With these words, I con
clude. 

16.14 hrs. 

[SHRI SHARAD DIGHE in the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIOAMBA
RAM): Mr. Chairman, Sir, I rise to intervene 
in this debate to deal with the questions 
which have been raised in Parliament, from 
time to time and to answer some doubts 
which have been cast upon the role of the 
investigating agencies of Government, par
ticularly, the Central Bureau of Investigation. 

Sir, the JPC report is before th,s House. 
When the representatives of Bofors were in 
India, they passed on certain information to 
the JPC and these have been included by 
the JPC in its report at pages 131 to 144. The 
JPC has also included in its report, a brief 
summary of what the investigating agencies 
did at the behest oftheJPC, and the findings 
given by the investigating agencies based 
upon their enquiry upto that point of time. 

I shall not read that portion of the report 
but where necessary, I shall make a brief 
reference to the page of the report at which 
i1 occurs. Sir, the fact that certain amounts 
were paid by Bofors to three companies - for 

brevity I will call them Svensk AE Services 
and Pitco - is a fact which was admitted by 
Bofors, firstly before the Government of India 
and later formally before the JPC. These 
payments have been described in various 
terms but I do not propose to enter into those 
controversies. The Comptroller & Auditor
General has chosen to comment on these 
payments. At page 24 of his report, in re
spect of Defence Services, under the sub
heading "Highlights", this is what the report 
says: 

"Although the Ministry had decided in 
May 1985 that procurement of imported 
weapons and equipment would be 
made directly from the manufacturers 
and agents eliminated, it did not obtain 
a categorical written assurance from 
Bofors In regard to the engagement of 
agents. According tothefindingsofthe 
Joint Committee of Parliament, Bofors 
paid SEK 319.4 million to three com
panies not domiciled in India. In the 
absence of a suitable provision in the 
contract to exclude agents, no reduc
tion in cost to the extent of payments 
made to the agents could be sought by 
the Ministry from Bofors." 

There are many significant statements in 
this paragraph. Firstly, even the Comptroller 
& Auditor-General does not wish to enter into 
a controversy about the nature of the pay
ments. He describes them as payments, a 
very neutral word and even he does not try to 
characterise these payments as a bribe or as 
a kickback or as a commission and, I would 
say quite rightly, because he had no evi
dence before him to do so. 

Secondly, this is not the conclusion 
based upon any independent investigation 
by the C&AG. He merely adopts the findings 
of the JPC that SEK 319.4 million was paid 
to three companies. 

If he had stopped there, I would have 
gladly adopted this paragraph and I would 
have no quarrel with this paragraph. How
ever, he goes further Cind I think he has 
assumed to himself a role wh;ch, I would not 
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in all ~umility, attribute to the C&AG. He 
criticises the absence of a suitable provi5ion 
in the contract. I am sure the Defence Minis
ter will deal wIth it in greater details. But J only 
wish to place on record that that was not a 
function of this AG, but another AG, not the 
Auditor General, but the Attorney General. 

The Attorney-General had, hefore the 
JPC, given an opinion abnut the nature of a 
stipulation requiring Bofors not to engage 
any middlemen and to de II direcdy with th ' 
Government of India. That opinion is avail
able on Page 179 of the JPC Report. This IS 

what the other A.G., if I may say, the proper 
A.G. in respect of this matter had to say. The 
Attorney-General said: 

"The Attorney-General expressed trf' 

view that since the Governmen~ of 
India had made It c:ear that thGY we .... Id 
deal with Bofors direct:y and had In
Sisted that there should be no middle
man In the transaction, it became a 
condition precedent to the contract. 
Therefore, Bofor5 were bound to fulfil 
tha~ condition. He added: 

"The condition pecedent to the 
performance of the contract that 
there shall be no mddleman can 
be proved in a court of law though 
it is not fou:1d in the terms of the 
contract. Such aql1~stion has arisen 
befor~ the Supreme Court. There 
is a ruling of the Supreme Court 
also." 

Sir, please mark the question here. It 
has been stated: 

"Asked whether it was not neces
sary that a clause to that effect 
should have been specifically in
cluded in the contract..." 

To this, the Auditor General says that 
there should have been a Clause. But I 
submit with great humility the Attorney
General says: 

"No, I won't say it is absolutely 
necessary te incorporate be'-..,ause 
terms are between two parties. 
Condition precedent can also be 
oral. tt is not enjoined that it should 
be necessarily in writing.· 

Why I wish to point O'Jt ;s this that we 
must understand the role of an Auditor. This 
is an Audit Report. This relates to the Minis
try of Defence. I am waiting for the day when 
we Will get a report in respect of Ministry of 
Home Affairs. This is an Annual Report. It is 
a report which the Auditor General makes in 
respect of every Ministry every year. I have ' 
n0t COMe across any report of the Auditor 
Ge'leral which compliments the Government 
for the good work done because that is not 
the function of the Auditor General. Every 
report IS a critical report. Every report on 
every Ministry is a critical report of that 
MInistry Every paragraph is a crrtical para
graph \Ve can take the reports from 1947. 
Every year, in respect of every Ministry there 
will e .• f,er be a slim volume or a thick volume 
criticiSing that ~~inistry. But based on that 
Report, jf Parliament were to ask the resig
nations. I am afraid we will have not only a 
revolving-door Government but we will also 
have a revolving-door bureaucracy. As soon 
as you get into an office, you will have to 
come out of that office. Ministers have to 
come and go. Secretaries have to come and 
go. Officers have to come and go. We will not 
have even a functioning Anarchy in this 
country but we will have total chaos in this 
country. 

Sir, this report needs to be debated. f 
could have been referred to the PAC. It 
would have been debated in the PAC. It may 
or may not have come to the Parliament. It 
would have been debated in the Parliament. 
That is how I would urge hon. Members to 
understand the report. No more, no less. I 
am conscious that we are participating in a 
very peculiar debate. The rules of this House 
prOVides for a debate on a motion known as 
No-Day-Yet-Named-Motion. This is, unfor
tunately, a motion by Pr0f. Dandavate an.d 
Shri Jaipal Reddy, who say: "I am not yet 
ready motion", or , have not yet made up my 
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mind motion." They gave notices of this 
motion. They wanted a debate. Perhaps, Ida 
not know whether the Defence Minister Will 
share this view. A mischievous thought 
crosses my mind. H we had been reluctant to 
have this debate and if we had stood up and 
said that we should not debate this, then they 
might not have stayed away from this de
bate. But with very great readiness and 
alacrity we agreed·to this debate. They are 
running away from the debate. They gave 
notice of a motion for a debate. They ran 
away from the debate. When we commenced 
the debate, they ran away from Parliament. 
What is left tothem is to run away perhaps for 
a long holiday from the country. 

Sir, it is unfortunate that there has been 
some misconceIved criticism both ir.side the 
House and outside the House about the 
Investigating agencies. And this is what I 
wish to deal With. My remark.s hitherto were 
only prefatory to what I intend to say. 

The Central Bureau of Investigation 
derives its jurisdiction from the Deihl (Spe
cial Police) :::stablishment Act to investigate 
a crime in India. OutSide the Union Territory 
~f Deihl, the C81 requires the consent of 
State Governmellts. A portion, to investigate 
a crime outside India, the CSI would have to 
seek the help of agencies abroad and par
ticularly Interpol. The CBI is an 'investigating 
agency'. Today, we have investigating jour
nalists. We have investigating Members of 
Parliamer.~. Every body has assume1 to 
himself the role of an investigator perhaps 
the fall-out of showing the story of Sherlock 
Holmes on T. V. as a serial. I will come to the 
pitfalls of this investigation presently. The 
C81 can only investigate. The CSI cannot - I 
say with no imputation against anybody - do 
anything whic,", is illegal. For e~ample, CSI 
cannOl break into anybody's house or brea'*' 
into a bank and steal documents. The CSI 
canr.ot hold anyone to ransom and ask 
documents as a price for releasir.g anyone. 
The CSI cannot take anyo')e hostage. The 

, CSI has to investigate and tl.e only manner 
: In which a police agency of one country can 
' investigate in another country is through 
. Interpol or through Mutual Legal Assistance 

Agreements. I shall deal with it in some detail 
presently. Sir, "The Hindu" published a large 
number of documents. And, I think, the time 
has come for us to analyse these docu
ments, to understand these documents. 
Boadly speak!ng, t'lese documents can be 
classified into tour groups -documents relat
ing to Svenska. documents relating to PITCDI 
MORESCOIMOINEAO: documents relating 
to AE Services and the fourth would be 
residuary documents which do not indicate 
who is the recipient and who is the benefici
ary. "The Hindu" published these documents 
in Instalments as they received it. I believe. 
these documents were received by them in 
insta!ments and, therefore, they published it 
in instalments. The first set of documents 
was published in April 1988. The second in 
June 1988, the third in November, 1988. 
Whatever the CSI did, at any point of time. 
must be understood with reference to the 
documents which were maoe public at that 
time. Let me, Sir, first dE:al With the PITCO 
dOCL:tTl ents, and what the CSI did and what 
dtj it found. But I must, even at this stage, 
make it a~solutely clear that im'estigations 
by the CSI are not complete. The investiga
tIons are still continuing. But I thought that 
we should take this opportunity to share with 
thIS House and share wit" the people of this 
country, as much as possible, based upon 
Investigations done by the CBI so far. Let me 
deal with the PITCC case first. So far as 
PITCO IS conc,erned, Bofors told the JPC 
that the company which oWf'ed PITCO ac
count had its address at 30, RUE DU Rhone, 
Geneva, Switzerlalld. 

And its bankers are Credit Suisse and 
Manufacturers' Hanover Trust, botp having 
their branch in Geneva. Our officers visited 
30. Rue du Rhone; but there was no evi
dence of the existence of a:'ly company 
there. There was also :10 sign board. We 
contacted Creait Suisse, the Bank; but they 
flatly declined to disclose any information on 
the grou~d of violatiCJn of bailking secrecy 
laws. Manufactur9rs' Hanover Trust cate
gorically stated that they did not have any 
tranc;action with any of the three code named 
accounts or companies, Pitco, Mion~<.o and 
Moresco. These facts can be found in the 
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JPC Report on pages 135 and 136. 

In April 1988. the Hindu published cer
tain documents. The first document is a 
remittance advice dated 4.3.1982 from Bofors 
to Skandinaviska Enskilda Bank and the 
second is a remittance advice dated 
17.11.1982 from Bofors to Skandinaviska 
Enskilda Bank. You will kindly notice that 
these two remittance advices are of the year 
1982, long long before the Bofors contract 
was entered into. 

It is nobody's case that any payment 
made prior to the contract is related to the 
Bofors contract. It is nobody's case that any 
payment-described by whatever name you 
lilte, I shall continue to use the neutral word 
'p.lyment' made in 1982 has anything to do 
with the Bofors contract. 

Nevertheless, our officers approached 
the Sk~ndjnaviska Enskilda Bank; but they 
flatly declined to disclose any information on 
the ground of banking secrecy laws. 

Apparently the effort is to say that these 
two documents are rell3vant because they 
refer to a Pitco account. They describe the 
Pitco account in one document as C/o G.P. 
Hinduja, Sangam ltd. and the other as Piteo 
Account C/o Sangam Ltd. I will come to this 
connection with Hindujas in a few minutes. 

Then the Hindu published at about the 
same time: (1) letter dated 19.1 O.1979from 
Bofors to the British Bank of the Middle-east, 
(2) Telex dated 22.6.1981 from Bofors tothe 
British Bank of the Middle-east, and (3) let
ter dated 29.6.1984 from Bofors to Moresco, 
attention Mr. Marshi. These letters refer to 
thePitcoaccount. The telex dated 22.6. 1981 
and the letter dated 29.6.1984 also refer to a 
possible Howitzer contract with the Govern
ment of India. As I am able to understand the 
relevance of these documents, the attempt 
is to show that by virtue of the 1982 docu
ments the Hindujas are the owners of the 
Pit( 0 accounts &nd since these letters refer 
to the Howitzer contract and tho Pitco ac-

count, the beneficiaries under this arrange
ment must be the Hindujas. 

Sir, the documents imply that Mr. G.P. 
Hinduja or his Company. Sangam Limited is 
the owner of the PllCO Account. Our Offi
cers have enquired of the Hindujas. The 
Hindujas have obtained a certificate. dat~ 
22.4.88, from the British Bank of the Middle 
East. which is the Bank referred to, as well as 
a letter from the Chartered Accountants. I 
have with me the certificate given by the 
British Bank of the Middle East as well as the 
letter from the Chartered Accountants. The 
Bankers certificate states that the Bank did 
not at any time, have an account in the name 
of Sangam Limited or any account in the 
name of Shri G.P. Hinduja as the Director. 

If I may read what the Bank wrote: 

"We certify that Sangam Limited does 
not own or control and has not at any 
time opened any account with us, in 
the name of PITCO. Further more, we 
certify that wa do not have and have 
not had at any time, in the past, any 
account in the name of Sangam lim
ited, etc. 

The Chartered ACCOuntants have certi
fied: 

"We cO'1firm that we have acted as 
Auditors of your Company, since its 
incorporation on 7th May 1984 to date. 
Throughout this period, to the best of 
our knowledge and belief, no remit
tance or remittances have been re
ceived by your Company, from A.B. 
Bofors of Sweden for the accounts 01 
the Company itself or from Mr. G.P, 
Hinduja nor for the credit of PITCO fOI 

whom no accounts appear in the book~ 
of the Company." 

Sir, the Hindujas are Non-Resident Indians 
I believe that they have publicly denied thei 
connection with the Howitzer contract. It il 
no part of my burden to defend the Hinduja: 
orto arrive at any final conclusion one way 0 

another. But, I thought L should place th~ 
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efforts made by our investigating agencies 
to go to the Banks, the Skandinaviska 
Enskilda Bank and to the Hindujas, to find 
out whether they have any connection with 
an account, code-named' PITCO·. We did 
more. We contacted one, Mr. La Forde. He 
is with the Swiss Bank Corporation. He re
fused to::cqmment on the authenticity of the 
docum~ In the meanwhile, Mr. Marshi 
had in an loterview with an Indian Press 
Corre~nt in London, flatly denied that 
he had seen any of these documents in 
which it has been mentioned "Attention Mr. 
Marashi". Naturally, this aroused suspicion 
because the crucial documents linking the 
old PITCO-Sangam Connection with the 
Howitzer contract are the Telex dated 22.6.81 
and the letter dated 29.6.84, both marked 
"Attention Mr. Marshi". After a great effort 
and considerable difficulty, we were able to 
contact Mr. Marshi. Our Officers enquired 
Mr. Marshi. Mr. Marshi said that he had 
joined the British Bank of the Middle East at 
a very young age; he retired from the Bank 
after 30 years of service in May 1980. After 
a short break, he joined the Continental 
Illinois Bank, an American Bank, in its Geneva 
Bra,ch, but he resigned from that Bank after 
about a year. He then joined Manufacturers 
Hannover Trust Bank, in its Geneva Branch. 
He was shown the credit and debit notes, 
Telex messages and the :etters This is 
important. As regards the Telex message 
dated 22.6.81, addressed to the British Bank 
of the Middle East, "Attention ~1I~r. Marshi", 
Mr. Marshi categorically stated that that Telex 
could not have been marked to his attention, 
because he had left the British Bank of the 
Middle East in May 19bO, one year before 
thet~lex message. The second crucial docu
ment is, the letter dateo 29.6.84 addressed 
to MORESCO c/o Continental 1!linois Bank 
addressed "attention Mr. Marshi'" Mr. Marshi 
categorically stated that it could not have 
been sel"'t because by that time he had 
already left the Coniin@nta! illinois Bank. 

Sir, I am afraid there is some doubt 
about the authenticity of the telex dated 
22.6.81 and the letter dated 29.6.84. We 
have not reached any final conclusion but 
iTom the documents available and on the 

basis of investigations made so far the ten
tative conclusion is that PITCO, MORESCO 
and MOINEAO are all code names of ac
count numbers in various Swiss banks and 
unless we are able to establish crim inality as 
well as make a strong case to breach the 
banking secrecy laws and obtain legal assis
tance it is not possible to establish who the 
benefiCiaries of these accounts are. May bOe 
the Hindujas are wrong? Maybe the Hin
dujas are right? It is not for me to defend 
them. Alii can say is that the documents f") 

far establish only that PITCO and MORESCO 
are code names of accounts. In fact, the 
name MOINEAO does not occur in any of the 
documents although this name was also 
furnished by Bofors to the JPC. These ac
counts are with SWISS banks. There is doubt 
about the authenticity of two documents and 
unless our investigations bring-forth more 
evidence it is not possible to establish who 
the owners of these accounts are and while 
dealing with Svenska I shall submit to thi~ 
House the drfficulties in obtaining mutual 
legal assistance. 

The next company which Bofors admit
ted to be a beneficiary is A E Services and 
the perils of investigative journalism will be 
clear to this House when we deal with A E 
Services. Bofors informed JPC that A E 
Services was a company registered in U.K. 
Its Directors are Mr. Myles Stott and Miss 
Rita Zumbrunnen and its bank was in Zurich. 
This occurs in the rep~rt itself. During its 
investigation, CSI found that one Major R A 
Wilson promoted a company called Target 
Practice Ltd. on 9.8.79 and the name was 
changed to A E Services Ltd. It is a subsidi
ary of a holding company known as CIAOU 
Anstalt Vaduz, shortly called CIAOU, regis
tered in Llcltensten which is a well-known tax 
haven. Mr. Myles Stott and Miss Rita ZUI11-
brunnen each pold one share while other 98 
shares are held by DNA Ltd. which is a 
company registered in Hong Kong. The in
formation gathered upto the data of the JPC 
is contained on pages 130 and 131 of the 
JPC report and J shall not read them now. 
CBI has found that DNA Ltd. was registered 
on 2.7.76 and re-registered on 12.8.86. 
CIAOU was registered on 4.5.77 and re-
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registered on 7.20.83. As fsaidearlier, CIAOU 
;s a holding company. One Dr. Rnter is the 
admini&trator of the two companies. We have 
also found that CIAOU has 14 subsidiaries. 
We know the names of these 14 subsidiary 
companies. One among them is A E Serv
ices Ltd. which is registered in U.K. We 
contacted Mr. Stott who is shown as one of 
the directors. We found that Miss Rita Zum
brunnen is no more than his own private 
secretary. But Mr. Stott told us that the 
person to be talked to was Major Wilson. Mr. 
Wilson was contacted. He was quite coop 
erative and quite frank. He told us that after 
retiring from Army he took his law degree 
ai1d he has specialised in Defence con
tracts. He is a consultant to the Defence 
Manufacturers Association of Great Britain -
a fairly well-known and recognised associa
tion which provided comprehensive support 
services in the area of representation, liai
son, technical procedures marketing, com
munication and personal contact. He COr'l
firmed that A E Services was ~ subsidiary of 
the holding company CIAOU. He also stated 
that GlADU was founded 3nG owned by 
influential British Arabs from the Middle East. 
No Indian was a share-holder or connected 
in any way with GIAOU. He confirmed that 
Bofors entered into an agreement with A E 
Services on 15.11 .85. This is one of the 
documents published by The Hindu'. It is 
signed by Major Wilson, but as we have 
learnt later, perhaps this agreement was 
replaced by another agreement of the same 
date arising Out of certain tax difficulties if 
Major Wilson was a signatory to the agree
ment but that is really a side-wind to the 
story. Major Wilson told OUi officers that the 
agreement was ccmcelled following the stipu
lation that no middleman should be engaged. 
The cancellation occurred effectively on 
5.3.86 and cOr.1pensation was to ()EI paid for 
cancelling the contract wlth", six ml)nths. On 
11.9.86 US d(Jlla~s 7.3 million was paid to AE 
Sp vices. The amount was kept in the Nord 
Finaz Bank. Zurich because they anticipated 
a demand from the bland Revenue Depart
ment, U.K. Mr. 'A'ilson told our officers cate
gorically that no Indian individual or Indian 

legal entity whether resident or non-resident 
was connected with GIAOU or ar'ly of its 
subsidiaries. The agreement published by 
'The Hindu' dated 15.11 .85 appears to be 
the original agreement of Mr. Wilson. Appar
ently there was a replacement agreement 
but that does not really affect the narration of 
the facts as I have submitted to this House. 
CBI has also been able to obtain a copy of 
the declaration dated 8.9.86 of AE Services. 
Underthis declaration dated 8.9.86theagree
ment dated 15.11.85 between A E Services 
and Bofors was acknowledged. A E Serv
ices acknowledged that they had received 
50, 463. 966 SEK equivalent to US dollars 
7.3 million in full and final settlement of its 
rights, and entitlement to fees under the 
agreement. And, therefore, AE Services 
renounced with effect from 8th March 1986 
the balance of its right and entitlement to 
fees under the said agreement. They have 
also Made a declaration and I quote: 

"That to the best belief and kncwledge 
of AE Services, no Indian individual or 
Ir'ldian legal entity or non-Indian per
son or legal entity connected with any 
Indian individual or Indian legal entity 
received any payment whatsoeverfrom 
the compensation figure expressed at 
clause (i) hereof." 

Our tentative conclusion is that AE 
Services, which is a subsidiary of CIADU, 
W3S engaged to provide consultancy serv
ices. Perhaps because of the wise experi
ence of CIAOU or perhaps because of the 
specIalised knowledge of Major Wilson, an 
agreement was entered into on 15th Novem
ber 1985. It was cancelled in March 1986, 
compensation was received against the 
er.t,tlement to fees under the agreement, the 
money was deposited in a bank, and the 
name (tf the bankers was known. And there 
is a categorical declaration of the perSOi1 
concerned that no indian or no lndian legal 
entity is involved either with ClADU or with 
AE Services. The secrecy behind this ac
count canna' a\so be breached un\ess we 
prove criminality and we seek mutual legal 
assistance. What 1 will presently say about 
the Sven~ka's case will apply to this account 
also. 
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But before I come to Svenska. may I 
take a few minutes to deal with the perils of 
investigative JOurnalism? 

Yesterday, one of our respected news
pape .. s earned a story under an eight-col
umn headline: 

''The Ind:an connection In the Bofors 
candle." 

Since the story was published only 
yesterday. neither CBI nor anyone it" the 
Government claims to be as astute man 
Investigator as theIr team and hence I can
not g!ve a final answer to the story today. But 
I think. quite unfairly they mentioned my 
name in the story. I wrote to the'll yesterday. 
I must say with gratitude that they have 
published a regrettoday.1 wIsh that this goes 
Into the record of Parliament. Therefore. I 
crave your leave to read what they have 
published today. 

"The Union Minister of State for Home 
Affairs. Mr. P. Chldambaram.1n a letter 
to The Statesman on Monday said: "'n 
the InSight story titled 'The Indian 
connection In the Bofors scandal' (The 
Statesman,July 24-25),1 find that there 
IS a reference to me in the follOWIng 
sentence: "He (Mr A.C. Muthla) IS also 
a COUSin of the Union Minister of State 
for Home, Mr P. Chldambaram.' I have 
read the story carefully and I find that 
the reierencp. to me IS wholly Irrelevant 
to the story I would like you to clarify 
the follOWing: Is the reference to me 
fTlerely Incidental, ~owever Irrelevant? 
Or is It Intended to be an Imputation?" 

The Statesman InSight team replies: 

"The reference to Mr. Chidambaram in 
the Insight report was in the context of 
ldentlfying Mr. A.C. Muthia. No imputa
tion was intended Any misunderstand-
109 IS regretted." 

Sir, I accept the expression of regret, I 
wish to say no more. More, of course, will be 
said of this story. (Interruptions) But let me 

briefly say that there are some aspects of the 
story which, even within the 24 hours that 
have been available to us, are demonstrable 
incorrect. The story proceeds on the basis of 
two assumptions. The first assumption is 
that a company by name Matting Products 
Limited is a subsidiary of CLADU and an
other company by name Cambria Limited is 
a subsidiary of CIAOU. We have a list of 
subsidiaries of CIAOU and these two names 
do not figure in that list of 14 companies but 
we are still probing the matter. The story 
names two persons. I hold no brief for them. 
I am sure that they Will protect their own 
interest, if any IS affected The story says that 
two persons are directors of the company 
holding one share each and they hold 13000 
shares through another company which they 
control. Our preliminary enquiries made 
yesterday and today Indicate that these two 
persons sold their shares in the company in 
June, 1980. 

Yet, 9 years later, the story says, they 
are directors of the Indian company. As I 
said, it is no part of my burden to defend 
private interec;ts. I am sure that thp-re are well 
paid lawyers for them. The point which I am 
trying to make is that a good writer can 
become a good Journalist after a period of 
time A good Journalist can also become a 
good investigative journnhst after a period of 
time. But to try to play 'hop, step and jump' is 
rather dangerous. There are serious pitfalls. 
Investigation has to be carried out patiently, 
slowly, carefuliy, Without hurting any inno
cent person, Without Violating the law and 
that IS all that the CBI has beer. doing for the 
last one and a half years. It is by patient 
Investigation that the CBI has gathered aU 
the material that , have placed before this 
House. Our investigations are continuing. 
When r deal with the Svenska case, you will 
reaHse the great diHicu\ties in our investiga
tions. That is a bigger case which we will deal 
with later. But the CBI does not receive 
documents. There is no'Deep Throat' any
where in Switzerland which gives documents 
to CSI gratis. CSI has to get these docu
ments only through legal means, through 
Government, through banks, and through 
other National Crime Bureaus, which are 
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accred.ted to INTERPOL as the CBI is the 
National Crime Bureau accredited to INTER
POL in tnd ia. 

Now, t come to the last of the cases, 
Svenska. This is the biggest of the three and 
we have done enormous amount of wor k. 
We have gathered enormous amount of 
information. As far as Svenska is concerned, 
Bofors passed on certain information to the 
JPC. CBI gave its report to the Chairman of 
the JPC on 22.2.88. This report is published 
on pages 134-144 of the JPC Report. I shall 
not refer to them. I shall take them as read. 
The Hindu published certain documents 
dealing with Svenska in April. June and 
November, 1988. In July. 1988 the CSI offi
cers met Dr. Lionel Fre; Chief of the Interna
tional Legal Assistance Sectien, Federal 
Office for Police Matters, Berne, Switzer
land. In their meeting. they explored the 
possibilities of the Swis authOrities cooper
ating with the Indian authorities in investiga
tion. Subsequently, on 30th July, 1988, CBI 
formally wrote to Dr. Frei giving a note of the 
facts of the Svenska case, referring to the 
on-going discussions between SWitzerland 
and Indian regarding the Memorandum of 
Understanding and asking whether It would 
be pvssible for the Swiss authorities to coop
erate with the Indian authorities in investigat
ing the case. 

17.00 hrs. 

The note which was attached to thiS letter is 
very significant. In that note, CBI proceeded 
on the basis that the documents published 
by the Hindu were genuine and authentic 
documents. We did not doubt the veracity of 
these document~ and, in tact, wo asked for 
assistance on the basis that these docu
ments were genuine even before anyona 
confirmed to us that they were genuine. It 
shows the seriousness and determination of 
the Government to act upon those docu
ments even before anyone confirmed the 
authenticity of the documents. 

We proceeded on that basis and I wish 
to quote only one line: 

"The documents therefore, give rise to a 
reasonable suspicion that Svenska Incorpo

rated, Panama is no more than a front 
company for Anatri General Corpora
tion, an Indian company." 

On 17th October, 1988, Mr. E Gillio 
wrote to us after obtaining the opinion of the 
Swiss F ederal Tax Administration. They gave 
us a summary ~f the legal position in Swiss 
law. They explained to us wnat would amout"t 
to a tax fraud or a violatior. of any of the 
financial codes under Swiss law and said
we now leave it to you to deCide whether 
Indidn wants to present to the Swiss authori
ties a formal request for legal assistance. 
This letter was received by us on or aboutthe 
24th October, 1988. Within two weeks on the 
8th November, 1988, CSI registered for
mally an enquiry and took the case 01') file. In 
the meanwhile, Parliament by Act 32 of 1988 
AmendedtheCnminai Procedure Code, and 
particularly amended Section 105 of ths 
Criminal Procedure Code, and which en
ables us to seek assistance through a COllrt 

In a foreign country. I shall not deal with the 
legal provisions now, but that is tre sub
stance of the amendment. On 20.2.1989, 
letters were exchal')ged between India and 
Switzerland in order to provide mutual assis
tance in criminal matters. Tnis is a very 
important date Thanks to absence of infor
mation; questions are raised Vvhy assistance 
was not sought earlier. But atter protracted 
negotiations, letter were exchanged between 
Indian and Switzerland on providing mutual 
assistance on criminal matters only on 
20.2.1989. Then three days after-and I 
want to emphasise this in order to show our 
alertness and determination in the matter. 
Three days thereafter, on 23.2.89 CBI sub
mitted a formal document known as a letter 
rogatery, formally requesting legal assig
tance to procure certain documents and to 
exam ine certain persons in connection with 
the Svenska case. To this 'letter rogatory' all 
the documents published by the HIndu and 
available with the CS: were annexed. We 
gave a iist of documents which we needed to 
pmc.;ure and a list of perso"s whom we 
needed to exam:na. 

Sir, we have since received the re-
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sponse from Switzerland authorities. That 
response was dated 16.6.89 and r have to 
report with regret that the Swiss authorities 
have declined to extend us legal assistance. 
As far as I am concerned, as far as Govern
ment is concerned, the matter is not closed. 
Despite the Swiss authorities relying upon 
their laws declining to extend legal assis
tance, the matter is being considered by our 
legal advisors and we wish to find out if there 
is still any avenue for us to persuade the 
Swiss authorities to extend legal assistance 
in this matter. 

It is, therefore, unfair and I say this with 
humility-I believe Shri Shahabuddin did 
criticise !he CBI-and I am not saying unfair 
with ra.ference to what he said but I am 
saying unfair with reference to what was said 
by those who are not here ... 

SHRI SYED SHAHABUDDIN (Kishan
ganj): I would like to know whether the Swiss 
authorities have argued their refusal in terms 
of the Memorandum of Understanding. 

SHRI P. CHIDAMBARAM: Yes, they 
have. But I am not well versed in intema
tionallaw.1 am hardly competent.The matter 
has to be examined by our legal advisors 
and the matter is being examined by our 
legal advisors. 

The point I wish to make is, this re
sponse was dated 16.6.89, but subject to 
correction, J believe it was received by us on 
28.6.89. We are now in July. We are exam
ining the matter and It is not closed. We shall 
try to find out if there is any other way, if there 
is any error in what the' Swiss have said, if 
there is any other clause, If there is any other 
provision of law under which we can per
suade the Swiss authorities to agree to ex
tend us legal assistance in thl5 matter. It IS, 

therefore, not correct to say that Govern
ment has done nothing. Government has 
perused this with a great deal of determina~ 
tion and a great deal of sincerity. This is as 
far as Switzerland is concerned. 

The next is what did we do in Sweden. 
Sir, in August, 1988 a set of document, as 

published by Hindu so far, was furnished to 
the prosecutor's office in Sweden. He was 
asked to confirm whether the documents 
were authentic. He sent us a reply dated 
20.10.88. It was a very interesting reply. 
During our talks with them, he said that he 
would compare them with the original docu
ments or he would call for the"onginal docu
ments and would tell us whether they were 
authentic. But he sent us a very cryptic telex 
on 20.10.88 and this is what the telex say~' 

"We have checked the document 
handed over by your so and so. This is the 
same as already in their files." 

All that the Swedish prosecutor says is 
these 'these documents are the same as the 
documents in hiS files. Now, I don't know 
what to make out of this cryptic telex. But I 
will assume that he has confirmed that the 
set of documents given to him are genuine 
and authentic in the sense that he has a 
same set of documents. Sir, when we tr·ed to 
find out what the Swedish Prosecutor h.· ... 
got and what he will be able to share with U:), 

this is what we found. We found that ('If! 

31.8.1987, the Swedish Embassy in Swit
zerland submitted a note to the Swiss Jus
tice and Police Department askitlg for, just 
as we did, legal assistance to probe certain 
accounts. And on 11.9.1987, the Swiss 
Justice and Police Department replied in 

• 
more or less the same manner that they had 
replied to us, summing up the legal position 
under Swiss law, and leaving rt to the Swed
ish authorities to make a formal request with 
reference to the legal position sum med up by 
the Swiss Department. On 15.9.1987, the 
Swedish Prosecutor formally sought legal 
assistance in the same manner that we 
sought legal assistance. In fact. I find ·that 
just as we wanted certain documents to be 
procured and certain persons to be exam
ined, the Swedish Prosecutor had also 
annexed certain documents to his 'letter 
rogatory'-I will describe it as lener rogatory 
because I do not know whether there is an 
equivaJent in their law; I will assume that it is 
a letter rogatory and he had asked certain 
questions about certain bank accounts, about 
certain persons and he wanted legal assis-
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tance to probe these accounts, and probe 
these persons-to which the Swiss authori
ties wrote back on 6.11.1987; and this is the 
conclusion. 

After describing their legal provisions 
and after exam in ing the claim of the Swedish 
ProsecutQr, the Swiss authorities said: 

Because of what is ..... 

This is in translation; and, therefore, the 
syntax may not be quite correct. I quote 
again: 

...... Because of what is stated above, it 
has not been possible for the Federal 
Office for Police Affairs ... " 

That is, the SWISS Police Department.. . 

" ... on the baSIS of documents attached 
to the two applications were held, to 
determine the liability to punishment in 
both the lands, specially from the Swiss 
legal angle is concretely clear. The 
applicant-authorities, therefore, invited 
to supple~ent the description of deeds 
in the spirit of what is statfJd above, if to 
such an extent it is possible. Till that 
happens, the. authorities urged to do 
so, will not be able to deal with the 
applications in question for legal assis
tance .. 

The net effect is that the Swiss had 
declined legal assistance even to the Swed
ish authorities in much the same manner as 
they have declined legal assistance to us. 
And on the 25.1.88, the Swedish Prosecu
tor, after examining the reply of the Swiss, 
formally closed his Inquiry and issued a 
statement. His conclusion is: 

"Since it cannot be expected that infor
mation of decisive importance for the 
matter of pros'ecution could be ob
tained by continuing the inquiry, the 
preliminary inquiry is wfthdrawn." 

I sympathise with the Swedish Prose
cutor. He had tried to get it from the 
Swiss legal assistance. In fad, my 
information is that among European 

countries, the terms of mutual legal assis
tance are far more liberal than what Indian 
has obtained from Switzerland. But this is a 
statement which I have to verify more care
fully . Even for the Swedish Frosecutor's 
request, under the terms governing Sweden 
and Switzerland, the Swiss Police and Jus
tice Department has declined to furnish legal 
assistance literally forcing Sweden to aban
don its inquiry in its country. Under the terms 
of the Memorandum of Understanding be
tween India and Switzerland, entered into dn 
20th February, 1989, and under the letter 
rogatory issued by CBI on the 23rd Febru
ary, 1989, we have received a reply in June 
1989 that they cannot render legal assis
tance. But we are not giving up; we do not 
propose to close this inquiry; we propose to 
continue this matter. So, that is the story of 
what happened between Sweden and Swit
zerland. 

In the meanwhile, entered Mr. Jeth
malani, another investigating advocate, who 
tried to raise a major controversy involving a 
person by name 'Virgina Cover de Rodrigues. 
tt is not as though CBI has not made any 
efforts in Panama. Our efforts in Panama 
yielded a lot of information, much of it is not 
useful to identify who the beneficiary of it. All 
that we found was that the documents relat
ing to Registration disclosed three persons, 
three sIgnatures. They are: Jose Antonic 
Veldes Duatry, Carmen Fernandez and 
Marsella R de sarmiention. We have ob
tained a copy of the Registration Deed dated 
13.2.1978. The Company was originally 
registered by Jose Anonio Veldes Duatry, 
Virginp Cover de Ropdrigues and Marsella 
R de Sarmiento. We have also found out two 
shareholders. One is Virgina and other is 
Eghberto Flores Moreno. Our officers went 
to Panama; our officers served a formal 
letter upon the Panamian Authority; they 
Ramamian Authority was quite cooperative 
and they deputed one of their officers with 
us; one of the Embassy officers also accom
panies our officer. We found the address in 
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Panama as: Inter-Seco Building No. '0, 
Etveiro Mendey Street, Panama City. The 
person incharge was Mr. Norlando L-Pelyhi. 
He is the President of the Inter Trust. Eight 
companies were listed in the name-board. 
But this did not include the name of the 
Svenska. He said that Svenska was a Shell 
Company and "e was only a person who 
worked for that Company. Virgina Cover de 
Rodrigues is an employee of Inter-Trust. Our 
Embassy officers, the Panamian Police Of
ficers and the CSI officers, spoke to Mr. 
Pelyhl; and he was not in a position to diclose 
who the real owners of the Svenska were. 
Mr. Jethmalani, in a letter addressed to the 
Director of the CBI, alleged that Virgina 
Cover de Rodrigues was the same person 
as Virglna Cover de Rodrigues, who acted 
on behalf of the Company known as Tribute 
Caskets. And he forwarded a copy of a letter 

, dated 19-6-75 In which Virginia cover de 
Rodrigues had signed on behaH of one Mr. 
Raymond Hardy. In Panama we had ob
tained a copy of the registration deed, in 
which there is a signature of Virginia Cover 
de Rodngues. We obtained a copy of her 
identity card issued by the Panama Govern
ment to all its citizens. It bears a Number, 1-
7 -1949 and her photograph and her signa
ture. We also obtained her passport applica
tion dated 5-55-87. We had, therefore, three 
admitted documents one dated 13-2-78, the 
other her Identity card and the third her 
passport application dated 5-5-87. These 
three documents bear the signatures of vir
ginIa Cover de Rodrigues. Even on a Visual 
inspection the signatures on the admitted 
documents bear no resemblance to the 
document produced by Mr. JethmaJanl. Mr. 
Norlando L. Pleyhe was questioned and 
through him Miss Virginta Cover de Rodrigues 
was asked whether she had any connection 
with the company known as Tribute Caskets 
in Kansas City, Mlssary. She categorically 
stated that she had no connection with Trib
ute Caskets. And she also swore to a state
ment, which has been countersIgned by the 
Interpol's agent in Panama and in her state
ment she says. "I, Virginia Cover de 
Rodrigues, with Panamian Identity Card No. 
1-7-479, had never been employed in the 
United States of America, nor had ever been 

employed by the Company named Tribute 
Casket of Kansas City in any manner." 

Not satisfied, we sent the admitted sig
natures and the disputed signature in the 
document produced by Mr. Jethmalanitothe 
Central Forensic Science Laboratory. The 
Central Forensic Science Laboratory has 
given us a report which is dated 14-3.89, 
categorically stating that the disputed signa
ture in the documents furnished by Mr. Jeth
malani is not the signature of the said Vir
ginia Cover de Rodrigues whose admitted 
signatures are in the three documents. 

It is unfortunate that an hon'ble Member 
of Parliament should have carelessly and 
recklessly made an allegation of such a 
serious nature. I again humbly submit that 
these are the pitfalls of assumjng to oneself 
the role of an investigator when one is not 
trained to do investigation. 

Finally, we obtained tprough a source a 
document dated 18-6-1981 under which a 
person was appointed as Vice-President of 
Svenska. The person belongs to a European 
country. We met with this person in March, 
1989. He confirmed to us that he became 
VIce-President of Corporate Affairs- of 
Svenska in June, 1981. He confirmed that 
the contract between Svenska and Bofors 
was intended to provide intelligence relatin'g 
to price, designs, etc, for Bofors. He con
firmed that when the Government of India 
insisted that all middlemen be eliminated, 
Bofors canceled the Svenska contract and 
paid a cancellation fee orwinding up charges 
to the tune of 188 million Swedish Kronors as 
shown in the credit note dated 30-5-1986. 
He identified the credit note. He confirmed 
that he represented the beneficiary interests 
and made it categorically clear that among 
the recipients or among the beneficiaries of 
Svenska account there was and there is no 
Indian or any Indian legal entity. He also said 
that he had never visited India. Sir, the 
Svenska case demonstrates the difficulties 
of investigating a bank account in a foreign 
country, particularly if the foreign country 
happens to be a well-known tax haven. I 
have with me documents showing what are 
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possible in tax havens how diff,cult it'IS to 
breach or pierce the veil of $ecrecy which 
su'rrounds banking transactions and finan
cialtransactlons in tax havens. For example, 
in Panama to form a company, no names 
need to be disclosed; no annual returns 
need be filed; two persons con5tiwte the 
minimum to become shareholders: to be
come a Director you do not require to ho:d a 
qualifying share; two persons can be officers 
of a company, onsean bethe Preside"t and 
one can be his Pnvate Secretary; no audit 
requirements; no annual retumr., (V) ;1"nual 
audit; minimum paid up capital :5 100 US 
dollars. T-his is the Panamanian poSItIon and 
that is why Panama is a very attractive tax 
haven. Take for example Liechten~tei'). To 
form a company, no names need to 015-

closed; annual returns require ver,! minimal 
information; one Director is sufficient; "0 

qualifying share; no officer; no audItor; one 
person without disclosing any name, without 
holding a qualifYing share can set up a 
company, can become its Director, need tile 
no returns whatsoever and subject himself 
to no audit: This is the kind of world in wh~ch 
we live. It might seem a cruel and unjust 
world, but that is the world in which we live. 

Take Switzerland for example, where 
most of the bank accounts presumably are. 
No disclosure of names' in forming a com
pany; no disclosure of shareholders or Di
rectors; one shareholder is sufficIent; offi
cers-none required; auditors can be exter
nal auditors-for example, a Swiss com
pany can have a Panamanian auditor; and 
the law provides 10r strict bank secrecy and 
severe penalties in case of violation of bank 
secrecy; and it is impossible to penetrate 
except through court in criminal cases. It is in 
such a situation that we have to investigate. 
I underline the word 'investigate'. We are not 
in a position whereas anyone will hand over 
the documents and say, please use them, 
please p'ublish them. We have to investigate 
patiently. We have to investigate the P ITCO 
account. We have to investigate the A.E. 
Services account with the Nord Bank. But we 
have taken up the most important case. 

Svenska case. We have regIStered an in
quiry. We have entered into a Memorandum 
of Understanding wrth Switzerland. We have 
served a letter rogatory. We have met them. 
They have declined their assistance. Swe
den tried it and Sweden gave up. We are 
continuing to make efforts and we have not 
given up. 

Let me reiterate Sir, on behalf of the 
Government, while CBI has done a lot 61 
WOrK in the face of tremendous difficulties 
9'1d odds, the investigations are not com
pl9te dnd the Government is determined to 
contirue the invesHgations and see whether 
It WIl l be possible to establish who the real 
owners, or the real benefiCIaries of these 
accounts are. But our tentative conclusion 
based on information available so far, it is 
only tentative, is that It does not appear that 
there IS any Indian or any Indian legal entity, 
who IS the beneficiary of these payment by 
Bofors. 

SHRI SYED SHAHABUDDIN: I would 
"ke to have a clarification. When are you 
going to serve letter rogatory on Bofors it
self? 

SHRI P. CHIDAMBARAM: I am sure, 
as a former Foreign Service Officer he knows 
as much as I do that a letter rogatory cannot 
be served upon a private company or private 
person. A letter rogatory has to be served 
through the Police Department. Tbis is what 
we are trying to do. 

SHRI SYED SHAHABUDDIN: Have 
you not done yet? 

SHRI P. CHIDAMBARAM: We have 
served it upon the Swiss Police Department 
and asked for assistance. Sweden has tried 
under its European Mutual Assistance Treaty 
or Agreement. They have drawn a blank. We 
are trying. Swedent had access to all the 
documents. 

SHRI SYED SHAHABUDDIN: I am not 
asking for investigation in Switzerland. I asked 
you about your possible investigation or line 
of investigation in Sweden itself· on Bofors. 
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SHRt P. CHIDAMBARAM: I just pointed 
out to you that Sweden which had access to 
documents, had closed this inquiry because 
Sweden was not able to breach laws of 
secrecy wh!ch surround bank accounts. 
Swaden is not able to go forward and find out 
who the beneficiaries are. H 3weden had 
obtained that information, we would have 
got that from Sweden. Any way, as I hav') 
said, investigations are on and we are deter
mined to pl.lrsue it. 

PROF. SAIFUDOIN SOZ (9aramulla): I 
do not th;nk that a:1ything has remained for 
me to speak here particularly after M. Chi
dambaram has expressed his opinion on ~he 
subject. Bl.t I must say tr.at I afT1 very sorry 
that our colleagues from the opposition are 
not here. I was sUfprised that while Madhujl 
and Mr. Jaipal Reddy aware ask:ng for the 
dlscus&ion on the C&AG's report here, a 
Memb:lf, .. .*· .... thsre was arguing that it 
ShOl.:ld not be discussed at '111. So, I felt at 
that pcint of time that there was lot of diver
gence of opinion But firally they made the 
choice of resignation and I am very sorry for 
that. Aft~r all, we owe svmething to our 
consti~uents. We are here for exchange of 
Idee's on subjects, We cannot wrestle here 
and we cannot do anythIng phys;call~. Ulti
Illataly we have to understand each othar 
and express opinion on the subject. so I have 
not relished mass resignations by frie"ds 
fiOm tho opposition. 

Earlier as Syed Shahabuddin was say
ing. there are whips and ~ometimes under 
the whip one cannot respond to the con
sClel'ce. In this case, r.1aybs whips wpre 
from outside, by alders, and they were forced 
to !'esf,JOnd. But I feel that it is a wrong 
decision. 

Now at this point of time, when I thinK 
!,0W we passed this year, I feel p&ined when 
I remember the Budget session. Upto this 
.lloment, I feel that we have wa&ted lot of our 
time either with Bofors or with Thakkar 
Commission. During the Budget session I 
had expre-;sed that in the absence of even 
Budget committees we have no choice but to 

*Not recorded. 

dISCUSS the Demands from various Minis
tries. We could not discuss the Demands of 
the Ministry of Defence, We would not dis
cuss the Demands of the Ministry of Home 
Affairs, We could not dISCUSS the Demands 
of the Ministry of Human Resource Develop
ment. which ;s basic to aU developments. 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): We should have discussed 
Defence. 

PROF. SAIFLJOO:N SOZ: Yes, we 
should have, but t"lere was no time. There
fore, , feel we have not been ver,/ fair to our 
constituents who sent us to the Parliament. 
Ma'lY times the Demands were guillotined. 
Even at this point of time I have moved a 
resolution that at 19ast we must discuss how 
the New Education Policy has worked in this 
country. There should be some feed tack. 
There are issues which are very relev&nt to 
our life but we have not been discussing 
those issues. There is problelTl of unemploy
ment ill this country. there is problem of 
inflation, there is problem of housing for vast 
majority of people Ii \ling In India. I had the 
pt;vilege ot being a member of the Public 
UndertaLings Corr.mlttee and J found some 
ind.Jstries doing very well. But svme indus
tries are nm doing very wt!1I at all and it is our 
Goncern thatthosl;' industries must work very 
well because lot 01 money is being wasted. 
We did not take any ca~e ahout that. Our 
banking sector ;s not respOnsive to the aspi
rations of the peopie. I ha'/e jU&t been plead
ing that the banking sector must be trought 
undpr the purview of the Parliamellt. Some 
Committ~e of the parliament must look into 
what is happening in the banks. Chairmen of 
the banl--s are not answerable to anybody. 
They have hecome lords. There is k t of 
corruption. Many issues we haVE: not dis
cussed and 10 that extent we have not beer 
teeitng the prick of our conscience. We have 
not been $erving the pL'rpose for which we 
have been elected to this great House. 

As I said, I wa!, a member of the Bofors 
Committee. In this C&AG's Report. which I 
have had the privilege of studying because it 
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is my habit to just see what is presented to 
the Parliament, I found that at this point of 
time I know mllch more than what the C&AG 
has said. It is nothing nqw. Wh3lever must 
have been the cause of these restgnations, 
, do not find anything new for tho Oppos~ion 
so that they could res~nd to the Report of 
the C&A3. There are so m any things known 
to me but I must come to bras~ tacks and 
without wasting the time of this aug~st House, 
I must say a ~ouple cf things about the whole 
situation. 

The main Quest;on is the q~esticn of 
kickbacks. I satisfied myself ;n the Commit
tee-this I must say tor the t;rst timt3-that 
the Prime Minister was vertj eagor and he 
specificall)' mentioned LO the Ministry that 
there should be no mlddiemen. Or. that I 
satisfied myself. Yes, as thp C&AG says. t'lis 
Prime Minister's direction could be a part of 
the agreement. But the C&t\G does not 
considet one tact, while he has remarked 
this thing, that the PricEf Negotiating Com
mittee workpd very hard to get the prices 
reduced 10 the rock ~ttom . Al leac:;t that 
sentence should ha'/e been here. 1 nat sen
tence is not here. 

Th~n, as M~. Chidambaram pointed out 
a paragraph, I also find myself In discgree
ment with the C&AG. But, fir5t of all, I must 
say we must show respect to the institutions. 
'do not cast any aspersior, cn the high office 
of the C&AG and I find myself in agreement 
with Dt. P mbecfkar. In fact, when I remember 
Jawaharlal Nehru and Dr. Ambedkar, I tee I 
sometimes paineti that it is very d,«\cu\\ ~m 
people like us now to mai"ltain and nourish 
the institutions that those luminaries cre
ated. We must show re~pect to thb office 
and it mu~t go t ) the Pu~lic Account Commit
tee. The Public Accounts Committee will 
dwell deeper and scrutinise because that is 
the highest Committee, much more above 
\h& C&AG. 01 course, th,s House \s supr~me 
but we have given tremendous aut hOI ity to 
tlle Public Accounts Committee. This Report 
ill be death wi:h in detail by the Publ~ A~
counts Committee, it will call the officers 01 

the Ministry of Defence and satisfy itself and 
this will be part of the Repot of the Public 
Accounts Committee. Some day it will be 
placed on the Table of the House. But, Sir, I 
find that in respect of one paragraph I am in 
disagreement in another way. This is para 
11.9. I quote this paragraph again: 

"Although the Ministry had decided in 
May 1985 that procurement of imported 
weapons and equipment would be made 
directly frem the manuf2ctures and 
agents eliminated, it did not obtain a 
categorical written assurance from 
Bofors in regard to the engagement of 
agents. According to the findings of the 
Joint Committee of Parliament, Bofors 
paid SEK 319.4 million (equivalent to 
almost Rs. 64 crores) to three compa
nies not domiciled in India. In the ab
sence of a suitable provision in tne 
contract to exclude agents, no ieduc
tion in cost to the extent of payments _ 
r:1ade to the agents could be sought by 
the Ministry from 80fors." 

I humbly differ here. Having all the re
spect for the high office of the C&AG, I differ 
with the C&AG on one thing. In this para
gratlh the C&AG has closed the door so far 
as this amount at Rs. 64 crores is concerned. 
At tilis point: must 5ay that as a Member of 
thA Bofors CommIttee I was very much sat~ 
isfled Nilh ~he Investigation that was done by 
the CSI and t was ~nlightoned by their Report 
and' did my duty before the Committee and 
cau&ally , had once said that we co~ld ask 
Bofors to pay us Rs. 64 ero,·as. And now that 
Mr. Chidambaram has said righdy that the 
CB, has continued to work on the brief that it 
has b~tore it and the Goverr.ment 01 l:ldia \s 
in touch with Bofors. wi'~h the Swedish Gov
ernrnpnt, closing the door lika this is not 
correct. Maybe tomorrow the Government of 
India decides to ask Bofors to pay is Rs. 64 
crores or. the basis of investigation. So, 
according to this paragraph the C&AG has 
closed the door for that. This is not correct 

Sir, since I will be repgating nuw w"'at 
many of my friends said particularly Mr. 
Chidambaram in his vert brilliant speech. , 
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would only say, and I wish Mr. Chidambaram 
were here, but our able Defence Minister is 
here, he can get in touch with the Home 
Ministry because the CSI is under the Hom" 
Ministry. 

17.43 hr •. 

[MR. DEPUTY-SPEAKER in the Chail1 

As r say, I don't have the copy of the 
Report, that was not proper for me to have it 
or have the note, but I take this august House 
into confidence today and inform you that the 
CBI had produced a very good Report on the 
basis of its investigation done outside, in 
Swadon, in UK, in Switzerland and in Arner
tea, and since the CBI is continuing to probe 
into the matter, I would only wish that the eBI 
were asked to. complete the Report and 
whatever portions are relevant and neces
sary for this Parliament, I would request, 
through you, Sir. the hon. Defence Minis
ter-first of all I would urge upon him to kmdly 
make it certain that the CBI concludes its 
probe as early as possible and whatever 
information according to the procedure is 
necessary to be snared with this Parliament, 
the Defence Minister must kindly put it pe
fore us to share that information· with us. 
Thank you very much. 

(/nterruptions)* 

• 
MR. DEPUTY -SPEAKER: Nothing will 

go on record. 

( !nterruptions)* 

MR. DEPUlY-SPEAKER: Nothinggoes 
on record. 

(/nterruplionst 

[ Translation] 

SHRt VIRDHI CHANOER JAIN 
(Barmar): Mr. Deputy-Speaker. Sir, it was 
Fairfax affair with which the opposition 
launched their tirade. Investigation of the 
Fairfax aff.ir resulted in a verdict that clearly 

-Not recorded. 

went against Shri V.P. Singh. The l::Sofors 
issue came after that. A detailed discussion 
was held on the Bofors issue, about four 
times i~ this House. A Parliamentary Com
mittee was also constituted for this purpose 
and its RePO.rt was also presented to the 
House. I thought that there was nothing 
more left in the Bofors issue after the presen
tations of Joint Parliamentary Committee's 
Report. But after that 'The Hindu' newspaper 
published reports claiming to make some 
revelations. The Home Minister gave a state
ment that the news report was being looked 
into and the matter relating to payments 
made by Bofors to three foreign companies 
was being investigated and the House wou'd 
be informed of the findings. The information 
that has been giVen is quite comprehensive. 
There are diffteulties in making investiga
tions but once the initial difficutties are over
come and information is obtained with re
gard to recipients of commission, things would 
be clear. Now the question arises about the 
Comptroller-and-Auditor-GeneraJ's Report 
which is generally referred to the Public 
Accounts Committee which scrutimzes the 
Report. Instead of referring it to the Public 
Accounts Committee, it is being discussed in 
the Lok Sabha. This matter is being dis
cussed 1n the Ralya Sabha also. In this way 
both Houses are dISCUSSing this matter. In 
this context, I would emphasize that hon. 
Shri Madhu Dandavate and han. Shri Reddi 
gave notice for its discussion in thiS House . 
We agreed to it although this was a matter for 
the Public Accounts Committee to scruti
nize. But in this particular case the hon. 
Speaker allowed this matter to be discussed 
in the House as a special case so that rigt\t 
conclusions could be drawn to the satisfica
tion of one and all. 

Mr. Deputy-Speaker, Sir, I have read 
paragraphs 11 and 12 of the CAG's report. 
None of these paragraphs contains any 
charges against the hon. Prime Minister. H a 
person is held guilty merely on the basis 01 
an audit paragraph, a situation would coma 
wherein severa' Government servants would 
be held guilty on the basis of audit reports 
presented by. the Auditor-General to Parlia-



459 Disc. unde, Rule 193 JULY 25. 1989 crlSC., under Rul8 193 460 

[Sh. Virdhi C~ander JainT 

ment and Legislative Assemblies. A number 
of public representatives would also be, held 
guilty. The Public Accounts Committees 
examine the matter, Public Acco~nts Com
.mittee of Parlrament submit its report to the 
Parliament and pubric Account Committees 
of the State Legislatures submit their reports . 
10 the respective state legislatures. Laterth6 
decisions of the Public Accounts Committee 
are implemented by the Central Govern-

\ 

ment.-Cases of corruption are referred to the 
C.B.I. and if the ch~rges are proved. Chal
tans are submitted and Concerned indivitiu
als are prosecuted and convicted. h is wrong 
to level charges against the hon. Prime 
Minister and his Government on the basis of 
an audit paragraph. The call for the h~n. 
Prime Minister's resignation is very muph 
against democratic principles .. Their deci
sion of submitting resignation is also very 
wrong. These things have no place in de
mocracy. 

H they had really wanted a discussion, 
and they pressed for it under Rule 193 as this 
Short Duration Discussion was listed in the 
names of hon. Shri Dandavate and hon, Shri 
Reddy. After discussion has been allowed 
on their notices as a Short Duration Discus
sion. they are not coming forward and claim
ing they they cannot do so as it is b.eyond.the 
jurisdiction of the ParJiacnent. When the Public' 
Accounts Committee of the House can scru
tinize it. the Parliament, which is a supreme 
body, certainly haS" the authority to discuss it. 
I have read Articles 148 to 151 relating to 
powers of the Comptroller and Auditor
General According to them his power ;s • 
limited to acco unts only . These Articles say-

[English) 

-1"here shall be a Comptroller and Audi
tor-General of India who shaff be appointed 

by the President by warrant under his hand 
and seal and shalf only be removed from 
office in like manner and on the like grounds 
as a Judge of the Supreme Court." 

[ Translation] 

On the basis of ~his provision they argue 
that the Auditor-General's powers are simi
lar to those of a Supreme Court Judge this is 
an independent body and as we cannot 
discuss about the Supreme Court and its 
Judges we cannot do it in his case also. This 
is only a power given to remove him like a 
Judge of the Supreme Court but he does not 
enjoy any of the powers enjoyed by a Judge 
of the Supreme Court. 

[English] 

"The Comptroller and Auditor-General 
shCJII perform such duties and exercise such 
powers in· relation to the accounts of the 
Union and the States and of any other au
thOrity or body as may be rtrescribed by or 
under any law made by Parliament and, until 
provision in that b~alf is so made, shall 
perform such duties· and exercise such 
powers in relation to the accounts of the 
Union and of the States ... " 

[ Trans/ation) 

They ha~e no other powers except in 
relation to the accounts. Article 151 says . . 
that-

[English] 

• "That reports of the Comptroller and 
Auditor-Genera' of \ndia relating to the ac
~unts 0' the Un\on sha\\ be subm\\\ed \0 the 
P~esident, who shafl cause them to be laid 
before each House of Parliament. 

The reports of the Comptroller and 
Auditor-General of India relating to the ac
counts of a State sh~1I be submitted to the 
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Governor of the State who shall cause them 
• 

to be laid before the legislature of the State". 

[ Translation] 

The powers of the Auditor-General are lim
ited to checking irregularitie$ on Slccounts. 
They have no right to pass Judgements on 
who has committed an offence or indulged in 
corruption. In this context again, the scope of 
their powers does not include passing judge
ment on the q'-lality of guns and their inter-se 
superiority. Only the Army and the supreme 
body has the authority to take deCisions In 
such matters. Nobody other than an expert 
in the field would be the best judge. what I 
mean to say is that the content of this Report 
shows that the Auditor-General has exceeded 
his powers. It was improper on his part to 

•• make comments that the French gun would 
have been the best buy. In doing so he has 
exceeded hiS powers as 1hls audit para was 
totally uncalled for. Hence the Report pre
sented by him should not be given any 
Weightage.lhe Report of the J P.C. on the 
other hand has been presented In a very 
clear-cuI manner. After thoroughly examin
ing the Bofors gun, Army officers, the De
fence Secretary and General Sunderj; 
reached the conclusion that thIs gun was 
most most suited to our needs. The J.P.C. 
re-examlnee the gun. In fact the Committee 
went on the spot, In my constituency, to 

, examine the gun. The J.P.C. confirmed that 
the gun is of excellent quality, up-to-date and 
conforms to our needs. Not only thiS, the 
Committee also evaluated the cost of the 
weapon and It was proved that we have been 
benefited. There has not been any Irregular
ity In the transaction. The hon. Hone Minister 
has given full details of the commission 
agent. The mass resignation by han. Mem
bers of the Opposition was totany uncaned 
for. Their dejection is evident from the fact 
that they are not participating in any con
structive activity in th~ House. Our Govern
ment's performance ;n the last five years has 
been most praiseworthy. We have mad'llot 

of progress in respect of targets fixed in the 
Seventh Five.:Year Plan. The~e has been 
tremendous iJevelopment in the agricultural 
and industrial sectors. We have strength
ened the economic conditions of farmers . . 
The whole country has welcomed the 

• 
Jawahar Rozgar Yogana. We are about to . 
pass the Panchayati ~aj BiII'introduced .by 
our hon. Prime Minister. Such a law is to be 
enaded for urban areas also. However, the 
Opposition is creating obstacles in our path.' 
So I would urge that these Bms be passed at 
the earliest. If opposition parties come in the 
way of passing tPlese Bills, they would be 
held responsIble for blocking them. 

. 
. Our hon. Prime MInister wants to de-

vdlve certain powers to the Gram 
Panchayats. This will lead to the develop
ment of villages and upliftment of the poor. 

Lastly. I want to say that this ReJ:Sort 
does not cantain anything which casts as
persion on our Government orthe hoo. Prime 
Minister. The Opposition ;s putting pressure 
on our han. Prime Minister to tender his 
resignation. I feel that this is most illogical on 
their part. We know that their strategy will 
fall. And the coming general elections would 
prove that people want only us to be in 
power. That wouJtJ be a conclusive proof of 
the faCility of all their current strategies. 

17.59 hrs. 

RESIGNATION BY MEMBERS-Contd. 

[Eng/ish] 

MR. DEPUTY -SPEAKER: The Speaker 
has rece\ved today letters trom the 'o\\ow\og 
members resigning their seats in LokSabha:· 

(1) Shri Charanjit Singh Watia; 

(2) Shri Bhattam Srirama Murthy; 
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(3) S. Tarlochan Singh Tur: and 

(4) Shri Teja Singh Dardi 

The Speaker has accepteo their 
resignations with immediate effect 

MR. DEPUTY-SPEAKER: The House 
stands adjOurned to re-assemble tomorrow 
at 11.00 A.M. 

18.00 hrs. 

The Lok Sabha then adjoumed till Eleven 
of the Clock on Wednesday, July 26, 

19891Sravana 4, 1911 (Saka) 
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